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LOK SABHA DEBATES

LOK SABHA

Wednesday, November 25, 1970/
Agrahayana 4, 1892 (SAKA).

The Lok Sabha me1 at Eleven
of the Clock.

[MR. SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS
MR. SPEAKER : Shri Tapuriah.

SHRI 5. K. TAPURIAH : No. 331. I do
not think 1 was ever drunk enough to ask
this question of Minister of Foreign Trade.

Mid-Term Poll in West Bengal

+
*331, SHRI1 S. K. TAPURIAH:
SHRIMATIL SUCHETA
KRIPALANI :
SHRI BIBHUTI MISHRA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government are considering
to hold mid-term poll in West Bengal; and

(b) if so, when?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC AND
AGRICULTURE RESERCH (SHRI K.C.
PANT): (a) and (b). The question of holding
mid-term po!l in West Bengal can be consi-
dercd only when normalcy is restored in the

low and order situation and people can
exercise their franchise freely and fearlessly.

SHRI 5. K. TAPURIAH : May I know
whether Government also realises this that
elections should not be held till normaley in
the situation is restored? But you are also
aware of the way things are going on, espe-
cially indiscriminate murders, which are not
only inter-party or intra-party.

MR. SPEAKER : This is about elec-
tions, He has already replied.

SHRI S. K. TAPURIAH : May 1 know
what steps Government are taking, in spite
of its claim that the administration has been
making about restoring law and order, to
see that it is restored in as short a time as
possible? And in view of the statement
made by the Minister, what time do they
think is the minimum necessary to bring
about normalcy, so that elections can be
held ?

SHRI K. C. PANT : It is very difficult
to give any precise time, but all steps are
being taken to help the law and order
machinery to restore normalcy.

SHRI SURENDRANATH DWIVEDY :
It is not the UF Government to set a time-
limit.

SHRI K. C. PANT : If it were asimple
matter of bringing the situation under con-
trol by setting a time-limit, I would certainly
have done it.

Various steps have been outlined by me
in the House on various occasions, and
breodly they include assisting the State law
and other authorities in every way possible,
by adding to the force, by sending CRP and
BSF battalion, by providing more wireless
sets, by improving their communications, by
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streamlining their intelligence machinery and
s0 on. All these steps are being taken.

DR, RAM SUBHAG SINGH : The
hon. Minister said that it was very difficult
to give any precise time, and he has also
claimed that the law and order situation is
improving, but the recent indications are
that rather than showing any improvement,
the law and order situition in West Bengal
is very fast deteriorating. Government is
unable to improve the matter and as the
hon. Member Shri Dwivedy pointed out,
for the U.F. Government immediate reme-
dies are found out. MNow there is Presi-
dent’s rule. Who will dismiss the President’s
rule if there is no improvement in the law
and order position there 7 Therefore, a
national solution must b: found out with a
view to tackle this problem. May I know
whether the Government Is thinking on
those lines ?

SHRI K. C. PANT : The question is not
clear to me. I hope that a national solution
is being found. I hope it is the nation’s
will that normalcy should be restored in
West Bengal.

DR. RAM SUBHAG SINGH :
with incompetent machinery.

Not

SHRIL K. C. PANT : I hope it is the
nation’s will that the acts of violence and
terror in West Bengal should stop. We who
are chirged with this responsibilty are
taking various steps which I mentioned.

DR. RAM SUBHAG SINGH : We have
not authorised anybody to kill people there,

SHRI K. C. PANT : Recently, we brou-
ght to Bills before the West Bengal consul-
lative commitice and they were approved
by a majority of Members there. One of
them is already being brought into effect
and the other is being processed. One must
also recognise the fact that as the law and
order machinery is trying to get to grips
with the situation and put down lawless-
ness, those elements which are bent on crea-
ting lawlessness are putting up stiffer resis-
tance. It is a kind of continuing battle there.
Even as the law and order authorities become
more cflective, a kind a of last ditch baule is
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fought by the other side and therefore also
lawlessness increases.

DR. RAM SUBHAG SINGH : Because
the Government encourages these elements.
It was due 1o this Government that lawless-
ness was crealed in West Bengal,

SHRI H. N. MUKERJEE : In view of
the fact that for about eight months now,
since the imposition of the President’s rule
there has been deployment of large numbers
of CRP and border security force in Cal-
cutta and other parts of West Bengal and
they have utterly, failed in bringing about
any improvement in the sitvation; may I
know if it is Government’s intention not to
provide the people of West Bengal with the
just remedy of going to the polling station
and securing a Government on their own,
or is it the Government's idea to push them
to the barricades even more than they had
done already ? Is the Government unaware
that even in Canada the Quebecois move-
ment goes on in a fashion which does not
call for the sort of drastic, and punitive
lagislation and administration that jyou are
trying to introduce ? Are pecple being
driven to prefer the use of bullets rather
than the ballot boxes ? Is that how the
Government feels 7 Is the Government
going to put a moratorium on elections till
in its good time it is going to resiore law
and order according to its own compuiation?
Or, are they going to leave it to the people
and arrange for an early election so that by
February or so, the people can have their
own will reflected in the administration,

SHRI K. C. PANT : It is not true to
say that the law and order situation has
deteriorated on all fronts...(futerruptions)
1 have here a list of the number of inci-
dents of wvarious kinds, The inter-party
elashes which had reached 89 in July have
come down in succeeding months, Agrarian
lawlessness which had reached a figure of
53 in July, has come down to 39 in August,
5 in September and 20 in Ociober. Gheraos
have come down and strikes have
come down. Other incidents of lawlessness
have also come down. But this does not
mean that there is no cause for concern.
There is serious cause for concern. We have
murders ;we have also inter-party clashes.
‘We have attacks on police almost every day;
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and on high officials. We have had cases in
which young boys had been dragged out
and shot. 1am not for a moment mini-
mising the urgency or the seriousness or
the situation but I am only trying to give
you the total picture of the position.

The basic question posed by Prof.
Mukerjee is whether to allow elections to
take place there. If he recalls a last days
of U.F. Governm:nt the situation there in
respect of law and order was in many res-
pects much worse, so for as the general
population was censidered, then it is today.
People are today walking in the streets in
the night wiihout fear ; cinema houses are
full...(Interruptions)

SHRI H. N. MUKERJEE : Why not fill
the poling stations ?

SHRI K. C. PANT : The limited point
I am making is this. Merely having an
elected Government, by itself, does mnot
ensure that there is no violence or lawless-
ness.

SHRI H. N. MUKERIJEE : Is that for
you to decide in Delhi or for the people of
West Benral to decide 7 Is there no adult
francise in West Bengal ?

SHRI K. C. PANT : Unfortunately or
fortunately the Central Government is char-
ged with the responsibility of seeing that
the State Government are carried on in
accordance with the Consititution and so it
has to keep an eye on what happens in the
States ; it cannot disown this responsibility.
Therefore, the mere presence of an elected
Government is no guarantee that there will
not be lawlessness, The question posed by
Shri Mukerjee is : why not have elections
now ? If it was merely going through the
formality of election, there is no harm in
having an election now but in this atmos-
phere of terror people will not dare to cast
their votes freely and there will be intimi-
dation, etc. We do not think that this is the
atmosphere in which elections should be
held.

&Y ®o ATo faart : a1 T AT
@l & 5 gma &1 3y Nisfess wdla
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T A & f w9 cenferax ¥ agi
9T gHFAT Y 7

g0 @13 # qz WA agaw g fE
@t qifsfess @idfs Tzt 9¢ odEEE
|ArEAr § 7 g 9 WMHET @3 F fag
HYHIT 7Y Fq7 AT LW § 7

=t g5 27 97q : g qifrgi g N
5 g7 a8l izt £ 97 aw 5 3zt
feafr mamem @ & a1 FY7 & Qi
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sgaeqT 1 A7 @A § foq, g A v
qifzai & & sne g

=t ®o Alo fardt : w1 AN TG
fer mesr g ?

=il ®O =% T4 © T2 9T TEL q1ET
AT a7 Wl 9w @ E AT ¥ qow
s qifzat & S W ar 1@ § safou
g A1 § 7gi 7 feafs aga zg qud

TR

SHRI SURENDRANATH DWIVEDY :
Do the Government realise that unless the,
head of the adminisiration in the State is
changed there is no possibility of restoring
normalcy in the law and order situation ?
Is there anv truth—we shall be happy if it
is so—that the Government has now real-
ised that there should be a change in the
head of the administration in West Bengal
and that the Governor had ultimately agreed
to be transferred to some other place 7 If
so, the soaner, the better for West Bangal.

SHRI K. C. PANT : The matter of
transfer of West Bengal Governor was not
discussed with him and there is no question
of his having agreed to it. The larger ques-
tion 1s whether it is fair to pin the entire res-
ponsibility for the happenings in West
Bengal on one individual even though he
the Governor. The Governor is the head
of the administration and a lot of persons
are involved in it. To focus attention on
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one individual is to minimise the seriousness
of the problem.

SHRI RANGA : My hon, friend is try-
ing this morning, strangely for me—he does
not generally do it—to merely score a deba-
ting point. The transfer or what is called
the change of the Governor is only one the
many things that have to be done. But it is
also one of the very imporiant things. In
view of the fact that this house itself has
approved of President’s rule there, it cannot
be said that it is entirely a dictatorial regime
there, We hold ourselves responsible for
what happen there. 1 am prepared to agree
with my hon. friend Dr. Ram Subhag Singh
when he says that this Government is fail-
ing. Thereforc we have got to take this
Government to task. To the extent that
we are not able to change the mind of this
Government in this aspect, this house has
to take that responsibility.

Apart from that, has the attentlon of the
Government been drawn to the suggestion
repeated once again by Rajaji that these
communal parties which are not prepared to
take the responsibility of maintaining law
and order there, either as part of the public
or as partners in the United Front Govern-
ment which has gone out of existence fortu-
nately for us, should be banned aud also the
suggestion made by the Hindu in its edito-
rial only two days ago that that area should
be declared as an emergency area 7 Would
the Government consider these suggestions
also 7 1 do not know how long they would
take to take any action, and how much
time they take in order to take any action
in this directions. But these suggestions
also must be kept in mind by the Govern-
ment.

One of the very few statements made by
the Prime Minister which some of us any
how appreciated is this ; that at long last
she took courage in her hands in saying
that the elections cannot be held for
time being in West Bengal. Would the
Government be could enough to ensure that
elections are not forced upon those people,
and are not rushed, and proper steps are
taken to strengthen the morale, the equip-
ment and the figh'ing accoutrements also
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of all the forces which are entrusted with the
responsibility of maintaining law and order
including the police 7 Such of the sections
in the public as are willing to co-operate
with the police must also be assured of
security for their lives and their properties,

SHRI K. C. PANT : I entirely agree
with Prof. Ranga that those members of the
public, of political parties, leaders of public
opinion who want to assist the police in
the matter of restoration of law and order
and in creating opposition to the atmosphere
of violence that is prevailing in West Bengal
must be assisted in every way. It is not
possible for the police alone to deal with
this matter. It is necessary to creale a
proper climate in West Bengal. For that,
unless all parties co-operate, it is not possi-
ble for the administration alone to do it.
1 entirely agree with that. So for as the
specific suggestions are concerned, I have
not seen the suggestions. [ take them from
Prof. Ranga,

So far as the supremacy of Parliament
in respect of West Bengal is concerned, that
is unquestioned. As it is, even in the case
of other Siate Governments, subject to the
provisions of the Constitution, it is supreme.

SHRIMATI ILA PALCHOUDHURI :
May I know if the Minister would give us
the figures showing how many murders,
how many cases of arson, how many cases
of loot and Kkilling of the people in rural
areas have occurred during the regime of
the UF Government ?

MR. SPEAKER

. That is entirely a
different question.

Shri Vajpayee.

t sze fagd =meEgt: seaw
wgEg, AWy grs § o g9 AERT ¥
ot @Ef & FgFaisl & @rad g
®TI gU g8 wer qAvar qar & fR s
guis egazqr & wifflg & ofdas adl
faar war ar &0 fzar &0 sy @7
dY araar s sl ¥ faod g & ag



9 QOral Answers

AF & o1 1ea § AET A0 W aE O
TF s wma M YT gz AT AN
srgeaifaal s Meargy fuamr sk ag
fgar ax gare A ? gwmw egawar §
qftad fegr g %@ @ &Y &1 7AW
gt & feeg agr g9 HAY FTOSAEr
faars afafafadi @1 s oT W FTE
afe 7§ & fox 37 & wiew ¥ & ™q-
wgft dar gf} ww w13 Foswr
o Tifgy ?

s WY, wg afw R, g
W= @ar dvwm s (st sfea
wiel) : seas AL, AT WEw ¥ A
neawgdy dar A5 gf & afes a1 @m-
foqa 27 ¥ § 94 ) J7ar & qAT SFET
st mgw § 5 ag aF @i
WEiams Fa g E @ EF &
g W ferdsfavmaad
a1 argT Yt w7 I g 5 S s
2, ST sRATIR FAAT T W E, A
FgATg SO Y AT AT @Y AT T WY
it aF & qtma fear @ w@r §
7% 97 93 gt & Tgm wifge o @
art # #1 @ vy Ag & gFar §
afga dn gn afz sawms afdaq &
14 7 997 A 59 & o sfemd g
... qqaH

oF WAt AT F9 UFaT g
oA F wg w7

staat ghavn ot a7 amefea
faarrarad <t § W1 & wa gai
W H Gerd e vE ¥ AT wiaw A
fe uF wiwwr st st gar a1 1T AIA-
Ay w7ET #Y A=k aw@ ¥ AW & fw
T q1q FEr TE § T ATIT F |
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% W wEEd g wfEd A

gaigsm R arw g ? Ifew
LiCE vk

ot ow fagrd awd@ o qfEdr
FMA FY |14} AT F for 100 0z
QAT FAT qUT FA i AT A1E @Y
I 1 UFA arer & 7 st Afad gw
IH FT AT HIA I AL E |

s §3T T A : 7g WA ATHI-
aguEt # g9 ¥ fae o & ww W@
g7 o gai & fav wa =fed

MR. SPEAKER : Prof. Guha.

SHRI SARDAR AMJAD ALl : What
offence have we done with the Chair, Sir ?
Myself and Mr. Tenneti Viswanatham are
standinz up repeatedly, and you are not
calling us.

MR. SPEAKER : If you see from here,
there are so many people standing,

SHRI S. KUNDU : Give their young
Member a chance. Sir, [ will sit down.

SHRI SAMAR GUHA : I will like to
know from the Prime Minister whether it is
a fact that Shri Ajoy Mukherjee, the former
Chief Minister of West Bengal and also
Shri Sidhartha Shankar Ray, after having
talks with the Prime Minister in Delhi gave
public indications which have been published
in the press in big headlines that there is a
possibility of mid-term elections in West
Bengal. This information has also been
corroborated by the Secretariat of the CPI.
As a result, all these parties are making
arrangements for the next election. I
would like to know from the Prime Minister
whether this is a fact that she indicated
the possibility of mid-term elections to
them, If not, may I know whether she
will categorically make a statement, without
any qualification like *‘not at present’’, ‘‘not
at the moment™ eic., that there will be no
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mid-term election in West Bengal till 1972 7
This is essential. Otherwise, there is no
possibility whatsoever of restoration of confi-
dence in the mind of the administration.
They are terribly afraid. I have a few
close friends in the high-ups and they tell
me confidentially, *“What can 1 do? I can
arrest him, but tomorrow he may become
Minister and he will cut my head”’.

SHRIMATI INDIRA GANDHI : lam
amazed at the statement made by the hon.
member, because I have made a very cale-
gorical statement about this not (oday but
from the very beginning. In fact, when
the UF Government fell, at that moment
itself the statement was made. It is true
that I have not mentioned the date as 1972,
but we have wvery clearly said that until the
law and order situation is normal, until
there is a possibility of having fair and
free elections without the terrorising of
voters, there can be no elections. There
never has been any doubt about this state-
ment. I would also like to say that I have
not discussed the matter of eleclions with
either Shri Sidhartha Shanker Ray or Ajoy
Babu in the recent past. | have made this very
wery clear to the officials also on every visit

I made to Calcutta. I think it has also
appeared in the press.
SHRI P, R. THAKUR : The question

of recalling the Governor with regard to the
turmoil in West Bengal very often comes
up in this House. But there are advisers
also. Are they not responsible for this
turmoil in West Bengal because the Go-
wvernor is to act on the advice of these
advisers ? Have you gone into the charac-
ter of these advisers, specially the Chief
Adviser, B. B. Ghosh ? You should. They
are responsible. Why do you not remove
them ? The Governor is not at all responsi-
ble. The Governor is only a figurehead,
‘The advisers are responsible. B. B. Ghosh
is responsible.  You should remove him.

MR. SPEAKER : Is this the way of ask-
ing questions, like sudden eruption of lava
from a volcono, geiting up and getting
down and again getting up ? That is not
the way to doit.

SHRI K. C. PANT : 1 hope, one of
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the advisers did not give cause to my hon.
friend to be aggrieved. We do look into
their work and sec how they are function-
ing. There are changing from time to time
among the advisers also.

SHR1 TENNETI VISWANATHAM
The Minister has said that there would be
mid-term elections if normacly is restored.
What are the indiciu of normalcy ? Sup-
posing, for 15 days there is nmot a single
violent act or murder, will he consider that
normalcy is attained and there can be elec-
tion,

SHRI S. M. BANERJEE :
a ceas-fire.

Let us have

SHRI K. C. PANT : This sort of judg-
ment will be reasonable if my hon. friend
would apply it to such a situation and it
could be applied by us also.

SHRI SARDAR AMIJAD ALl : The
installation of a popular government, instead
of the people being ruled by the bureauc-
racy, is a very demand of the people of
West Bengal. This demand is particularly
being made by those sections of the political
parties who do not believe that paurliamen-
tary democracy will solve the misery and
the anguish of the people. We must have
a popular government ; we also believe so,
but it must not be a popular government as
we had which, instead of rendering service
to the people, would be engaged in ons-
faughts on and killing of the political op-
ponents. One rumour in West Bengal is
that it is very likely that the Government
of India will be holding elections in Feb-
ruary or in the early part of 1971,

MR. SPEAKER :
nied.

This has been de-

SHRI SARDAR AMIJAD ALIL : [n
view of this may I know as to whether
Government has given any thought to hold-
ing elections in February 1971 ; if so,
whether all the polling booths will be pro-
perly guaded by the police, the Border
Security Force and others ?
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MR. SPEAKER : *“If so” comes as a
hypothetical question. This question has been

answered a number of times today. I am
passing on to the next question. It has
already taken half an hour. Professor

Samar Guha should
He can go now.

take some more rest.

Demand by Textile Industry for upward
rivision of pricI:s of controlled
cloth

+
SHRI SITARAM KESRI :
SHRI YASHPAL SINGH :
SHRI N. K. SOMANI :

*332.

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether the textile indusiry has
made demands for the upward revision of

prices of controlled varities of cloth

(b) if so, the reasons advanced for the
revision ; and

(¢) Government's reaction thereto ?

FOREIGN
(@) Yes,

THE MINISTER OF
TRADE (SHRI L. N. MISHRA) :
Sir.

(b) The Indian Cotton Mills Federation
have urged an increase  in the
prices of controlled cloth on account of
increase in prices of cotton, wages, stores
power, fuel, coal and dyes and chemicals and
also due to increase in rates of interest and
overhead charges.

() The matier has been referred to
the Bureau of Industrial Costs and Prices.

st @a a0 gwAlg 5
Aeled A weqezfeq FAE oY wigw
& atua wgroar 5 oAt EFEEEs 49
Fnd 9z &1 937 A Izar §, AfET
Bz Haz g ®§ 5 ofcfeafa g3
arzstiefE Ao N a9z ¥ a7 @3
A # far am d 5 WA aged wrw
ar A F9€ A JG IF TH WGA ¢

AGRAHAYANA 4, 1892 (SAKA)

Oral Answers 14

ST $727 T 39T 9g 62 AW FIew It
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F;m fF § 3 seaedfea w921 § Y g
FaFNNFEgwaga R LA Fqw
AT § | T TF FEA F IAT A A0,
gH w127 SIILaT F afey Fadd §
T T¢ W qZT FH AR AT § AAG
OF &F 9T OF 747 | ®EF  HIWRAA
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Tq § T F AT AR FITA SIFT
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st dlgr v 3@ dfF Feaeifea
FUS & FAT WFIFT FT AGT FTAL A
fasar a1 g F27 7 ga %1 ==1 &0,
A& a1 T F@T | AT FIF FT FAT T]@A
g fag 1 amg § Ioiaar &1 afas
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W1 ATEE 9EY ¥ @ A § 3T A A
F agrar wmr ?

st do Ao MR : & 3 w7 f5 fas
13 F FIH FT F1A7 7g 0E 2, gw@ ¥
T 4% T ¥ | AT e Fy WA Qm
fe @it 92 1 7w a3 Fw adi 2
AW qo1g 0T § 9§ afgai §, s
WG | T G Farw g, gaor S
qTAgY & 1 A T ag & fF it Ama
g afcfeafs i 100 % wa
e o g war | S ATH g9 F) @
A gwatht 5 37 A 7T A & ot s
faswrfear #31 | g7 39 & 91 A F) 2EN
F1€ et 781 {5 39 &1 fawf & gx
am @1 & | g9 39 %1 marfaT 30, aw
ot fota oz omaddy | Sfsa aft 9@ Ay
FIAT T F7 FE 1T AL 0

it amare fag : & wnaan wmgar 2 e
TaT F0 § g fady s § wa #Y
qr agat qr g2 ?

MR. SPEAKER: It
opinion.

is a matter of

SHRI N. K. SOMANI : Since May,
1968, when a trifling rise in the selling
price was allowed by the Government of
India, 1 want to know whether it is in their
knowledge that the prices of cotton have
shot up by 54 per cent, the prices of wages
have gone up by 8 per cent and the overall
index has gone up by 31 per cent—if this is
not a fact, the Government can réfute it—
and, if this is a fact, whether under such
circumstances, there is a single commodity
or a product of any organised industry,
textiles or otherwise, whose prices have
been controlled and kept at 1968 level, My
second question is in view of the compul-
sory closure of mills, in a block where
a group of mills are going to close for a
long time not only because the prices have
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now become impossible, but to con serve
the availabilty of cotton, would the Govern-
ment reconsider its policy of allowing some
interim price rise as far as the controlled
varieties are concerned and in view of the
overall shortage of cotton, what is the final
programme of imporis of coiton for this
particular year in addition to the 8.25 lakhs
bales that they have already announced ?

SHRI L. N. MISHRA : So far as in-
terim price rise is concerned, it is ruled out.
We are not going to give any interim price
rise. The whole question has been exa-
mined in greater detail,

SHRI PILOO MODY : why ?

SHRI L. N. MISHRA : About imports
of cotton, it is a fact that we have decided
to import about 8.5 lakhs bales of cotton
earler. Now, our present decision is to
import more cotion because the indigenous
production has suffered on account of floods,
etc., in Maharashtra. Therefore, we are
considering a proposal to import 13 lakhs
bales of cotton from Sudan, UAR USA
under PL 480 and other global sources,

About the rise in prices of cotton, it is
a fact that there has been an alarming
rise in the prices of cotton. I may give the
figures. To-day's price is Rs. 2580 as against
Rs. 1575 last year. The price rise has been
alarming, but, at the same time, we are also
going into its reasons. Also we have to
consider the reaction that imports might
have on the producers of cotton, the
peasants and the cultivators. Therefore,
when we come to a decision, we have to
take into account the interests of the
growers also,

sl gFR T AT : FHIT F &G
Tifer Fratz qe & 1 fag fg =9 0
9T 2ifFa 9T @Al § ag ar @ 1
g1 amar & ar 53 Al 1 49 g 9w
& ANfg & 1 gwwe A & w7 qod
gig ¥ faar &R usdly sz faaq &
fear, w= 7z gar & fF 3@ & <0 Frr
gAY ; g 7 ¥y o fr 2T F aws
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At gz gFr g, 797 A gf At v agy
FRgi M M gavam adi a3 ¥ fomd
HIS 9% T4 § 1 W S Fgerdr qamr g
f& a®iw & guz faay aw a3 ¥ 7w
JEA SR AF AL | HT NWF wam
! FIE awhY R 1 S A ag 0k @ @ A
1w st & w8 faw Al @ d i
FI8T AT FEY AA0 ¥ q7 Frar ar w@r
A AN F oF ared) ez faw 3
AN AT goT AT FM FA Y
TF AT T § W & sl awEl 9w
WA @r g am wF T €9 &
fog w1 garT 60 fag & Fwgr @
%35 3fFa wmyr gEd @l gw oA
afaq arat 9T ag (o qar A9gT W
agi? v My @ & fag @iwI
dar & fr ag fus avz adf anir Wi
AFFL AT A A qAT ®IA IS
ezt g faF ?

&t Fo Aro faw : AT 8T FEA
& f sa1a 7Y was 737 w=A & AW
s § f& argg waAYT qzer &1 e
gAT 2| Fqre # wAA agd @I
AT 3T IHF H J30 FIAG FavaEr
giaT & | gt a% ardl faw &1 e @
ar A fedl fam &1 g@= Y, & andt
FG AE T 9Fa1 | W AT W
A g9y gw w&t f5 @ a1 W
@ AL I (A8 F THA H TEE
g1l a1 39 %1 g F8Ga | faw & a
g R R ag adi 31 N @D F
ITasm A s fF8ag I5F
TN g9 13 B1@ A9 FI9 g7 A4
STER & 1 60 gNT 37 gW Azl fda &2
¢ & a1fF F191T 9T 78T 9F AT FrH
F a1 WF |

Wl goW WA FYAW :  IaT A
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arar | it fadg @ At w8 § I A
g # & fAg, IR aww U
agw & fag g s A @ §

aeaw WEtEd W qfs7 |

ol Ao o @l : 97 w7 @A
9T Agad &1 FAT fA@T &1 gars
AT § 97 a7 34 fFer @ sifga @
@t § e foeT g & 981 1 *Ag
faad) § 3 5F1 TET4l FT | qFH AT
90 digl #Y &d 91 Faa wgag
1% 931 Fan g, quIT foedr @ @
g 9afs ggst wsfg A 1 A9 §
i FEE TT F A qg A §, IAH
FI9q agdt om WY 1 HA FIE AG B
arz fREE F1 & FTT qOA FIT K
fas Y& | F12A THR FW F T7
gzF1L et wifaw &y Ad 3@ faad O
Argar #1aa Fura Ft fFaEE & fas @
gagsn gt

AeOW WEIRT : I FIT & WA &
a¥FgAE L

ot Ho oo @i : FIF A F A FIFT
Fadr g1

st ®o Fro fasy : &% aFrar @ fF 928
#t § o=@ &Y F197 g 1§ & 1 gF FEAr
2w fF Fqer a1 §T IqE g AT
gFEalE W FT 1 HTT FE AIE
HeFAT TaAr SqET &7 15 AT &4
FTLOT ¥ ATV UAFT1E 2 nar al 9g Ug
fea & faq arsd ara 7 At feaiA
Fr afgq Fiaq a3, ga i £1f a ud
Agf 3189 Mgy & gawr Ifea #wa
fad 1| &fFT 9zg @Y | gs419 8 oemE
g e, @a fasar ot @1 @1 @ s

g1
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SHRI 5. KUNDU : Sir, the Minister,
in reply to a question earlier said that they
are not contemplating to raise the prices of
the controlled cloth. But later on when
there was a demand by Mr. Somani the
Minister wery cleverly corraborated the
demand by saying that there has
been alarming rise in prices and then he
said he has referred the question to the
Bureau of Cost and Prices. [ would like to
know specifically from him that even though
this Bureau of Cost and Prices were to
recommend that the prices of cotton cloth
will go up or will be revised upward, will
the Minister tell us firmly that in no cir-
cumstances he is going to revise upward the
prices of textiles and controlled cloth ?

SHRI L. N. MISHRA : As I said
earlier we have referred the question to the
Buaeau of Indusirial Cost and Prices. On
receipt of report from them, we shall exa-
mine them. It is not obligatory on the part
of the Government to accept the recoms-
mendations of the Bureau or the Tariff Com-
mission, It is for the Government to con-
sider the situation and come to a decision,
About the price of raw cotton, we are rather
happy, they are getting good price ; but
some balance has to be struck and the
question is how 10 maintain that balance.

SHRI 5. KUNDU : There is no replv
to my qusstion.  Ywou said earlier, you are
not going to inzrease the price of cotton
cloth ; now you say, you will examine it.
You should give a categorical reply.

=it qo wWio @AM : gz aft AT L fF
A% 9FA7 FT FIST G &1 A} 3RH
&1 AT TF FFT 51 FI97 g1, &9 F A9
agg st @ &1 faad sifwg wr @
FO AT 5T G & IR0 IWA Hoq@AT
g amagy AT @ WA
w1y ag WY & 5 s A g g g,
gz af § fogqawdz & I7z &
a1 gAt FIT ¥ T IFA @ AT IAH
7z % faa1 g atfw AT wAwA AT
A xas @ s 937 oEs g, faq
Fr Amad T w==E @, w@r S
wTeamT 99 fAdl 1 3% & fag §4C
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2 7 afz & &Y fead sremm st oz 3%
=g ?

st ®o Ao fx : Exnarem Freanaa
AT fadt #1897 & foq qarm mam
ar | 3t A% 7g 2324 fesi S 3 gw
137U N2-13 A g7 ww a=G)
TR, 3 H gamr gW wwwar 3
T A qreg fak =g a9y gf & ag
O faear Y T § 1 g w1207 agh Iwd
AWt oag 1§ 3 FOT 92z gAi @m
AFCE | dms A fual 1 F7 o900
o, g A TFA P 0F A @R
A g g war i g oswwr Sl
WA G ga T E AT 49 Fadr e
NIAIT F AT qIAT | WG AGT €2e
adde 8% fag dr g @ @, &w
AN 2T § 1 IAT N2W A FAGT TG H
@1 fad & af 2 A oF &2 fas &7
F1 A AT @ § o9zl aF FiAq
WA D AT A FE WA @ G0
w3 & g Aad agar af gy g
#95 F1 Fgaga § WA AG g
afFa 93 g &Y fedid At aqralt 41 9y
&% #gr & qg67 a9 & Toit o
g wigT i alT IFT 41 mng
s gar al qg QT 1T et G g
ar 7gf ag o o

st @o #o qAA : THA F FIF F
TM g ag 7 Tifgw

SHRI PRABODH CHANDRA :@: May
I know whether it is a fact that the STZ
charges much higher prices for the imp .ed
cotion from the mills than is warranied by
the business standards ?

SHRI L. N, MISHRA : The STC does
not deal in cotton at all. The Cotlon
Corporation of India deals with it. It came
into existence about five or six months ago
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and it dealt with this. The STC has nothing
to do with it, [Even the Cotton Corporation
of India does not import cotton dircctly,
There are agents on its behalf who do so.
We do not make any profit-on it. Perhaps,
some commission is the original people who
were importing cotton carlier. Propobably,
it is one rupee per bale or some thing like
that. About 25 per cent goes for the
establishment charges of the CCl and the
balance 75 per cent goes to the agents, sub-
agen!s etc. There is no question of making
any profit so far as cotton is concerned.

SHRI LOBO PRABHU : It is our sad
experience that Government succeed in
increasing only prices. They cannot increase
anything else.

MNow, there are two factors which have
contributed to this recent increase in prices.
We must realise that the quantity of cotton
available both indigenously and from import
is nearly the same. Why has the price risen
then 7 My first question is this. Is this
not due to the operations of the CC1 ? The
hon. Minister has just said that the import
has not made any impact on prices. But
what about the indigenous purchase 7 Now
comes my second gquestion, The hon.
Minister has introduced mills in the public
zector from the private sector.  Is it not a
fact that they are buying above the rate
offered by private mills, and there by putting
up the prices? So, these are iwo wvery
important questions. I assert that Govern-
ment are contributing to the rise in prices.
What has the hon. Minister to say on this ?

SHRI L. N. MISHRA : The Cotton
Corporation has nothing to do with the
indigenous production of cotton.

SHRI LOBO PRABHU : It has.

SHRI L. N. MISHRA : Our assessment
was that we would have 62 lakhs bales of
cotton this year indigenously. But the
production has come up to only 57 lakhs,
mainly because of floods in Maharashtra,
About the rise in price of cotton, it is
mainly because of the fall in production of
indigenous cotton. There is no question of
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creating any trouble because of the CCI or
the mills managed by ths WNational Textile
Corporation of India. The public sector is
oot to be blamed at all. The hon. M2mber
says that there is nothing except rise in
prices. I would request him to look into
the production figures also. Textile produc-
tion has gone much higher than what it was
two or three years ago.

SHRI LOBO PRABHU : What about
the mills in the public sector ? Are they

not buying above the rate offered by the
private mills ?

MR. SPEAKER : I thought that the men
who came from the Civil Service were a
little calm......

SHRI LOBO PRAHU: We are clam,
but we expect also a certain response,

MR. SPEAKER : If he also does this,
then I do not blame the others at all.

Action against Industrial Houses failing
to fulfil Export Obligations

-+

SHRI RABIL RAY :

SHRI MANIBHAL J. PATEL :
SHRI SHIVA CHANDRA JHA :

*334.

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether Government have decided
to penalise thosed firms which fail to fulfil
the export obligations underiaken in return
for licences for the import of capital goods
or foreign collaboration agrecments ;

(b) if so, the deatails thereof ;

(c) whether Government have got repcris
about firms which failed to meet export
obligations ; and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
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CHOWDHARY RAM SEWAK): (a) to
(d) . Yes, Sir. A statement showing the
brief particulars of Industrial undertakings
which have failed to fulfil their export
obligations against import of machinery
either within the initial period of export
obligation or within such extensions as were
given subsequent]y and action taken against
them for their non-fulfilment is laid on the

Table of the House. [Placed in Library.
See No. LT-4379/10]

ot <fa v : fofaa a7 & g7 a9
st & gt & o R, i oewend
anafeiaT &Y qu € frar &1 a1 @
TR F FE 9wwew fasisr war ¢ fw
fradt ot ®1 wigdg & a7, 9798 ¥
fea @rs 3 vERRaE srafsiaT & qu
fear o= feadt & & qur wdf fear ?

Wto T &% : Ffwes 139 F 7 166
ifas T8 &, o dlodte wrfe ¥ weAdA
faameE § 197 W & 51 #T B
g T AT AT E AT IAF A H
waaA foar ar g9 81 98 HfEw v @
i 9T &lo Yo ardo AT FT W R
IAHF 10 F qrY H gIAT AT 9TW T
x@dr wf 37 s aiffw g, fasgiad
wEgdiE smafenad #1 gafes 780 fwar
&1 97 o wamE faar v @r g

sit ofa v : fafaa s & faq ool
&1 gere frar aar 2, 99 # § oF Aa S
AZE AfzT Fweodl @ 99 & A w0
war § i+ 98 7 qaadE mafeina s qu
A fEm g, FfFa ga FY T ¥ oF
ea g §, W faErada g
¥9 uwo St g wride fefads,
s F at A mar g 5 osEd
Tk # dlo do wmTo ¥ grav gAFEAIWA
grigr g & ag stadr SIgar g & |o
&to ando FY frale Fa wid | a1 #AY
AgIRT ¥ qINT UAWA)E BIgET ¥ qATAl
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! @AErE w23 § fov &1 0w E,
afs wfacy § 61 F g2 7 an

H ST FY 997 S FC IF G 0T F FC
aw 7

WYe I ¥AW: A7 w1389 faar wmaT
A g T FATT Ol FF &, fow
¥ FFana a1 @) gW WA @ §F MEh Y
ga1 aiz wEgz FUI Ear wEAs
mIET B § | wAAAT gEEer A faA D
s Y W frar &, 97 8 ¥ qzo1 Bw
faaraeta 8, 97 3q o Fed anr sy,
& gw uFAT A TG AF AL I W
graed §, 31 & R dfo dlo arrSo §Y
Feice i i il

ot for =7 w1 : fagd Agigg & wa
AqM BT AY gzt oY, A1 w9 T e
fear <3 & f sigsht ) adh azgd &
N g2 @ & Wi frgeara w1 ogaqd
9z @r #, Aefrs gy vz w@r 2
3T AT AT A F7 7Y W@r B, A(wA
HIFIT FY A6 & aq09 7 32 § TF Ay
aEd ¥ @rg gow T ars Awg A7
@ENE 9T 1 & | ;AT g4 3 g7 3|
W &l gEr @ 2 fasfr wEaqid
smafalrgy #Y qu A foar @ o faa
¥ fawrs gg sHa Mo W
1T & @EWEAr @ fr aFIT FT oA
ZITE grédE wv & @7 gor AT gr |
T I H AT GIE GEEAIE W AR
2% ®) ANABIET FTF 97 G & 47 A& ;
afz agl, @t fF7 agg@ & ?

difs sqrwi wW (s We A
fawt): gaft w1 & fF 29 @19 & T aF
amw 80 sfawd wqE 3z # ogw
AT FT 3 &l 9 20 sfamy aw
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TIRA1, I F TS S H IW F AT
AgAESIET  ®T | FEAE 3T & gH
it asfiasTw adf s e W@ o§,
F410F gArT @59 § fF 2@ &1 @EdE 93
T g9 faq a7 A7 07 w7 ¥ A
o1 AW & uaAq'E Y FFF | qHITF F
& Arg @ § gamr qar g 5 faedia
wrmiE mafsimr #Y qu agf e
2, 37 H Y o 51 a5 mRod o, 39 9
w71 w¢ foar may &1 widflagma &g
St gat @t weaT Zr e §, ¥ gW A
AT E N

SHRI R. BARUA : May [ know whether
in the matter of foreign collaboration and
in the field of industrial development, export
obligation is a must, and that has become
an irritation to the foreign capital to
comein ? On the other hand, Government
is not prepared to take over export and
import in their hands. As a result,
industrialisation with foreign collaboration
has gone down. May I know what reply
Government has to give with regard to
these two aspects, whether they are encour-
aging foreign capital to come in and
insisting on export ohligation too much or
they are going to take over export import
trade ?

SHRI L. N. MIHRA : So far as
foreign capital is concerped, it is mainly
concerned with the Ministry of Finance
but if they come in for collaboration,
according to the Industrial Policy Resolu-
tion we give them licences, and you know
the terms and conditions of the Industrial
Policy Resolution, About export oriénta-
tion, we have a settled policy that if the
bigger foreign firms want to set up industries
here, they have 1o be expori-oriented.
They have to export to the tune of 75 to 80
per cent. In the beginning they have to
export 25 per cent and then go up to 40
and in the third vear they must be export-
oriented to the extent of 75 per cent of
their production,
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wrere, gt aqr T ST wee
afal & fasweh 51 qend

*337. it uw eaey faandt : Far
faw§ aar faw g w4t ag aT @ FO
i 7 :

(%) = asf & ama & =w
wiasn o frger atdi & fawid g
fearelt #Y g FTwEFg F@ § A
wfsrreat gemT 21 af §;

(@) a1 gt &= & fa@ey a1
FH} ®Y AT 9T GO, HALT H A0
gt faedt & qraw grIm A (6)),
g war g7 & fawar o & qu fear
war 4t ; &1

(1) afz =Y, @ sa% sav w2w §
T gg A F w7y FEAAR 1 af g ?

fead awr faga dareg § So-—AAt
(st fagmazr smT): (%) . s, gh
A:AaT H F ST Hata gl &
oo waeT AR frge a@mdt w1 9w
T 59 q9 ATARG &L § FT W1 398
gfnaeaen faast &1 &0 F@izT gar
2 ot fgarf samt & fou oy #9
AT § IoAe gA

(=) s, & 1
(ar) se 7g 3zar

st TaEmeg  fEardi o oFdr oEY
adlam &gy fF 7z S sE 923 o0
gt @ 2 alr fm w1 g fsdw
giar Tgar 2, ar sway gL F §F fen
FAFom wE AFA g FN HUFK
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ghar arifcr g3 & e @pit—aw
arfear &Y, sar oY @y, W faasr
gaar ?

THE MINISTER OF IRRIGATION AND
POWER (DR. K. L. RAO) : It is true that
there is a shortage of power in the Northern
Region, and we have taken up a number
of projects which 1 hope will be commis-
sioned during the next three or four years,
and that will make up the shortage. Even
50, the demand is going up so rapidly that
1 am afraid that by the and of the Fourth
Plan there will bz a shortage of 3/4 million
kilowatls in the Northern Region.

St e eqeq faaidl @ wAr wIEY
¥ Far g fr ord ar wrel 8§ femiw el
Sqigl 98 JMAM 1 94 featz &1 eqA §
@y go #11 qIF gA-adfa aEAr &
Wi gAY saxegr w01 B qta @@ &
iz feafa g M gaar # gg g%
g1 ? e feafq ga & dzavady gny
ate w1 Ty £y <gm, a1 fer feafs &1
gFI@ F24 F fAaC giFT @ @A
qam a1 W g ?

DR. K. L. RAO : It is admitted that
by the end of the Fourth Plun there will be
a shortage of 3/4 million kilowatts in this
region. Therefore, we are trying to take
up some more projects. 1 have writlen
to the concerned authorities to investigate
and prepare the schemes, so that we may

try to make up the shorlage as much as
possible repidly in this Plan.

Allocation of Judicial Officers to
Himachal Pradesh

*338. SHRI HEM RAJ : Will the Minis-
ter of HOME AFFAIRS be pleased to state :

(a) the number of Jud icial Officers allo-
cated to Himachal Pradesh on the re-organi-
sation of Punjab ;

(b) whether the cases of their function
of seniority vis-g-vis their counterparts is
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lying still un-decided and if so, for how
long ;

(c) the reasons for non-finalisation and
by what time it will be decided ; and

(d) the number of such Officers on the
verge of retirement with their names and
the way their cases are proposed to be
decided ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENT
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH : (SHRI
K. C. PANT): (a) I5

(b) The seniority of these Judicial
Officers allocated from Punjab  vis-g-vis
their counterparis in Himachal Pradesh was
finalised by the Government of Himachal
Pradesh on 4th Augusi, 1970,

(c) and (d). Do not arise.

SHR1 HEM RAJ : This matter has been
pending for the last four or five years. May
I know how many ad hoc appoiniments
were mads: during this period by the
Himachal Pradesh Guvernment to the posts
of judical officers ?

SHRI K. C. PANT : I cannot say how
many ad hoc appointments were made, |
find the list is of 22, in th: preseni cadre
of Himachal Pradesh inzluding District,
Additional District, and Sessions Judges as
on 1-11-1966, OF these, filieen are those
who have come from Punjab and seven are
those who were in Himacha: Pradesh. The
period is long because the procedure (hat
has been laid down is fairly long and the
U.PS.C. is consulted and the advisory
committee is consulted. The persons con-
cerned are given an opporiunity to put
forward their side of the case and objections
if any.

WRITTEN ANSWERS TO QUESTIONS
Statement of Central Vigilance Commis-
sioner regarding Corruption in
Government Departments

SHRI DEVINDER SINGH
GARCHA :

*335,
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SHR1 G, VENKATASWAMY :
SARI RAM AVTAR
SHARMA :

Will the PRIME MINISTER be pleased
to state :

(a) whether the Central Vigilance
Commissioner stated at a news conlerence
on the 19th October, 1970 that the prolifera-
tion of Government activities had enlarged
the scope of corruption in several Depart-
ments like the Customs, C.P.W.D.,
Licensing and Import and Export Control
and, if so, the details thereof ;

(b) whether the Vigilance Commissioner
has made certain suggestion to Government
in this regard; and

(©) if reaction
thereto ?

50, Government’s

THE PRIME MINISTER, MINISTER
QF ATOMIC ENERGY, MINISTER OF
HOME  AFFAIRS AND  MINISTER
OF PLANNING (SHRIMATI  INDIRA
GANDHI) : (a) According to the informa-
tion furnished by the Central Vigilance
Commissioner, he had expressed the view
that the proliferation of Government
rctivities had enlarged the scope of corrup-
tion for public servants,

(b) and (c). Sugsestion made by the
Central Vigilance Commissioner from time
to time have been given atmost considera-
tion and appropriale remedial measures are
taken by the Government.

Purchase of Cotton from U. S. A.

*336. SHRI NARAYANAN :
SHRI SAMINATHAN :

SHRI N. R, LASKAR :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether it is a fact that India is
purchasing 50,000 bales of Cotton from the
U.S. A, ;

(b) if so, when the cotton is likely to
be purchased ; and
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(¢) on what conditions ?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA) : (a) Yes,
Sir.

(b) Bulk of cotton has already been
contracted for,

(c) Purchase have been made on condi-
tions hitherto followed in respect of PL. 480
programme,

Setting up of Joint Commission for
Expanding Trade beiween India
and Bulgaria

*339. SHRI RAM KISHAN
GUPTA :
SHRI D, AMAT ;
Will the Minister of FOREIGN

TRADE be pleased to state :

(a) whether Bulgaria has proposed to
India the setting up of a Joint Commission
to investigate the means of expanding trade
and economic cooperation; and

(b) if so, the reaction of the Govern-
ment of India thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK) : (a) Yes,
Sir.

(b) The proposal has been discussed
beiween the two Government and it has
been decided that to start with working
groups of experts from both sices may
mee! for exploring possibilities for bi'ateral
collatoration in specific fields which will be
identificd by both sides from time 10 time.

Factors Responsi ble for Communal Riot
in Ranchi

SHRI JYOTIRMOY BASU :
SHRL RAMAVATAR SHASTRI :
SHRI R. K. AMIN :

*¥340.

Will the Minister of HOME AFFAIRS
be pleascd 1o state :

(a) the factors responsible for  the
recent communal riot at Ranchi ;

(b) the forces
communal riot ;

at work behind this
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(c) the number of deaths and [the value
of the property destroyed; and

(d) the preventive measures taken by
the Central Government and the Bihar
Administrattion in this connection ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) to (c). There
is no information of any communal
incidents having taken place recently in
Ranchi town. However, in to villages of
Ranchi district there were three communal
incidents from October 15 to 18 following
the molestation of a girl, a dispute over the
route of a Jatra procession and a land
dispute respectively. Six persons died in
these incidents. The extent of damage to
property is being ascertained from the State
Government,

(d) The cases registered regarding the
incidents are being investigaled according to
law. Armed force has been deputed to
the areas concerned and the district adminis-
tration have also taken other precautionary
measures.,

T wEaw Afa & sIw WA ¥
frafa-aam & afa

*341.  off w¥w wwwww @t ;o Far
Fifaw sarmT w4t g TqN H FO FG
£

(%) &7 GTFTFT oA AWAF
urzafy & 37 FFsT 1 A fasrar mar
3 faad wgir fasraaits 2ol = & a3
F17# gErgar wy wfg & g7 g1 & e
gl F at § FAAF FwF F q3-
afg 7l ¢ ;

(m) 7@ amdFy Frzw AfF
Frew g & farit smorT & afz €@
Ft F1€ armEar § ;) A

@ afz g, a Ivdaa Aifa & s
gs1y &1 gfez & 3 s s af g
agar fesd oy &1 fae @ 7

NOVEMBER 25, 1970

Written Answers 32

RfgT sqmz wt (st &0 ATo
fast) : (%) < gi

(@) e

(w)  wrta FIFT =W 97w
FL @ ¢ 5 andaT awwe & geaifag
af Aifa g fasd arst gfaer ¥ fam
ST Afawa® a1 I30aT 91 FFAT §

Requests of Governors for Transfer

*342. SHRI SURENDRANATH
DWIVEDY : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government have received
requests from the Governors of the State
for their transfer ;

(b) if so, the names of these Gover-

nors ;
(c) the reasons advanced ;

(d) whether Government have accepted
their demands ; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) No request
has been received from any of the Governors
of State for transfer.

(b) to (e). Do not arise.

Study of Import Export Trade with
Soviet Union

*SHRI R. K. BIRLA : Will the Minister
of FOREIGN TRADE be pleased to state :

(a) whether several depth studies are
being made by his Ministry to identify items
which this country can import from, or
export to, the Soviet Union from early next
year ; and

(b) if so, the details of the studies so
far undertaken ?

THE MINISTER OF FOREIGN TRADE
(SHRI L. N. MISHRA) : (a) and (b). On
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the eve of the finalisation of the new long-
term Trade and Payment Agreement between
India and USSR during 1971-75, both Gov-
ernments have been mutually engaged in
the task of identifying items which are to
be exchanged between the two countries
during this period keeping in view the
changing requirements and possibilities of
the economies of the two countries. The
visit of an Indian Official Delegation to
Moscow in  August, 1969, the  visit
of a Soviet Expert team to India in
July, 1970 and other such exchange of visits
of expert teams of both couniries have taken
place to ideniify the range of commodities,
including industrial and manufactured pro-
ducts which could be exchanged beiween
the two countries.

Conversion of Joint Consultative Machinery
into Statutory Body

*3144. SHRI S. M. BANERIJEE : Will
the PRIME MINISTER be pleased to state :

(a) whether Government have invited
the cpinion of the various Central Trade
Unions™ Organisations for making the Joint
Consultative Machinery a statutory body ;
and

(b) if so, whether the replies from those
organisations have been received ;

(c) whether the Central Government
Employees Organisations will be consulted
before taking any final decision ; and

(d) if not, the reasons therefor ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) A note on the proposal to
place the Scheme for Joint Consuliative
Machinery and Compulsory Arbitration for
Central Government employees on  a statu-
tory basis, was circulated by the Department
of Labour and Employment to the following
Central Organisations of Workers, which
are represented on the Standing Labour
Committee :

1, Indian National Trade Union Cong-
ress, New Delhi,
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2. Hind Mazdoor Sabha, Bombay.

3. All India Trade Union Congress
New Delhi, and

4. United Trades Union Congress,
Calcutta.

(b) Replies from only two organisations,
viz. the Hind Mazdoor Sabha and the All
India Trade Union Congress have been
received by the Department of Labour,

(c) and (d). Attention is invited to the
statement made by the Minister in the
Ministry of Home Affairs in Lok Sabha on
16th December, 1968 in which the broad
principles of and an outline of the proposed
arrangements have already been placed
before the House.

Progress made by National Integration
Council

*345. SHRI BENI SHANKER SHARMA:
SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the progress made by National
Integration Council in its work so far ;

(b) how far it has been successful in its
aims and objectives ; and

(c) what further steps are envisaged in
this direction ?

THE MINISTER OF STATE (SHRI-
MATI NANDINI SATPATHY) : (a) A
statement, indicating the latest position
regarding the progress in the implemeniation
of recommendations made by the National
Integration Council at its Srinagar meeting
in June, 1968 is laid on the table of the

House. [Placed in Library. See No.
LT-4380,/70].
(b) and (c). The task of promoting

national intcgration in all its aspects, has to
continue for a sufficiently long time before
any assessment of success can be made there
is no doubt however that such a concerted
effort for national integration is vital for the
country, and is being made through legisla-
tive c¢nablements, administrative measures,
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use of mass m:dia and encouragement of
people's associuisn with activities promol-
ing national integration,

A joint mass campaign by all political
parties which subscribe to the statement
issued by the all party conference held on
November 3-4, 1969 would be an effective
weapon to fight communal conflict and dis-
inlegration. To conduct such a campaign,
an Organising Commitiee hus bsen set uvp
which will have its second meeting shorily,
Steps have in the meantime been taken at
the official level for an intensive publicity
campaign all over the country against
communalism.

Cashew Corporation in Public Sector

*346, SHRI SHASHI BHUSHAN :
Will the Minister of FOREIGN TRADE be
pleased to refer to the reply given to  Unsta-
rred Question No. 3322 on the 19th August,
1970 and state :

(a) whether the details regarding the
composition and functions of the proposed
Cashew Corporation in the public sector has
since been finalised :

(b) if so, the details thereof ; and

(¢) the date from which the Corporation
will start functioning ?

THE MINISTER OF FOREIGN TRDAE
(SHRI L. N. MISHRA) : (a) to (c). The
Cashew Corporation of India was registered
in Mew Delhi on 19-8-1970 from which date
it started functioning. It has opened its
Head Office in Cochin. On the Board of
Directors, besides the Chairman, Managing
Director and another member who are the
nominees of the State Trading Corporation,
there are three official members representing
the Ministries of Foreign Trade, Finance
and Food and Agriculture, and the Chair-
man, Cashew Export Promotion Council,
Erpakulam and the Managing Director,
Kerala Cashew Development Corporation,

The nomination of one non-official
member on ths Board is also under consid-
eration. The Corporation’s main function
is to procure raw nuts through imports from
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abroad and distribute to the industry in
accordance with the policy laid down by the
Government from time to time.

Deplovment of Central Reserve Police
and Border Security Force in Calcutta

) *347. SHRI P. GOPALAN : Will the
Minister of HOME AFFAIRS be pleased 1o
state :

(a) whether the units of the Central
Reserve Police and Border Security Force
have been deployed in the City of Calcutta
and its suburbs since the U. F. fall of the
Government this year ;

(b) what is the exact number of the C.
R. P. units and B. S, F. at Calcutta and in
its suburbs ; and

(c) whether Government are considering
for withdrawal of these forces and, if not,
the reasons therefor ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir.

(b) 17 companies of the C. R. P, and
one company of the B. S. F.

(¢) These units have been made available
to the Government of West Bengal for law
and order duties.

As they are required by the State
Government in the present situation, the
question of their withdrawal does not
arise,

Details of Police Officials including Police
Clerks and office stafl stabbed to death
in Calcutta

*384. SHRI D. N. PATODIA :
SHRI B. K. MODAK :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the number of Palice officials in-
cluing Police Clerks and Office staff who
have been stabbed to death in Calcuita
during the last six months ;
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(b) whether all the incidents are reported
to be the handiwork of the Naxalites : and
this

(¢) Government's reaction in

regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) to (c). According to
information available, between June and
November 18, 1970 thirteen police of officials
were stabbed to death in Calcutta proper.
In addition, during the same period, six
policemen were murdered in the suburbs of
Calcutta in 24 —Parganas district and four
in the Howrah and Hooghly districts, parts
of which also fall in Greater Calcutta,
The naxalites and other similar extremists
are suspected to be responsible for these
murders. The State Government are taking
all necessary steps to provide protection to
police personnel.

Threats by Naxalite Leader,
Charu Mazumdar

*349. SHRI MRITYUNJAY PRASAD:
Will the Minister of HOME AFFAIRS be
pleased to slate :

(a) whether Government's  attention
has been drawn to the threats of the Naxatile
leader Charu Mazumdar to annihilaie Police,
Army and Civil authorities in reprisal of
certain Naxalities killed ;

(b) if so, what steps Government pro-
pose to contain such heinous activities and
to give proper protection to the persons
threatened with annihilation ;

(¢) whether letters have been received
by several prominent business-men and big
cultivators of Monghyr District in Bihar,
intimating them of dcath sentences having
been passed against them by the Maoists ;
and

(d) if so, what protection is being given
to them and what steps are being taken to
contain such Naxalities ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
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OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI K.
C. PANT) : (a) Government are aware
of such wrilings.

(¢) According 1o information available,
some persons in district Monghyr had recei-
ved such threatening letters.

(b) and (d). The Siate Governments
and Union Territorics Administrations are
taking all possible steps under the law to
deal with the =activities of the Naxalites and
other similar extremists. The steps taken
include precantionary arrangements, wherever
possible, for the sccurity of the poliee per-
sonnel and other individuals threatened with
attacks by Naxalites.
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Increase in number of licences and
Quantity for Export of Tobacco

*351. SHRI SHANKARRAO MANE :
Will the Minister of FOREIGN TRADE be
pleased lo siate :

(a) whether there is any consideration
under the Government’s proposal 10 increase
the number of licences and quantity for the
export of tobacco keeping in view the quan-
tities lying in godowns ; and

(b) if not, the steps taken by Govern-
ments to dispose of the stocks of tobacco
lying unsold in the country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (CHOW-
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DHARY RAM SEVEK) : (a) No, Sir. The
Tobacco exports are allowed freely without
any quantilative restrictions.

(b)

Does not arise.
Setting up of a Tobacco Corporation

*352. SHRI B. K. DASCHOWDHURY:
Will the Min:ster of FOREIGN TRADE be
pleased 1o state :

(a) whether Government have consi-
dered to set up a Tobacco Corporation in
public sector to give a boost to India’s ex-
porits of tobacco as recommended by the
U.S. Agency for Internationil Development ;
and

(b) if so, the details thereof and the
decisions arrived at ?

THE MINISTER GF FOREIGN
TRADE (SHRI L. N. MISHRA) : (a) and
(b). The report in question is yet to be
received.
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Recall of West Bengal Governor

*354. SHRI SHIV KUMAR SHASTRI:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that since the
imposition of the President’s rule in West
Bengal, law and order situation has further
deteriorated ;

(b) whether any demand has been
made to recall the Governor of West Bengal;
and

(c)
thereto ?

if so, the reaction of Government

THE MINISTER OF STATE IN THE
MINISTRY OF HOMF AFFAIRS AND
MINISTER OF STATE DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC AND
INDUSTRIAL RESEARCH (SHRI K. C.
PANT) : (a) There has been improvement
in the law and order situation in certain
respects, however there has been an increase
in the number of incidents of Naxalite vio-
lence directed against police personnel and
Government servants and violent clashes bet-
ween members of certain political parties.

¢b) Such demands from some quarters
have come to notice.

(¢) Determined steps are being taken
to restore normalcy and deal firmly with
Naxalite violence. It is towards this end,
that after consulting the Committee set up
under the West Bengal State Legislature
(Delegation of Powers) act the President
has enacted the West Benga! (Prevention of
Violent Activities) Act. The West Bengal
Maintenance of Public Order Bill, which
was also agreed to by the said Committee,
is being processed for early enactment into
law.

Administrative Reforms Commission Report
on Union Territories Administration

*355. SHRI BALRAJ MADHOK :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have gone
beyond the recommendations of the A.R.C.
in the matter of grant of full Statehood to
some of the Union Territories ;
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(b) whether Government have so far
done nothing in regard to recommendations
of the A.R.C. regarding the Union Territory
of Delhi ; and

() if so, the reasons for this discrimi-
natory policy in regard to Delhi and by
what time Government will take a decision
about Delhi ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE DEPARTMENTS
OF ELECTRIONICS AND SCIENTIFIC
AND INDUSTRIAL RESEACH (SHRI K.C,
PANT) : (a) The question of the grant of
statehood to Union Territories was not
covered by the terms of refercnce to the
A.R.C., and they made no recommendations
in this behalf.

(b) The recommendations of the
Administrative Reforms Commission on the
Union Territory of Declhi are being
examined.

(c) It is difficult to fix a time limit to
finalize a decision in respect of Delhi.
The problems of the national capital are
different from those of other Union Ter-
ritories.

Governments decision to invest in deve-
loping Countries Abroad

*356. SHRI MEETHA LAL MEENA :
Will the Minister of FOREIGN TRADE be
pleased to siale :

(a) whether Government have decided
to invest in the developing countries abroad :

(b) whether similar need exists within
the country itself ; and

(c) if so, the reasons for deciding to
invest abroad ?

THE MINISTER OF FOREIGN TRADE

(SHRI L. N. MISHRA) : (a) and (b).
There is  already a policy for
ecouraging Indian entrepreneurs in a
limited way to set up industrial joint

ventures abroad by contribution of indige-
nous machinery and cqguipment and technical
know-how towards their share of equity
capital. No cash remittance is allowed for
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investment. Only for such industries where
there is surplus machinery production
capacity and where internal demand for
the product is largely covered, the indus-
trialists are encouraged to go abroad for
participation in joint industrial ventures,
Instrument in our joint ventures abroad does
not in any way affect the industrialisation
of our country. On the other hand, it has
been adopted as a measure of export promo-
tion and for promoting economic co-opera-
tion among the developing countries.

(c) In view of above, the question does
not aries.

Demand from M.Ps. for Trade with Russia
and East European Communist
Countries through S.T.C.

#3157, SHRI MUHAMMAD SHERIFF:
Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether recently it was urged by
some Members of Parliment that the Union
Government should trade with Russia and
other Communist countries of Eastern
Europe through the State Trading Corpora-
tion ; and

(b) if so, the details thereof and the
reaction of Government thereto ?

THE MINISTER OF FOREIGN TRADE
(SHRI L. N. MISHRA) : (a) and (b). Sug-
gestions to this effect have occasionally been
made by some Members of Parliament in the
past. However, it is not the policy of
Government 0 canalise import and export
with a particular country or a group of
countries through a particular public sector
trading agency.

Schemes for Drainage Work in Andhra
Pradesh
*358. SHRI ESWARA REDDY: Will the

Minister of IRRIGATION AND POWER be
pleased lo state @

(a) whether the Andhra Pradesh Govern-
ment have submitted schemes for drainage
work in the State during the Fourth Plan;

(b) if so, the particulars of the schemes
submitted;

(¢) the estimated cost thereof;
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(d) the extent of financial assistance
asked for by the State Government in this
connection; and

(e) the amount of assistance proposed to
be given to the State?

THE MINISTER OF IRRIGATION
AND POWER (DR. K.L. RAQ): (a) to (c).

Only, one scheme for improvement of
drainage in coastal districts of Andhra
Pradesh consisting of improvement of

the Upputeru  for a discharging capacity
of 15,000 cusecs, a flood detention reservoir
across the Thammileru for moderation of
floods in the lower reaches and the improve-
ment of drains in the Krishna and Godaveri
deltas was received from the State Govern-
ment, It has been approved by the Techni-
cal Advisory Committee of the planning
Commission for an estimatted cost of Rs.
13.39 crores. The scheme has been taken up

for implemention in 1969 and is continuing
in the Fourth Plan,
(d) The State Government have asked

for a special assistance of Rs. 4 crores du-
ring 1970-i971 for the speedy implementation
of the scheme.

(¢) The matter is under consideration.

Delay by Planning Commission in Sanction-
ing Pengha Hydel Project in Maharashira

*359. SHR1 GEORGE FLERNANDES :
Will the Minister of IRRIGATION AND
POWER be pleascd to siate :

(a) the reasons for the d:lay by the
Planning Commission in sanctioning the
PENCH Hydel project in Maharashtra, even
though the project had been technically
cleared more than three years ago;

(bY whether the Maharashira Govern-
ment have communicated 10 the Centre their
decision to start work on the praject even if
the Planning Commission's sanction is not
obtained; and

(c) if so, the Central Government’s
reaction thereto?
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THE MINISTER OF IRRIGATION
AND POWER (DR. K L. RAO) : (a) The
PENCH Hydel project is in the Godaveri
Basin. The Government of India do not
think it advisable to consider the clear-
ance of any new projects in the Godaveri
Basin when the Water Dispute regarding the
Godaveri River is under the consideration of
the Godaveri Water Dispute Tribunal.

(b) No. Sir.
(c) Does not arise.

Deployment of C.R.P BSP and C.L.S.F
at Durgapur during Strike

*360. SHRI K. ANIRUDHAN : Will the
Minister of HOME AFFAIRS be pleased to
state

(a) whether the units of the Central Re-
serve Police, Border Security Force and the
Central Industrial Security Force were
deployed during the strike at Durgapur;

(b) whether Covernment have received
any memorandum demanding withdrawal of
the CR.P.,, BS.F. and C.LSF.; and

(c) if so, the action taken thereon ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATIL INDIRA
GANDHI) : (a) Yes, Sir.

(b) Yes, Sir,

(¢) No withdrawal of the forces dep-
loyed was considered necessary or advisable,

Indians Abroad who lost their Indian
Citizenship

2187. SHRI BABURAO PATEL : Will
the Minister of HOME AFFAIRS be pleased
to state .

(a) the total number of citizens abroad,
country-wise, who lost their Indian citizen-
ship for not registering their citizenship
periodically in the office of the India Consul
or the Ambassador in accordance with the
provisions of the Citizenship of India Act,
1955 during the last three years;
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(b) the total number of Citizens who
lost Indian citizenship because of acquiring
voluntary citizenship of foreign countries
and the number of persons who were granted
foreign citizenship during the last three years,
and

(c) the number of foreigners granted
Indian citizenship during the last three years,
country-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRON!CS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) During the last
3 years there was no case in which a citizen
oflndia was deprived of his citizenship
in pursuance of the provisions in clause
(e) of sub-section (2) of section 10
of the Citizenship Act, 1955, for
failure to register annually at an Indian
Consulate his intention to retain citizenship
of India. There is no other provision in that
Act under which citizenship is lost for fai-
lure to register periodically at an Indian
Consulate.

(b) There is no provision in the Citizen-
ship Act, 1955, requiring Indian citizens to
report to Government the acqsini'ion of
Foreign citizennshipby them. The precise
information asked for is, therefore, not
available. However, during the period Ist
November, 1967, to 31st October, 1970, 206
persons were held, under sub-section (2) of
section 9 of that Act, to have acquired the
citizenship of another country.

(c) A statement 1s placed on the Table
of the House,

Statement

SI. No. Country No. of persons

granted Indian
citizenship

1 2 3

1. Afghanistan 4

1. Belgium 1

3. U. K. 12
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1 2 3
4 Burma 32
5 Ceylon 2
6. Czechoslovakia 1
7. China 9
8 E. German 2
9. West German 1
10. Greece 1
11. Indonesia 3
12, Iran 10
13, Iraq 2
14, Italy 2
15. Israel 1
16. Japan 1
17. Malaysia 2
18. Nepal 6
19. Pakistan 514
20, Portugal 10
21, Singapore 2
22 South Africa 3
23, Tanzania 1
24, Tibet 7
25 U.S A, 1
26, U.S8 5. R. 1
Total 651

Note : The figures above do not include
persons of categories (a), (b) and (d)
elgible for registration under subsection (1) of
section 5 of the Citizenship Act, 1955. The
information available in respect of these
categories is as given below :—

Category No, Period
Section 5 (1) (a) 47,968 1.1, 67 1o 31.

12. 69.

Section 5 (1) (b) 832 do

Section 5 (1) (d) 764 do

Information is not avilable country-wise.
The authority to register a person as a citi-
zen of Indian under section 5 (1) (a) or
section 5 (a) (d) is the Collector and under
section 5 (1) (b) the Consular Officer in
Indian Missions abroad.
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Film Producer found selling Imported
Raw Films in Black Market

2188. SHRI BABURAO PATEL :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Bhupender Singh Bedi, a
film producer, was found allegedly selling
imported raw film worth Rs. 1. 2 lakhs in
the black market ;

(b) whether there have been other in-
stantces of blackmarketing of imported raw
film and indigenous film during the last two
years ;

(c) if so, the names of of persons
arrested, with amount and value of raw film
sold in the biack market ; and

(d) the steps takem to check black-
marketing of raw film ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK): (a) to (d).
The information is being collected and will
be laid on the Table of the House.

Strike in Idikki Hydro-Flectric Project
Kerala

2189. SHRI BABURAO PATEL : Will
the Mipister of IRRIGATION AND PO-
WER be pleased 1o state :

(a) the number of strikes in the Edikki
Hydro-electric Project in Kerala during the
last three years and the number of workers
who participated in the strikes and the pre-
cise loss on this account ;

(b) whether the Canadian High Com-
missioner Dr. James George on the 27th
September, 1970 expressed concern at the
slow progress of work at Idikki ;

(c) the original target date of commis-
sioning the first unit and the present stage at
which the project has come and the daily
loss because of delayed commissioning ;
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(d) the steps taken to rush up work ;
and

(e) if no steps have been taken in the
matter the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESWAR PRA-
SAD) : (a) There were fortyfour sirikes at
Idikki during the last three years resulting
in a loss of approximately twelve lakh man-
days. The number of persons participating
in the strikes varied from a few to about
2300,

(b) At the meeting of the Idikki Re-
view Board held on 28th September, 1970,
and which was attended by the Canadian
High Commissioner, the progress of the
project was reviewed and recommendations
made to accelerate the implementation of
the project.

(¢) The original target date for the
commissioning of the first gencrating unit
was towards the end of the 1970. At pre-
sent, nearly 35%; of work has been complet-
ed and the first unit is now expecied to be
commissioned in the second half of 1973.
Since the retuins on the investment in the
project would be provided by the sales of
power after the units are commissioned, the
question of any direct loss of the project
does not arise.

(d) and (e). Additional equipment has
been procured to accelerate the progress of
civil works. Labour disputes are being
settled expeditiously and critical items of
work have been taken up departmentally,
Defaulting contracts have been either supple-
mented or terminated.

Raid on Houses of Pakistani Agents
living in Poonch Border

2190. SHRI BABURAO PATEL : Will
the Minister of HOME AFFAIRS be plea-
sed to state :
are

(a) whetber Government aware
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that a Police Party led by Chowdhury She-
rali raided several houses of the Pakistani
agents living in the villages on the Poonch
border, particularly in Beharamgala, and
recovered huge quantities of arms and
ammunition during the month of September,
1970.

(b) the names of persons whose houses
were raided and particulars of the arms
found ;

(c) the action taken against
Pakistani agents in Kashmir ; and

these

(d) if no action has been taken against
the persons involved, the reasons therefor ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) and (b). The State Govern-
ment have reported that Sub-Inspector Sher
Ali of Police Post Beharamagala recovered
32 guns from villages March, Poshana and
Chandgarh and that this recovery had no
concern with Pak. agents.

(c) and (d). Do not arise.

Import of Dry Fruits from Afghanistan
and Iran

2191. SHRI SHASHI BHUSHON :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether India imports dry fruits
from Afganistan and Iran and if so, whether
the system of import is different in each
case ;

(b) whether India has to pay four times
more for importing the same quantity of
dry fruits from Afghnistan which was being
imported about five years back ;

(¢) whether payment is much less for
imports from Iran as compared to Afghnis-
tan and, if so, the comparative position
thereof ;
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(d) whether the goods which we export
to Afghnistan find their way to oiher countr-
ies as the goods are mostly dollar earning
goods ;

(e) whether banking and licensing sys-
tem is not prevalent in trade with Afghhnis-
tan and it is against the well established
international conventions ; and

(f) the steps Government propose to
take to improve the situation by incorporat-
ing and licensing system in trade with
Afghnistan ?

THE DEPUTY MINSTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK) : (a) Yes.
Sir.

(b) No, Sir.

(c) Yes, Sir. During 1969-70 the im-
port of dry fruits from Afghanistan amount-
ed to Rs. 6.8 crores for 10900 tonnes as
against Rs. 88 lakhs for 2500 tonnes from
Iran.

(dy There have been reports about
diversion of items like Indian tea to third
countries via Afghanistan. During the dis-
cussions held in Kabal on November 13-14,
1970, it has been agreed that the Govern-
ment of Indian and the Royal Afghan
Government will cooperate with each other
in preventing the diversion goods imported
from each other to third countries.

(¢) Indo-Afghanistan trade exchanges
are regulated by special trade arrangements
concluded between the two countries from
time to time. Under these trade arrange-
menis, imports from Afghanistan are per-
mitied according to a special licensing pro-
cedure. Commercial transactions between
the two countrics are not normaly chanalised
through banks. This question has been the
subject of discussions between the two
Governments.

(f) The improvments in the existing
system, which the Indian side has been
pressing, will be considered by the two
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sides while framing the Trade Arrangement
for the period commencing from 1st August,
1971, Meanwhile, the two sides will engage
themselves in meaningful discussion on in-
tended improvements at a mutually conve-
nient date as ealry as possible and make
every effort to persuade the trading com-
munities to Jdesist from abusing the existing
system (o the disadvantage of producers and
consumers of Indian and Afghan products.

Basis of Block Loans/Grants to States
for Irrigation and Power Pro jects

2193, SHRI DHULESHWAR
MEENA :
SHRI T. RAM :
Will the Minister of IRRIGATION

AND POWER be pleased to state 5

(a) the basis on which blook loans/
grants are given to various States for ex-
ecuting their irrigation and power projects ;

(b) whether such block loans/grants are
given jnter alig on the basis of estimates of
each Project prepared by the State concerned
and approved by the Central Water and
Power Commission ; and

(c) whether the Central Government
exercise any supervisory control over ex-
penditure of such loans/grants to see that
the money so given to the Staie Govern-
ments is utilised for the purpose for which
it is given ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) Central assistance to the
State Governments in the form of block loans
and grants for the State Plan outlay as a
whole and is not related to any individual
scheme or head of development. After
providing for the requirements of Assam,
Nagaland and Jammu and Kashmir, the
balance of Central assistance amongst the
remaining States is given by the Planning
Commission on the basis of the criteria
laid down by the WNational Development
Council as under ;—

(i) 60% on the basis of poulation ;
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(ii) 0%, on the basis of the per capita
State inzome assistance under :his
crilerion going only to States hav-
ing per capita State incomes below
the national average ;

(i) 109 on the basis of tax efforts in
relation to State income ;

(iv) 10%, on the basis of the spill-over
of major irrigation and power
project ; and

(v) 109, to meet the special problems
of individual States,

(b) No, Sir.

() The implementation of irrigation
and power projects is the responsibility of
the State Governments. However, in order
to ensure that the priorities for the Plan are
generally maintained in the course of im-
plementation, the Planning Commission
ecarmark the outlays for certain specified
continuing major irrigation sehemes and
specified schemes for generation and trans-
mission of power after discussion with the
State Governments, The outlays so approv-
ed are not divertible to any other pro-
gramme/Scheme without the approval of the
Planning Commission.

Delay in Comp'etion of Badarpur Thermal
Power Prijoect

2194, SHRI DHULESHWAR
MEENA :
SHRI T. RAM :
Will the Minister of IRRIGATION

AND POWER be pleased to state ;

(a) the causes which hampered the pro-
gress of the civil works at the progress of
the civil works at the Badarpur Thermal
Power project thereby delaying the com-
missioning of even the first unit ;

(a) the names of contractors who were
responsible for the completion of the civil
works ;

(c) the names and addresses of the indi-
genous manufactures who extended the de-
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livery period of essential items of equip-
ment as a result of which the commission-
ing of the first unit would be delayed and
the details of such items ; and

(d) the total estimated loss which the
Project would sustain as a result of the
delay ?

THE DEPUTY MINISTER IN
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : The commissioning of the first
unit at Badarpur has been deferred mainly
because civil works have not progressed
accordiog to schedule and delivery periods
of same essential items of equipment have
extended by the indigenous manufactures,

THE

(b) The following are the main agencies/
contractors who have been en!rusted with
the execution of the civil works at the
Badarpur Project.

1. Bharat Sewak Samaj.

Mational Building Construction Cor-
poration,

National Project Construction Cor-
poration,

Hindustan Housing Factory.

M/s Gammon India Limited.

M/s Charanjit Kochar,

Morthern Railwals.

Bharat Industrial Works,

Uttar Pradesh Irrigation Depart-
ment.

=

R P

(¢) The information is given below :

Equipment Name and addressess
of the suppliers
1 2

1. Turbogenator
sets and boi-
ler feed
pumps.

Bharat Heavy Electri-
cals Limited Hardwar,

2. Control and Instrumentation Limi-

instrumenta- ted, Kota.
tion.

3, Coal handl- Tata-Pobins-Fraser.,
ing plant. Jamshedpur.

4, Circulating Flowmore Paivate

waler pumps. Lid., New Delhi,
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1 2
5. Station  Air Consolidated Pneuma-
Compressors tic Tool Co. Limited,
(2 Nos.). Bombay,
6. Turbine Jesser and Co, Limi-

House Crane. ted, Calcutta,

7. 220 KV Air- Heavy Electricals
blast Circuit (India) Limited, Bho-
Breakers. pal.

(d) Since the returns on the investment
in the project would be provided by the
sales of power after the units are commis-
sioned, the question of any direct loss to the
project does not arise.

Proposal to sell Lottery Tickets Aboard

2195. SHRI MANIBHAIL J. PATEL :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether there is a proposal to sell
lottery tickets in foreign countries ; and

(b) if so, the details of the proposals
and the 5 ates which are prepared to under-
take the venture ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAMNIWAS MIRDHA) : (a) No, Sir. A
proposal in this regard was made by the
Government of Punjab which, afier due
consideration, was not accepted.

(b) Does not arise,
Price of National Cotton

2196. SHRI VIRENDRA KUMAR
SHAH : Will the Minisiter of FOREIGN
TRADE be pleased to state :

(a) whether Government had enhanced
the price of natural cotton recently and, if
so, what extent and the reasons for the
same ; and

(b) when the new price would be given
effect to ?

IN THE
TRADE

THE DEPUTY MINISTER
MINISTRY OF FOREIGN
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(CHOWDHARY RAM SEWAK): (a) and
(b). Government have not fixed any market
prices for cotton but have in order 10 ensure
minimum reasonable return to the growers

announced support prices for different
varitieties of cotton. The support prices
announced recently  for 1970-7T1 are
5% higher than the support prices

for 1969-70 and are effective from 1st Sep-
tember, 1970. The increase of 5%, has been
allowed in the light of the recommenda-
tion of the Agricultural Prices Commission.

Nylon fabric plants in Public Sector

2197. SHRI HIMATSINGKA : Will
the Minister of FOREIGN TRADE be plea-
sed to state :

(a) whether there is a proposal to set
up nylon fabric plants in the public sector ;
and

(b) if so, the details thereof and the
steps taken in that direction so far ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK) : (a) No,
Sir,

(b) Does not aries.

Setting up of a Co-ordinated body for
unified approach towards development
of North Eastern Region

SHR1 MOHAMMED SHERIFF:
SHRI MAYAVAN :
SHRI DHANDAPANI :

Will the Minister of HOME AFFAIRS
be pleased to state :

2198,

(a) whether Government have considerad
the setting up of a co-ordinated body to
provide for a unified approach towards a
balanced development and security of the
North Eastern region comprising of Assam,
Nagaland, Meghalaya, NEFA, Manipur and
Tripura ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEACH (SHRI
K. C. PANT): (a) and (b). In the last
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budget session Parliament had enacted the
North Eastern Council Act with the object
of promoting a well-cordinated approach
towards development and security of the
north-eastern region. The decision to grant
Statehood to Manipur, Tripura and Megha-
laya calls for a further study of the needs
of the region in regard to these maitters.
This has been undertaken.

Investment in Industrial Sector

2199. SHRIMATI SHARDA MUKER-
JEE : Will the PRIME MINISTER be
pleased to state :

(a) whether the planning Commission
has sent a communication to Government
regarding investment in industrial sector ;

(b) whether the communication has
argued against the inclusion of new projects
in the S:ale secior in areas not contemplated
by the Plan ; and

(c) if so, the details of the recommenda-
tions as expresscd in the note ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHLI) : (a) to (¢). In pursuance of the
Government  decision to allow public
seclor companies to approach the financial
institutions for funds, procedures are being
evolved for proceessing of proposals in this
regard. The Planning Commission would
ascertain from the Central Ministries their
fresh proposals for projects in the public
sector which are sought 1o be financed with
assistance from the financial institutions.
These will be considered by the Commission
from the point of view of their viability and
priority and in the context of the availability
of institutional financed. The proposals re-
ceived from the States will be referred by
the financial institutions to the Planning
Commission for ascertaining their priority.

gwTd, 39T 53w, waw Wit ang
v @A A Ugd wW o awm
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aar fawa w0 73 @A N FaO &G
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Changing in Indian Penal Code to help
the Poor

2201, SHRI DEVEN SEN : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) wehther Government have decided in
principle to make necessary changs in the
Indian Penal Code of 1898 so that the poor
section of the people can be benefited in the
court cases ;

(b) whether the same is mainly based
on the report of the Law Commission and
whether more changes were recommended ;

(c) if so, the details thereof ; and
(d) whether a Bill is proposed

brought before Parliament
tion 7

o be
in this connec-

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) to (d). The
Indian Penal Code is still vrder examina-
tion by the Law Commission whose report
is awaited. The Law Commission have,
however, examined 1he question of hgal aid
to the accused, at the expense of the State,
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in their 41st Report on the Code of Crimi-
nal Procedure. There recommendations
are contained in paragraphs 38 and 39 of
Chapter XXLV of Volume 1 of the Report.
The recommendations are being suitably
processed for incorporation in the com-
prehensive Bill for enacting a revised
Criminal Procedure Code which is intended
to be introduced in Parliament during the
current session.

zrme faatawi gro T S &
w41 TaE @R 91 w5 fawaa
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Delhi Municipal Corporation Elections

2204, SHRI KANWAR LAL GUPTA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have finally
decided to hold the Dehli Municipal Corpor-
ation elections before March, 1971 ;

(b) the date of election so fixed ;

() Whether Government propose to
revise the delimitation of constituencies ;

(d) whether the number of seats in the
Corporation cannot be increased beyond 100
under the Delhi Municipal Corporation Act
and whether according to the standard laid
down in the D.M.C, Act, the seats should
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be more than 100 on the basis of the present
population of Delhi ; and

(e) if so, whether Government propose
to solve it 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI K,
C. PANT) : (a) to (c). Under section 11 of
Muaicipal the Delhi Corporation Act, 1957,
Commissioner of the Corporation is the
competent authority to hold Municipal
elections, The Commissioner propose to
hold the elections on the 7th March, 1971,

Under the Deihi Municipal Corporation
Act, 1957, the Corporation revise the Deli-
mitation of constituencies with the approval
of Government,

(d) and (¢). Under proviso to clause
(6) of Section 3 of the Delhi Municipal Cor-
poration Act, 1957, the total number of
Municipal Councillors cannot be increased
beyond 100.

Mayor-in Council for Delhi

2205, SHRI KANWAR LAL GUPTA :
Will the Minister of HOME AFFAIRS be
pleased to state whether Government intend
to form Mayor-in-Council before holding
elections for the Delhi, Municipal Corpora-
tion ?

THE MINISTER OF STATE IN THE
.MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI K,
C. PANT) : The proposal regarding Mayore
in-Council for Dehli is linked with the
recommendations of the Administrative Re-
forms Commissions which are under the
consideration of the Government of India.

Relief Measures for Flood affected people
of West Bengal

2206. SHRI E.K. NAYANAR : Wil
the Minister of IRRIGATION AND PO-
WER be pleased to state :

(a) whether attention of Government
has been drawn ta the criticism made by
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the former Deputy Chiel Minister of West
Bengai that Government have taken no
immediate reliefl measures for the flood-affec-
ted people of West Bengal ;

(b) if so, the reaction of Government
thereto ; and

(c) the reasons for the inordinate delay
in providing reliefl measures to the flood
victims ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI SIDDHESHWAR PRASAD) :
(a) to (c). The Government of West Bengal
have reporied that they are not aware of any
criticism made by the former Deputy Chief
Minister of West Bengal in regard 10 flood
reiief measures. The State Government
have also reported that necessary relief
measures were taken by them as promptly
as possible immediartely zfter the occurence
of floods.

A Central team has also visited the State
and has made an on the spot assessment
of damages caused by floods. On the basis
of their reccommendations, the Government
of India have accepted a ceiling of Rs. 19,85
crores for various items of expenditure
in connection with the recent floods, Rs.
7 crores has already been advanced to the
Government of West Bengal to meet their
immediate requirements of funds for flood
relief expenditure. Further assisiance sub-
ject to the approved ceilings, will be released
in the light of the progress of expenditure.

Annual damage by Flosds exceeding Cost
of Protective Measures

2208. SHRI RABI RAY :
SHRI B.K. DASCHOWDHURY-
SHRI MAHARAJ SINGH
BHARATI :
Will the Minister of LRRIGATION
AND POWER be pleased to state :
(a) wheiher the annual damage by

fioods may soon exceed the estimated cost
of protective measures therefor ;
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(b) if so, what is the annual average
loss from floods and what amount is needed

to protect the wvast areas of land in the
country from flood damage ; and
(c) whether in view of this year's

severe damage by floods he has suggested
that flood control should be a Central sub-
ject and, if so, the details thereof ;

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI SIDDHESHWAR PRASAD) :
(a) The damage due to floods varies from
year 1o year depending on the magnitude of
the floods in different paris of the country.
Even though there has been more damage
in the last three years than in the previous
years, it cannot be concluded that it is on
the increase and is likely to exceed the
estimated cost of prolection works.,

(b) The average annual damage due to
floods during the period 1953-1970 is about
Rs. 98. crores. The cost of future flood
protection works has been estimaled at about
Rs. 1000 crores.

{c) The fiood situation during 1970 was
recently reviewed in the meetings of the
Consultative Committee of Members of
Parliament of the Ministry of Irrigation and
Power and the Central Flood Control Board.
The Central Flood Control Board was of
the view that flood control of inter-state
rivers should be a concurrent subject. They
will be examined.

Guidelines set by Planning Commission
for Ministries for forwarding New
Proposals

2209. SHRIS. K. TAPURIAH :
SHRI SITARAM KESRI :
SHRI V. NARASIMHA RAO :

Will the PRIME MINISTER be pleased
to state

(a) whether the Planning Commission
had suggested certain guide-lines for the
Ministries according to which they should
forward to it the new proposals through
their respective planning cells ;
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(b) whether the Ministries are not
adhering to these instructions and as a
result, there is a delay in sanctioning the
schemes ; and

(c) whether the essence of the instructions
is again being conveyed to all the Minisiries?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA GAN-
DHI) : (a) to (c). Guidelines suggested by
the Planning Commission to the Ministrics
from time to referred to the various con-
siderations the Ministries have to take into
account, such as, resource availability, pri-
orities, past performance, time phasieg, ctc.,
while formulating their Plan proposals. More
adequate arrangements are being considered
to ensure preparation of projects in sufficient
detail to facilitate expeditious scrutiny and
sanction. In this connection, attention s
also invited to Part 11 (Scrutiny and sang-
tion of Plan project) of the statement laid
on the Table of the House on 11.11.1970 in
reply to Unstarred Question No. 476,

Complaints from people of Fazilka and
Abohar areas for neglecting development
of the areas by Punjub Government

2210. SHRI SHRI CHAND GOYAL :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have received
complaints from the people of Fazilka and
and Abohar area of Ferozepur District in
Punjab that in view of the likely transfer of
the area to Haryana, the Punjab Govern-
ment are neglecting the development of
those areas ;

(b) whether Government have held any
egquiry into the matter and, if so, the
results thereof ;

{c) whether the per capita investment
in that area is less as compared to other
areas and also compared to the previous
year in the same area ;

(d) whether some tube wells have been
stopped and new ones are pot being installed
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as in the other area ; and

(¢) whether the people have also de-
manded the taking over of the area by the
Central Government and, if so, the reaclion
of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI K.
C. PANT): (a) and (b). Some time ago com-
plaints about slowing down of developmental
activities in this area were brought to the
notice of Central Government and the
matter was taken up with the Government
of Punjab. The State Government reported
that there was no truth in these complaints.
They have assurad that due attention is
being paid to the development of the area.

(c) and (d). Government have no infor-
mation regarding these matters. It is the
responsibility of the Siate Government to
ensure that all the areas of the State reczive
adequate attention in the matter of develop-
ment,

(€) A suggestion to this effect has been
made by certain residents of the area.
Government do not favour the suggestion.
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Storage Facilities at Calcutta Port

2213. SHRI M.L. SONDHI : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether there is a wide divergence
of views batwa:n India and Mepal on matters
relating to deflection and storage facilities
at the Culcutta Port ;

(b) whethsr India will take steps to
meet, as for as possible, Nepal's legitimate
requirements ; and

(c) the steps proposed to be taken to
reech better accord in the fulure on this
matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (CHOW
DHARY RAM SEVEK): (a) to (c). Measures
to prevent deflection of trade and provision
of further facilities in Culcutta for Nepalies
traffic in transit are two of various issues
currently under discussion betwesn officials
of India and Nepal.

It is the earnest endeavour of the Govern-
ment of India to find mutually acceptable
and beneficial arrangements for tarde and
transit which while helping Nenal to maxi-
mise the export of goods of Napalese origin
to India and to third countries and facili-
titating the import of goods needed for
consumption in Nepal for the development
of the economy of Nepal, will take care to
aviod diversions and distortions harmful to
India’s economic interest or injurious to
Indian economic policies.

Floods in Burdwan and Arambag Sub-
Division of Hooghly District of
‘West Bengal owing to release
of water from D. V. C.
Dams

2214. SHRI JYOTIRMOY BASU :
Will the Minister of IRRIGATION AND
POWER. be pleased to state :

{a) whether a part of the District of
Burdwan and Arambag Sub-Division of
Hooghly District, West Bengal had been
severely affected by the recent flood ;
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(b) whether unplanned release of water
from the D.V.C. Dams aggravated the
flood situation in these areas ;

(c) if not, what are the facts, besides
heavy rain fall, responsible for the extensive
floods in the areas served by the DVC sys-
tem ; and

(d) the role played by the D.V.C.
during heavy rain fall ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI SIDDEESHWAR PRASAD) :
(a) to (d). The release of waters from the
Damodar Vally Corporation reservoirs are
carried out in accordance with planned sche-
dules release to maintain the safety of dams.
The release of waters from the DVC dams in
September last were well below the releases
prescribed in these schedules. The dama-
ges in the Lower Damodar Valley are mainly
due to the drainage congestion in that
Valley. A scheme for the improvement of
drainage in this Valley is already under con-
sideration of the Stiate Government.

Persons killed and injured during com-
muna| Riots in Bombay

2215. SHRI RAM KISHAN GUPTA :

SHRI D. N. PATODIA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the number of persons killed and
injured in the latest communal riols in
Bombay during the months of September and
October, 1970 ;

(b) the latest law and order situation
in the city ;

(c) whether the cause of riots has been
ascertained ;

{d) if so, the details thereof and ihe
extent of damage caused to property ; and

(e) whether any compensation has been
given to the family of the deceased and ta
those whose properly was damaged ?



69 Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) According
to information received from the Govern-
ment of Maharastra there were no communal
riots in Bombay in October, 1970, In the
riot that took place on 20th September, 1970,
seventeen persons were killed and 121 inju-
red,

(b) The law and order situation in
Bombay is normal.

(c) The riot had broken out as a result
of rumours about the clash belween two
gangs of gamblers and bootleggers.

(d) and (e). Information is being col-
lected from the State Government,

MEl #ET qeqwt & WwEE FIA
q9rq & fAw fAim st s &
ar # fawrfen

2216. 7t YW NS WA ; I
g W A4 g aAF K O FO fF

(F) =1 worl  sEodErsl F
gEd ¥ a1y 2 wladew ¥ oz fawifey
#1 ¢ ¥ Tl o917 & qrasg § 1956
AT G F JOAF AR 2 &
A oF fady D w7 967 §, A%

() afz gt &t wwedg & sar
sFad g1 af 3 ?

TEEE WAy ¥ usw WAt (s
ua faara faal: (%) wimrns sewdensi
¥ argad ¥ w97 g sfadza § Fg @
f& qwa & greadt waz & far s
# 27 &1 gfaarsl @t sagear 5337 & fog
HIFIT FIU ITFT JIOG F J937 Y-
gfa gra Ay fvdr @ 41 srgegwar
gt 1
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qT ST FIHIT & qUAT & fa= fear
WTIETE |

Import Licences to Mhatre Pen and Plas-
tic Industries (Private) Ltd., Bombay

2217. SHRI GEORGE FERNANDES :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) the total value of import licences
given to M/s. Mhatre Pen and Plastic Indus-
tries (Private) Ltd., Bomnbay during the last
three years ;

(b) the wvarious items for which these

licences were granted;

(c) whether Government are aware that
some of the imporied raow material has been
sold in the black market by the Mhatra
Company ; and

(d) if not, whether Government propose
to institute immediate inquiries in the
matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK) : (a) and
(b). Particulars of all import licences issued
by the Import and Export® Trade Control
Organisation are published in Weekly
Bulletins of Industrials Licences, Import
Licences and Export Licences, copies of
which are placed in the the Lok Sabha
Library.

(¢) No complaint about the firm having
sold material has, so far been received by
Govarnment,

(d) Does not arise.

Policy for Private Capital Investment
Abroad

2218, SHRI SHIVACHANDRA JHA :
Will the Minister of FOREIGN TRADE be
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pleased to state ;

(a) whether Government are formulat-
ing any specific policy for the private capi-
tal investment abroad ;

(b) if so, the specific reasons therefor
vis-a-vis the shortage of capital for indi-
genous investment ; and

(c) the further details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (CHOW-
DHARY RAM SEWAK: (a) There is already
a policy for encouraging Indian enirepreneurs
in a limited way 1o set up indurtrial joint
ventures abroad by contribution of indige-
nous machinery and equipement and
technical know-how towards their share of
equity capital.

(b} and (c), Do not arise.

Manufacture of chief TV Sets by small

Entrepreneurs
2219. SHRI D. AMAT : Will the
PRIME MINISTER be pleased to state :
(a) whether any small entrepreneurs

have submitted proposals to Government for
setting up wholly indigenous cheap television
manufacturing factories ;

(b) il so, the details of the proposals
and the places where the factories are
sought to be located ; and

(c) Government's reaction/decision there-
on?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE DEPARTMENTS
OF ELCTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) No, Sir.

(b) and (c). Do not arise.
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Action taken against Assistant Director of
Central Scientific Instruments orga-
misation, Chandigarh

2221. SHRI SAMAR GUHA ;
SHRI SHANKARRAO MANE :
Will the PRIME MINISTER be

pleased to state :

(a) whether investigations by the Cent-
ral Bureau of Investigation and the Vigilance
Commission about the missing defence docu-
ments from the Central Scientific Lnstruments
Organisation, Chandigarh have been com-
pleted ; and

(b) whether these two investigating
agencies have held the Assistance Director
of the Central Scientific Instruments Organi-
sation responsible for the loss of those
documents, and il so, the action taken
against him.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC AND
INDUSTRIAL RESEARCH (SHRI K. C.
PANT) : (a) and (b). On the basis of the
Report of the Ceniral Bureau of Investi-
gation (CBI) and the advice of the Central
Vigilence Commission (CVC) thereon, action
is being initiated against the Assistant Di-
rector concerned in accordance with the
rules.

Recommendations made by Delhi Civic
Finances Inquiry Commission

2222, SHRI ESWARA REDDY : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) the recommendations made by the
Delhi Civic Finances Inquiry Commission
to the Central Government ;

(b) the decision of the Government on
those recommendations ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
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K. C. PANT) : (a)

The Commission of

Inquiry has so far submitted Five Volumes

of its Report.

The most salient points

in these reports are as follws —

Vol. 1

Vol. II : (Delhi Transport

: (Delhi Municipal Corporation—
General Wing). The Commission
have listed a number of measures
that the Delhi Municipal Corpara-
tion can adopt to increase its reven-
ues. The Commission have also
recommended the following
Grants-in aid to the Delhi Munici-
pal Gorporation,

(i) 100% grant in respect of non-
remunerative Capital projects
undertaken with the prior ap-
proval of the Government.

(ii) Loan assistance for self-liqui-
dating or semiremunerative
projects,

(iii) 1007, grant for net-deficit ex-
penditure on rural areas sub-
ject to certain conditions.

Undertak-
ing) The Commission are of the
view that satisfactory solution of
the present difficult ways and
means position will depend on
simultaneous progress in numerous
directions such as improvement
in operational efficiency, preven-
tion of leakage in revenue, rationali-
sation of routes, adoption of an
appropriate fare structure and the
building up of adequate funds and
reserves for contemporary and
prospective requirements, and have
urged upon the Government to
finalise as soon as possible the
scheme for replacing the Delhi
Transport Undertaking by a Road
Transport Corporation to be set
up under provisions of the Road
Transport Corporation Act, 1950,

Vol. III: (Delhi Electric Supply Under-

taking)) The Commission have
recommended that for the economi-
cal development of electricity in the
Union Territory of Delhi the esta-
blishment of a single autonomous
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service-orianted organistation, inte-
grating all the funciions of general
and distribution of eleciricity is
imperative, and in the opinion of
the Commission the Government
of India, should, consider the draft
bill for the amendment of the
Electricity (Supply)  Act, 1948,
and revise it so as to inculde all
distribution and generatian opera-
tions under a unified agency. The
distribution of eleciricity in the
Corporation area should remain
with the proposed Siatutory Board,
whieh shouid also be entrusted
with distribution in the area of New
Delhi  Municipal Committee and
the Cantonment Board.

(Delhi  Water Supply  And
Sewage  Disposal Undertaking)
Apart from suggesling  various
measures that the Delhi Water supp-
1y and Sewage Disposal Undertakin8
shouldt adopt for the improvment
of its finances and stressing upon the
Delhi Municipal Corporation (Gene-
ral Wing) to liquidate its past and
present dues of the Undertaking,
the Commission have recommended
that the Delhi Supply and Sewage
Disposal Undertaking—bill as pass-
ed by Metropolitan Council of
Delhi  should be modified as
follows:—

(a) The bill sdould contain a pro-
vision enabling the Siatutory
Board to receive sewage for
disposal from the Canlonment
area as well as from other
arcas the  natinoal Capital
Region by agreement with the
respective authorities having
jurisdiction  therein, as has
been provided in respect of
water supply in the said bill.

(b) The Bill should contain spaai-
fic provision for inclusion of
the amount credited to the
Development Fund in detere
mination of the total net cost
of sewage disposal as in res-
pect of water supply.
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Vol. V:

(c). The bill should include a pro-
vision that in the event of per-
sistent default on the part of
the local bodies to make regu-
lar and prompt payment in
accordance with the law, the
Central Government may issue
orders vesting the function of
distribution of water and
maintenance of internal under-
ground sewers in the Statutory
Board along with powers for
levy and collection of rates
and charge for the two services.
According 1o the Commission,
the rate of contribution of the
Development Fund should be
2 to 3 percent of the -capital
base for both water supply
and sewage disposal accounts
as may be fixed by the Cent-
ral Government from time to
time.

(New Delhi Municipal Comm-
ittee) The commission have come
to the conclusion that after taking
into account the additional revenue
likely to accrue by the implement-
ation of their various recommend-
ations and the normal growth in the
revenue and expenditure at presant
levels. the committee is likely to
have a revenue surplus of Rs. 103,75
lakhs in 1971-72 Rs. 169.53 lakhs in
1972-73 and Rs. 201.29 lakhs in
1973-74. The Mew Delhi Municipal
Committee would thus be able to
meel its obligations wholly from its
domestic and external sources.

The Commission have therefore recomm-

(b).

ended that the New Delhi Munici-
pal Committee would be given
grants in respect of Central sch-
emes for which it performs agency
functions and that there is no justi-
fication for parity between the New
Delhi Municipal Committee and the
Municipal Corporation of Delhi in
the matter of grants-in-aid.

After carefully considering the
report of the Commission
(Yol. 1 ) the Government have
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decided to pay the following grants-
in-aid to the Delhi Municipal
Corporation during 1970-71,

() Education : Continva-
tion of the 509, grant
for net expenditure on
education.

(ii) Plan Schemes ; Grants
and loans to the Delhi
Municipal Corporation
for the education of the
Plan Schemes as hereio-
fore; the Delhi Adminis-
tration to decide what
Plan Schemes should be
executed through the
agency of the Corpora-
tion.

(iiiy Rural Grant : Grant to
meet expenditure only on
such schemesfitems and
upto  such limiis as are
duly approved by the
Delhi Administration as
a part of the annual Ru-
ral Development Plan
within the annual Plan
ceiling of the Delhi Ad-
ministration, but no
grant for non-Plant ex-
penditure.

(iv) Services charges : 100%
service charges on Go-
vernment properties in-
stead of the existing rate
of 75Y% : proportionate
reduction to be made in
service charges where
some of the civic Servi-
ces are looked after by
the Government them-
selves.

to V of the Report are under
consideration with the Govern-
meat.
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Unearthing ©f Foreign Exchange Racket
in Goa

2224, SHRI SHASHI BHUSHAN :
Will the PRIME MINISTER be pleased to
state :

(a) whether the Goan unit of the En-
forcement Directorate has unearthed a racket
dealing with unauthorised foreign exchange
business ;

(b) whether one of those involved in
this was a priest who had opened a tourist
hotel at a well known place ;

(c) whether Government have received
reports that the said priest was engaged in
illegal exchange transactions with tourists ;
and

(d) if so, the details of the case and
the reaction of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) The Goa
unit of the Directorate of Enforcement is
euquiring into certain transactions by a
priest in Goa which are alleged to involve
violation of the Foreign Exchange Regula-
tion Act.

(b) and (c). Yes, Sir,

(d) Since the case is still under investi-
gation and premature disclosure of facts
may hamper the progress of investigation,
it is not desirable to divulge more details at
this stage.

Foreign Exchange Racket operating in
Metropolitan Cities

SHRI 5. K. TAPURIAH :
SHRI RAM KISHAN GUPTA :
SHRI R. K. AMIN :

2225,

Will the PRIME MINISTER be pleased
to state :

(a) whether the attention of Government
has been invited 1o a news item in the
Indian Express of the 17th October, 1970
regarding the huge dollar racket operating
in the Metropolitana cities in India ;
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(b) whether Government have made any
investigations into the various details given
in the news item ; and

(c) if so, the details thereof and the
action, il any, taken by Government in this
regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : () Yes, Sir.

(b) and (c). Intelligence in this regard
is collected by the Enforcement authorities
with a view to curb such activities. Specific
cases of wiolation of the law detected by
them are investigated and appropriate action
taken according to law.

qagd wEn F fasit gt & € F @
wf afa
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Promotion of Nationul Rubber Indusiry

2229. SHRIMATI SUCHETA KRI-
PALANI: Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether there is any proposal under
consideration of Government to promote
national rubber industry in the country ;

(b) if so, the details of the proposal ;
and

(c) how much production of rubber is
likely to be increased during the year 1971.
727

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK) : (a) 2nd
(b). A Siatement containing the required
information is attached.
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(c) The production of natural
during 1971-72 is likely to exceed
1969-70 by about 18,000 tonnes.

rubber
that of

Statement

Promotion of National Rubber Industry

(a) and (b). The Rubber Board is im-
plementing the lollowing schemes to step up
the production of natural rubber :—

(1) A subsidy at the rate of Rs. 1,000/
per acre is being granted for re-
planting the uneconomic low
yielding rubber lands with high
yielding planting materials. In
addition to the Replanting Subsidy,
the small holdings upto 15 acres
are eligible for the following addi-
tional assistance :

(i) Subsidy for soil conservation
work subject to a maximum
of Rs. 30 per acre (Rs. 74 per
hectare).

free of

(i) Planting materials

cost.

(iii) Subsidised manure (50% of
cost).

{iv) Subsidised fungicides (50% of
cost).

(2) A loan of Rs. 1400/- per acre is
being granied for raising the exist-
ing uneconomic units to economic
ones, The loan is interested free
upto end of 9th year of planting.

(3) Interest free loans to small growers
are paid for the proper mainten-
ance of immature areas planted
with high vyielding rubber. The
loan is payable at the rate of Rs,
900/- per acre in six instalments.

(4) The Government of Kerala have
set up the Kerala Plantation Cor-
poration Ltd, with a view to under-
take cultivation of rubber. The
Corporation has already planted
about 15,000 scres under rubber
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and has plans to bring in addi-
tional acreage under rubber,

(5) High-yielding planting materials are
given to the small growers at sub-
sidised costs.

(6) The Board arranges to supply ferti-
lisers, fungicide and sprayers to
small growers through Cooperatives

Societics. Free technical advice
is given to the growers by the
Board.

(7) The Board has started a Rubber
Pilot Project in the Andaman and
Nicobar Islands to establish the
technical feasibility of rubber culti-
vation and to serve as a model for
other entrepreneurs who may be
encouraged to take up rubber culti-
vation in the Islands. The project
has completed iis target of planting
in about 500 acres.

(8) The Board is exploring the possi-
bilitiy of utilisation of new areas
for rubber cultivation. The Board
has advised the Governments of
the States where certain areas are
considered suitable for rubber culti-
vation, to released such areas for
planting rubber.

2. There is at present only one unit
at Bareilly under production of synthetic
rubber with a licenced capacity of 30,000
tonnes per annum.

The possibility of increasing the produc-
tion of synthetic rubber using the petrolcum
complex of Gujarat refinery is also under
examination.

Agreement with U.A.R. and Yugoslavia for
Prodaction of Glass Bulbs by Bharat Elec-
tromics

2230. DR. RANEN SEN : Will
PRIME MINISTER be pleased to state :

the

(a) whether India had entered into an
agreement with the United Arab Republic
and Yugoslavia for the production of glass
bulbs for TV tubes at the Bharat Electronics;
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(b) whether the production of bulbs has
already started;

(c) whehther the United Arab Republic
and yugoslavia have expressed their inability
to import the bulbs produced at the Bharat
Elecironics due to their difficult balance of
trade positions; and

(d) if so, the steps taken to find out
markets for these bulbs?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) proposals to set up manu-
facture of TV gass bulbs and TV picture
tubes India as a part of the Tripartite Indus-
trial Cooperation between India, UAR and
Yugoslavia, are under consideration. Pro-
jects reports are being prepared.

(b) to (d). Do not arise.

wedta gl w9zt fa g faet @
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Invention of a Machine by Scientists of
National Physical Laboratory

2233. SHRI MANIBHALI J.PATEL: Will
the PRIME MINISTER be pleased to state :

{a) whether some scientists of the
National Physical Laboratory have invented
4 machine with indigenous components,
which can copy documents at a very high
speed;

(b) if so, the cost of manufacture of that
machnie and how does the cost compare with
the foreign made similar machine; and

(c) the way Government have recognised
the research of the scientists apart from the
shield they have won from the invention
Promotion Board?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) Yes, Sir.

(b) The  Electrostatic  Photocopying
Machine developed at the National Physical
Laboratory (NPL), New Delhi is estimated
to cost appoximately Rs.15,000/- whercas it
is learnt that a similar machine from abroad
would cost Rs. 60,000/- approximately.

(c) A cash prize of Rs. 2000/- has been
given to the team of scientists out of a corp-
us dooated by a scientist of the N.P.L. for
the most successful project (s) developed in
the Laboratory during a year. Proposal for
grant of merit promotions aod advance in-
crements to some of the scientists are also
under consideration.

Training to the Wards of Handloom
Weavers

2234, SHRI N. R. DEOGHARE : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether there is any proposal under
consideration of Government to set up an
institution it Nagpur or at any place in
Maharashtra for giving training to the wards
of the Handloom Weavers so that they
may improve their trade,
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(b) if so, the details thereof ; and

(c) if not, the
whether Government
this matter in future ?

reasons therefor and
propose to consider

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK) : (a) No
such proposal is under consideration.

(b) Does not arise.

(c) Government do not consider it
necessary to set up an institution specifically
for the wards of handloom weavers in
Mabharashtra.

Loss in Cloth Production due to Strikes
in Bombay Mills

2235, SHRI GEORGE FERNANDES :
Will the Minister of FOREIGN TRADE
be pleased to state :

(a) the total cotton cloth production
lost during the strikes in October, 1970 by
the textile mill workers in Bombay on the
bonus issue ;

(b) the total profits made by each of the
cotton textile mills in Bombay during the
year 1968-69 ;

(¢) whether Government have considered
taking steps to bring about a more equitable
distribution of profits by the textile mills ;
and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
CHOWDHARY RAM SEWAK) : (a)' The
total cotton cloth production lost in October
1970, due to strike by workers in Bombay
Mills is estimated at 8 million metres,

(b) A statement is laid on the Table
of the House. [Placed in Library. See
No. LT-4382/70].

(b) Does not arise.

Renewal of Licence of International
Business Machines

2236. SHRI N. K. SOMANI : Will the
PRIME MINISTER be pleased to state ;
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(a) whether the licence of International
Business Machines, an American firm
dealing with computers, is due to expire
and Government are considering to renew
the same for a further period of about ten
years ;

(b) why this firm is being preferred to
an Indian firm, with the same business,
existing in the country ; and

(c) the total outlay of the firm ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) Government have not
agreed to extend the period of the industrial
licence issued to M/s. International Business
Machines, for manufacture of 1401 series
of computers by one year as asked for by
the firm.

(b) and (d). Do not arise.

Credit Facilities for Modernisation of
Textile Mills

2237. SHRI CHENGALARAY NAIDU:

SHRI N. K. SOMANI :

Will the Minister of FOREIGN TRADE
be pleased to state @

(a) whether Government have drawn
some scheme to afford better credit facilities
for the modernisation of textile mills in the
country;

(b) whether special grants will be given
to the exporting textile mills in the country
to improve their working ; and

(c) if so, the details of the decision
taken in this regard 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (CHOW-
DHARY RAM SEWAK : (a) to (e). The
question of relaxation of 1erms which govern
loans by the financial institutions 1o export-
orient mills is under consideration. A workin
Group have also been constituied to study
the working of marginal and weak mills and
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make recommendations with regard to their
requirements for modernisation and relaxa-
tions, if any, in the terms under which loans
are provided by the financial institutions.

Seizure of Naxalite Leader Charu
Muzumdar’s Property

2218, SHRI DEVEN SEN : Will the
Minister of HOME AFFALRS be pleased to
state :

(a) whether Government are aware
that all movable property at the residence
of Maxalite leader Charu Mazumdar was
seized and attached under the court order
and, if so, the details of such property and
other things ;

(b) the reasons therefor ;

(c) the total number and details of other
persons in West Bengal of whose such
properties etc. have been artached ; and

(d) the reasons in each case ?

THE MINISTER OF STATE IN THE
MINISTRY ©OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) and (b). According to
information received from the Government
of West Bengal, Shri Charu Mazumdar was
wanted in a case under sections 120B/109/
147/148/379/302/395/396/397//121 IPC and
under section 25A of the Indian Arms Act

by the Court of the Additional Chief
Presidency Magistrate, Calcutta. On the
prayer of the police, the Court issued a

warrant of proclamation and attachment of
his movable properiies, and thereafier the
police attached all his movable propéerties
at Siliguri, Details of the properties attached
are being obtained from the State Govern-
ment and will be laid on the Table of the
House.

(¢) and (d). Information is being
collected and will be laid on the Table of
the House.
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Setting up of a Cement Unit in Iraq
2239, SHRI N. R. LASKAR :

SHRI MAYAVAN :
SHR1 DHANDAPANI :

Will the Minister of FOREIGN TRADE
be pleased to state ;

(a) whether it is a fact that India has
agreed to the request of Iraq to build a
cement unit in that country ;

(b) if so, whether any agreement has
been reached in this regard ; and

(c) what kind of assistance
provide ?

India will

THE DEPUTY MINISTER IN THE

MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK)
(a and (b). In response to a

tender floated by the Government of
Iraq for supply of machinery and erection
and commissioning of a 2,650,000 tonnes
capacity wet cement plant in Kufa (Iraq),
the Associated Cement Companies of Bom-
bay had submitted their offer in June, 1969,
The contract has recently been awarded to
the Indian firm and the contract was signed
between a representative of the Associaled
Cement Companies and the Iraqi Minister
of Industries at Baghdad on Tth October,
1970.

(c) This is an export contract entered
into by a private Indian exporter. As such
all assistance permissible, under the existing
export policy is being made available 1o the
Indian firm.

Murder of a C. R. P. Constable at
Durgapur

2241, SHRI HEM BARUA : Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) whether Government are aware that
a C. R. P. constable was murdered in the
trainees hostel in steel township at Durga-
pur ;

(b) if so, whether Government have
investigated the incident ; and
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(c) if so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) No C. R. P. constable
was murdered in the trainees hostel in the
steel township at Durgapur.

(b) and (c). Do not arise.

Utilisation of Computers in processing
Census Data for 1971 Census

2242,
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government propose to
utilise the computers in processing the cen-
sus data ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.S. RAMASWAMY) : (a) Yes, Sir.

(b) A considerable part of the Tabu-
lation of 1971 Census data will be done
with the help of electronic Computers as
indicated below :

(i) Tabulation of data on establish-
ments.

(ii) Tabulation of data on Housing.
(iii) Advance tabulation of 1% sample
of Census data to provide National

estimates.

(iv) Detailed Tabulation of Urban data.

(v) Tabulation of data on Houschold
composition.

(vi) Tabulation of data on Degree hol-
ders and Technical Personnel.
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Decline in prices of Handloom Products

2243, SHRI M. MEGHACHANDRA :
Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether the price of handloom
products has gone down too much and the
primary Weavers in Manipur are compelled
1o sell at very low price to private traders ;
and

(b) if so, what steps Government are
taking to enable the primary weavers sell
the handloom ciothes at reasonable price ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SAWAK) : (a) Mo,
Sir.

(b) Does not arice.

Supply of cheap Pumping Sets and Diesel
Engines for Irrigation purposes

2244, SHRI SHANKARRAO MANE :
SHRI P. M. MEHTA :
Will the Minister of IRRIGATION

AND POWER be pleased to siate :

(a) whether there is any proposal under
consideration of Govarnment to supply
cheap pumping sets and diesel engines for
irrigation purposes for the benefit of farmers
with small holdings ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). Under schemes
sanctioned by the Ministry of Food and
Agriculture for assisting small farmers and
marginal farmers in selected areas of the
country, subsidies are ueing provided for
construction and maintenance  of minor
irrigation schemes including installation of
pumping sets and diesel engines for irriga-
tion. In the case of small farmers, the
subsidy would not uxeeed 25% and in the
case of marginal farmers 33-1/3% of ihe
capital cost.
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Manufacture of Computers in Public
Sector through Electronics Corpo-
ration of India

2245. SHRIMATI SUSHILA RO-
HATGI : Will the PRIME MINISTER bke
pleased to state :

(a) whether Government are planning
to manufacture computers in the public
sector, through the Electronics Corporation
of India ; and

(b) if so, the details of the Plant ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER. OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a)and (b). M/s. Electro-
nics Corporation of India already stand
licensed to manufacture 10 Analoguc and 10
Digital Computers per annum. It is planned
to expand this capacity.

Amendment of Constitution to Specify
Discretionary Powers of Governors

SHRI HARDAYAL DEVGUN :
SHRI PRAKASH VIR SHAS-
TRI :

2246.

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government propose to
amend the Constitution to specify the dis-
cretionary powers of the Governor in the
light of the role of the Governor of Utiar
Pradesh in the recent U. P. crisis ; and

(b) il so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTIER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
INDUSTRIAL RESEARCH (SHRI K. C.
PANT) : (a) No such proposal is under the
consideration of Government,

(b) 1t is proposed to resume discussions
with leaders of pulitical parties regarding
the formulation of guidelines for Governors
in the matter of appointment of a Chief
Minister when no signle party has a clear
majoriiy in the State Legislative Assembly.
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Increase in price support of Cotton

2247. SHRI BENI SHANKER
SHARMA :

SHRI DEORAO PATIL :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether Government have decided
to allow a uniform increase of 5 per cent in
the support prices of all varieties of cotton
for the current year in pursvance of the
recommendation of the Agricultural Prices
Commission ;

(b) whether this is the third increase
in the cotton prices since 1967-68 ; and

{c) the factors weighing with Govern-
ment for this increase ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK) : (a) Ys,
Sir.

(b) No, Sir ; incrcase in support prices
was announced in 1968-69 and thereafter in
1970-71.

{¢) The Agricultural Prices Commission
after examining the available data on ihe
cost of production of cotton and kecping
in view the differentials in the market prices
of different varities of cotion, recommended
a uniform incrcase of 5% in the support
prices of cotton for 1970-71.  On further
consideration of the matter in all its aspects,
Government have allowed this increase.

Murder of Three Hurijans in Saharanpur
District

2248. SHRI P. P. ESTHOSE : Will
the Minister of HOME AFFAIRS be pleased
to stafe :

(a) whether the attention of Govern-
ment has been drawn to the reporied mur-
der of three Harijans which took place
within a fortnight in Kirpa of Thapal
Village, Saharanpur District, U. P, ;

(b) if so, the details thereof ; and
(c) whcther any action has been taken

by the aut.rritics concerned and, if so,
the details theicol 7
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) to (c). Facts are being
ascertained from the State Government.

Tribunal on Cauvery Water dispute

2249. SHRI S. K. TAPURIAH :

SHRI SITARAM KESRI :

SHRI RAGHUVIR SINGH
SHASTRI :
Will the Minister of IRRIGATION

AND POWER be pleased to state :

(a) whether the Cauvery Water dispute
is proposed to be referred to a Tribunal
since the talks between the concerned Chiefl
Ministers have failed ;

(b) if s0, when the Tribunal would be
set up ; and

(c) the personnel of the same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) to (c). At the meeting of
Chief Ministers of Mysore, Tamil Nadu and
and the Minister for Public Works aad
Tourism, Kerala held on 27th QOctober, 1970,
it was not found possible to reconcile the
points of view of the partics. Further ac-
tion to be taken is under consideration of
Government of India,

Steps to Eradicate Corruption

2250. SHRI 5. K. TAPURIAH :
SHRI SITARAM KESRI :
SHRI B.K. DASCHOWDHURY :

Will the PRIME MINISTER be pleased
to states :

(a) whether Government propose to give
more powers (o the graft probe authrities to
enable them to compel the attendance of
witnesses and the production of documents;

(b) whether the vigilance Commissioners
have recommended uniform conduct Rules
for all the emplovees of the statutory Cor-
porations under the Central Government;
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(c) whether some elaborate programme
has been recommended to Government to
curb the evil of graft and corruption in the
public services all over the country by the
Vigilance Commissioners at there Second
Conferance held recently;

(d) if so, the details thereof; and

(e) the steps being taken by Government
to fight out corruption?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI RAM NIWAS MIRDHA) : (a) Ne-
cessary powers  are conferred on
Police Officers under the code of Criminal
Procedure and the Investigating Officers of
the Special Police Establishment thus exer-
cise these powers already. To overcome
the difficulty now experienced in disciplinary
cases against Government employees it is
proposed to undertake legislation to em-
power the Inquiry Officers holding such
departmental enquiries under the respective
Disciplinary Rules, to call for documents
and enforce the attendance of witnesses for
the purpose of those enguiries.

(b) to (d). The suggestion for evolving a
model conduct aud disciplinary rules for the
employees of public Undertakings and
Statutory Corporations was made at the
Second Orientation Course for the Chief
Vigilance Officers held at the National Aca-
demy of Administration, This suggestion
was also referred to at the Fourth Confe-
rence of Central and State Vigilance
Ccmmissioners held in October, 1970. The
recommendations of this Conference have
not been received by the Government so
far.

(¢} In order to intensifv the drive again-
st corruption, the Central Bureau of Invesii-
gation as well as the Vigilance Organisations

in the Ministries arc being strengthened
from time to time. The Loknal and Loka-
yukta Bill which is presently before the

Parliament is yet another mzasure circulated
to combat the evil.

An annual programme of vigilance and
anti-corruption work is also drawn up and
implemented. This includes surprise checks
and intensified action in certain sensitive Jde-
partments to prevent delays,
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Set-back in Reyon Exports due to with-
drawal of S.T.C from Direct Trading

2251. SHRI VIRENDRAKUMAR
SHAH) :
SHRI K P, SINGH DEO :
Will the the Minister of FOREIGN

TRADE be pleased to state :

(a) whether the state Trading Corpora-
tion terminated exclusive right givento a
Candian firm, Colonial Jute, for the import
of ticking cloth from India;

(b) whether the State Trading Corpora-
tion did not persuade the Candian Government
to allow carry forward of export quota gran-
ted 10 India as it had reportedly made
arrangements with another Candian firm,
John Eltas, for lifting the entire quota;

(c) whether Johan Eltas have now in-
formed the State Trading Corporation that
they are no longer interested in importing
Indian rayon due to its high prices;

(d) whether the State Trading Corpora-
tion thereuvpon decided to withdraw from
direct trading in rayon taxtiles and asked
exporiers to make their own arrangements;
and

(e) if so, whether the action of the State
Trading Corporation has harmed the use of
rayon exports and, if so, whether Govern-
ment propose to review the whole question
of concentrating more power of exports and
imports in its hands ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK) : (a) Yes,
Sir.

(b} There is no quota for bed ticking
for which export arrangements were made
with M/s. Colonial Jute Company, as such
question of its carry forward does not arise.
S§.T.C. had another exclusive arrangement
with John Elias for the export of r1ayon
lining material. Since John Ellas refused in
October, 1970 to life the entire quantity of
ravon lining agreed to beiween S5.T.C. and
them, the exclusive arrangement has been
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withdrawn by S8.T.C and S.T.C. is taking up
the matter with the Canadian Goverament
now.

(c) Yes, Sir.

(d) S.T.C, have only withdrawn the two
exclusively arrangements and have opened
the Canadian market to all Indian exporters
of rayon textiles for the remaining period of
1970. A procedure has also been announced
to the industry through the silk and Rayon
Textiles Export promotion Council.

(e) No, Sir.
Provision of Water and Power from Beas

Multi-Purpose Project to Punjab,
Haryana and Rajasthan

2252, SHRI VIRENDRAKUMAR
SHAH :
SHRI DEVINDER SINGH
GARCHA :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether the Beas muli-purpose pro-
ject was conceived to jointly make available
504 mw of power and irrigation water for
65 lakh acres 1o three States, yiz., Punjab,
Haryana and Rajasthan ;

(b) whether the above region already
hit by power and waler shortage would
receive a further set-back if there is any
delay in the completion of the project ;

(¢) whether the cost of the project has
reportedly gone up by over Rs, 70 crores
from the original estimates and the con-
cerned States would find if difficult to
mobilise this amount ; and

(d) if so, the steps proposed by the
Central Government to ensure that the
project is not delayed beyond schedule ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER) SHRI SIDDHESHWAR PRA-
SAD) : (a) The Beas Project, Unit I and II,
on completion will provide 48¢ MW of
power and irrigation water for 65 lakh acres
to there Staies : Punjab, Haryana and
Rajasthan.

(b)
(c) Yes, Sir.

Yes, Sir.
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(d) The Beas Construction Board, on
which the concerned States are all represent-
ed, examines the various aspects relating to
the cost and schedule of completion of the
Project from time to time. Efforts are
also being made to provide the additional
funds to the extent possible. Advice of
the Beas Board of Consultants on various
technical problems is also obtained as and
when necessary.

Descration of Statues of Pandit Ishwar
Chandra Vidyasagar and Acharya
Prafulla Chandra Ray in Calcutta

2253, SHRI RABI RAY : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether the attention of Government
has been drawn to the reports that both
the statues of Pandit Ishwar Chandra Vidya-
sagar and Acharya Prafulla Chandra Ray
in Calcutta have been desecrated on the
26th October, 1970 ;

(b) if so, whether Government have
probed into the matter ; and

(c) what steps Government have taken
on that score and the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) to (c). According to
information available the statues of Ishwar
Chandra Vidyasagar and Acharya Prafulla
Chandra Ray, at College Square, Calcutia,
were desecrated on the might of October
26, 1970, by some miscreants, suspected
to be Naxalites, Such acts of vandalism
are part of the violent and wunlawful
aclivities of Naxalites and allied extremist
groups. The State Government are taking
firm action under the law to counter such
activities. MNecessary measures to proiect
such statues against vandalism have also
been taken.
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Alleged use of C.R.P. for managing
Patna Session of Congress (R)

2254, SHRI SHRI CHAND GOYAL :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government are aware that
the Central Reserve Police was wused for
managing the Patna Session of the Congress
(R) ;

(b) if so, the reasons therefor ; and

(c) whether similar help will be rendered
for the sessions of other political parties
alsn ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER. OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRIK.
C. PANT): (a) to (c). 1t is not a fact that the
Central Reserve Police was used for
managing the Patna Session of the Congress
(R). According to information furnished
by the Siate Government some C.R.P. men
who were on deputation with the State
Government at that time were deployed
along with the S:ate Police personnel for
maintaining public order at the time of the
session. Required strength of police force is
always detailed by the local authorities for
maintaining public order whenever there is
a big gathering or function.

Reorganisation of Uttar Pradesh

22587, SHRI SHRI CHAND GOYAL :
Will the Minister of HOME AFFAIRS be
pleased to state whether Government are
contemplating to re-organise the State of
Uttar Pradesh ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : No, Sir.
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Deal for Stainless Steel Sheeis and Sirips
with Japan through M.M,T.C.

2258. SHRI N. K. SOMANI : Wil
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether the Mines and Metals
Trading Corporation placed orders recently
on the Japanese manufacturers for the
supply of 2,200 tonnes of stainless steel
sheets and strips ;

(b} whether shortly afier the contract,
the prices of these came down to 100,00 per
tonne causing a loss of Rs. 155 lakhs in
foreign exchange ; and

(c) the reasons for this faulty deal and
the steps proposed to be taken by Govern-
ment to avoid mistakes of this kind ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK) : (a) Yes,
Sir. An order for 2000 tonnes of Stainless
Steel sheets of 22 guage and 185 tonnes
of Stainless Steel strips of various gauges
has been placed on Japanese manufacturers
in August, 1970,

(b) Tt is correct that the price of
stainless steel has dropped by § 100 per
tonne, but the price contracted by MMTC
is even lower than this reduced price, so
that there is no loss in foreign exchange.

(c) Does not arise.
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Gaps between Allocations and Actual
Investments by the States during

Fourth Plan
2261. SHRI DEVINDER SINGH
GARCHA : Will the PRIME MINISTER

be pleased to state :

in certain States there are
investment

(a) whether
wide gaps between the actual
and alloca ions ;

(b) whether the Commission has written
to the State Governments that unless steps
are taken immediately (o cover gaps in in-
vestment and allocations, Fourth Plan targets
would be jeopardised ;

(c) whether Government propose to
give Central assistance to the States depen-
ding largely on the size of a State’'s Plan
during 1971-72; and

(d) if so, the details thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA GAN-
DHI) : (a) and (b). The overall expenditure
under States’ Annuval Plan 1969-70 is likely
to be higher than the approved outlays,
though in some States there would be margi-
nal shorifalls in expenditure. The infor-
mation for the year 1970-71 js not yet
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available. The attention of the State Govern-
ments has been invited to the need for rais-
ing adequaie resources for the Annual Plan
1971-72,

(¢) and (d). Allocations of Central
assistance to States for the Annual Plan
1971-72 has not yet been finalised.

Discussion hetween West Bengal Government
and Army authorities Re : Law and
Order in West Bengal

2262. SHRI DEVINDER SINGH
GARCHA : Will the Minister of HOME
AFFAIRS be pleased to state ;

(a) whether the West Bengal Govern-
ment and the Army authorities including the
G.0.C. Bengal Arca held discussions about
the detcriorating Jlaw and order situation in

Woest Bengal ;
(b) il so, whether the West Bengal
Government have authorised the Army to

in self-defence in view of the recent
parts

shoot
attack on Army personnel in different
of the State ; and

() if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENT
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K.C. PANT) : (a) Yes, Sir.

{b) and (¢). No such special authori-
sation has been made by the State Govern-
ment.

Revision of targets for Development
Programme in Fourth Plan

SHRI R. BARUA ;
SHRI CHENGALRAYA
NAIDU :

2263.

Will the PRIME MINISTER be pleased
1o siate :

(a) whether some State Governments have
asked for revising the targets for develop-
ment programmes in the Fourth Plan ;
and
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(b) if so, the details of the suggestions
made by the State Governments in this re-
gard and the reaciion of the Central Govern-
ment thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA GAN-
DHI) : (a) and (b). The targets for develop-
ment programmes of various States are
regularly reviewed at the time of annual
plan formulation as well as mid-term re-
views. Their modification or revision through
mu'ual consultation between States, Central
Ministries and the Planning Commission
in the light of concurrent experience and
changing conditions is thus a coatinuous
process,

Complaints of non-Registration of Cases
by Delhi Police

2264, SHRI RAM SWARUP VID-
YARATHI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether complaints of non-regis-
tration of cases by the Delhi Police are on
the increase during the last two years ;

(b) the number of such cases which were
registercd only after the intervention of
higher authorities ; and

{¢) the action taken against the de-
faulting Officers ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI

K. C. PANT) : (a) No, Sir,
(b) 18.
{c) Following action has been

taken against
cials :—

the defaulting police offi-

(i) Being dealt with deparimentally

—28. Is.
(i) Award of forfeiture of service

—1ASI,
(iii) Award of stoppage of increment

—1 51
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(iv) Placed under suspension —1 DSP

—1 Inspector
—1 81

—1 ASI

—1 H. C.
—1 SI

—1 ASI

—2 8l

—3 ASls

—1 H.C.

—1 Constable

(v} Censured
(vi) Warned

(vii) Action pending against

Kidnapping of girls in Delhi

2265. SHRI RAM SWARUP VIDY-
ARATHI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the total number of girls kidnapped
in Delhi during the last two years ;
(b) the number of girls recovered ;

(c) the number of the Scheduled Caste
girls among the kidnapped girls; and

(d) the sieps Government have
to eradicate the crime 7

taken

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) 550.

(b) 492,
(c) 61,

(d) Wireless vans are on patrolling
duty round the clock. Plain cloths and
uniform men are deployed at schools, Colle-
ges and Bus Stops. Wide publicity is given
on the subject for the guidance of the public.
Watch is being kept on eve teasers and
goondas. The recommendations of the
Central Bureau of Investigation who had
made a study of this problem are being
implemented. Detailed instructions based
on those recommendations have also been
issued to Districts Police and the Criminal
Investigation Department Crime Branch for
prompt action for investigating such cases,
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Decision to buy Tea from Gauhati
Market by U. S. S.R. and U. A.R

2266, SHRI C. JANARDHANAN :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether the U, S. 5. R. and U.AR.
have agreed to make their tea buying
from the Gauhati market ; and

(b) if so, the stand of the U. K, on
this question ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEVAK) : (a)
According to trade sources, representatives
of buyers from the U. 8. 8. R. and U. A. R.
have expressed their willingness to buy tea
from the Gauhati auction centre.

(b) No information on this pointis
yet available,

Proposal to make Gauhati an international
Tea Auction Centre

2267. SHRI DHIRESWAR KALITA :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether there is any proposal to
make Guahati, an international tea auction
centre ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEVAK) : (a) and
(b). The Tea Auction Centre at Gauhati
has just staried funclioning from the end of
Seplember, 1970, The inlention of the
State Government of Assam is to develop
Gauhati tea auction centre into an inter-
national one.

Frequent interruptions in Electrions Supply

2268. SHRI LOBO PRABHU : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(2) whether the Central Water and
Power Com mission is concerned with the
frequent interruptions in electrical supply,
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as a whole and in specific areas and has it
identified the causes ;

(b) the total period of interruption in
Mangalore Town and the South Kanara
District during the last year ;

(c) the loss in revenue arising to Go-
vernment and the estimated loss to ths
trade, industry, agriculiure and electrical
equipment ; and

(d) the steps being taken to change the
present unsatisfactory position ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI SIDDHESHWAR PRASAD) :
(a) Under Section 18 of the Electricity
(Supply) Act, 1948, the State Electricity
Boards are charged with the general duty of
promoting the co-ordinated development of
the generation, supply and distribution of
electricity within the State in the most effi-
cient and economical manner, The Central
Water and Power Commission assists the
State Governments and State Electricity
Boards in generally promoting the efficiency
of electricity supply. Such assistance has
been given in general and also in respect of
specific cases which have been brought to
the notice of the Central Water and Power
Commission,

(b) The relevant information as reported
by the Mysore State Electricity Board is
given below @

(i) Mangalors

Town

. 150 hours/consumer/
year

(ii) South Kanara... 175 hours/consumer/
District year

(c) It is not pos ible to assess the loss
arising from interruptions in power supply
to different categories of consumers wiz.;
domestic, commercial, industrial etc.

(d) New feeders with sectionalising
arrangements are being constructed ; alter-
native power transformer of high capacity
has been put into service in Hirivadka and
transmission lines of Udipi, Karkala have
been bifurcated by constructing new lines ;
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higher capacity transformers with on load
tap changers have also been put into service
at Mangalore, Karkala, Udipi, Puttur and
Belthangady ; an additional 33/11 KV sub-
station is under construction at Panambur ;
a separate rec:iving station at Mercada is
under construction.

Brahmaputra-Ganges Water Treaty

2269, SHRI LOBO PRABHU : Wil
the Minister of IRRIGATION AND
POWER be pleased to state whether his
Ministry has investigated a Brahmaputra-
Ganges Water Treaty on the same lines as
the Indus Water Treaty which the World
Bank had supported 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : No, Sir.

Arrest of a Pakistani in Srinagar

2270. SHRI BAIDHAR BEHERA :
Will the Minister of HOME AFFAIRS be
pleased to stale :

(a) whether a Pakistani was arrested in

he Subji Mandi at Srinagar on the Ist
November, 1970 ;
(b) whether this Pakistani had three

previous convictions ; and

(c) if so, what steps are being taken to
stop the activities of this Pakistani perma-
nently ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) to (c). Facts are being
ascertained from the State Government.

Nalional Tea Company

2271. SHRI HEM RAJ : Will the
Minister of FOREIGN TRADE be pleased
to refer to the reply given to Unstarred
question Mo, 506 on the 29th July, 1970 and
state :

(a) whether the details in regard to the
seiting up of National Tea Company have
been finalised ; and
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(b) if so, when it is likely to be set up
and the main purposes that it will fulfil 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK) : (a) and
(b). The matter is still under consideration.

Transfer of Staff within Irrigation and
Power Ministry

2272. SHRI HEM RAJ : Will the
Minister of IRRIGATION AND POWER
be plased to state :

(a) whether a policy decision has been
taken by Government to transfer the staff
working in different sections of his Ministry
for three years to another section ;

(b) if so, whether it is being
mented uniformly ;

imple-

(c) whether the employces of the Ad-
misitrative section are exempted from it ;

(d) if not, the reasons as to why they
are not being transferred from one section
to another ; and

(e) the number of such cases with the
names of the employees ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) to (¢). The general practice
regarding periodical rotation of stafl work-
ing in different sections is that Assistants
and dealing hands are to be shifted from
their sections or at least from their seats
once in three years, While this is observed
as a rule in the case of staff in sections
dealing with the public, for staff in other
sections such rotation is to be followed as
far as practicable without causing disloca-
tion of work in any section. Rotational
transfers arc made from various scctions
including those dealing with administration
from time to time, However, in the interest
of administrative convenience, in some cases
in administrative as well as other sections,
staff are being retained for longer periods,
In the administration section dealing with
the esiablishment of this Ministry, out of a
total strength of nine. the undermentioned
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two assistants have been on the same seat
for more than three years :

1. Shri S. R, Sharma
2. Shri Nanak Singh

Stoppage of entry of Private Trucks from
Jammu and Kashmir in Delhi

2274. SHRI RAM KISHAN GUPTA :
Will the Minister of HOME AFFAIRS be
pleased to state ;

(a) whether Government are aware that
the Delhi Administration has stopped the
entry of private trucks from Jammu and
Kashmir ;

(b) if so, the reasons therefor ;

(c) its effect on the Kashmir Fruit In-
dustry ; and

(d) the steps being taken to resolve the
crisis 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEFARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) and (b). Under an agree-
ment between the Government of Jammu
and Kashmir and the Delhi Administration,
a certain number of public carriers belonging
to either of the territories, was plying bet-
ween Delhi and Jammu and Kashmir. From
July, 1970, the Government of Jammu and
Kashmir stopped giving permits to Delhi
based public carriers, As this was a reci-
procal arrangement, the Delhi Administra-
tion also stopped such facilities to Jammu
and Kashmir based vehicles.

(c) and (d). Government have not recei-
ved any reports that the Kashmir fruit in-
dustry has been adversely affected by the
suspension of this traffic,

Legislation Re. Siatehood to Himachal
Pradesh, Manipur and Tripura

2275, SHRI RAM KISHAN GUPTA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(&) whether the legislation 1o grant
Statehood to Himachal Pradesh, Manipur
and Tripura has been finalised ; and
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(b) if so, when the Bill will be introdu-
ced in Parliament 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
THE MINISTER OF STATE, DEPART-
MENTS OF ELECTRONICS AND SCIEN-
TIFIC AND INDUSTRIAL RESEARCH
(SHRI K. C. PANT) : (a) and (b). A Bill to
confer Statehood on Himachal Pradesh is
proposed 10 be introduced in Parliament
during the current session. Details of the
legislation in respect of Manipur and Tripura
are being worked out keeping in view the
imporiance of a coordinated approach to the
problems of development and security of the
north-eastern region.

Two Youngs each carrying a Revolver inter-
cepted by Police at Dum Dum

2276. SHRI JYOTIRMOY BASU :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the attention of Govern-
ment has been drawn to a front-page news-
item “‘Polics Firing at Halisahar” in the
Statesman (Calcutta edition) dated the 18th
October, 1970 regarding two youths, each
carrying @ revolver belonging to the U, S.
Army, who were intercepted by the Police
on the Jessore Road, Dam Dum and seized
about 26 rounds of live carlidges ;

(b) if so, the details regarding the U, §.
Army revolvers, seized by the Police, how
those revolvers were secured, wisther the
live cartidges bzlonging to the U, §. Army
and whether the U. S. C. I. A, has any hand
in it ; and

() how many and from which places
American-made weapons including rifles,
guns, revolvers have been seized till date 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(a) Yes, Sir.

(b) The rzquired to informatian is be-
ing collected.
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(c) A stalement containing the informa- the remaining States/Union Territories will
tion so far received from States Union be laid on the table of the House on
Territories is attached., Information from  receipt,

Statement
S, No. Name of the State/ No. of American-made Names of Places
Union Territory Weapons seized
1. Gujarat 2 Banaskantha and
Baroda Distts.
2, Punjab 10 Amritsar, Ludhiana
and Sangrur Distts.
3. Uttar Pradesh 9 Fatehgarh, Nainital,
Shahjahanpur,
Banda, Saharanpur,
Allahabad, Meerut and
Baheraich Distts,
4, Manipur 2 Manipur East and
Manipur Central
Distts,
5. Goa 3 Panaji, Pernem and
Chinchinim,
6. Haryana
7. Kerala
8. Meghalaya
9. Magaland
10. Orissa
11. Himachal Pradesh Nil
12, Tripura
13. Andaman and Nicobar Islands
14, Laccadive, Minicoy and
Amindivi Islands
15. Nefa
16. Pondicherry
17. Chandigarh
Cases of Corruption against Divisional THE MINISTER OF STATE IN THE
Commissioners of West Bengal MINISTRY OF HOME AFFAIRS (SHRI

RAM NIWAS MIRDHA) : (a) and (b). The
Vigilance Commission, West Bengal, afier
preliminary enquiriés into certain allegations
against two officers of the rank of Divj-

(a) whether the Vigilance Commission, 1004l Commissioner have recommended ini-
West Bengal has found prima facie cases of  tiation of disciplinary proceedings against
corruption and other charges against two them. The charges against them relate to
Divisional Commissioners of West Bengal ;  acquisition of disproportionate assets, abuse
and of power, and improper conduct. As the
proceedings have mnot yet concluded, it

2277. SHRI JYOTIRMOY BASU :
Will the PRIME MINISTER be pleased 10
state :

(b) if so, the names of these two per- - ;
sons and the details of the charges levelled Wwould not be desirable to disclose the names

against them 7 of the officers,
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1971 &t wFWaAT

2278. 0 gtq SETN e ¢ Far
Ug-®1d FA IZ FIA A FU S b7

(%) =arad 1971 ¥ N 73 3
FATQAT § FIFIT T F1% 98 FAFH
uFd 9 F1 faga frar g ;

(@ =ar1 1961 & Faqoar sfq-¥zq
# mfgs 1 7% f5dt Fmasa #1 1971
& sAmuArwd & mifas  ad fear
AT

(m) 7arzg & wfgs saeqr @
IAEAFIT 9T FI F faq Fw IW A
3 sgfaal A, fa% @g w@F & fou
HTY AFF AS) & A faAs AU I &
qHT &1 syaeqr Ag & 1T faas Afas
17 100 ¥99 § %% &, d&q7 &7 qa7 AT
& 919 F0 ; #HT

(a) =fz adf, @ z&% 4@ s
&7

NE-%14 warerg ¥ g-HA (o ¥o
QW TAMEAAT) : (F) =it gi, =am |
freafefaa wgi & darg # gaan, w1
1961 % sanmar # afenfea agdf @,
1971 #Y stanorar & usfag &1 [dddh

(i)
(i) ad=m & ‘faarfga’ wfgersi
¥ @ia av 21 gu awai 41 wE4T |

(i) @ fageas & @ ¥
arafE gas=1

(iv)

ot wfaesEY F a1

Ao Fd |
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(&) 1971 % saquar # farafsfag
w3l % gracg # gaAr CafEd adi @
st gafy 1961 Y saaomr ¥ § gifs
g

(i) ofcarfes &t &1 aakr
(i) wfezaar

(™) (i) 1971 %Y FFO0T H fwud
FAFEI & @A AT qfeand f gwar
qqr IG@T A7 & DT F A gar
fasr |

(it) wrm aar 7w fAfasg (srsd-
Q) FaT 7 71 @ & Faa e 7@}
F gra-mig aiqi F 97 F @A F Fiai
agqr A & gy so-wg@ A 98-
sfeq & X § g fade

(iiiy 1971 1 sAawar § safsqa
Fr aifes @ § @raw § FE gEA
erfad Af AT @ g

(%) s90aa (7) (iii) ¥ g ¥,
SAmoraT 9% fawrs agr WtEAgE s 9
arr 14 ¥ #wifas arr H Ik & fazaa-
Ag wigd usfaa &1 asrg A3
grr o

qfse® &R qIET & Qi sdafat
it g=v afuawrfedi gz
aemratfEat aaE

2279. =it o fae YT : T4 -
4 SN gz A FU W F () 5w
gwiak § fradt gaar & 5 ofasg
Fmw gER & gfew  sE=fal o
Frgmarfza} & T q31 § )

(=) =ifz gi, at #ar @3F1c
qfg=q qure § 99 gfeq sTarfal @i
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greafas dear &1 wAF 2 W@t
FFAaEt faariarn § gnds § ; W

(7) mfz gf, @ a@wT 7 T@aAR
¥ a1 Fidardy 41 § ?

TE-w A § owt gEepEas
@ik dmfas aar  stafaw sgeam
fawm ® wsa w@= (oY U =ER) ¢
(%) & (7). ag g1 ;7 G f5
aafaql &1 wwra afggw qma qF@E
F gfew saaifedl asr gs7 afwiE
g qzT g1 afzaw Fae §F wifasrd
FiagT § AW WiImIEar 937 9%
SogEq F1darf FQ §

fafedig # aq faast ax & e e
ST

2280. st wo fAo wgwT : A
faar o f@3ga, A4 ag aa7 & F0
#3 f5 -

(%) 371 fafedig & A7 qIwER
gror Ao fawdt 9T #T Tqrear @A)
geqq #1 38 g4q Gerlfar af) frar a1
@i g | anfs aghqv it @ waer
& qafeq  arar ¥ 3gsey § ; ale

(=) afz g, @ 3uF a9 ;1701 §,
X 58 a3 H FHaE) Fq qF F
agat ?

fawrg qar faga ama & gea
(st fagmaxr war) . () aR (¥).
fafesiz & #vawr - gl & gwa 733
Faw a® wg gw geaifaa fazga,
FET & Wi F #7 fazga, F1 gears §
qIigy F1 IF AT F FWI, W ogA7
frfedtg # aig fagga ¥z eafaq &3 &
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geara wifds ®1 § sgAzg A A
T g | gaE arfafoe fafufeg o weafaa

7 ¥ fou smuas qO—f3g N

ot ¥, fagix foz ¥ &1 # faa«y
%1 gwoté Fa afus fasgdt g o

@AY @A g N w®
qafe avend

2281. it ®o fAo wg®HT : AT
faard am fagg w4t 9z aa@ F FO
w0 5.

(%) #a41 w67 T AHT A T A
# gz @rour FY g fFoArA AdY &7 9
fagre & M7 737 & fau qafea qrar &
acArg A fRar @ @Fan ;

(=) afz &, a1 @7 72T & fort qrdY
IY@ed FUA T FAAIT  GIHIT H AT
FAAE @ &1 a9 § ;

() #a1 FDg FIFIT IFT AEAT FT
gw fagiaa ;

(%) 791 F207 FFCF 3w AN H
fagre gxare ¥ D€ g0 /A §; A

(z.) afz &, at aeddt aatar 7w
T @ IR grwe #v g afafe

27

e oo frm g darew & Su-wdt
(st fadmaT swa): (%) & (3). wex w37
1T A fagre gt grur fawfodT aia
geaw{la agT ¥ afq wlaaeT fzar )
fagry & 3T 93IT gL 9g g W@
g fmAeT 3w g weAfag  aAEm
afeqraqr § sraisdla agy wfeafea &
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41 7isat F1 AiFg gema fawed § fou
Fw 97 a1 famg smaw seqad

TR

fagre ¥ fageh G2t &7 a1 OFH
I
2282. st go fwo wysy : ®T

faaf aat fama dt ag a@d F7 FN
wiit fw :

(7)3ar fagre & faash q2r s77 a1
it oFEl FY At Qe 9 fwar
ArWe;

(=) afy gf, v awadr 0. F4T
g A afz adl, a1 @ % T Fm g

(w) fagx & St qaadfs AAT F
am fawat st feadl am gt Wl
saw! g & ¥ fou war A §ar
Fras §;

(7) a1 37 \F  F=and S}
famfiag #13 & iz N4 99 adla
atgar & Aqua fage 7 faa@ 31 gl
ain & g fwar ar g, @

(3.) afz adl, @1 za% 3@ ®W
g7

faard aar faga "arm § gq-a
(st fagsac sa@) : (%) &< (@) :
fagiz wsq faasht a1s & faga F= N
g+ afgeaifya @ @aar 308 gmaiE
& wafe 3Is9aw W 280 FuaE § )
fagre & mifaes =gdanfal & 959 4
sfassifed seaigs  @mar 31 dqaz §
wafs  gewaw w21 da@ie ) ogA
¥ET A @wAar FOqU-GA IA g
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7 ¢ | agify fage o faa=y @1 %
§9 frga-waea &3 § w19 39 41
T F RO FF ITHIA AT
qfF g & @idr

(w) ey daadia @aar F e
§ fage ¥ faast A aEmasar 7
A 735 ATarz FAET G fHAw
g1 AfET a7 1 e smar Tar
frafafes fatmda =6 & q &)
T A4t quadiay QA F AT
550 fmarz a@F sfafsa @ s
g F gwwa @, faaq aoww 24
dmae & sww (femde) F fog
Torga @A F AR, §A WGl qaar
ag % 865 AmArz A et —

srat 9w fagg — 15 &maeE

(3+5 dmanz)

@ Er 9@-frag — 65 Amar
(165 qmarz)
&Y aig fama
fawarz

(1 x 50 dmiiz)
qaTg arq_fqad
(2 x 100 qAmaz)

— 50 Farane

— 200 dqrq1E

qaug aw fag@  — 220 qmare

fazaix
(2% 110 gz

————ee

Fs — 550 gmaE

gaq fage & 110 dmaz § aqg
faga gfre #1 sfacezvasid g &
® & foq T1dY QYaa1 & u9 §1 w3
TE AT § |
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(7) =NdY 971 F a1 aF 865
Mgz 7 37 wfassifdg sEa aqan
FFTT FTAT 610 AMaz F g
gwar 3 e | 93 FY A H fai-
faa am&dla & wrarHr @l a7 d
ot frma swifeai & fagga, s
A1 F& q91 Iad fAgT ¥ wearfag
arg gz & famior & &0 @ER qan
FAr gearfag 1

(z°) waT Agf Iz
Decline in Export of Carpet-backing

2283, SHKI P. L. BARUPAL: Will the
Minister of FOREIGN TRADE be pleased
to state:

{a) whether there is an alarming fall in
carpet-backing export and consequent rise
in stocks and anxiety in trade and industry
circles;

(b) the reason for the set back in
carpet-backing; and

(c) the reaction of Government in the
matter and the measures adopted to improve
the position?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (CHOW-

DHARY RAM SEWAK): (a) to (c). Exports of

carpet-backing cloth had shown a downward
trend in the last few months owing to reces-
sion in the U. §5. A. which is the principal
market. Demand for carpet-backing is now
picking up. Endeavour is being made to
improve the exports of carpet-backing.

weg NIW F wrar g 9T qrafa
samfas aefoes afeaat

2285. =t w0 wo dfwa : g1 AR-
fas sz 44 ag FAA F FO FG
fF -

(%) a0 meq 52w F wrar I@w
g7 muifea agraarfas atafns  afeqql
F) TN FIT F WD qARAL 5
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(@) =41 weq 939 FIFT A Uy
& feog war & 12 4 Aty a1 § ;

(m) afzgt, @t a § sz
 gur wfafwar & o sq1 gwwre &1
faare neq w2w %Y w1@1 Fr N2y MmAfa
FAWL; AR

(%) afz g, av sa% v F=0 §;

e W wwEw § g9-wAr
(WYt e ¥aw) ¢ (%) ot &t

(@) ot 7@ 1| usgATT AT ArEfza
FE T 1§ g w) 78 F )

() a1 (). w57 78 327 |

I@FYT arel fava fafazy,
(wex o) & A A o

2286. ot o wo Afewa : Far AR-
fas smqrT @4 ag anF Y Fa F
fs :

() FT WEG 939 GIHIT § G-
gt et faem fafmz (e 530 &
faeg 1§ fedld ¥ & ;

(=) afz gi, @ 3q%) gea A aar
g

() Far za¥ afearmeaer Fa
awR § faY aiw gfafa 1 a9z fFar

g
() #ar 3%a afafa ¥ asgar =@
q1eed & frar g #T

(z0) afz gf, Y 3a% fada @z 7
§ iz ag avar afaw wfsdza 3 as
gega FT aar ?

Ffms st qaren § gq AL (o
R FAW) : &) ¥ (30). Y AT 9F A4
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S39 A J gEAr 41 91 fw faehg
Ffearzal anfe & Fraw agEgT acd
forg fofnzz, 7eq 9@ & sEATST A
guET A7 af 4Y | 3EA I (fawra qan
fafrana) afafgw § arqvia 7o e &
AIAE FY AT FIA FT AT a1 A
JIIATT T I9FW & WAS F QUi
FfT 717 & fou aF 979 affs feq
wE ey | waw afafa 3N @e @ @
araaT sfgaeT wega fear § @ fs fa=ma-
Cic -

&R ST 9T FqT qA & Ay

TatAaw RElAY w1 Sarar qw"r

2287. it wio =Wo A1fAd : FuT AR
frs =mrare gt @g 3 @ S g0 ST
fs .

(%) a1 fag'a safwal @1 q=
TE 9T HIEN ITF FUA F IL I X
FIEC A F9g1 IO F T A 9T
dA4m qadiAt &1 @ma &1 fada fwa
LA L

(=) afzzt, @197 wig ® 9w
qaar #9 ¥ Faifraa Y a3q ?

aifns o wwwm # sw-sed
(=t Tm &=E) () St Agh

(w)
afwm wifean sitt googe & @9 s

2288, st g®W 97 wWAT :
HfgF a1 9 9g a3 £ 7o &0
fF :

g5T A I3aT |

(%) wred stz afwor Sifen a9
WIS & 19 fFa-fam aegal s amara
aar fagla sarare gar @ ;

@ fasha a9 1967-68 3T 1968-
69 ¥ uA 37 241 ¥ go Feadt FaF
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N (T qgar &) FeqHi F7 A1aa qqr
3I7 2T *1 fAats fear aar ; e

(m) ad 1970-71 & 2zra 37 Ak
#1 fea-faa aegal &1 faais fear oo
aar 37 & go feadt Fag # awgyi
&1 strard fEat sgar ?

jifas wmai Amem ¥ g
gt U ¥aw) - (F) 9 (@), Ffag
FAsId 2 am @ fagwor g £

(m) wfasmm s 247 ) ag @
qul & w9 M WA T QAT
fasft &= & sarfedi & gra § & qar
9 gag 1970-71 & fow sqrare qfuma
qq1 aF-AIX ART FATAT 9T g § )

fama

(%) @ #1 od v sfug
wifear aar g@dt 91X U F @19 g
geq FEGEl & @i & @i e
fagzar :

(1) zfmw wifar & smm

591 1WA, SN HGEF, FOH

aq1 FEAm |
(2) =faw wif:ar & fraia

g agr Fma ¥ gAE, WA
A, EFT @AE, DT gar
THIT &1 &®ATA, A9F adr

YT |
(3) gwuEa & smam

Fidfas agr awdfas s,
slaeim 3eq12z a4T ®HF |

(4) sangw w faafa

TEYFT A9 FA FAT AT R,
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g Iere, foew, awarg
agr arfas e & a9, g #7
HIHT |

(@) af 1967-68 aar 1968-69 ¥
Wrza &1 afgwr FIRar ag1 TSquge &
qrg ST
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(mrai w7 #)
196.768 1968.69
gfew wifwar
sl fiftar & srna 41 49
afigor wifear &1 faafa 133 1046
s agma () 92(+) 997
FAUEA
TAUTH § AT 7 16
Touge &1 fAais 11 29
| "gEA () 4 (113

AT AT AR & qeq 51791

2289. =it g&® ¥ FGETW : AT
dafas s w4 77 A N FO
fF .

(¥) w7 ger aggsl & am qar
& faasr za aug wreg F AT F §ig
smara-faata smoz ar g ; &L

(') fasita ad 1969-70 & wiqra
¥ fra geg &1 W wam fear
T sar w1t fway oo &1 wis faafa
fEm qar ?

3w sarare wwiEd § gq-AE (Aad
W ¥aw) : (F) slx (@) . oF faav
a1 927 qT v@r arar g faed ad 1969-
70 a=r 1970-71 (7 1970 &%) & wmTa
g @A @ smarfga a@r WO FY
frafa &1 7 sy aegeli & Mw Al @
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Fqea far m@ § 1 [wearem ¥ ww famn
a1 | ¥fmy dear LT—4383/70)

Increased Supply of Power to Thumba
Rocket Station

2291, SHRI MANGALATHUMADAM:
Will the Minister of IRRIGATION AND
POWER be pleased to state :

{a) whether the Chairman of the Atomic
Energy Commission has, at a recent meeting
with the Chief Minister of Kerala, suggested
for the increased supply of power to the
Thumba Rocket Station and for the other
Station which is also coming up near
Thumba;

(b) whether the State Government have
approached for some assistance for the deve-
lopment of electricity in that region for
this purpose; and

(c) if not, whether the Central Govern-
ment are proposing to Sset up More energis-
ing projects in Kerala?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI SIDDHESHWAR PRASADY): (a) The
Chairman of the Atomic Energy Commission
called on the Chief Minister of Kerala at
Trivandrum on 28th October, 1970, and dis-
cussed the improvement of the transmission
system in Kerala 1o maintain continuity of
power supplies to the Indian Space Research
Organisation. The development of ancillary
industries was also discussed.

(b) No, S5ir,

(c) About 335 MW of additional generat-
ing capacity is expected in Kerala by the end
of the Fourth Plan comprising 260 MW from
the Idikki Hydro-electric pioject and 75SMW
from the Kutiadi Hydro-electric Project.

Filling up Vacancies of Judges in High Courts
2292. SHRI DHANDAPANI :

SHRIMATI SUCHETA
KRIPALANI :

Will the Minister of HOME AFFAIRS
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be pleased to state :

(a) whether her Ministry has issued
directions to the State Governments to fill up
the vacancies of permanent and additional
judges in the High Courts ;

(b) if so, the reasons for such directions;
and

(c) the number of vacancies in the
courts in different States at present 7
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA GAN-
DHI) : (a) and (b). In view of the arrears
in the High Courts, the Siaie Governments
have been requested to ensure that vacancies
in the High Courts are filled without delay.

(c) The present vacancy position in the
various High Courts is given below :

Andhra Pradesh High Court

Assam and Nagaland High Court
Calcutta High Court

Gujarat High Court

Kerala High Court

Madhya Pradesh High Court

Madras High Court
Mysore High Court
Patna High Court

Punjab and Haryana High Court

One vacancy of permanent Judge and one
vacancy of Additional Judge.

One vacancy of permanent Judge.

Three vacancies of Additional Judge.

One vacancy of Additional Judge.

One vacancy of Additional Judge,

One vacancy of permanent Judge and two
vacancies of Addittional Judge.

One vacancy of permanent Judge.

One vacancy of Additional Judge.

Two vacancies of permanen: Judge and two
vacancies of Additional Judge.

Two vacancies of permanent Judge.

Trade Agreemenis with U.S.S.R.

2203, SHRI M. H. GOWDA : Will
the Minister of FOREIGN TRADE be
pleased to siate :

(a) whether Government had sent the
Foreign Secretary to Moscow on his way
back from the U.N. to discuss some trade
agreements with the U.S.S R. Government ;

(b) if so, whether these talks were held;
and

(c) the subjzct of discussion and trade
agreements reached at these talks at Mos-
cow ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK) : (a).tlo
(c). The Foreign Secretary duriog his visit
o Moscow had discussions with Soviet
Officials on various matters of mutual inte-
rest including the forthcoming trade talks
expected to be held in December, 1970, in
New Delhi.

Bilateral Trade between India and Belgiom

2294, SHRI SURENDRANATH DWI-
VEDY : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether Government have extended
an invitation to the Government of Belgium
to send a team to discuss bilateral trade ;

(b) if so, what are the proposals ; and

(¢) whether the Government of Belgium
has made a request for such talks ?

THE DEPUTY MINI§TER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK): (a) and (c).
Yes, Sir. The Government of India invited
a high-powered Belgian Delegation to visit
India to explore the possibilities of expand-
ing Indo-Belgian Commercial relations. The
delegation visited India from the 6th No-
vember to 18th November, 1970,

(b) The discussions covered the possi-
bilities of increasing bilateral Indo-Belgian
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trade with special emphasis on exports of
non-traditional products, Belgian collabora-
tion in industrial development of India and
Indo-Belgian commercial cooperation in
third countries. The delcgation has gone
back to Belgium andspecific proposals will
come up as and when decided by the Bel-
gian parties.

Visit to Andaman Islands by Indian Citizens

2295. SHRIR. K. BIRLA : Will the
Minister of HOME AFFAIRS be pleased to
state :

{a) the number of Indian citizens who
visited the Andaman Islands during the
three years, year-wise ; and

(b} whether Government are considering
to make the visit easy 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K.C. PANT) : (a) The Andaman and Nico-
bar Islands are part of India and as such
no record regarding number of Indian citi-
zens visiting these Islands is kept. However,
the number of Indian tourists who visited
these Islands and for whom Government
arranged accommodation in guest houses
and cultural clubs during the last thrze years
is as follows :

1968 461
1969 710
1970 79

(Upto 18.!1..1'9"70)

(b) There are no restrictions on Indian
citizens visiting the Andaman Islands. How-
ever, permission has to be obtained by per-
sons desiring to visit tribal areas.

Persons travelling by air to and from
the Islands have to obtain passport endor-
sed for Burma as the aircraft has to make
a technical halt in Rangoon. The question
of issuec of a special passport to facilitate
travel between the Andaman and Nicobar
Islands and the mainland on reduced fee is
being examined.
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The following facilities are available for
visit to the Islands and for inter-island
movements :

(a) Two passenger ships regularly ply
between Calcutta/Madras and the Islands ;

(b) There is a Biweekly air-service bet-
ween Calcutta and Port Blair ; and

(c) Regular ferry service exists for inter-
island movements.

Cases of Human Sacrifice

2296. SHRIR. K. BIRLA :
SHRI KAMBLE :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government are aware that
cases of human sacrifice are on the increase
in the country ;

(b) whether Government have collected
figures of such cares from different States ;

(c) if so, the number of such cases
which came to the notice of Government
in each State during the Jast threc years :
and

(d) the steps being taken to curb such
tendency 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) to (¢). Ac-
cording to information received from State
Governments the number of incidents of
cases of alleged human sacrifice was as
follows from 1967 10 1969 :

1967 Three (one each in Maharashtra,
Gujarat and Madhya
Pradesh).

1968 Six (two each in Orissa and

Uttar Pradesh and one

each in Rajasthan and

Madhya Pradesh.

1969 Four (two in Madhya Pradesh

and one each in Rajas-

than and Jammu and

Kashmir).
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In 1970 Goverament have received in-
formation of one such case, that took place
in district Surat in Gujarat in the night bet-
ween January 14 and 15. Government have
received information during the current year
regarding another case of district Bikaner,
Rajasthan, in which the motive for murder
is suspected to be human sacrifice. The
evidence so far available in the course of
the investigation is, however, not conclu-
sive. Facts of the case have been furnished
in answer to Lok Sabha unstarred question
No. 472 dated MNovember 11,1970, Itis
being ascertained from the State Govern-
menls whether any other cases of human
sacrifice have taken place during the current
year.

(d) State Gowvernments have been ad-
vised to ensure prompt investigation of cases
of human sacrifice under senior police offi-
cers so that persons responsible for such
heinous crimes are speedily brought to trial.

Arrest of some members of U.A.R. Submarine
crew at Visakhapatnam

SHRI MANIBHAI J. PATEL :
SHR1 HEM BARUA :

2297,

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether some members of a UA.R.
submarine crew have been arrested in con-
nection with the stabbing of a Head Cons-
table at Visakhapatnam ; and

(b) if so, the details of the case and the
decision taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) Yes, Sir.

(b) The details are contained in the
statement laid on the Table of the House.
[Placed in Library. See No. LT-4384/70].

1ll-treatment of Arab young men in Jail

2298. SHRI S. M. BANERJEE : Will
the Minister of HOME AFFAIRS be pleased
to state -

(a) whether Government are aware that
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some of the Arab young men, who were
arrested for demonstrating before the Jordan
Embassy, were treated badly while in jail ;

(b) if so, whether this was brought to
the notice of Government by some Member
of Parliament : and

(c) if so, what steps were taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) and (b). No, Sir.

(c) Does not arise.

Communal situation in the country

2299. S. M. BANERJEE : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether the communal situation in
the country has improved ; and

(b) if not, what further steps are being
taken to restrict the activities of the com-
munal organisations ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) The com-
munal situation in some parts of the country
continues to be cause for concern.

(b) The Criminal Law (Second Amend-
ment) Bill, 1970, which sought to deal
inter-alia with the activities of communal
organisation had to be withdriwn al the
stage of introduction in Lok Sabha in the
last session. It is proposed to consult
leaders of political parties regarding the
further steps 1o be taken in this malter.

Fixation of Prices of Raw Jute

2300. SHRI S. M. BANERIJEE : Will
the Minister of FOREIGN TRADE be plea-
sed to staie :

(a) whether the price of raw jute has
been fixed for 1970-71 ;
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(b) if so, how the price fixed for 1970-71
compares with the price fixed for 1969-70 ;

(c) whether it has been done in consul-
tation with the jute growers ; and

(d) if not, the reasons for the same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TFOREIGN TRADE
(CHOWDHARY RAM SEWAK) : (a) Mini-
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mum support prices of raw jute have been
announced for 1970-71.

(b) A statement showing the minimum
support prices fixed for some of the impor-
tant secondary markets is attached.

(c) and (d). The minimum support
price is fixed in consultation with the Agri-
cultural Prices Commission who take all
aspects including the interests of the gro-
wers into account.

Statement

Minimum support prices fixed for jute (Bottom Grade) for seven
secondary markets

(In Rs. per Quintal)

Name of secon- Variety and Minimum support
dary market grade of jute prices
1970-71 1969-70
Dinhata (West Bengal) Morthern Jute White 87.96 B6.68
Gulabbag (Bihar) Western Desal Jute 80.84 80.38
White
MNowgong (Assam) Assam Jute White 89.75 86.54
Danpur (Orissa) Cuttack Jute White 96.91 95.38
Agartala (Tripura) Agartala Jute White 89.75 79.31
Lakhimpur (U. P.) Lakhimpur Jute White 73.68 69.66
Viziangaram (A. Pradesh) Bimli 75.48 72.34

The support price for delivery at Calcutia has been maintained at the same level

as for 1969-70,

=t & graal ® fag fie-faes
& g | gt afeasq
2302. sit TgaRR fag et o w7
saT W g Ja ] OF F4 5o

(F)  aq1 AEIT F1 AT qsai fN
fiwawi F fen ffa fogs & e #
qfragda @ 1§ ;

(@) 41 UsA} § T8 g H qU-
a% fwar mar 3, afz gf, av %@ ArAw &
gast F11 wfafen g ; &l

m afz zg "A@S ¥ A F
quag 721 f5ar T A I9F O FITw

37

g A, qw wieg @4, qg-w
w0 gar QA s (sdwer ghE
atd) : (F) & . S, Ad &
agiar 1 faawr usda faww afws
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far sra | g el § gAW AR
F FT 957 A I5A7
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JE XM F TIYTA F AR e[
AT

2303. it Tyei g wresd
=t gIArT F@ -

1 Tg-Hd WA g qGIA AT FA
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(%) ¥ wAs wwHfas @9 F
AT 93 ¥ FIAT USATE ¥o MAIH
wWH A g 97 AQ A F Al
FrE;

@ afy gi, 3 fex ol & ag @in
Fraf g ; AT

(1) &I @0 @ EET A AT
FaaE Fr ag g ?

TedaEm # vsm WA (s W
frarm fmf) @ (%) & (7). 19 Fasay,
1970 #1 q27 & @ fagx 9T farqa &1
§ fasrc-fama fear mar a1 #lT g
537 & TsAqTE 1 A19g g & fuq
SEATT FY AEAIF(T FT fogay mar a1

Recommendations made by N.C. A. E.R.
on Export potential

2304, SHRI1 D. N. PATODIA :
SHRI V. NARASIMHA RAO :
SHRI B. K. MODAK :
Will the Minister of FOREIGN
TRADE be pleased to state :

(a) what are the recommendations made
by the National Council of Applied Eco-
nomic Rescarch which recently conducied
a study on India’s exporl potential ;

(b) whether according to this study
India’s export to 26 countries in Asia and
Africa can be doubled by 1974 and, if so,
whether Government are in agreement with
the views and what effective steps have been
taken to achieve the targets ;
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(c) the rate of growth of India’s Export
Trade during last two years, how it com-
pares with the targets fixed and what steps
Government have taken to see that the
targets fixed for the Fourth Plan are achie-
ved ; and

(d) what are the hinderances to the
promotion of export trade and how these
hinderances are proposed to be removed 7

THE MINISTER OF FOREIGN TRADE
(SHRI L, N. MISHRA) : (a) and (b). At-
tention of the Hon'ble Member is invited
to the answer to the Unstarred Question
No. 492 in this House on 11th November,
1970. Copies of the Report are available
in the Library of the Parliament.

(c) and (d). The percentage rate of growth
of [ndia’s exporis in 1968-69 was 1339
and in 1969-70, the first vear of the Fourth
Five Year Plan, it was 4.1%. There was no
target for the rate of growth fixed for
1968-62 and that for 1969-70 was 7% accord-
ing to the Fourth Five Year Plan. The
reasons for the shortfall in exports and the
steps taken by Government to achieve the
targeled rate of growth are listed in the at-
tached statement.

Statement

A, The cause for this shortfall
mainly as follows :—

were

(a) The unit values of a number
of primary products declined
because of adverse trading
conditions. The most impor-
tant export products to suffer
from this were : jute goods,
tea, tobacco unmanufactured,
manganese ore, coffee, cashew
kernels elc.

(b) The external demand for two of
ihe country's major foreign
exchange earners, namely, jute
goods and tea was extremely
week. Demand for jule goods
was affected by the depressed
economic conditions prevail-
ing in the United States and
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O]

(d)

(e}

that for tea was influenced
both by the world over-supply
of tea as well as the excessi-
vely high level of stocks held
in the United Kingdom.

Industrial unrest affected the
exports of several products
and the production of some of
the export products too. Im-
portant examples of the stri-
kes which affected exports ad-
versely during 1969-70 were
those of the barg men’s strike
in Goa port, the strikes in the
poris of Cochin and Calcutta
as well as in the cashew fac-
tories of Cochin and the pro-
longed strike in Jamshedpur
which affected the production
of engineering goods.

Domestic cost and price levels
were steadily rising and tend-
ing to make exports unprofit-
able,

The lifting of the recessionary
conditions prevailing within the
country also affected the size
of the exportable surpluses of
some of the consumer items
because of an increase in home
demand.

B. Steps taken by the Government to
achieve the targeted rate of growth,

So far as the development of
export oriented production
pattern is concerned, various
studies will be undertaken to
identify the products with
high export potential which
the country can produce com-
petitively in the long run and
the modifide industrial licens-
ing policy which has been
announced already is designed
to bring about the necessary
orientation of the production
pattern in the light of these
studies.

In respect of the traditional
exports, the process of pro-
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duct adaptation in order to
improve export performance
has already initiated and pro-
ducts, such as, instant tea,
packaged tea (1o be exported
throgh the National Tea Cor-
poration), carpet backing cloth
made of jute, made-up gar-
ments and blended fabrics
etc. are being developed and
their exports being encoura-
ged.

In the case of cashew kernels,
the Cashew Corporation has
been set up for ensuring the
steady and adequate supply of
raw nuts for being processed
and exported as kernels.

In the mineral sector, for
increasing the exports of iron
ore, the MMTC has already
entered into a long term con-
tract with Japan for the export
of iron ore over the next 9
years worth Rs. 467 crores,

In the textile sector, the Cot-
ton Corporation has been set
up for effective organisation
of the imports of raw cotton
and its fair distributi~n,

While the modified industrial
licensing policy is calculated
to orientate production in
favour of cxports, the Trade
Development Authority which
has been set up will give
package assistance to indivi-
dual exporters at the micro
level.

The All India Handicrafts
Board is making special efforts
to identify and organise the ex-
ports of handicrafts, other than
gems and jewellery so as to
achieve the target of about
Rs. 100 crores by 1973-74,

Subject to the constraint of
maintaining a fair amount of
stability for the export policies
of the country, the quantum
of compensatory support for
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1.

12.

13,

exports is kept under constant
review and modified if and
when necessary to accelerate
the rate of growth of exports.

In the traditional sector, we
have been participating in the
Mauritius  Agreement for
voluntary restrictions on ex-
port supplies of tea so as to
improve the unit value of
tea. This has already started
producing effects on export
earnings from tea,

The role of the public sector
in the country's foreign trade
is being steadily expanded
which is reflected in the assign-
ment of greater responsibility
to the State Trading Corpora-
tion, the Minerals and Metals
Trading Corporation, to the
setting up of subsidiaries
of the State Trading Corpora-
tion, such as the proposed Pro-
jects and Equipments Corpora-
tion, and the setting up of the
Trade Development Authority,
the Cotton Corporation, the
Cashew Corporation, and t he
proposed Marine Products De-
velopment Authority,

Apart from the efforts which
are continuously under way to
expand the gross registered
tonnage of the Shipping Cor-
poration of India, the steps
are being taken to improve
the cargo bhandling capacity at
the major ports and machanise
the facilities.

The recent agreement reached
on the early implementation
of a Generalised Scheme of
Preferences (GSP) at Geneva,
is being studied with a view
to determining the best way
in which the new facilities can
be exploited to the country’s
advantage.

A great deal] of headway has
been made in furthering the
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econom’c cooperation  with
UAR and Yugoslavia especial-
ly at the recent Tripartite
Meeting held at Bled in Sal-
vania at the Ministerial level,
Considerable progress has also
been made in devising a com-
plete frame work for economic
cooperation for trade liberali-
sation and development in
Asia  under the aegis of
ECAFE. This will be follow-
ed up further.

14, A long term trade agreement
with the USSR is expected to
be concluded very shortly.

Development of Backward Districts

2305. SHRI D. N. PATODIA : Wil
the PRIME MINISTER be pleased to
state :

(a) how many backward Districts have
been selected in India for achieving accele-
rated rate of development, the criteria used
for their selection and the names of the
Districts, Statewise ;

(b) whether Jalore district of Rajasthan
has also been selected and, if so, the manner
in which the developrent programme will
be taken up and the amount to be sent
during the next two years ;

(c) whether backward Districts were
selected on many occasions in the past, but
no worthwhile development took place ;

(d) if so, how Government ensure that
the developing results will be obtained in
future as per expectation ; and

(¢) whether the project of development
be taken over by the respective State
Govern-

will
Governmenis or by the Cenira!
ment ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) The districts identified by
the States as backward are placed on the
Table of the House as Statement I. [Placed
in Library. See No. LT-4385/70]. The
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criteria suggested by the Planning Commis-
sion for the identification of backward areas
are also put up as Statement II. [Placed
in Library. See No. LT—4385/70]. The
States are, however, free to use or evolve
their own norms for the selection of back-
ward areas.

(b) Rajasthan Government have not as
yet indentified their backward areas. The
matter is still under correspondence.

(c) to (¢). Taking up of programmes
for the accelerated development of backward
areas is essentially the responsibility of the
State Governments. The allocation of the
State Plan resources to different programmes
and different areas is expected to be made
in the light of local conditions, potentials,
problems and priorities, The Central Go-
vernment has, however, initiated a number
of pilot projects in connection with the
development of certain  under-privileged
classes and areas faced with certain special
problems.

Attacks on Policemen by Naxalites being
Engineered by Ex-Polic Personnel

2306. SHRI D. N. PATODIA: Wil
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether Government are aware
that most of the attacks on the policemen
by the Naxalites are being engineered and
executed by ex-Police personnel; and

(b) if so, what is Government's
information and reaction in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE DEPARTMENTS
OF ELECTRONICS AND SCLENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) No, Sir.

(b) Does not arise.
Mid Term Appraisd of Progress made during
Fourth Plan
2307. SHRI D. N. PATODIA: Will
the PRIME MINISTER be pleased to state:

(a) whether the Planning Commission
propose to undertake a mid term appraisal
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of the progress made during the Fourth
Plan; and

(b) if so, when such an appraisal is
likely to be made?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) and (b). Appraisal of the
progress of the plan is made annually
and a progress rteport is brought out.
The annual progress reports for 1971-72,
the mid year of the Fourth Plan, will review
the progress upto that year and jts implica-

tions. The report will be duly placed on
the Table of the House as soon as il is
ready in 1972

Expo. t of Power Cables

2308, SHRI1 R.R. SINGH DEOQ: Will
the Minister of FOREIGN TRADE be
pleased 1o state :

(a) whether there have been exports
of power cables during the last six months;
and

(b) what has been the total foreign ex-
change earning as a result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (CHOW-
DHARY RAM SEWAK): (a) Yes, Sir.

(b) The value of exports of electrical
wires and cables during April-Sepiember,
1970 has been Rs. 478.04 lakhs.

Trade Fair at Singapore

2309. SHRI SHANKARRAO MANE :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether the success of India in
participation in Indian Trade Fair at Singa-
pore has not been satisfactory ;

(b) if so, the reasons therefor ; and
(c) the steps Government propose to

take to find out the shortcomings behind
it 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK]): (a) to
(c). Except an isolated report which appear-
ed in an India newspaper, from all available
accounts and judging by the results achiev-
ed, the wholly Indian Trade and Industries
Exhibition mounted at Singapore with spe-
cial emphasis on heavy and light engineering
products suitable for the South East Asian
market proved a signal suceess. A part
from goods valued at Rs. 4.997 lakhs sold
and business currently under negotiate
worth Rs. 3.75 lakhs, 321 Trade enquiries,
87 offers for agencies and 3 offers for joint
ventures were received and passed on to the
Trade for follow up action. A number of
business representatives also negotiated large
business but were unwilling to part with in-
formation. This however, does not reflect
the totality of export prospects generated.
The results in terms of specific orders booked
can be gauged over a period of time. The
Exhibition received exceptionally good motice
in the press, T. V. and radio, 8 prominent
newspapers brought out special supplements
emphasising India’s emergence as a modern
industries and progressive country and the
progress she has made in the technological,
industrial and scientific spheres.

Irrigation Schemes sent by Maharashtra

2310, SHRI SHANKARRAO MANE :
Will the Minister of IRRIGATION AND
POWER be pleased (o state @

(a) whether some schemes regarding
irrigation sent by the Maharashtra Govern-
ment are pending with the Central Govern-
ment for sanction ; and

(b) if so, the time when these schemes
were sent and the reasons for the delay in
sanctioning them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b). The Government of
Maharashtra have proposed 7 new schemes
using Krishna waters, 26 new schemes using
Godavari waters, and 5 schemes in other
basins.

The Government of India do not con-
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sider it advisable to consider the clearance
of any mnew projects in the Krishna and
Godavari basins when the water disputes
regarding these rivers are under the con-
sideration of the Krishna Water Disputes
Tribunal and Godavari Water Disputes
Tribunal.

In so far as the projects in the other
basins are concerned, one project is expect-
ed to be cleared shortly. The State Govern-
ments replies to CW and PC’s comments on
two other Schemes are awaited. The re-
ports on the remaining two schemes were
received only last month and are under
examination in the Central Water and
Power Commission,

Cooperation between India and UAR in
the field of Atomic Energy

2311, SHRI B. K. DASCHOW-
DHURY : Will the PRIME MINISTER be
pleased to siate :

(a) whether any discussions were held
between India and UAR in October/Novem-
ber, 1970 regarding their cooperation in the
field of atomic energy and prospecting for
atomic materials ; and

{b) il so, the details thereof and the
detailed decisions arrived at ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF HOME AFFAIRS AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir.

(b) These are in the context of our
existing bilateral agresment with UAR for
collaboration in the peaceful uses of atomic
energy. Discussions are in progress.

Robbery in Calcutta Reserve Bank

2312. SHRI B. K. DASCHOW-
DHURY : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether any arrests were made in
the matter of robbery of Rs. one lakh
from the Calcuita Reserve Bank on the 5th
Octoter, 1970 ; and

(b) if so, the details thereof and the
action taken by Government in the matter ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) and (b). No, Sir. The
matter is still under investigation.

Enquiry into death of Chowkidar in Delhi
Electric Supply Undertaking

2313, SHRI B. K. DASCHOW-
DHURY : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether any enquiry was held into
the death of Chowkidar in Delhi Electric
Supply Undertaking’s office who was mur-
dered on duty on the Tth October, 1970 ;

(b) whether any arrests were made in
the matter and the detailed causes for the
death ; and

(c) whether any help was given 1o the
deceased family and, if so, the details
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K.C. PANT): (a) and (b). A case was
registered under scction 302 LP.C. on
7.10.70. and is under investigation by the
Delhi Police. Two persons have been arres-
ted and efforts are being made to apprehend
one more person suspected to be involved
in the murder.

(¢) The Delhi Electric Supply Under-
taking have reported that the funeral ex-
penses of the deceased to the extent of
Rs.100/ were met out of the Employees Wel-
fare Fund, As a measure of relief to the
family one of the major sons of the deceased
has been given employmeat in the Under-
taking as a Class 1V employce. Qut of the
amount of Rs. 888/ admissible under the
Benevolent and Compassionate Fund a sum
of Rs. 424/ has already becn paid to the
widow of the deceased. Balance will be
paid on completion of the necessary forma-
lities. The question with regard to the

dmissibility of comp ion under the
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Workmen’s Compensation Act to the heirs
of the deceased is also being examined by
the Undertaking.

Report of Administrative Reforms
Commission on Scientific Departments

2314. SHRI B. K. DASCHOW-
DHURY : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the report on Scientific
Departments was signed by the Chairman
and Members of the Administrative Re-
forms Commission in the month of June,
1970 and it has not yet been forwarded to
Government ; and

(b)

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
RAM NIWAS MIRDHA) : (a) and (b).
The last meeting of the Commission was
held on 30th June, 1970, at 4 P. M. The
Chairman of the Commission on 30th June
forwarded a Summary of Recommendations
to Government. He also mentioned that
the report will follow. It is understood
that though the main report was signed at
5. 30 P.M. on 30th, June 1970, three mem-
bers had indicated that they had dissenting
minutes, One member handed over his
minutes of dissent at the last meeting while
those of the other two members werer recei-
ved after the Commission ceased lo exist.

if so, the reasons therefor ?

Japan's inclination to buy Small Industry
products during EXpo-70

2315. SHRI N, SHIVAPPA :

SHRI RAJ DEO SINGH :

Will the Minister of FOREIGN TRADE
be pleased to stage :

(a) whether Japan has shown keen
interest during Expo-70 in buying large
quantities of small industry products from
India ; and

(b) ifso, the amount of foreign ex-
change likely to be earned therefrom 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK) : (a) Yes,
Sir.

(b) Sales of handicrafts, handlooms
and jewellery in the Souvenir shops orga-
nised in the Expo "70 under the auspices of
India Pavilion aggregated Rs. 129.12 lakhs.

In addition export énquiries worth about
Rs. 58 crores were received by the office of
the Development Commissioner, Small Scale
Industries for items like bicycle parts,
sewing machine parts, aulomobile parts and
electronic and radio components. These
enquiries are being processed by that organi-
sation.

QAT WA BT AT § WA
agm w1 fAaia

2316, =it Wivg SAIT : FAT AAH
Wt gz aam &1 g &< fE Qe
i w1 5% W fedr 7 faoial ¥ A
adt ger fasif aar § san 5 9 aag-
Tz, 1970 & &fa® gurar 9x Y=’ H
“VIAMT & ¥3FT ag@ X as’’ HiEF
F srana gFifaa awmaT & far aar §7

s w40, wg afew w4, e
|t g dteer wAt o (swat gfe
) dvAr sl A 5% & gar fa=rg
famsr, wrdtm qar @gd @47 # @
& Q9T F HAa F1 A AF FASI
ITeqT aar famat #1 AT g FEAYa
@ QAN F AT Y A1 @ &0
aqr gare & @t qai & faq <o
& Fgac @3 & feu ame %I 3T
a1 9T % faar war 1 g9 Haw W ag
gt qar f§ wers fas 4 faaifa
“gAaw dear ¥ safgaal #, fadm s &
g Faw qul wFAT HRF F AIMT
23 & fou 14w $1 T I5GT F
WAl gead < & FA Arfge 1w
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1T 9T oF fadrg qraar fagroaa g
#7q g@E T qq1 qGIA® IAE F1
gy agr e & wwadg  fafae
fasranens &1 1 afeqtaaal 71 afus
¥ gfgs QANIF 90 F fazaa y
dafraa 4 1 ag gaig faar nar § & 9
Y U4t aras AfT A @ fasra qar
falgsa § Tomre & fase & i §
AT IR AT FW & feoq F3w 3@
T |

gt &A1 & fag faang

2317. st WYwg oW : F4T qEA
R 97 IATH FT FAT FA fF

(%) #ar 331 =9 9 @Fgaw,
1970 & &fas “wra” § ‘“qiaex & fog
Tiware’’ MdF F weada gxifag qrar-
T =1 A7 faaman 1w ;i

(=) afz g, at g@T & 59 9¢
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UFMT #34 FY 573841 T TLF1T F4
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w0 & aifr g2 fFamt, dtara-fearml
{dlgT wugdl aur goF g A1 & fral
#1 fgq @97 g1 a% | g1 qfegraqsi §
aaig werifag sdFA 2T @AET F
g qT ! f&dt AT $91E F ATEq
7 g8 oy Y §EEfar @7 41 Wd-
TFE1 F AT g & 9T T TqAG
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grgdl gar grazgEAEl 1 g § Tg
FT AT AT 1

‘g amn ‘g aidl § 99 @ w6
& w1 faast &1 962
2318, s+t Wwg wang - g Faad
daqr faw @ 441 ag q@1d ) 97§ {5
25 smiEd, 1970 & £f fgd fagen® &
gF 1T gaIAIT & wgarT figes qar T -
AT FTAT H Q) F1 FHY F FII0 IO
faast g6z #1 3T FW & fo1 Fa qar
UST T A w47 g fag § 7

faatg am fagq watew § Iq-A5
(s fog saT wen2): Figz Mg 7 ¥ wew
gfez & Frm fg= ¥ amwa &1 @
dar wgr faad @ 93w # faa g
w4 @ &1 5@ &9 F gU FA § fa
weg g3y e fagre & q@iEt wewi &
quigaa faga St o @ 3 | famg A
il 71 qu s & foy s@usdw &
fag g afaan & fatg F yafgy &
3oit 713 % fag F3m sBT M F

Bungling in purchase of Galvanised
Wire by Kosi Project Department

2319. SHRI BHOGENDRA JHA :
Will the Minister of IRRIGATION AND
POWER be pleased to stale :

(@) whether the Anti-Corruption and
Department of the Bihar Government had
made any investigation into the allegation
that the Kosi Project Department had
bungled Rs. 20 lakhs in the purchase of gal-
vanised wire |

() if so, the findings thereof ; and
(c) the action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDHESHWAR PRASAD):

(a) to (&) The Government of Bihar ha_vc
informed that the matter is under enquiry
with the Appointment (Anti-Corruption)
Department, Bihar.

NOVEMBER 25, 1970

Written Answers 148

Trade with European Countries and Iran

2320, SHRI BAL RAJ MADHOK :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) what has been the total volume of
the Indian trade with Sweden, Denmark,
Germany, Yugoslavia, Turkey, and Iran
during the last three years ;

(b) whether there is a great scope of
stepping up Indian exporis to these coun-
tries, particulary of Indian handcrafis, ho-
siery goods and engineering goods ; and

(c) if so, what specific steps have been
taken or are going to be taken to step up
exports to these countries 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK) : (a) A
statement is laid on the Table of the House,
[Placed in Library. See No. LT—4386(
70)

{b) Yes, Sir.

(c) A statement is laid on the Table
of the House. [Placed in Library. See
No, LT4386/-70]

Pakistani Agents active in Border States

2321. SHRI BAL RAJ MADHOK :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government are aware
that Pakistani agents Saboteurs and fifth
columnists have been very active in the bor-
der States of Jammu and Kashmir, Assam,
Woest Bengal and Nagaland during the last
few months ;

(b) whether ‘“HATE INDIA CAM-
PAIGN' is being stepped up in Pakistan
with the approach of General Elections in
that country ;

(¢) whether the extension and intensifi-
cation of the activities of the Muslim Lea-
gue and Jamat-i-Islami in the strategic
States like Jammu and Kashmir and Assam
ijsapart of the Pak. Plan to keep the
ideology on the basis of which Pakistan was
created alive in India ; and
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(d) in view of all these, what steps
Government have taken 10 checkmae Pakis-
tan's propaganda and designs to disturb the
internal peace and unity of India ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIL
RAM NIWAS MIRDHA) : (a), (b) and (d).
Utmost vigilance is maintained by all
agencies concerned to curb such activities.
1t is not correct 1o say that Pakistani sabo-
teurs and fifth columnists have been wvery
active in these States. 38 persons have been
arresied for subspected espionage in Jammu
and Kashmir, Assam and West Bengal
during May-October, 1970. None was
arrested in Nagaland.

The House is aware of the nature of
propaganda made in Pakistan against India.
Apart from lodging of protests, steps have
also been taken to counter the propaganda
by the presenting the correct picture.

(c) Goverament have no such informa-
tion,

Proposal to seek assistance from Financial
Institutions/Banks from Modernisa-
tion of Ailing Textile Industry

SHRI G. Y. KRISHNAN : Will
FOREIGN TRADE be

2322,
the Minister of
pleased to stale :

(a) whether Govetnment propose to seek
assistance from the financial institutions and
the Banks for modernisation of ailing textile
industry in the Fourth Five-Year Plan ;
and

(b) if so, the number of such ailing tex-
tile mills at present in the country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (CHOW-
DHARY RAM SEWAK): (a) A working
Group under the chairmanship of the Manag-
ing Director, National Textile Corporation is
currrently studying the working of weak
and marginal cotton textile mills and will
make recommendations regarding moderni-
sation with special reference to tha funds,
required and relaxations, if any, in the terms
governing loans from finaneial institutions,

(b) No comprehensive ceasus of such
mills is available.
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Reduction in Quota of Coffee Exports to

meet Domestic Demand

2323. SHRIG. Y. KRISHNAN : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Government propose to
reduce the additional quota of Coffee allott-
ed by them for export in view of the re-
quirements in the country ; and

(b) if so, whether this reduction in the
quantity of export would be sufficient to
meet the domestic demand ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK) : (a) No,
Sir,

(b) Does noi not arise,

qifexd &1 =T w1 T

2324, =it wst S WY : 47 ME-
w14 g4 ag AT F FA KL ¥ ¢

(%) 7avawwe #1 fafws qwaAl
A1 uFAfas =1 ¥ oF 79T wew gan
2 fagd aifes¥ &1 qif wsw #1 b
fag s Fy Afr & 7€ §; wH

(=) afe &f, af g@ T & aFC A
Far sfafwar § ?

Tg w14 WATWE § SR goasiE
it dwifas an wEifne wgewE
fawal § g /A (& gou wE ) ¢
(%) tar #:1§ o= qrex adl gam g0

(&) e agf gaat

Trade with Australia

2325. SHRI MUHAMMAD SHERIFF :
Will the Minister of FOREIGN TRADE be
pleased to swate:

(a) whether Government have considered
some sieps for developing t'e trade with
Australia in the near future; and
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(b) if so, the deatails thereof?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF FOREIGN TRADE (CHOW-
DHARY RAM SEWAK): (a) and (b). It has
been the constant endeavour of the Govern-
ment of India to expand all diversify India's
trade with her trading partners. Various ex-
port promotion measures have baen adopted
for the purpose. Special export opportuni-
ties available in Australia through the Less
Development Countries Scheme of Preferen-
ces have been brought to the attention of
various Export Promotion Councils and
Commodity Boards. An Office of the State
Tiading Corporation has been recently opened
in Sydney with a view to develop trade.
India also participatedin the Sydney Inter-
rational Trade Fair held in October, 1969.

Problems arising out of Lower Damodar
Project in West Bengal

2326. SHRI SARDAR AMIJAD ALIL
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Government are aware of
recent problems arising out of the Lower
Damodar Project in the State of West
Bengal;

(b) whether Government propose to give
top priority to the project;

. (c) whether the Government of India
will finance to accomplish the project imme-
diately; and

(d) the action taken so far by Govern-
ment in this respect?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) to (d). Government are aware of the
problem of serious drainage congestion in
the lower Damodar area. Detailed investi-
gations have been taken up by the Govern-
ment of W=st Bengal for the early formula-
tion of a scheme for improvement of the
lower Damodar areas.

The initiation, formulation and executioa
of flood control and drainage scheme are the
responsibility of the State Government con-
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cerned. The Central Government renders
such technical assistance to the State Govern-
ment as might be required and asked for
by them. Beginning from the Fourth Plan,
Central assistance to the State Governments
for their plan schemes is being provided in
the shape of block loans and grants and is
not tied to any particular project or head of
development. The State Governments are,
therefore, free to allocate such sums as are
necessary to different projects depending
upon their relative urgency.

Creation of Vidarbha State

2327. SHRI GEORGE FERNANDES :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether a deputation of the Maha
Vidarbha Action Committee had met her in
New Delhi a few months back to press
thier demand for a separate Vidarbha State
carved out of Maharashtra ;

(b) if so, whether she asked the depu-
tationists not to press hard their demand
for the present but to carry on their agita-
tion on a low key ;

() whether Government propose to
consider the question of reorganisation of
Siates in the country ; and

(d) Government's position on the de-
mand for the Vidarbha State ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) A deputation of Maha
Vidarbha Rajya Sangharsha Samiti met
Prime Minister on 12th August, 1970 and
presented a memorandum to her for the
formation of a separate State of Vidarbha.

(b) Mo, Sir.
(¢) No, Sir.

(d) In reply to Unstarred Question No.
1980 answered on 6th March, 1970 in the
House, it has already been made clear that
Government are not in favour of creating a
separate Vidarbha State,
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Project reports for ten Plans by Kerala
Governments

2328. SHRI VISWANATHA MENON :
Will the Minister of IRRIGATION AND
POWER be pleased to =tate :

(a) whether the project reports for ten
plans have been submitted by the Kerala
Government recently ;

(b) if so, the details thereof ;

(¢) whether Government have approv-
ed the plans ; and

(d) if not, the reasons therefor and
when they are likely to be approved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATIGN AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) to (d). Yes. Preliminary project
reports for ten schemes have been received.
Detailed project reporis are awaited before
any action can be taken by the Central
Water and Power Commission.

American Companies’ demand for Free
Trade Zone

2329. SHRL HIMATSINGKA : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether some leading Industrial
companies of the U, S, A, have approached
the Government of India, through the
USAID, for free trade zone at some place
other than Kandla, where they can manufac-
ture goods, in collaboration with the Indian
companies, for export to either U. S. A. or
to third countries.

(b) if so, the precise nature of the
proposal ; and

(c) Government's reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK) : (a) No,
Sir,

(b) and (c). Do not arise.
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Use of Radiation Medicine in Tndia

2330. SHRI HIMATSINGKA : Will
the PRIME MINISTER be pleased to state :

(a) whether India is lagging behind in
the use of radiation medicine despite the
fact that the country is producing a vast
range of radiopharmaceutical products and
ranks 5th or 6th in this respect in the
world ; and

(b) if so, the reasons for the low uses
of these medicines in the country and what
specific steps are being taken to popularise
their use for different ailments ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir.

(b) Inadequate facilities for large scale
production of radio isotopes as well as in-
sufficiency of trained personnel, of necessary
sophisticated electronic equipment and ancil-
lary facilities have been mainly responsible
for the solw progress in the use of radiation
medicine in the country. Apart from ex-
panding production capacity for radio
isotopes the Department of Atomic Energy
is proposing the establishment of 5 radia-
tion medicine centres and a large number
of small isotope laboratories attached to
the medical colleges throughout the country,
The necessary electronic and other ancillary
equipment will be manfactured by the Elec-
tronics Corporation of India Limited, a
Public Sector Undertaking under the
Department of Atomic Energy.

Free Trade Zone in Haldia Port Area

2331. SHRI S. C. SAMANTA : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether the Centre has received
any fresh proposal from West Bengal for
setting up a free zone in th= Haldia Port
area bounded by rivers and watcrways on all
sides ; and

(b) whether the Engineering industry
is interested in putting up export- oriented
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factories in
area ?

the suggested Haldia free trade

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (CHO-
WDHARY RAM SEWAK): (a) No such
proposal has been received from West
Bengal. This point was however, raised
for considerrtion at the meeting of the Con-
suttative Committee on West Bengal Legis-
lation,

(b) Government has not received any
such proposal from any organisation repre-
sentating the Engineering Industry.

Japanese Demands for Parts and
Components from Small-
Scall Manufactures

2333. SHRI DINKAR DESAI : Will
the Minister of FOREIGN TRADE be plea-
sed to state :

(a) whether the Japanese industrialists
have been made requests or parts and com-
ponents from the Small-Scale manufaciu-

rers ;

(b) if so, whether Government propose
to organise a separale unit in the public
sector for the export of these items ; and

(c) if not, what are the plans to meet
these demands ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (CHO-
WDHARY RAM SEWAK) : (a) Yes, Sir.
Two officers of the Smail Scale Industries
Development Organisation went to Japan
for a period of about 3 months each and
contacted various associations of manufactu-
rers, large scale enierprises, traders elc. in
order to procure export enquiries for the
products manufactured by the small scale
industries in India. The samples of these
products were also carried by these officers
to Japan and shown to Japanese parties.
As a result, enquiries for wvarious items
like parts of radios and electronic equip-

ments. sewing machines, bicycles and
automobile ancilleries cic. worth about
Rs. 58 crores were procured by these

officers from Japan.

(b) No, Sir. The SSIDO is handling
these export enquiries. An Export Direc-
torate has also  been sel up in the Head-
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quarlers, of the S8SIDO. In addition the
Trade Development Authority has also
been set up in the public sector to give
package assistance to the exporiers from
small and medium scale industries,

(c) Officers of the SSIDO, who went
to Japan have brought back with them
samples, specifications, drawings, etc. of
the parts and components in which the
Japanese buyers are interested. These
samples are being shown to the small scale
units who are interested in under taking
production against these enquiries and are
also capable of exportlng their items to
Japan. The drawings, specifications etc,
are also being given to these units for
preparing counter samples. These counter
samples will be sent to interested parties
in Japan and on their accpetance, they
would be requested to place confirmed
orders with the selected small scale units in
India. All technical, commercial and
marketing assistance is being provided to
these selected small scale units in gelting
these orders from Japan. The small In-
dustries Service Institutes all over India
are actively engaged in identifying these
units and in rendering all assistance to these
units.

I. A. S. Officers on deputation from
States to Centre

2334, SHRI DINKAR DESAI: Will
the PRIME MINISTER be pleased to state :

(a) the police or the norms for the
length of the tenure of I. A. 8. officers of
the State cadre deputed to the Central
Ministries or Departments ?

(b) the number of I. A. 8. officers from
different State Cadres, presently in the
Central Ministries ; and

(c) the number of those who are there
for more than threc years ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) The tenure
prescribed for various posts is as under :—

Under Secrelary and

equivalent 3 years
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Deputy Secretary and

equivalent e 4 years

For Posts above

Deputy Secretary 5 years

(b) In Secretariat Posts
in Central Ministries/
Departments

In non- Secretariat
post under the Cen-
tral Government, in-
cluding Public Sec-

tor Undertakings 215

(c) 243,
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Centre of Wool Industry in Jammu

2336. SHRI RAMAVATAR SHASTRY
will the Minister of FOREIGN TRADE
be pleased to State:

(a) whether Badni, in Basohil Tehsil
of Jammu can be developed into a centre
of wool industry; and

(b) if so, the
propose to  take in

steps
that

Government
direction?

THE DEPUTY MINISTER IN THE
MINISTRY OF FORIGEN TRADE (CHO-
WDHARY KAM SEWAK) : (a) and (b). The
information is being collected from the
State Government and will be placed before
the House as soon as possible,

Revision of Procedures for Clearance
under Monopolies and Resiric-
tive Trade Practices Act

2337, SHRI RAMAVATAR SHASTRI:
Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether Governments are propos-
ing 10 change the import policy ;

(b) whether Government want (o re-
vise the provisions relating to the procedu-
res for clearance under the Monopolies and
Restrictive Trade Practices Act ; and

() if so, the details thereof ?

THE DEPUTY MINITER IN THE
MINISTRY OF FOREIGN TRADE
( CHOWDHARY RAM SEWAK ) :

(a) There is at prescnl no proposal under
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consideration of Government to alter the
existing policy. However, suggestins re-
ceived for a change in the import policy in
respect of individual items are examined
by an Inter-Departmental Committee and
where considered necessary changes are made
in the import policy in respect of these
items.

(b) and (c). The Department of Com-
pany Affairs is considering the simplification
of the procedure, consistent with the pro-
visions of the Monopolies and Restrictive
Trade Practices Act, with a view to ensure
expenditious disposal to the application
under the said Act.

Total outlay for West Bengal in Fourth
Plan

2338, SHR1 NAMBIAR: Will the PRIME
MINISTER be pleased to state :

(2) whether the Planning Commission
has decided to fix the total outlay for West

Bengal's Fourth Plan at Rs, 322 crores
only ?
(b) if so, whether the Commission

thinks this amount to be good enough for
West Bengal to revitalise its stagnating
economy ;

(¢} whether the National Development
Council has placed a handsome amount
at the disposal of the Central Government
for rendering special aids to the States re-
quiring them and, if so, whether West
Bengal falls in that category as prescribed
by the National Development Council ;

(d) whether Government are consider-
ing the proposal to incrcase the assistance
1o West Bengal to meet the State’s require-
ment and if so, the details thereof ; and

(¢) if not, the reasons for not granting
additional assistance to West Bengal ?

THE PRIME MINISTER MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) and (b). Ycs, Sir. The
State’s Fourth Plan outlay has been placed
at Rs. 122.5 crores on the basis of assessed
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resources—Central assislance and State's
own resources. The revitalisation of the
State’s economy would depend upon not
only the investment under the State’s Plan
but on a variety of factors iucluding invest-
ment by private individuals and financial
institutions,

(c) The National Developmet Council
endorsed the policy of special accommo-
dation being made available to ceriain
States in order to cover their non-plan gaps

in resources. West Bengal is one of these
States,
(d) and (). Question does not arise

as the entire Central assistance for State
Plans has already been distribuled among
States in accordance with the formula ap-
proved by the National Development
Council, It is however possiblc for the
State to augment outlays on programmes
such as rural electrification, land dewvelop-
ment schemes and house building activitics
by raising additional resources from
agencies such as Rural Electrification Corpo-
ration, Agricultural Refinance Corporation
and life Insurance Corporation for viable
projects.

Judicial inguiry into Police Firings in
West Bengal

2339, SHRI DEVEN SEN : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether it was necessary in West
Bengal that all the Police firings were re-
quired to be investigated with a judical
enquiry ;

(b) if so, the number of such enquiries
held during the last one year ; and

() the result of cach such enquiries?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) No, Sir.

(b) and (c). Does not arise.
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Atlacks on Police personnel in West
Bengal

2340, SHRI DEVEN SEN : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether Goverment are aware that
recently there were some atiacks on the
Police personnel in West Bengal ;

(b) if so, how many of such attacks
were held mentioning details of each ;

{c) how many Police personnel were
injured and died ;

(d) how much compensation has been
paid to such persons and their family mem-
bers ; and

(e) who are responsible for it, and
what steps Government have taken to avert
such attacks ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTFR OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) to (e). The informa-
tion is being collected from the Govern-
ment of West Bengal and will be laid on
the Table of the Sabha on receipt.

Wanton attack on Police Peosonnel
in West Bengal

2341, SHRI N. K. SANGHI :
SHRI SAMAR GUHA :

Will the Minister of HOME AFFAIRS
be pleased to state :

{a) whether consequent on the frequent
wanton attack on the Police personnel by the
Naxalities and other anti-social elements in
West Bengal, instructions have been given
to the Police to resort to firing for self-
defence and that as a matter of policy,
Government have decided not to institute
enquiries after such firings ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTERY OF HOME AFFAIRS, AND
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MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) and (b). No such
special instructions have been issued. The
State Government have, however, decided
that unless ordered otherwise by the State
Government, the existing instructions con-
tained in the West Bengal Pollce Regulations
that any executive inquiry regarding use of
fire-arms by the police should be held as
soon as it can possibly be arranged, shall be
kept in abeyance for a period of three
months with affect from 6th October. 1970,

Negotiations with Rumania for exporting
Iron Ore

2342. SHRI S. R. DAMANI : Wil
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether the Minerals and Metals
Trading Corporation has negotiated success-
fully with Rumania for the supply of iron
ore ;

(b) if so, the details of the contract ;
and

(e) whether similar negotiations are
being carried out with other European coun-
tries and, if so, the progress achieved so
far to get contracts 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEVAK) : (a) and
(b). In July, 1969, a long-lcrm arrangement
was concluded by MMTC with Rumania
covering the supply during the years 1970-
80 of a cumulative total of 234  million
tons. Qut of this, a firm contract for supply
of 1. 4 million tons was concluded in July,
1969 for supply during 1970 and ~deliveries
are in progress ; For 1970-80 the agreement
covers a total quantity of 22 million tons
of iron ore. QOut of this, 8 million tons is
firm and 14 million tons is at the buyer’s
option. The bulk of the ore is proposed
to be shipped vig Paradip Port. For 1971
MMTC has concl-ded a sales contract,
with Rumania for export of 1. 7 million
tons covering both the firm and optional
quantities envisaged under the long term
agreement,
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(¢) Yes, Sir. Negotiations are curr
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reasons for fall in exports of high grade

ently in progress with a delegation from manganese ore are : —

Poland,

Decline in Exports of Manganese Ore

2343, SHRI S. R. DAMANIL : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) what are the reasons for the Mines
and Metals Trading Corporation not being
able to arrest the declining trend of Manga-
nese ore exports ;

(b) whether a study has been made as
to why our traditional buyers are turning
away from us ; and

(¢) the measures that are being taken
to revive our Manganese ore exports ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEVAK) : (a) and
(b). Exports of manganese ore during the
last 4 years are indicated below (—

Quantity : jn ‘000" tonnes

Value: lakhs of Rs.
Year Quantity Value
1967 1083 1241
1968 1185 1178
1969 1184 1089
1970 1345 119
(Jan.—Oct.)

Inspite of server competition from other
sources of supply, the Minerals and Metals
Trading Corporation has been able to main-
tain exports of manganese are around
1 million tonnes which is the average annual
export of the last few years. Exports during
1970 in gquantity have indicated and upward
trend as compared to the exports made in
1967-1969. However exporis of high grade
manganese ore have been declining, as is
indicated by the sale value. The main

(i) Expansion of production by the
capative sources (mainly Brazil,
Gabon and Ghana) of grades with
superior physical characteristics
and chemical composition ;

(ii) Emergence of mew sources like
Australia ;
(iii) Relative handicaps of Indian ore

e. g. higher cost of production,
longer rail hail, inadequate port,
and loading facilities ;

(iv) Closure of the Suez Canal which
has increased sea freight by over 2
per tonne for sales to West Europe

and U. 8. A, and

(v) Increased domestic repuirement of
high grade manganese ore for
production and cxport of ferro
manganese, a high value commo-
dity.

Value of exporis has declined because of
the fall in ternational prices as the world
production of manganese ore has out-
stripped demand.

(c) Following measures have been
taken to step up export of manganese
ore :—

(1) The Minerals and Metals Trading
Corporation is continueing with its
sale promotion measures to keep a
hold in its markets despite un-
favourable market conditions.

(2) In order to utilise their contacts
and good-will with the foreign
buyers of manganese ore, private
suppliers/mine—owners of manga-
nese ore have been permitted to
negotiate sales of manganese ore
with the prior approval of M. M.
T. C. in regard to prices and other
terms and conditions of sale.

(3) Delegations from the M. M. T. C.
have been visiting West Europe,
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U. 5. A, aud Japan to study the
market conditions and negotiate
sales. They have offered compe-
titive prices and have prevailed
upon our buyers to continue buying
Indian manganese ore,

(4) M. M. T. C. has developed liaision
and agency arrangements in Japan
and West European Countries to
keep contact with international
manganese ore market. Services of
the Indian Missions abroad are
also utilised for this purpose.

(5) At home integrated projects for
developing the transport and port
facilities are under way. These
when completed, would reduce the
ocean freight thus improving the
competitive character of the Indian
ore.

Transmission lines for Exchange of Power

2344, SHRI MAYAVAN : Wil the
Minister of IRRIGATION AND POWER
be pleased to siate :

(a) whether new transmission lines for
exchange of power have been established in
the countiry ;

(b) if so, what will be the benefit
derived from the completion of the long
distance 220 kv transmission lines ; and

(¢) how for ihis line will be helpful in
meeting the shortage between Delhi and
Culcutta ?

THE DEPUTY MINISTER IN THE
MINSTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) to (c). The optimum distance
for transmission of power at 220 KV is
generally about 200 —220 kilomeires, 220
KV inter-State and inter-Regional trams-
mission line have completed to enable ex-
change of power in the Northern, Western
and Southern Regions. The Eastern Region
is proposed to be inter-connected with the
Northern Region by 220 KV link between
Dehri in Bihar and Moghulsarai in Utiar
Pradesh and with the Southern Region by a
220 KV link between Balimela in  Orissa
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and Upper Sileru in Andbra Pradesh. It
would not be technically feasible to have a
direct 220 KV link between the power
systems of Delhi and Calcutta in view of the
long distance of 1400 kilometeres involved,

Opening of office of State Trading
Corporation in Hong Kong

2345, SHRIS. M. KRISHNA : Will
the Minister of FOREIGN TRADE be plea-
sed to state :

(a) whether any final dicision has since
been taken by Government for opening the
office of the State Trading Corporation
in Hong Kong : and

(b) if not, the reasons for the delay
and by what time a dccision will be taken
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEVAK) : (a) and
(b). Negotiation for collaboration agree-
ment between STC and Hong Kong firms
for setting uwp a Joint Company in
progress, The setting up of an office of the
STC in Hong Kong will deped on the final
decision about the proposed company.

Property of Former Ruler of Manipur

2346. SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the particulars of the landed pro-
perty of the former ruler of Manipur ;

(b) whether 125 acres of land granted
as Khorpos and for use during the life time
of late Maharani Iswari Devi have alrcady
been transferred to the former ruler ; and

(¢) if so, when the land has trans-
ferred and mutation done, and the reasons
for the transferring in that manner ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) The Goverament do not
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consider it proper and therefore in the public
interest that the value or the details of the
properties recognised as the private properties
of former Rulers should be made public.

(b) and (c). The Government of Mani-
pur have intimated that out of 125 acres
of the land which were given to the late
Shrimati Iswari Devi (step-ruother of the
former Ruler) for her maintenance, 96. 02
acres were, on her death transferred to the
former Ruler in September & October, 1969
by the competent Court. The mutation pro-
ceedings for the remaining land are pending
before the Court,

Charges against Securitly Commissioner
of Manipur

2347. SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government propose to
make an enquiry juto the activities of the
Security Commissioner Manipur ; and

(b) the steps to be taken immediately
to recall him from the Manipur scene ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTR OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDNSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) and (b). The Govern-
ment of Manipur have intimated that there
arc no grounds for making any enquiry
against the Security Commissianer, Manipur,
and that there is no proposal for his
recall.

Village Volunteer Force in Manipaur.
2348, SHRI M. MEGHACHANDRA :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the total strength of the
Volunteer Force In Manipur ;

Village

(b) the mode of payment to the mem-
bers of this Village Volunieer Force and
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the monthly payment to volunteers and
leaders ; and

(e) their activities during the last two
years ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) about 3450

(b) The volunteers are given assistance
in the form of maintenance allowance,
rations etc.

(c) The Village Volunieer Force has
been constituted at the instance af the villa-
gers in the hill areas of Manipur to enable
them 1o protect themselves against the
depredations of the hostile. In the last
two years VYF have had 38 encounters
with the hostiles, in which 11 hostiles and
1 VWF volunteer were killed. The VVF
have also rccovered considerable quantities
of arms and ammunition from the hostiles,

Central Aid for Hydel Power Project
(Himachal Pradesh)

2349, SHRIMATI SUCHETA KRI-
PALANI : Will the Minister of IRRI-
GATION AND POWER be pleased to
state @

{a) whether the Government of Har-
yana State have approached the Central
Government for financial aid for the Hydel
Power Project comprising 4 dams, 4 tonnels
and 3 power houses to generate 1000 MW
electricity from waters of river Parvati at
Larji in Kulu valley of Himachal Pradesh ;

(b) if so, the cost of the project and
the proposed length of the Tunnels ;

(¢} whether the Central Government
have since considered the proposal ; and

(d) if so, its reaction thereto ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) No, Sir.

(b) The scheme is under investigation
by the Himachal Pradesh Government ;
the cost of the project, and other details
would be known after the investigations
are completed.

(c) and (d). Question do not arise.

Naxalite Activities Shifting from Rural
Areas to Urban Areas

2350, SHRIMATI SUCHETA KRI-
PALANI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government have seen
the press report in the Hindusian Times
dated 3Ist Qctober, 1970 wherein it has
been stated that Naxalistes are shifting
their activites from rural areas to wrban
areas ; and

(b) if so, the steps taken or proposed
to be taken by Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) Yes, Sir.

(b) State Governments and Union
Territories Administrations are taking firm
action under the law to counter the aclivities
of the Naxalites and allied extermist groups.

tion

Plan for making ch in the Org;
of Planning commission

2351, SHRI SHIVA CHANDRA JHA :
Will the PRIME MINISTER be pleased to
slate :
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(a) whether Government are plapning
to make a change in the origanisation of the
Planning Commission ; and

(b) if so, when and the details thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) No Sir.

(b) Does no arise.

Export of Animal Skins and Tusks

2352, SHRI SHIVA CHANDRA JHA :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether India exports animal skin
of tigers and lions and tusks to foreign
countries ;

(b) if so, to which countries and how
much foreign exchange India earned there-
from within the last three years, year-wise
and country-wise ; and

(c) if mot, the reasons thercfor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK) : (a) and
(b). A statemant showing the value of ex-
ports of leopard and tiger skins, undressed,
tanned or dress, and ivory and waste un-
manufactured during 1967-68 10 1969-70 is
attached. There have been no exports dur-
ing this year up to July, 1970.

(c) Does not arise,
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Statement
Statement showing value of exports of leopard and tiger skins undressed,
tanned or dressed, and Ivory and waste, unmanufactured during 1967-68 to
1969-70.
Value in Rs. ‘000
5. No. Description/ 1967-68 1968-69 1969-70
country
1, Leopard and tiger skins undressed.
Switzerlaud — 9
U. K. 51 743 270
U. 5. A, 1270 1100 131
Itely 7 5 |
German Fed. Rep. 11 9 —_—
Others 25 2 —
2. Tiger and leopard skins tanned or
dressed,
France 2 —_— 6
U. 5. A. 14 8 4
Switzerland —_— 3 —
German Fed. Rep. 2 2 -
U. K. 47 . —
Others 13 — —
3 Ivory and Waste, unmanufactured
Tusk —_ — —
TOTAL 1 to 3 1489 1872 421

Guidelines for States for Formulation of
Annual Plan

SHRI A. SREEDHARAN :
SHRI V. NARASIMHA RAO :

2353.

Will the PRIME MINISTER be pleased
to state :

(a) whether the Planning Commission
has specified any guidelines for the States
for the formulation of their Annual Plans
for 1971-72 ; and

(b) if so, the broad outlines and the
reaction of the State Governments thereto ?

THE PRIMER MINISTER OF ATO-
MIC ENERGY, MINISTER OF HOME
AFFAIRS AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) :
(a) Yes, Sir.

(b) It has been suggested to the State
Government to keep the past performance
and perspective to the Fourth Plan in mind

and formulate schemes and programmes for
devolopment on the basis of available re-
sources and potentialities in the various
regions in the State. They have also been
requésied to give information regarding the
local conditions, potentials of development,
intersectoral  priorities and programmes
for accejerated development in respectof
their  backward areas. Detailed guide-
lines have also been given for individual
sectors of development separately,

Proposals for 1971-72 are being received
one by one. The reactions of the Govern-
ments will be knmown by Planning Com-
mission when these proposals are received.

U. K.’s Interest to buy Engineering
Items from India

2354. SHRI A, SREEDHARAN :

Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether the U, K. has shown theiz
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interest to buy more of our Engineering
items ; and

(b) whether any order for the supply of
Engineering goods has been received from
the U. K. and, if so, the details of the
order and the terms thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK) : (a) and
(b). In a recent meeting of the Indo-British
Technological Group, consisting of repre-
sentatives of Government and Industry of
both the countries, it was agreed that there
was room for considerable growth of Indian
exports of engineering goods, both to Bri-
tain and third countries, specially of bulk
components and sub-assemblies in view of
lower Indian costs. Potential in this re-
gard was agreed to be explored by en-
couraging Indian sales missions and British
buying missions, from Motor and Electronic
industry in the tnitial stages. No order
for supply of engineering goods has been
received so far as a result of this discussion.
Value of engineering goods ex»orted to U.
K. for the past years are :—-

Year Value (Rs- lakhs)
1967-68 137.32
1968-69 196.37
1969-70 512.15
1970-71 112,15

(April-June only)

Report of Committee of Technical Experts
Re. Irrigated Areas

2355. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of IRRI-
GATION AND POWER be pleased to state:

(a) whether the Committee of tccpnical
experts set up to collect facts relating to
river flows, irrigaated areas etc. in the
States of Punjab and Haryana has since sub-
mitted its report to Government ;

(b) if so, the broad outlines of the
report ; and

(c) the decision of Government there-
on?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD : (a) No, Sir.

(b) and (¢). Do not arise,

Wagon deal with Foreign Countries

2356. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether the Government of India
have taken any steps to push up wagon deal
with some foreign countries;

(b) if so, the names of those cauntries
with whom the talks are going on; and

(c) whether any contracts for the supply
of wagons are likely to be concluded and, if
s0, the deatails thercof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADBE
(CHOWDHARY RAM SEWAK): (a) to (¢).
Exports of wagons are organised by parti-
cipating in global tenders floated by various
countries and individual negotiations. The
value of exports of railway coaches, wagons
and equipments thereof effected during
April-S8eptember, 1970 has been Rs.1.4 crores.
Further, crders have been secured by Siate
Trading Corporation for supply of wagons,
coaches and other equipments worth Rs.60
crores from Yugoslavia, Poland, Hungary,
Sudan, Iran, Burmma, Taiwan, South Korea
and East Africa. Negotiations are in hand
with the authoairies in Syria, Iraq, Nigeria,
G.D.R., Malawi, Argentina etc.

Progress of Power Genratlon in the Country

2357, SHRI S.M. KRISHNA : Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) how many kilowatts the power
generating is behind  the schedule at present
in the country; and

(b) the reasons thereof and the steps
taken or proposed to be taken to achieve the
said target during the next five years?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI SIDDHESHWAR PRASAD):
(a) and (b). A review of the present sche-
dules of power staiions sanctioned
for commissioning during the Fourth Plan
indicates that there would be a shorifall of
about 2.2 million KW by the end of 1973-74.
This shortfall is genearally due to slippages
in the dates for delivery of generating plant
and equipment and in the case of some of
the projects it is also due to dealy in the
progress of civil works. Steps have been
taken to expedite the deliveries of genera-
ting plant and equipment and to accelerate
the progress of civil works. A Committee
has been set up for periodically reviewing
the progress of manufacture of generating
plant and equipment and to coordinate it
with the progress of civil works.

Setting up of Industries in Foreign Coun-
tries by Indian Industrialists

2358. SHRI S.M. KRISHNA : Will the
Minister of FOREIGN TRADE be pleased
to state :

{a) whether some Indian industrialists
have set up Industries in some foreign
countries;

(b) if so, the places where industries
have been set up and the names of indus-
trialists who have set up these industries
during the last three years; and

(c) the foreign exchange released for
each industry by the Central Government
and the amount ol profit which has been
repatriated to India during the same period
from these Industries?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK) : (a) to (c).
A statement is Jaid on the Table of the
House. [ Placed in Library. See No. LT—
4386/70]

Graduates Recruited in L.A.S. and oiher
Specialised Services.

2360, SHRI M.N, REDDY : Will
PRIME MINISTER be pleased to siate :

the

(a) the number of First Class, Second
Class and Third Class Graduate among the
candidates recruited to 1.A.S. during the last
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three years;

(b) the number of First, Second and
Third Class Graduates among Engineers,
Scientists, Doctors, Agricultural Scientists,
Economists and other specialists recruited
in Government service during the same
Period;

(c) the scales of pay of [.A.S. personnel
and these specialists; and

{d) the reasons for disparities between
them?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) The in-
formation is given below :(—

Year of First Second Third Total

recruit- Class Class  Class

ment

1967 50 69 2 141

1968 39 54 29 122

1969 32 56 12 100
Total 121 179 63 363

(b) Engineers, Scientists, Doclors etc.
are recruited 10 all India Services Central
Services, State Services or isolated posts,
These are further categorised with reference
to classification, Department etc. As no
specific service or category, has been indica-
ted in the question, it is difficult to collect
and furnish this information.

(c) The scales of pay admissible toa
member of the Indian Administrative Service
are as follows :

Junior scale : Rs. 400-400-500-40-700-
EB-30-1000 (18 years)

Senior scale :

(a) Time scale: Rs.900 (6th year or
under)-50-1000-50-1600-50-1800
(22 years)

(d) Selection Grade : Rs. 1800-100-
2000,

There are also some posts carrying pay
above the time-Scale of Rs. 2500-125/2-2750
or a fixed pay of Rs. 2750, Rs. 3000/- or
Rs. 3500/-.
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It is difficult to collect the information
regarding the pay of the specialists, in view
of the reasons stated in the answer to part
(b).

(d) Does not arise.
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Export of Textile Machinery Abroad

2362, SHRI RAJ DEO SINGH : Will
the Minister of FOREIGN TRADE be plea-
sed 1o state :

() the names of countries to which
textile machines were exported during 1969-
70 ; and

(b) the total value thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK) : (a) The
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names of major countries to which textile
machines were exported during 1969-70 are :

Afghanistan
Ceylon
Czechoslovakia
Ethiopia
Indonesia
Jordan
Kenya
Poland
Singapore
Uganda

U A R.
U. K.

(b) The total value of exports of textile
machinery during 1969-70 is Rs. 643.28
lakhs,

Export of Small Scale Industry Goods
through S.T.C.

2363. SHRI RAJ DEO SINGH : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) the value of exports of goods of the
small scale industries such as leather goods,
chemicals, and handicrafis during the last
three years ; and

(b) the efforts of Government to assist
small scale industries to boost exports
through the Siate Trading Corporation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK) : (a) A
statement is attached.

(b) The S.T.C. assists the small scale
indusiries by—

(i) exploring possibilities of exporting

their products to various countries ;

(ii) giving wide publicity to their pro-
ducts abroad ;

(iii) helping them in product develop-
ment and arranging attractive

packing ;

(iv) p;oviding them with credit faci-
lities ;

(v) assisting them in matters of ship-
ping.
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Statement
Value in Rs. lakhs

1967-68 1968-69 1969-70
Agricultural products — — 1.508
Chemicals 0.11 2.40 16.92
Engineering 16.08 18.80 25.87
General products 3.01 9.38 78.065
Leatherwares 505.57 151.72 186.78
Textiles 71,53 195.30 871.56

596.30 577.60 1380.703
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Export of Coal to Burma and Ceylon

2365, SHRI DEVEN SEN : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether the Minerals and Metal
Trading Corporation is buying coal for ex-
port to Burma and Ceylon from the middle-
men, who are buying coal from collieries
which have mnot got certificates of clearance
from the R.L.C, ;

(b) whether the Ceylon Government has
suspended the contract from India due to
supply of bad quality of coal ;

(c) whether the Government of Burma
has also made serious complaints about the
quality of coal and coke supplied by the
MM.T.C. ; and

(d) whether there is any truth in the
complaint that the Minerals and Metal
Trading Corporation prefer middlemen to
direct purchases from collieries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK) : (a) No,
Sir. In order to service its export contracts
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of coal, MMTC floats open tender from
such parties as have previous experience of
coal shipments in substantial quantities,
The tenderers are not only to produce docu-
mentary evidence of their ability 10 procure
the coal but have also to produce certificates
from the Regional Labour Commissioner
(RLC) to the effect that coal would be
drawn only from those collieries which have
implemented fully the recommendations of
the Wage Board Award on Coal Mining
Industry.

(b) No, Sir. The curtailment in the
requirement of coal by Ceylon Government
Railways was due 1o progressive dieselisa-
tion of the Ceylon Railways. The Ceylon
Railways have again asked the MMTC to
commence shipments of coal,

(c) No, Sir.

(d) As MMTC floats open tenders for
purchase of coal for exports, and anybody
interested whether a trader or a colliery, is
expected to respond to these tenders, there
is no scope for preferring middlemen to
collieries.

Setting up of a Jute Corporation

2366. SHRI DEO RAO PATIL : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Government have decided
to set up a Jute Corporation in view of the
recommendation of a Study Team which
surveyed the country's export potential for
jute products recently ; and

(b) if so, when the Corporation is ex-
pected to be set up ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK): (a) and
(b). A proposal to set up a Jute Corpora-
tion is under active consideration of the
Government.
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Quantity of Cereals supplied to Police and
Security Personnel in West Beagal

2367. SHRI JYOTIRMOY BASU:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the quantity of cereals supplied per
head per week to the B.S.F,,C. R. P.,
C.LSF. and other Central Police personnel
stationed in West Bengal ;

(b) the prices at which cereals are sup-
plied to these categories of peaple ;

(c) how do they compare it with the
prices that are realised from other ration
drawers in Greater Calcutta industrial
region ;

(d) the total yearly loss through sale of
subsidised cereals to the Central Police per-
sonnel ;

(e¢) whether non-Police personnel under
the Central Government enjoy the similar
facility of getting cereals at subsidised rates;
and if so, the details thereof ; and

(f) if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND [INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) to (d). Th¢ non-gazeited
personnel of tne Border Sccurity Force are
provided 3.99 kgs. of atia or rice and rice-
atta per week per head as part of their free
rations, The required rations are procured
in bulk or drawn from Army supplies.

The C R.P. personnel are not entitled to
any free rations and buy their rations from
the market at their own cost. However,
recently the West Bengal Government have
agreed to make available cereals to the
extent of 4.20 kgs. per head per week on
payment at the same rate at which such
supplies are made to their own police force,

The C.1.S.F. personnel are not entitled
to any free rations and buy their require-
ments in the market. The cost of free
rations to which the B.S.F. personnel are
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entitled is borne entirely by Government,
In the case of the C.R.P. and the C.LS.F.,,
the question of cost to Government or sub-
sidy dces not arise.

(¢) and (f). The information is being
collected and will be placed on the table of
the Sabha in due course.

Setting up of Handloom Finance Corporation
i1 Public Sector

2368. SHRI N. R, DEOGHARE : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Government propose to set
up a Handloom Finance Corporation in the
public sector ;

(b) if so, the details of the proposal ;
and

(c) if not, the reasons therefor, parti-
cularly when the handlocom industry in the
couniry necds huge finances for its develop-
ment 7 -

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK) : (a) No,
Sir.

(b) Does not arise.

(c) Financial assistance is already being
provided by the Central Government to the
State Governments in the form of block
loans and grants for village and small indus-
tries which also include the development of
handloom industry.
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Loans given to Jute Mills

2371, SHRIP. C. ADICHAN : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) the amount of loans given to Jute
Mills during the last two years, yeare-wise
and mill-wise, by the Industrial Finance
Corporation and/or National Industrial
Development Corporation and/or the Indus-
trial Development Bank, respectively ;

(b) what type of securities were taken
from these mills against those loans ;

() what is the tot*] amount of loans
outstanding against each mill as on the 3lst
March, 1970 ;

(d) the names of mills which have
not paid the required installments and since
when ; and

(e) whether fresh loans are being given
to the defaulting mills and, if so, the
reasons therefor and the names of such
mills,

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEVAK): (a)to
(e). A statement is laid on the Table of
the House. [Placed in Library. See No.
LT-4388/70]
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Search of Premises and Offices of Bird
and Co. and National Jute Mills

2372. SHRI P. C. ADICHAN : Will
the Minister of FOREIGN TRADE be plea-
sed to slate :

(a) whether the primises and offices
of the mills under the management of Bird
and Co. and of the National Jute Millls
were recently searched ; and

(c) if so, on what grounds, by which
agencies, and what are the findings thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEVAK): (a) and
(b). The premises and offices of Messrs
Mational Co. Ltd. were searched between
25th March, 1970 and 3rd April 1970 by
the Ceniral Bureau of Investigation. On the
the basis of the complaint from the Depart-
ment of Company Affairs, a case against
Shri R. N. Goenka. Chairman, National
Co. and others was registered by CBI under
Section 409 IPC on 14, 2. 1970, ,Searches
were conducted with a view o seize the
documents required for investigation. The
case is still under investigation.

Mo recent searches were conduct at the
primises and offices of the mills under the
managemeént of Bird and Co.

Shifting of Villages and Cities in
Guja at to avoid fury of flood

2373. SHRI P. M. MEHTA : Will the
Minister of IRRIGATION AND POWER
be pleased te state whether the Chief Minis-
ter of Gujrat has expressed his views regar-
ding the shifting of about 100 villages and
even cities like Broach which have to face
the fury of floods 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : The views of Chicf Minisier Guja-
rat with regard to shil ing of villages and
cities like Broach affected by floods have
not been communicated to the Government
of India. However, when the Union Deputy
Minister of Irrigation and Power inspected
the flood affected areas of the Siare in
September 1970 and had discussions with
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Minister of Irrigation and flood Control,
Gujarat State, it had been indicated that
the State Government had undertaken a
scheme for shifilng of villages affected by
floods. 30 villages had been shifted 1o
higher areas after the floods of 1968. There
was a further programme of shifting 44
villages fully and 26 partially.

It had thed been suggested that the
programme should be reviewed in the light
of September, 1970 floods and steps should
be taken to shift villages, which are vulner-
able 1o floods, to higher areas and measures
should be taken for protection of towns
like Broach,

Token Strike by Damodar Valley
Corporation Staff

2174, SHRI K. RAMANIL: Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether the staff of the Damodar
Valley Corporation of Calcutta had ob-
served a one-day token sirike in September ?

(b)
(¢) the main demands of the staff ;

if so, the details thereof ;

(d) whether Government had taken
any steps to meet there demands and if so,
the details thereof ; and

(¢) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) Yes, Sir.

(b) No staff of the Damodar Valley
Corporation at Calcutta attended office on
the 25 September, 1970,

(¢) The demands of the two unions
of the Damodar Valley Corporation emplo-
yees mainly relate to the payment of bonns
at an enchanced rate and the implemen-
tation of the recommendations of the Pay
Commitiee set up by the Damodar Valley
Corporation.

(d) and (e). Though the National
Industrial Tribunal has held that the Dam.o-

NOVEMBER 25, 1970

Written Answers 188

dar Valley Corporation does not come
within the purview of the Payment of Bonus
act, 1965, the Corporation had, as a gesture
of goodwill, agreed to pay an ex gratia
basis a sum equivalent to bonus. As the
accounts for the year 1969-70 indicated a
large deficit, it was not possible for the
Damodar Valley Corporation to increase
the amount already, sanctioned. The reco-
mmendations of the Pay Commitlee set up
by the Damodar Valley Corporation were
received by the Corporation on the Ist,
September, 1970 only and these requires

detailed examinalion before decisions are
taken thereon.
C. R- P. Atrocities in Kashmir
2375. SHRI UMANATH : Wili the

Minister of HOME AFFAIRS be pleased
to state ;

(a) whether the attention of Govern-
ment has been drawn to the C.R.P. atro-
cities in Kashmir as published in the Patriot
dated the 15th October, 1970 ;

(b) if so, the details thereof ;

() the number of incidents which were
brought to the notice of Government ; and

(d) the reaction of Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) Yes, Sir.

(b) A statement containing the details
is attached.

(¢} No other incidents in Jammu and
Kashmir have been brought to the notice of
the Central Government.

(d) Does not arise.

Statement

On 13-10-70 at about 16.45 hrs. the
CRP sentry ot gate No. 1 of the New Sec-
retariat at Srinagar requesicd a visitor who
had come 1o the gate from the Secretariat
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building to show his indentity card or gate
pass. As the latter did not show the same,
the sentry again made the request at which
the visitor informed the sentry that he was
a member cf the State Legislative Assembly.
When the head constable of the CRP who
was in charge of the guard and also the
receptionist of the New Secretariat came to
that spot and requested the visitor to show
his identity card or gate pass, the latter
produced his visiting card fixed on the brief
case he was carrying ; the receptionist con-
firmed that he was a Member of the State
Assembly and the latter was allowed to go.
An apology was also tendered to the Mem-
ber of the State Assembly by the hsad con-
stable for the inconvenience caused. The
State Government are making an inquiry
into this incident.

There was another incident on 20.8.1969
at Sopore sub-division of Baramula when a
mob had surrounded the local Superinien-
dent of Police and almost crushed him to
death. Fire was opened by the Station
Commander of the CRP under the orders
of the local magistrate on duty resulting in
the death of one person and injuries to
Lwo.

Differences between Chief Minister
and Lt. Governor of Goa

SHRI DEVINDER SINGH
GARCHA :
SHRI GEORGE FERNANDES :

2376.

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Goa's Chief Minister has
represented to the Central Government aga-
inst the interference by the Lt. Governor
in the day-to-day administration in viola-
tion of the clear directive from the Central
Government ;

(b) whether the Chief Minister has also
represented that the Lt. Governor was inti-
midating and terrorising officials from
whom he demanded every file etc. ;

(c) the reaction of the Government of
India thereto ; and
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(d) whether Government have taken any
steps to resolve the differences between them
and, if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEACH (SHRI
K. C. PANT) : (a) and (b). No representa-
tion has been received from the Chief
Minister, Goa, against Lt. Governor re-
cently to the effect that he had becn inter-
ferring in the day-to-day administration or
that he had been intimidating and terroris-
ing officials. A Lok Sabha Unstarred
Question No. 4984 was answered on this
subject on the 3rd April, 1970,

(c) and (d). The questions do not arise.

Schemes for Rural Electrification of
Madhya Pradesh

2377. SHRI D, V. SINGH : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) the number of schemcs so far ap-
proved and the cost thereof for rural electri-
fication in Madhya Pradesh during the
Fourth Five Year Plan ;

(b) the number of villages to be electri-
fied and the number of rural population
which will be benefited thereby ;

(c) how far these scheme have already
been implemented ; and

(d) the total number of electrified
villages of Madhya Pradesh, population and
the comparative figures relating to rural
electrification so far in resp:ct of other
States and the Union Territories ?

THE DFPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESWAR PRASAD):
(a) to (c). Five rural electrification schemes
in Madhva Prodesh involving an outlay of
Rs. 331.396 lakhs have so far been sanclion-
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ed by Rural Electrification Corporation.
These schemes cover electrification of 295
villages and would benefit about 2} lakhs
people. The schemes will be implemented
by the Madhya Pradesh Electricity Board
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after they draw the loans sanctioned by the
Corporation ;

(d) The requisite information is given
in the statement enclosed.

Statement

State/Union Territories Number Approximate percentage of

electrified Rural population compris-

as on ing the electrified villages

30-6-1970 as on 30-6-1970

Andhra Pradesh 7,346 48.7
Assam 580 5.8
Bihar 7,509 239
Gujarat 3477 92
Haryana 3,525 64,8
Jammu and Kashmir m 249
Kerala 1,166 829
Madhya Pradesh 4,904 16.5
Maharashtra 10,323 46.7
Mysore 6,642 40.3
Nagaland 50 1.4
Orissa 988 7.1
Punjab 5,581 63.1
Rajasthan 2.515 18.5
Tamil Nadu 9,531 75.8
Uttar Pradesh 16,035 28.5
West Bengal 2,734 16.1
Total (States) : 83,677 35.1
Union Territories : 4,633 3.7
Total (All India) : 88,310 35-4

Boycott of European History Paper by
Candidates of 1.A.S. Examination, 1470

2378. SHRI G. VENKATASWAMY :
Will the PRIME MINISTER be pleased to
state :

(a) whether about 303 candidates ap-
pearing for the Indian Adminisirative Ser-
vice Examination boycotted the European
History paper on the 12th Cctober, 1970 on
the plea that the paper had already leaked
out ;

(b) if so, the facts of the case ; and

(c) the reaction of Government therelo ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) and (b).
Under the Rules, the IAS etc. Competitive
Examinations is conducted by the Union
Public Service Commission. As ascertained
from the Union Public Service Commission,
the facts in this case are as under :

Of the 416 candidates who appeared at
the Jaipur Centre, only 169 candidates were
registered to take the examination in Euro-
pean History,
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On the 12th October 1970, the Super-
visor of the Examination at the Jaipur
Centre inadvertently opened the sealed pac-
ket containing Question Papers on European
History a few minutes before the commence-
ment of the morning session at 10.30 A. M.
and distributed a few Question Papers to
the candidates. The mistake was noticed
by the Supervisor when about 15 Question
Papers had actually been distributed. These
papers were withdrawn and the Question
Papers sealed by the Supervisor and kept
by him in his personal custody for distri-
bution in the afier-noon session, when the
examination in European History was to be
held. Some of the candidates stayed away
from the examination in the after-noon
session, as a protest against this mistake on
the part of the Supervisor.

(c) The Commisslon has cancelled the
examination in European History held on
the 12th October, 1970 and a re-examination
in that subject has been held on the 6th
November, 1970 at 1030 A.M. In view of
this, no further action is considered nece-
ssary.

Opposition to Import of Jute by Jute Balers
Association of Calcutta

2380, SHRI V. NARASIMHA RAO :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether the Jute Balers Association,
Calcutta has urged Government not to per-
mit the import of jute on the ground that
it would adversely affect savings in the next
season ; and

(b) the reaction of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY ©OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK) : (a) Yes,
Sir,

(b) The views of the Jute Balers Asso-
ciation will be taken into account when the
question of import of raw jute is considered.
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Raids made in Office Premises and HouSes
of Directors of Ananda Bazar Pairika,
Calcutta

2381, SHRI B.K. MODAK : Will the
PRIME MINISTER be pleased to state :

(a) how many times the offices premises
and houses of the Directors of the Ananda
Bazar Patrika (P) Ltd., Calcutta were raided
during the last three years on charges of
black marketing of newsprint quota and the
nature of documents seized;

(b) whether he Central Bureau of In-
veésligation was asked to investigate in to the
allegations against the Directors of the said
Company, and if so, the details thereof;

(c) whether it has been alleged that the
Ananda Bazar Patrika Newsprint reels were
found in a business godown on Brabourne
Road, Calcutta; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) No raid has
been conducted by the Central Bureau of
Investigation on the office premises and the
houses of the Directors of Apanda Bazar
Patrika (P) Ltd. in connection with investi-
gation into any case. Information is not
readily available whether the State Police
authorities had carried out any such raid.
The factual position is being ascertained
from the State Government and on receipt
of their reply, the information would be
laid on the Table of the House,

(b) No, Sir.
(c) and (d). Do not arise.

Political Murders in West Bengal
2382. SHRI B.K. MODAK : Will the

Minister of HGME AFFAIRS be pleased to
state @

(a) the party-wise figures of political
murders in West Bengal during the periods
from March to December, 1969, and January
to October; and
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(b) how many of these murders (party-
wise) were due to (i) inter-party clashes and
(ii) police firing during January to Decem-
ber 1969 and January to October, 1970 ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K.C. PANT) : (a) and (b). According to in-
formation received from the Government of
West Bengal, 226 political murders have
been commitied in the State in the first ten
months of this year. Other information is
being collected from the State Government,

Persons Arrested on various Charges in
Districts of Jalpaiguri and Burdwan

2383. SHRI BHAGABAN DAS : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) the total number of persons
arrested on various charges, in the districts
of Burdwan and Jalpaiguri, Sub-Division-
wise till date since the imposition of the
President’s rule in West Bengal ;

(b) the total number of persons relea-
sed for want of evidence and number of
persons  bailed out during the same
period in those two Districts, Sub-Division-
wise ;

(¢) how many persons are still in Jail
facing trial and the nature of charges
against the arrested persons in the above
mentioned districts, Sub-Division-wise

(d) a party-wlse
Jail in those districts ;

list of persons in

(e) the names and party affiliation of
the members of the West Bengal State
Legislature (now dissolved) who are in Jail ;
and

(f) the reasons why (he members of
C.P.1. (M) in West Bengal are being in-
discriminately arrested on one or the other
pretext ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHR]|
K. S. RAMASWAMY) : (a) to (f). Infor-
mation is being obtained.

Arrest of Naxalites

2384, SHRI BHAGABAN DAS : Will
the Minister of HOME AFFAIRS be plea-
sed to state :

(a) the total number of Naxalites ar-
rested so far ;

(b} the number of arrested persons
with anti-social background ;

(c¢) the number of persons
bail ;

granted

(d) the number of persons arrested
in the Jaduguda forest, Bihar ;

(e) the dates on which arms and
ammunitions were seized from the Jaduguda
forest ; and

(f) the details of the seized arms and
ammunition that recorded by the Police ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a)to (c). Uptodate in-
formation is being collected.

(d) to (f). According to
received from the Government of Bihar, 52
extremists including a British national,
were apprehended in the Jaduguda forest
area of district Singhbhum, Bihar, in May,
1970.  Information about the details of
arms recovered and dates on which they
were recovered is being collected.

information

Removal of families from Pong Dam
arca and provision of Alternative
Accommodation

2185. SHRI VIKRAM  CHAND
MAHAJAN :  Will the Minister of IRRI-
GATION AND POWER be pleased to
state :

(a) how many families from Pong Dam
(Himachal Pradesh) area will be removed
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by June, 1971, and at what rate they will
be removed cvery month ;

(b) how many houses bave been built
in Rajasthan for them and in which area
and what are the nares of those places :

(¢) the measures adopted for (he
supply of drinking water there ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) About 8000 families from Pong
Dam are likely to be moved by June,
1971 at an average rate about 1500 families
per month,

(b) About 3400 houses for the oustees
have been constructed in abadies selected so
far on the Suratgarh Branch and Anupgarh
Shakha areas of Rajasthan Canal.

(c) Each Abadi is being provided with
a Pucca Diggi with fillering arrargements
for supply of drinking water.

Enquiries/Commissions Conducted by
Shri G. D. Khosla after his Re-
tirement from High Court

Bench

2386. SHRI S. C. SAMANTA : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) the date on which Shri G. D. Khosla
retired from the High Court Bench ;

(b} the enquiries, commissions con-
ducted by him for the Central and State
Governments ;

(c) whether he is conducting any in-
quiry on the Academies of the Educaiion
Ministry on fixed remuneration ;

(d) whether he has also accepted the
Netaji Death Enguiry at the same time ;
and

(e) the tolal consolidated payment to
him since his retirement besides the pen-
sion ?

THE PRIME MiNISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF

HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) 15.12. 1961 when the
retirement age of High Court Judges was 60
years.

(b) A statement is laid on the table of
the House. [Placed in Library. See No.
LT—4389/70].

{©) Yes, Sir.
(d) Yes, Sir.

(e) The total payments made to him
afier retirement are not readily available,
However, the nature of remuneration for
each assignment is indicated in the attached
statement,

12.05 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPCRTANCE

REPORTED DECISION OF THE GOVERN-
MENT TO HAVE MAJORITY PARTI-
CIPATION IN THE FOREIGN OIL
COMPANIES

SHRIS. M. BANERJEE (Kanpur):
I call the atiention of the Minister of
Petroleum and Chemicals and Mines and
Metals to the following maiter of urgent
public importance and 1 request that he may
make a statement thereon :

“Reported dccision of the Govern-
ment to have majorily participation
in the foreign oil companies™.

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN) : I would
first of all like to inform the House cate-
gorically and clearly that no decision has
been made by Government to have majority
participation, or indeed any participation,
in the foreign oil companies.

As Hon'ble Members are aware, we
have constantly had under review the work-
ing of the Recfinery Agreements with the
foreign oil companies, in the background
of our progress in developing self-sufficiency
in both the refinding of oil and the distri-
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bution of petroleum products, As we have
progressed in these matters, ceriain aspects
of the Refinery Agreements have proved
irksom. In particular, we have had in the
recent year or 1o difficulties in regard to
convincing the forcign oil companies about
the price at which crude should be imporied
by them for  their refineries. In
this matter, as Hon'bler Members know, the
oil companies have eventually agreed and
accepted the Government proposed price
and crude is now being imported at this
price. Movertheless, we have been anxious
to evolve some method by which, in future,
occasions for disagreement did not occur,
by the adoption of a system which would
ensure competitive prices.

There are also certain other aspects of
the Refinery Agreements which reguir~d re-

vision er which have now become out of
date,

During the course of the last few months
discussions have been undertaken with the
foreign oil companies to examine how far
Refinery Agreements could be revised in
the changed circumstances, 1 am glad to
inform the House that the com-
panies have been agre:able to wundertake
consideration of the matter in a constructive
manner.

The discussions are, even {oday, at an
exploratory and tentative stage. Hon'ble
Members will, therefore, appreciate that in
these circumstances there is little advantage
to gain, and there may be much loss, in
discussing matters to which neither party
has so far come to firm decisions. It is
true that one of the proposals under discus-
sien has been the suggestion of the foreign
oil companies for the conversion of their
companies to Indian Companies and the
participation of thz public secier in them to
assist in  the evolution of satisfactory
arrangements. No decision on this matter
has, - however, been taken, nor even have
any of the major details becn discussed. I
would, therefore, repeat as | staried that
there is no decision regarding participation
by Government in the foreign oil companies,

SHRI S. M. BANERJEE : When | read
the news of participation of the Government
inforeign oil companies, I had mixed reaction

oil companeis (C.A.)

of happiness and surprise happiness because
I thought that something was being done to
stop the exploitation of these oil companies
and surprise because I could not imagine
that this Government would take such a
bold step as [ know fully well the character
of this Government, I am really disappoint-
ed at the statement of Dr, Triguna Sen for
whom I have the greatest regard. It is full
of apology, as if something very bad is be-
ing done. It started with a denial and end-
ed with a denial to satisfy those oil magna-
tes of Esso, Caltex and Burmah Shell. It
is stated here :

“It is true that one of the proposals
under discussion has been the sugges-
tion of the foreign oil companies for
the conversion of their companies to
Indian Companies and the participa-
tion of the public sector in them to
assist in the evolution of satisfactory
arrangements.””

This is something which I am wunpable to
understand. What is  this evolutionary
method ? It goes on say :

“MNo decision on this matter, has,
however, been take nor neven have any
of the major details been discussed.”

This is strange. Then what has been dis-
cussed is known only to the Minister and
the oil companies. These o0il companies
have behaved in a shabby manner for years
together and they are actually trying to bully
this Government with a double-barrelled
gun—firstly asking for a rise in price and
secondly creating arlificial shortages in the
country. I want to know, apart from this
discussion which will continue without any
fruitful result and which will ultimately
result in the benefit of these oil companies,
whether the Government will take a decision
to take over these oil compunies and bid
good-bye to them ? We had been exploiled
enough ; they have bled our couniry white
bv their exploitation. Has he got the
courage of this conviction ? If there is some
substance in their tall talk of socialism these
oil companies should be taken over. 1
want a straight answer from the hon. Minis-
ter.

DR. TRIGUNA SEN : 1 am sorry ; my
kmowledge of Engish is rather meagre, He
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said that he was happy when he read the
news that the oil companies had asked for
collaboration. Having said so he insisis
that the Government should nationalise
them. I have not understood the meaning
of both these sentences... (Interruptions). It
is not correct to say that the private oil com-
panies are coming 1o us with a double gun
as he mentioned to try to raise prices of the
crude nor is it correct to say that they cause
ariificial shortages. We asked them to
reduce the price of crude to a certain level
at  which it was available and all of
them agreed to that. About artificial
shortage, it is something new ; there is
no shoriage and they cannot create any
artificial shortage of petroleum products,
Recently we have taken power under the
Essential Commodities Act to deal with
such situations if any. The oil companies are
obliged to produce petroleum products
according to the needs of our country, Com-
ing to the question of participation, it is true
that there is a proposal 1o convert them in
to Indian companies for participation with
some public sector concern in the country,
perhaps the IOC, but there are so many
points involved in it. There are major
isssues involved in it. It is not easy 10 accede
to that or ¢ven to consider that without con-
sidering the interests of the country. Let
us take one point only. May be they may ask
participation in management, Can we agree
to that ? No. There are so0 many points
on which we cannot agree and we have to
consider the major aspects first and then
only we can decide. We have also to com-
pare between nationalisation and participa-
tion and sce which is good for the country
and we shall pursuc only that course which
will be to the interest of the nation,

SHRI S. M. BANERIJEE : The last part
of the question has not been answered. It
is high time that they were taken over.
What is the answer to that ? Will he con-
sider that 7 They may want participation,
Supposing, the negotiations fail, will the
Government consider taking over the oil
companies 7 In the interests of the nation,
they must take them over. I want an ans-
wer to that. [ am sure that he will reply.

DR. TRIGUNA SEN : [ can assure the
hon, House that we will not do anyithing
which is against the interests of the nation,

in Foreign Oil Companies (C.A.)

SHRI VASUDEVAN NAIR (Peer-
made) : That is too general a statement.

DR. TRIGUNA SEN: It is not too
general a statement.

SHRI GANESH GHOSH : (Calcutta-
South) : Mr. Speaker, Sir believe it or not,
the agreements that the Government of
India---a free Government afier 1947 —.have
concluded are not with the Governments of
the USA or Great Britain but with some
foreign oil companies, and these agreements
up till today have remained a source of jn-
sult, shame and humiliation to the peole of
India. The Government, it seems, is afraid
to displease the Government of the USA or
of Great Britain, least they should without
the sorely nzeded money for our fourth Five
Year Plan, because, there is no attempt up
till now, after 20 years of our freedom, to
scuttle  or cancel those agreements,
Bur there have been shameless, disgusting
attempts to by-pass these agreements, not
scuttling them.

What does the Minister say ? He says,
“We have constantly under review the work-
ing of the refiney agreements.” It is only
“review the working of the refinery
agreements  in  the  background of
our progress™, Eventually, after much
coaxing and prayers, these  foreign
oil companies “have agresed . The Minis-
ter is very happy to say that “they have even-
tually agreed™ to accept the sugoestions of
the Government, the proposals of the
Government. Thz Minister says that *“We
have been anxious to evolve some method: ™
not scu'tle those agreemsn!s, not cancel
them ouiright as humiliating for our natio-
nal honour. But attempts are being made ;
they are “‘anxious to evolve some method™
to by-pass those agreements. Long live
those agreements, a scurce of eternal humi-
liation to the people of India.

Then they also say, *There are also cer-
tain other aspects of the refinery agreements
which required revision...” Only revision,
not scuttling, not cancelling them. These
things are under the consideration of the
Government. The Government is glad.
The Minister says, “I am glad to inform
the House..."” That is, by-passing the agree-
ments and keeping the agreements in tact, js
under their considration. They are very
happy. Long live this Government and
long live our eternal humiliation. (fn!ermp-

tion)
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May be, afier much prayers and after
giving them much concession, they have
agreed (o accept one or two minor proposals
of this Government. But I ask this Govern-
ment, “Will this satisfy us 7 Or, are they
taking a firm sland to cancel these agree-
ments by tomorrow morning 7 Will the
Government kindly answer this question ?
That is my first point.

Secondly, all these things come to noth-
ing. What are the facts today 7 The re-
finery capacity nceded at the end of the
fourth Plan is 28 million tonnes. This is
what we require. On the Ist of January
this year, the capacily was only 20 million
tonnes. With the completion of Haldia re-
finery by 1972 and the expansion of Cochin
refiney, etc., our total capacity will be aug-
mented by only four million tonnes bringing
the total to only 24 million tonnes. The req-
uirements at the end of the Fifth Five Year
Plan will come to about 42 million tonnes:
that is, our capacily will be 18 million ton-
es less than our requirements. So, in the
next nine years, io come up to the end of
the Fifth Five Year Plan, we would have to
augment our capacity by 18 million tonnes,
that is, two million tonnes every year,
Where is the arrangement ? Where is the
Plan 7 What action have the Government
taken to augment this capacity by the end
of the ninth year from now 7 There is
little possibility that this capacity will be
realised by the end of the Filth Five Year
Plan. Everybody knows that it takes
about 5 years to complete a refinery and
bring it under production from the stage of
sanction. There are only 9 years and we
have to take up a gap of 18 million tonnes.
According to present estimales, after expan-
sion of the present public sector refinery at
Madras and afler Haldia is commissioned
and after the development of Koyali,
Barauni and Assam refineries, we might
reduce the gap by 6 million tonnes. Still
there would be a gap of 12 million tonnes at
the end of the fifth Five Year Plan. What
action has the Government taken till today
to make up this gap 7 Nothing. Only
there are discussions and talks and certain
proposals being made to the foreign oil com-
panies. It means ultimately they will come
to an agreement with the foreign oil com-
panics, not take them over oulright.
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What little Cuba or tiny Ceylon could do,
we in India with 55 crores of people cannot
do! This Government is thorughly inca-
pable ; they are cowards, cringing before
the foreign companies...

MR. SPEAKER : This is not a public
meeling.

SHRI GANESH GHOSH : This is an
all-lndia issue, not an issue about West
Bengal. If it were a West Bengal issue,
you would be quite correct in stopping me.
This Government has decided to come to
some collaboration arrangements with the
foreign oil companies. Will the Minister
clearly say, ““No. 1 will scuttle these agree-
menls with the foreign oil companics. |
will not allow them to come anywhere near
the public sector industries. I will nationa-
lise them in the interest of 555 million peo-
ple of India,"”

MR. SPEAKER : 1 think by scultling,
he mcans, rejecting.

DR. TRIGUNA SEN : 1 am very happy
that my hon. friend, a memkber of the CFM
has prayed for the long life of this Govern-
ment. This is how he started. That means,
indirectly he supports the action of the
Government at least so far as this matter is
concerned.  ([Interruptions). Next he said
that the Government are coaxing and pray-
ing to the oil companies 10 reduce the price
of ciude. 1t is not correct. The House
knows that we have never coaxed 1he oil
companies nor have we made any request
or prayet. We demanded it and they had
to agreed to it. Then, he mentioned about
the requirments of the petroleum products
during the fifth plan period. We are aware
of it. Perhaps he has quoted it from the
plan document. It is good that he studies
it. He also mentoined how we are going to
expand our existing refineries. There is
also a proposal to have another refinery—
the eleventh refinery — somewhere to meet
demands of north-east India, We are mak-
ing all arrangements for that. We are dis-
cussing this issue with the Planning Com-
mission and the Finance Ministry. 1 am sure
we would be able 1o meet the demands of
the fifth plan. My friend asked, while
small countries like Cuba and Ceylon have
been able to nationalise the oil companies,
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why a big country like India cannot do so ?
As a matter of fact, I am trying to gain ex-
perience from Ceylon as to what difficulties
or advantages they have gained by nationa-
lisation. 1 hope my hon. friend, who shouts
only that I must pationalise today or tomor-
row, will also educate me whether they are
facing refacing any difficulties. We must
learn they experience of others. I would not
like to makethe some mistake that other

countries did.

As [ said before, we have not made any
decision for collaboration. It is not our
intention that we are seeing only to this
aspect of the matter, We are studying the
pros and cons of both the proposals. I can
only assure the House, through you, that
the Government will oot take any decision
or steps which will go against the interzsst of
the country.

SHRI TRIDIB KUMAR CHAUDHURI
(Berhampore) : We are thankful that the
Minister without any cant or hypocrisy has
just said that there is no change in the pre-
sent polcy. It is neither nationalising nor
is it participating in the foreign companies,
It is also seems that the Government has
made no proposals on its own ; so far it is
studying only one proposal which has come
from a foreign oil company convert itself
into an Indian company and participation of
the Government in those Indian companies.
I would like to know if the detailed outlines
or at least the broad features of this propo-
sal have been submitted to the Government,
On the fact of it, it appears, whether
Government policy changes or oot, that
this is totally unacceptable as these Indian
companies would only be the subsidiaries of
the international oil corporations and we
would just be participants in the worldwide
imperialist operations of the oil giants. At
least so far as that aspect is concernd, we
can straightaway tell them that we are not
willing to do that, But he is considering
it. So [ want to know that are the speci-
fic prsposals--at least some datails, outline
or contours of the proposal must have come
to him—and what he is considering.

Secondly, one thing that has been agita-
ting at least some of the hon, Members on
this side of the House is the labour policy
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in foreign oil Companies (C. A.)
of the foreign oil companies. It is well
known that most of these oil companies are
forcing their employees into resignatinn,
They call it voluntary resignation. That
has created a lot of problems and is causing
considerable headache to union leaders, to
his Ministry and to th: Labour Ministry as
well,  Up till now no solution or no satis-
factory answsar from ths foreign companies
has bean forthcoming. So long as the
Government does not change its present
policy, the oil companies should at least
stop retrenchment. I want to know if he
can hold out any assurance at least on that
aspect of the matter.

DR. TRIGUNA SEN : Regarding his
first question | can say that the oil com-
panies hav: not comes to us with any
detailed outline of thsir proposal or with
a written proposal ; they wers just talking
to the officers of the Ministry whether we
could participate in this. [ personally felt
thar, according to the present arrangement
when we could fix the price of crude and
could also deiermine the product pattern,
it was no use thinking of this wiy or that,
We are getting from th2m whatever we have
wanted.

About their labour policy and the labour
problems, I am aware of them. [ referred
this matter to the Ministry of [ibour also
for their conasideration.  Taey considered
it and asked th: private oil companies not
to retrench such personnel for one year Now
again it has been raised and my hon.
friend, Labour Monister, is considering it.
We are also discussing it with the labour
lead ers.

off diez maf (Fgaeer) : wew
A3tza, tifagn fafezt 3 ag qam 2
& & ¥ it a% yax mifefada w1 A1
Gaar 74t fFar qar 3, ©s gmaw g
& & giegr A § Afer g Y arg
FgiA ot fafag asasa faar & oud
Tl ¥ gg s fraraa § fs gand
garea & afasifaal ot g7 ot fadadh
seqifaal & sfamifeat & 99 @awgHN
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[=h atdez arwi)

9 9% wqEA § 9@ g W FAifs |
T §

o el the suggestion of the foreign oil
companies for the conversion of
their companies to Indian Companies
and the participation of the public
sector in them to assist in the
evolution of satisfactory arrange-
ments."’

gq fag 9T QAT 9&fi F @19 aT @
g9z oY fawg § WA A 3@ A4S
qUgg & ¥ wamr fam qdw 97 A
qfzfetmr & s@m  #qifs g
weqrfaal #1 gfzar  wvafaai § @5a T
¥ uF Fraar g1 FAa fgg
s $g Ffaw IFW AT INAT R
gy a1 g A M Al gEd AIE A
gAIR T & Herg GAH g7 1} § W W
1 gfza 7 @M afes 39 97 gard
YT e FIGA & OFEET @
g1 FaaT ) At gw weRt qEET ¥ ArEAET
gy 3 e fag awg w=gi Fwx wfe
fadmt ¥ Ga¥ ¥ Ra F JEFT F
faar 8, gaw! WY ALAVEIT FT I #4797
Ta®l Y a@ Naar gE am g

za A a7 ag & fF &= ST 1 5=
Faw anfes X atenfis g & A8) &
afew gart @afis Agaa & foqoft oo
uF agd & AT e EAr g1 W R
ayafre s mfas fga & ag am 2w
& iafia Ages § afz 3= /) armasargd
at g fade FFafaai qv g¥ foic gt
TRAT I3, 57 QA1 faT ®Y =47 § @
ge fazst aw weifagl &1 usfaww
w31 Usdiy fza & fow galaft smawsar
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g—zafey s 5= wdaa gaE AR
:?

ga 78 ag W sAar = s qar o
¥ 79 481 § fF 37 ¥ sofqay 3 fogw
14-15 @@t & qafs gmru osutam
@Y gAT A1, MR W ¥ gAAr Afus
gaE w1 § faaar g, ars) gad
Y fade qegdeafer svafa § ¥ 3w
frawe WY 72t W7 aFdr 27 a1 9g @9
agl & & 8756 ¥ F%T 60 %, W77 AW
# g7 i a2 39 soafadi & ghiad
BFUT 574 AR F ®q H M Fw A
argT 9T ¢ oAt gE aafe § gad
amy  fazwt dgdafor  sofE A
¥aw @7 F0g w77 WY § 7 gE) Aw
ag & v 57 7 faiat 3= sl &
ol feaes s¥zg Faw 40 708 wWo
afFT 77 a5 ¥ $7780 F7g wvar ga1d
FETH qizT W AT F) wT WA
Tz #19 @ wifgs atfser &, s17 a@
amifas dfam & ar 7 ar warfos
qfaeg & 5 w1 svafaat &1 wdwao
a e s siafs w40 faaat got s
goa gt & D T afas I gmE & =
Hagrami M 39 gF 7 9g¥@ &A+t
aaar st @17 fafea =7 &1 9 gaA
Tt w7 agFx @ fafama =9 %%
foar & | 9g% a1z 741 WiYfam & fr g
TS - 0 T fwgr Ay ?

dradt a3 7g ¢ fe aar a3 wd T4
% fe &= S 1 STAEATY qRTA: g
wig 9 feir g fe &9 a5 AN #m
W3 1 HIF TF A AWFC
st Fifewi § oAz o $ =g
FM § gH WY WAl " m #
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waaE & @ f® ¥ m@r s A
wifrw $7 @ & & feg Aga T T I
Feqfyi se1 3% @azdr & afsq ¥ 99-
fart g @ F6 fog @Iy 8
wizdt # oz sz ¥ @dzd o
Foak g s AT FCRE 7

#a1 ag &8 A8 & fF M ST AT
Feafaai & faaza & mas F gn wfes
gfeara® ste amdare ferfa ¢ 2
@ FIOT { AT UK JF IAIT @[
@ war 3 fra® afce & F19 ga fesid
0 F1 i F@ § afer fazg wFE d
At Frgly AT wramg 1 FPAE A1 FT
% § wifF og® gmy mw A ar)

zad) ang ag 6 @ ot foew 91 49
e g agagy "mar Wyl W
any 5% A% 1 agama g aw fe
g obd gead ag WA fadw
qf<fenfaat § aofa, agaaa @ I f
wERAad Ta g fd A9 9%
frsg & 39 AT 9T 7 AT AMET F
QIHTST a1, G4T H1AA FIE, gA A
aia ag § % 37 1 98 MAGT §Z W
3 otc faza ¥ 39 AW # wig, wH,
atfage gfaas +ff aga §f #=3) T §
o aF & 1t graa § waa grids s
YA adt # gANE FIE I 03
famifig #1 oY fis agr & faad o G
FO% w14 9g 94 oF FAIG oA F
afto § =012 wig, aw 3 fm «w
a2 aig aifs g¥ wfus & afaw g
F%F g7 97 9 o % gw wga 2
¥ S gArET A13X WA WY 99w W
%7 £ % A1 g97 I Fr awfz agr
g% T {AYA | ® ATASAT 91 9F ;
34Y A GIHIT A AT T§ ATAF N

foreign oil Companies (C. A.)
32 71 37 fawfog 1 wiwc e
e afz s as swa ag fFarg A
#T GIHTT 7 ATATEA a4 3 fow dame §
fF 3q =72 7t fawifom 71 &Aw7 &5G
oF dz@rzse o) aa fagk gra @Ee
¥ guiw =91 g9 W & gU & @da
1, Aawg fFar ST wivqw & 39
fago fear anw ?

DR. TRIGUNA SEN : Mr. Speaker,
Sir, the hon. Member has asked many ques-
tions.

About his firt question regarding colla-
boration, I have mentioned in my statenment
my hen friend must have a copy with
him —

“It is true that one of the proposals
under discussion has been the sug-
gestions of ithe foreign oil companies
for the conversion of their com-
panies 10 Indian Companies and the
participation of the public seclor
in them to assist in the evolution of
satisfactory arrangements.”

But I also said that no details have been
worked out. The privaie companics have
not submitted any wrilten proposal 10 en-
able us o start negotiations with them.
We just discussed about jt and verbally
malde certain snggestions to the officers
who are considering it, I agree 1hat dur-
ing an emergency we must be well equipped
to meet our demands irrespeciive of private
oil companies and my hon friend knows
also that we are now better situated both
in the production and in the refining and
marketing. We are now in a dominant
position in both.  As we are going 10 ex-
pand and have another refinery, we will be
in a far more dominant position to mieet
any such situation.

My bhon. freird bhas quoied
figures of profit that they have
during tke last three years.
are not with pe.  May be he is correct.
Wkhat they did in 1the past is krcwn (0 us
and known to you also and L do nut  ques-

certain
taken out
The figures
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tion that. But during the last one or two
years, as I have said, we have fixed the
price as it is obtainable in the world.
Now, they are not in a position to make
profits like that. We are regulating the
product pattern of the refineries, So, it
has gone down 1o a substantial amount.

Regarding the price of crude, Sir, as 1
said, now we are also in the market through
10C for having crude for our Cochin refi-
nery and for Haldia. So, we know the
price at which they are available in the
world, And, as soon as we know that it
is going down or up, it is also our bounden
duty also to ask them to comply with
the requirement and I do not think there
will be any more hitch on this. What I
said in my statement is this : 1 want to
evolve a system by which I can be deter
mined. It is very difficult to determine
the prices at which they are available in
the world because nowadays—for the last
7 years or so---there is the posted price,
which is something, but they pay, what
is called, under-the-table a discount, which
is known to us. But since we are pur-
chasing in the world market we know now
what the pattern of the crude price is.

About the Centralised Agency, by and
by, we are going inio the market. in the
public sector. The 10C is contacling. In
these ways, we are trying to take over the
purchase of crude oil.

About the Agreement, as [ mentioned
though it is in the Agreement that they
can bring their own crude from their own
sources, one of the poaints of discussion is
whether when we change the Agreement,
they would agree to certain systems of
purchasing oil. We prefer to purchase oil
ourselves. They have a right to quote for
it and we will see whether their price is
favourable to us. 'We can only then allow
them the price structure or whatever they
suggest.

I think, Sir, there are the five questions
which the Hon. Member has raised, which
I have answered.

NOVEMBER 25, 1970 majority participation

212
in foreign oil compunies (C.A.)

SHRI VISWANATHA MENON (Erna-
kulam) : [ attentivelly heard what the hon.
Minister said just now. 1 have also wvery
carefully gone through his statement. One
basic point comes out. It is this. Whenevr
the foreign capital question comes up, the
Government are always very avasive,
whether it is abcut foreign banks, planta-
tions owned by foreigners or oil companies.
The Government do not dare 1o take any
effective step.  All these days they are
discussing about the agreement. Even
while discussing they are not prepared to
touch the basic question. For the last so
many Years these oil companies have been
exploiting the nation, and even now the
Government are not prepared to go to the
root of the question by nationalising these
companies without paying compensation.
Mow also he is discussing about taking
majority shares. But as yet. he has not
gone in to the public problem.

He is always talking about the interest
of the nation. 1 do not know what is the
interest of the nation he is talking about,
If it is the interest of the nation which
alone is the criterion, the only way is to
nationalise these oil companies without
paying even a single pie of compensation
He is evading that problem. He is simply
saying ‘1 am acting in the interest of the
nation. ‘May | know whether the Go-
vernment is prepared to at least negotiale
on this point, this basic point, of nationa-
lising the oil companies without paying
even a single pie as compensation ?

Also, I have got some other information,
Sir, 1 want this point to be clarified by the
Minister. One of the Ministers in his Ministry
has got his son appointed to a convenated
post in a foreign oil company. Itis a
fact or not 7 That kind of posting has
influenced the Ministry officials.

I want to have the reply on the ques-
tions, I want to have the answers from,
the hon. Minister,

DR, TRIGUNA SEN :
second question ?

What is the
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SHRI VISWANATHA MENON : One
of the sons of one of the Ministers in his
Ministry has been appointed to 2 covenanted
post in one of the foreign oil companies.
It is a fact.

DR. TRIGUNA SEN: The first question
is whether it is in the intersets of the nation
to nationalise oil companies without paying
compensation. I am sorry, perhaps, it is nat
the policy of the Government tn nationalise
without paying any compenstion. (Inferrup-
tions) Let me repeat, it is not the policy of
the Govesnment, as I know it, te nation-
alise without paying compensation.

Secondly, ihe hon. Member has said that
one of the sons of the Ministers has got a
covenantedpost in the oil companies. Firstly,
1 have no son....

SHRI  VISWANATHA  MENON: [
know that he has no son. I was referring to a
Minister in his Ministry.

DR. TRIGUNA SEN: | do not know
about any of my colleagues, but farasl
have heard from them, whether it be Shri
D.R Chavan or Shri Nitiaraj Singh Chau-
dhury, they have not got any of their sons
in a covenan'ed post......

SHRI MADHU LIMAYE (Monghyr):
Let him make inquries.

DR. TRIGUNA SEN:...
panies. So, I deny this.

in the oil com-

MR. SPEAKER: Is it
have no sons at all?

not better to

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM  AND
CHEMICALS, AND MINES AND METALS
(SHRI D. R. CHAVAN): For the infore-
matlon of the hon. Member, | may say that
1 have got only one son who is conlinuling
his education in the USA.

12.41 hrs.

RE: UNEMPLOYMENT SITUATION
IN THE COUNTRY

SHRIMATI LLA PALCHOUDHURI
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(Krishnagar) : 1 have an wrgent submission
to make?....

SHRI VASUDEVAN NAIR (Peer-
made) : I should like to make a sub-
mission. Today, all over this counlry, tens
of thousands of young men and women are
observing day of unemployment and right of
youth. We have aiready sent 1o you a call-
ing-attention-notice on the subject,

As far as you are concerned, in Delhi
also, they are obszerving this day. But as
we have pointed out or many earlicr occa-
sions, whenever somie people want 10 come
to Parliament to meet the Prime Minister or
the Minister concerned, or you, Sir, there is
an army of policemen surrounding this
building and they are not allowad to come
and meet you or the Minister or the Prime
Minister. Today, vou should see what is
happending in Delhi. [s this country being
turned into a concentration camp or what
else? There are people comming to make
their representations...

SHRI INDRAJIT GUPTA(Alipore): They
are not tackling 1he basic problem of un-
employment. But every day they come and
say Lhat Naxalites are growing in the coun-
try are breeding Naxalites by doing this
kind of thing. why don’t you receive them
and hear them? They are all young people,
students and youth....

SHRI VASUDEVAN NAIR : You
should see what is happening in Parliament
Street and Patel Chowk.

SHRI INDRAJIT GUPTA: Where are
they to go? If they have gol no place to
make their representations, where are they
expecled to go ?

DR. MAITREYEE BASU {Darjeeling) :
In Russia, are they allowed to go to the
Supreme Soviet?

SHRI INDRAJIT GUPTA : There is no
unemployment in Russia. (Interruptions)

SHRI H.N. MUKERJEE (Calcuita
North-East): When Parliament is in session,
and people have come from all parts of the
country, have they not got access to you?
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SHRI 5. M. BANERJEE (Kanpur): Why
don’t you allow this deputation to come
and meet you? We only want that they
should be allowed to come and present
their memorandum to the Hon. Speaker.

DR. MAITREYEE BASU : First allow
the youth to approach the Supreme Soviet
(Interruptions)

SHRI H. N. MUKERJEE : It is part of
parliamentary democracy that they should
be allowed. When Parliament is in session
and young people come in a depuiaiion on
an issue Jike unemployment, about which
Dr. Ram Subhag Singh has given notice of
a Bill, and so many other efforis are being
made, could they not approach you ? They
want access to you or 1o the Minisier to put
their case before you or the Minisier. This is
a live issue, a burning issue before the coun-
try, and they have come from all parts of
the country, I do not know, but they have
come here, and they have met us, and they
have talked to us, and they want to talk
you, and we are merely intermed.aries in
the business.

SHRI 5. M. BANERJEE : At least, the
delegation should be allowed to come
to you and present the memorandum, be-
cause this is a problem of unemployment.
You should see what is happening outside...

MR. SPEAKER :1 am not aware of
what is going on outside the Parliament. I
know only what is happening inside Parlia-
ment.

SHRI 5. M. BANERJEE : They arc not
allowed to hand over their memorandum
either to the Prime Minister or to the Plan-
ning Commission or to the Hon, Speaker.
Delhi has been converied into a concentra-
tion camp, because they cannot come and
meet people. They have come all the way
from distant places.

MR. SPEAKER : So far as the pro-
cedure is concerned, any member can pre-
sent it on their behalf,

SHRI S. M. BANERJEE : Will you
allow me to lay it on the Table ? 1 can do
that (Interruptions).

MR. SPEAKER : What is this
practice of shouting at the cnd

daily
of the
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question hour ? Do not do it.

SHRI NATH PAI (Rajapur) : I cannot
afford to shout.

SHRI S. M. BANERJEE : We are all
employed. Thatis why we do not think
about them.

SHRI NATH PAI : May 1 know you
the connection of the matier that is being
raised in the House with your responsibility?
When the SYS staged a mammoth demons-
tration before Parliament last year, the
Prime Minister got up and assured us that
unemployment ‘is a grave issueé cngaging
our attention and we are determined to do
everything possible to combat it'. My we
on this occasion request them 1o make a
statement as to what are the steps that
are being taken.

You will remember that last year my
hon. friend, Shri Kundu and others
arranged mammoth demonstration here,
Then an assurance was given 10 Parliamant,
This is a question of implementation of
that assurances. It is your responsibility to
ensure that assurances given to this House
by Ministers are implemenied, Would vou,
therefore, direct the Finance Minister Lo
make a statement as to what they huve
done to fulfii the promise the Prime
Minister made ? ([nterruptions)

MR. SPEAKER : Suddenly so many of
you get up and speak simultaneously, about
subjects on which 1 have no knowledge at

all. Kindly do not do it every day. It is
becoming  automatic everyday  ([nter-
ruptions).

SHRI §. KUNDU (Balasore) : The

blanket ban should be removed. They
should be allowed to come in (fnter-
ruptions).

MR. SPEAKER : I have not
ears,
a time.

S0 many
I can listen only to onme member at

oft fova &z wr (FgaAY) o aremer
"EET, O grar & aar R Alfem e
gO 1 Fgi g am § # srwwar w5
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LY | 39 & feu gy dar mifgg)

st g wm (g8) : weww W@y,
wAdg @z 7 fafads Aam f&ar a0
sy aaEr frarar) 31 § dgg ox
T3 Gaar a1 gar TifgT |

Wifar sz W ogicare @ #
a3 zfeear Aeal &, Haran 2, =
T &1 g g1 39 F fawE F
fefaqes Mgs § | #3 ag Aaq IWaA
i (akedz) fag & @ § R

2

sl THIEEnT e (gEAr) o go
#1io Ao & AT F g1 9T Wz AET
gy =fgd

it faam wr ELERE S
(wdizHz) fow oy 3 ) gamT @R 3
s arey A WY ¥ ¥ z@aw ¥
&1 ggiga &1 aisr sfear Wead F
Fgr @ oF &1 gqiaT o @ ey 41 et
a7 | 3@ avg § 3§ ¥ agi ¥ wifew
#t fezn foar § ot mg &1 maf
ATt igw o d =gar g 5o
fafagsr s &) @ e fear g el
anw sfear eqr qv agh qgw &Y 1

MR. SPEAKER : 1 have not received
the reply yet.

SHRIMATI ILA PALCHOUDHURI :
Can [ not be heard ? (Interruptions).

I have been trying to catch your eye so
many times,

SHRI N. K. P. SALVE (Beiul) : Un-
less you afford protection, she cannot
speak.

MR. SPEAKER : I accepted his recom-
mendation.
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SHRIMATI ILA PALCHOUDHURI :

I have a very urgent submission to make,
In West Bengal, businessmen are being
killed one after another. Even yesterday,
a businessmen has been killed. [ have a
photostat copy of a letter here in which
Charu Mazumdar and his party have been
issuing threats to businessmen that unless
they closed down their business and got
out, they were going 1o be murdered. 1
would like to know what Government are
doing to afford some protecticn to these
businessmen. Otherwise, the economy of
West Bengal is going to be shattered, All
businesses will close down. Who will give
employment to the pecople there 7 All this
talk of employment will become meaningless
then. Where will emplcyment come from
if businesses are closed down ?

Here is the photostat copy. A busi-
nessman’s only son has been murdered. The
son's name is Indira Gadia, a brilliant stu-
dent Now his father, a businessman of
Burdwan, has been sent this threatening
letter, of which I have a photostat copy.
The letter in Bengali is as follows @ I will
translate it. We have murdered your son,
now it is your turn. Close your mills and
business and go away. If you doubt go
away, we will murder you.

Something has got to be done. I hope
Government will give some extra protection
to them. Otherwise, the economy of West
Bengal will be threatened and shatiered.

1 7 fag wmaw (am2) © 99
a9 F1 F1§ a3e7 AL W0 |

ot Ay fead : @iz § aifedr

&t TR fag smeae : anft argan
g A | gar g |

MR. SPEAKER : 1 have not allowed
him yet. I had called Shri Limaye.

=it Ay fewl : §@ Q9gT FEA T
UEAA FWF 9GET AT T qig AIY
% wad wfag avw qg FT AT
W®E |
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“Mr. Speaker: Why don't you
allow him to make the statement ?
Do youthink by shouting, you can
stifle the debate 7 1 am not going
to allow that. 1If you go on inter-
rupting, I will ask the Minister to
lay it on the Table, and adjourn the
House till quarier past two.”

SHR1 KANWAR LAL GUPTA : (Delhi
Sadar) : 1 want to raise a point of order on
this.

SHRI S. M. BANERJEE: [ rise on
a point of order on his point of order.

it wg faad @ Ty S QY 13T AE
AT 97 WG

fafrezz s a @1 ®1E€ Fgasy ATAv
gotea msza ¥ 1§ IgFew T@T "4

g

sl ®7T I OF AW AT AF
ArET AT 937 ghAx

ut fra ==% W1 97 OF AT T ATE
AIET 93 @I & Y /W FF W1 |FAT

g ?

MR. SPEAKER : All of you keep on

speaking all the timz. Let one Member speak.

The hon. Member is already on his lcgs.
Let him speak. Nobody should interrupt.

uF AT @ &, gAT & A awwar
Fifgd 1 ag Fa1 aF1 4w foqr 3

SHRI HEM BARUA (Mangaldai)
This is a serious ma'ter. You directed the
Minister yesterday to lay it on the Table of
the House. He did not do so.

ot vy fom? : H oz adf 573 w@r g
fEgamtang N=a s AT a3 | Fan
FZ 11 g, 398 g g7 Ay 1 #7A
#gza & §4 o1 g7 sEq §, sEE AT W
a¥gsy Al frar g | &g sg W wER
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1% fagw 193 & agd gt 97 az@ @
1 a9 wFr § @ifs gg sm o diw
g% AT gw | N = qF 158 § FA

FY 71 Fafa gt aFard, aw #§ Ad
TR

sit 2w fagrd aaRdy (asuage) @
wot wEq qFTeq §, IA@ 9 gH 0F
Fiafa & | & AM9A HA qIT B FP
s agasn Waq, 3781 /0 war zaar
& 7 1 3@ d7w Tw ¥ 91 FT AA-
Tzl FY 31 fF & F1E q3Fs0 @A
g @A 91 | ya HAY wRG AHA
FRASC ? HIT FEA FF aAdA
g @ A F4F AL @ ! omiey w9
IaF1 ax7eq A & g fadg @ frar
g1 | AfFT 38F F1A7E IEF A @)
@ 7a@7 § fF #41 #wgwRw Fanen
A8 @A TZF T AT WX AZ AF757
T|AT 9127 & At az% qag f5 w7 #4f
AgY var At agy gar wi, e oaw
THATAT 3 g% § qgdsd @A 1| 43
HAST F& &9 & 12 WY IS0 947 47 |
AT TTF 9 FA @1 EF 915 9T ;AT
¥ geZia oY Fazr ar fF w1§ gaAsT ALY
rag ¥ o A oAt Ay famy 3
7g ATAST ISAT | AT oy wgr 5 TN
#algg  #1f  aads wgf AT ;R
33 §7 F107 9 fa@ fear ar) §
sAr igat g & #r wgisw aTmed
A S ar AN ? T g 9@ €
dt qz& war v, (S awasm § 1 gad
17 gg & % T30 F9T 97 g7 AR
A 9T WEA €1 a3W F7 & {H |
uF qeily =T 78 F¥A0

SHRI KAMALNAYAN BAJA) (War-
dha) : On behall of our party also, I had
requested that you should asceriain why the

statement was not laid on the table of the
House.
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st §AT AR g ¢ AT A g
F ATETE | 5 99 AT & AET
aq fzar fr ag qadsr 3§ Al &sh
A4139 7 TG0 @I A I@F Ty SEr
# A1 FT TR F1 7z A AT @I
#gwrg | A ® a1 ®T A ag
Fgr...(saaam)

MR. SPEAKER : You want to shut
him out even outside the House.

SlemRam R : W @ I
=% gFar § | faw a1z 3 az faeor asd
&, g Y fasa g § 1

MR. SPEAKER : Will you please sit
down ? He is on a point of order.

SHRI S. KUNDU : I am on a point of
order arising out of his remarks,

&t 9T A I @I M ATET
9T AT AT MITT HF qHA | T4
4 qEET ®1 4§ AW HAFT TF H
faar mar aqr f& ag szT ® TEdeqy
§ @Y g3q ¥ gggsy 24 & «AE
argT IFEiF axaey faar WX gzt ag =&
f5gd v @ sgm g f5 gfafedr a
Y g Y &1 v fewr gam ar
dfas ¥ 1 Afer asaes #1578 411 TH
AT 1 FAE %X TG FaT1 A8l ¢ |
& SrAar wrgar § fr 37 gza &1 =@l
F g FTAT ag g a1 w@HET F a3
FI HAZHAT HIAT AGT ¢ f& arg a g@nt
33T T sl wFgAfesa &1 qAT
firar s 1 faedlt ) gar Y famed
gz TEIT A Aifaw g

MR. SPEAKER : What is all this stir
about 7 1 fail to undersiand it. Yesterday,
he rose and he wanted Lo say something.
There were such shoris and noise that the
poor Minister had to sit down. 1 engquired
if he had anything to say, or t0 make any

Unemployment

situarion
statement.  He said that he had just to say
a few words, I told the House that he had
not any written statement and he wanted
to say something. As soon as he went to
his room, he sent me a letter saying that
he had no statement to make, except to say
four or five sentences which he wrote in pen-
cil to the effect that the University Execu-
tive Council had appointed a certein com-
mittee. Y3u do many things in this House
and later on sccond thoughts you approach
me saying : this has happened and what
shall we do ? I think we should fix some
age limit so that the youngsters in this
House would not be so strong. The Jan
Sangh leader is very much enthusiastic, and
I wish he had married and tamed down.
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ot gz fagrdt armdqy : sw 4
T, g% TF FaA1 & 1

MR. SPEAKER : There is nobody to
tame him at home; After all, there are
parties. He can make a statement. We
can have a discutsion. He has already said
yesterday. If you want to have a discussion
about this, what for did you not allow him
to speak 7 Now you are asking him to
apologise. What for 7

SHRI KANWAR LAL GUPTA : For
making a stalement outside the House.

MR. SPEAKER : He can make a state-
ment.

st $3IT BT T : ATIA ATH F
gzt maT gar wfzd, w9 zrvw ¥ ar
aigAY 9Ye # T

MR. SPEAKER : You do not allow him
to make a statement here ; you obstruct him
outside alsp. What wonderful Member are
you ? 1 have this lenter which he wrote 10
me and [ shall circulive it.  If you later on
want a discussion, 1 shall have no objection.
-.(Interruptions) 1 close it now.

We shali discuss about it.
1o be laid.

Now, papers
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12.56 hrs.
PAPERS LAID ON THE TABLE

U.P.S.C. REGULATIONS, L.A.S. RULES
AND INDIAN FOREST SERVICE
REGULATIONS

THE MINISTER oF STATE IN THE
MINISTRY OF HOME AFFAIRS SHRI
RAM NIWAS MIRDHA) : I beg (1) to re-
lay on the Table

(i) A copy of the Union Public Ser-
vice Commission (Exemption from
Consultation) Supplementary Regu-
lations, 1970 (Hindi and English
versions) under clause (5) of article
320 of the Constitution together
with an explanatory note and a
note showing reasons for re-laying
the Notification. [Placed in Lib-
rary. See No. LT-4089/70].

(ii) A copy of the Indian Administra-

tive  Services (Pay) Eleventh

Amendment Rules- 1970 (Hindi

and English versions) published in

Notification No. G.S.R. 1164 in

Gazette of India dated the I5th

August, 1970, under sub-section (2)

of section 3 uf the All India Ser-

vices Act, 1951, [Placed in Lib-
rary. See No. LT-4156/70].

(2) to lay on the Table a copy of the
Indian Forest Service (Fixation of
Cadre Strength) Fourth Amend-
ment Regulations, 1970 (Hindi and
English wversions) published in
Motification No. G.S.R. 1802 in
Gazette of India dated the 24th
October, 1970, under sub-section
(2) of section 3 of the All India
Services Act, 1961. [Placed in
Library, See No LT-4375/70]-

TextiLes CommiTTEE RULES AND NoTi-
FICATION UNDER INDUSTRIES (DEVELOP-
MENT AND REGULATION) ACT

THE DEPUTY MINISTER IN THE
MINISTY OF FOREIGN TRADE (SHRI
RAM SEWAK): 1 beg to lay on the Table—

(1) A copy of the Textiles Committee
(First Amendment) Rules, 1970
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(Hindi and English versions) pub-
lished in Notification No. G.S.R.
297 in Gazette of India dated the
13th February, 1970 under sub-
section (3) of section 22 of the
Textiles Committee Act, 1963,
[Placed in Library. See No.
LT-4376/70].

(2) A copy of Notification No. §.0.
3118 (Hindi and English versions)
published in Gazette of India
dated the I6th September, 1970,
regarding management of the Swa-
deshi Cotton and Flour Mills
Limited, Indore, under sub-section
(2) of section 18A of the Industries
(Development and  Regulation)
Act, 1951. [Placed in Library
See. No. LT-4377/70].

MR. SPEAKER : Dr. V. K. R. V. Rao.
I have already said that this may be laid
on the Table and this will be circuleted.

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V.K.R.V,
RAOQ) : I beg to lay on the Table a state-
ment regarding the termination of services
of a lecturer in Salwan College, Delhi.

Statement

Shri Maddu Limaye has made certain
observations in connection with the termi-
nation of services of Shri Javeed Alam,
Lecturer, Salwan College. 1 have already
made a statement in connection with this
matter on the 20th MNovember, 1970. 1
would only add that the Executive Council
of the Delhi University. at its meeting held
on the 2lst November, 1970 appointed a
Committee of three persons to enquire into
the circumstances leading to the termination
of services of Shri Javeed Alam and look
into the complaint of the teachers of Salwan
College who had represented that they
apprehended insecurity in service. The
Commitiee has been requested to furnish
its report for consideration of the Executive
Council at its meeling to be held in the
first week of December, 1970,
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12.58 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following messages received from the Secre-
tary of Rajya Sabha :

(i) “In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct
of Business in the Rajya Sabha,
I am directed to return herewith
the Iron Ore Mines Labour Wel-
fare Cess (Amendment) Bill, 1970,
which was passed by the Lok
Sabha at its sitiing held on the
10th November, 1970, and trans-
mitted to the Rajya Sabha for its
recommendations and to state that
this House has no recommenda-
tions to make to the Lok Sabha
in regard 10 the said Bill.”

“In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct
of Business in the Rajya Sabha,
I am directed to return herewith
the Agricultural Produce Cess
{Amendment) Bill, 1970, which was
passed by the Lok Sabha at its
sitting held on the 10th November
1970, and transmitted to the Rajya
Sabha for iis recommendations and
to state that this House has no
recommendations to make to the
Lok Sabha in regard to the said
Bill.”

(ii)

12.59 hrs.

COMMITTEE ON PETITIONS

NINTH REPORT

SHRI SRADHAKAR SUPAKAR
(Sambalpur) : T present the Ninth Report of
the Committgs on Petitions.
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SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL)

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : [ present a state-
ment showing Supplementary Demands for
Grants in respect of the Budget (General)
for 1970-T1.

13.00 hrs.

PERSONAL EXPLANATION

THE DEFUTY MINISTER IN THE
MINISRTY OF FDUCATION AND
YOUTH SERVICES (SHRI A. K, KISKU):
Mr. Spcaker, Sir, yesterday. that is the 24th
MNovember, 1970, Shri Karlik Oraon, Mem-
ber of Parliament (Lok Sabha), during his
speech on the Scheduled Castes and Sche-
duled Tribes Orders (Amendment) Bill,
1967, on the issue of scheduling or deschedu-
ling of tribals converied into Christianity
or Islam, made an allegation against me,
that I accepted an amount of Rs. 10,000
from the Roman. Catholic Church. This
is a very wild allegation. 1 ask Shri Kartik
Oraon to produce any evidence before
Parliament on the same. If he cannot, he
should gracefully apologise and withdraw
the remark, [ categorically deny the charge.

SHRI KARTIK ORAON (Lohardaga) :
There has been some mistake (Interrup-

tion).
MR. SPEAKER : No please.

SHRI KARTIK ORAON : It was not
Rs. 10,000, but Rs. 10,000 per month,

MR. SPEAKER : I am not allowing any
debate on it, Orl er, order.

Yes, Shri Hanumanthaiya.
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13.01 hrs.

SCHEDULED CASTES AND SCHEDU-
LED TRIBES ORDERS (AMEND-
MENT) BILL—Contd.

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI K. HANU-
MANTHAIYA) : Sir, 1 beg to move :

““That the debate on the motion “That
the Scheduled Casies and Scheduled
Tribes Orders (Amendment) Bill,
1967, as reported by the Joint Com-
mittee, be taken into consideration’
be adjourned.”

SHRI S. M. BANERIJEE (Kanpur) : He
should give us an assurance that it will be
taken up again in this session definitely,

MR. SPEAKER : Mr. Shiva Chandra
Jha wants to say something.

SHRI K. HANUMANTHAIYA : 1 have
made a statement in the course of my
speech while introducing the motion that
this is a problem which has given room to
much controversy. The number of castes
involved is 2,447 and the amendments I
have received contemplate 225 new castes to
be included. They want approximately 35
castes to be excluded, Therefore, the
House is aware of the immensity of the
task facing it. So, some leaders of the
Opposition as well as the Prime Minister
have wisely come to the conclusion that
they need some more time to bring about
adjustments. 1 am grateful to them all,

So far as the Government is concerned,
it is very anxious to see that this Bill be-
comes law as soon as possible. 1f possible,
with the co-operation of the House, we are
prepared to see that this Bill comes up for
further consideration before the end of this
session.

SHRI PILOO MODY (Godhra) : This
Saturday.
SHRI K. HANUMANTHAIYA : The

only thing is, we must all carnestly and
impartizlly apply our mind to reconcile the
various differing points of view, We have
ow.selves seen what passionate speeches
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have been made. 1 consider this almost
a non-party question, and 1 beg of all
leaders to apply their mind in the true
spirit of reconciliation and arrive at con-
clusions.

With this assurance, 1 request the House
to support this motion,

ot fra w7 w1 (wgEAY) ;o weaw
w@ze, A fta kg N Tzq % aw w710
g7 39 fadas 9T sz@ 1 eafig
FUAT AGY & | I=3i4 g9 & fom gy
TS &1 §, I amg ad & & fw
T & Y Far gfamd awz 3 ghrard
T9g ag &, A S adf aars g, fF
gftma wfaaifadi & w3 & qegresr
famr a1 A8Y &, T WA F1 AT
qWF AE g%r 2, 9z 39 &1 FAusew af
FEAT F1zdt & AT ag =W A 797 -
=9 % fou oF zgF=m Fwar and 2
fadas t waz afafs & qw J7r Agy,
fag Asg ax fasme T & g9 @57 &
AW w@r | gq faigs 9T ugg ¥ FavEm
WAy A gmar ¥ T aga gl
2 afsr o7 dmleat F a § )
Azl 7 g A ¥ &1 UF ®wElEd
sgaar § f& M wfzadr swam o
frfezafadt #Y gao w78 §, sa9) anfe-
it AEY WA ATATC | T@AT 3T F1 aEw
¥ arg g4t wgizy A Aid g § 1 ot
% W9Ed ¥ 9919 &, gA @ 3§ &
g fasam@m a3 § & fifsas == f&
afagy an® Mfgsr | 92 T g9 9w ¥
War 3§ g4 ¥ 917, f1E @ &H A
giwar war w7 ¥ O fr oawwe
afe<y, afeaet s fzamd a3 qq o
% foqg amrem 2, 99 a5 & 3'feam
EFIANH EF AF 2T AL qg’T )
% 3fea gre § ag feswa agf €0
(=amara)
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ot lw ST @ (JUIAAR)
qEqeT AANET, I G B OFAGH HU
Aty | (9F90T)

wt frg v W o w9 @ wfaai
foez § Mt F T Fq @ g &
o, ag #1% gfiwa s A g W A
grag #1¢ gfaml g &1 ¥ TH aQ
1 #1¢ uEar A3y fawran @ gEar §
ag gagd A WE T fear a5
a1 anfgard sEaw ar fefeeafady &t
Faw #T A, 37 71 o feardt @ aar
afea ag At o fear ar f& @
a1 gfamai 3 9fq3 af fear svm 7
ag W fafsma fsar qmr afae fe 3
gfaard 17 49 A § | 7g fasgs &%
2 % 7z ¥3FT qgAT AT g, U
1T fagedt § 1 =g efeemi &l anfa-
aifgdl 1 797 T3 ¥ fou s@ms s
TgA | F7 o) FifaF IVT AR ¥
fe & a7aT #81 91T 78 83T WA &
fan saidfas g5z s | sfew a
ag @ A @ E 1o, (F999F) L
37 8 farqg A8 2 1...(s@awA)... #F
Wl 3§ dMgq 9% <Ed@d fF¥a ¥
(smzum)

MR. SPEAKER : Will you please sit

down ? Iam not going to lisien 1o you.
I am going to put the motion to the House.

The question is :

““That the debate on the motion *That
the Scheduled Castes and Scheduled
Tribes Orders (Amendment) BRill,
1967, as reported by the Joint Com-
mitice, be 1aken into consideration®
be adjourned.”

The motion was adopted.

MR. SPEAKER : Now we adjourn for
lunch,
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The Lok Sabha adjourned for lunch
till Fifteen Minutes Past Fourteen
of the Clock

The Lok Sabha re-assembled after
Lunch at Twenty Minutes Past
Fourteen of the Clock

[SHRI K. N. TIWARY in the Chairl

MR. CHAIRMAN :
now take up......

The House will

SHRI SHRI CHAND GOYAL (Chandi-
garh) : On a point of order, Sir, Rule 15
says :

““The Speaker shall determine the time
when a sitting of the House shall
be adjourned sine die or to a parti-
cular day, or to an hour or part of
the same day :

Provided that the Speaker may, if he
thinks fit, call a sitting of the House
before the date or time to which it
has been adjourned or al any time
after the House has been adjourned
sine die.”

MR. CHAIRMAN : There is no busi-
ness before the House now.

SHRI SHRI CHAND GOYAL : Kind-
ly hear my point of order. The hon. Spea-
ker did not adjourncd the House for Junch
today. 1 was present in the House and
what happend was that Mr. Shiva Chandra
Jha was making his submission on the
motion for adjournment of the debate on
Scheduled Castes and Scheduled Tribes
Orders (Amendment) Bill, and when this
motion was adopled by the House, then the
hon. Speaker just said that the motion was
adopted and that Mr. Shiva Chandra Jha
could go on speaking and the hon. Speaker
left the House without informing the House
as to when it was 10 b ereassembled. He did
not say that the House stood adjourned for
lunch to meet again at 2.15 P, M. He left
the House saying that Mr. Shiv Chandra Jha
could go on speaking.
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THE MINISTER OF FINANCE (SHRI
Y. B, CHAVAN) : How have we assembled
then ?

SHRI SHR1I CHAND GOYAL : The
hon. Finance Minister asks : How have
we assembled ? I say that we have assemb-
led by force of habit, not under direction
issued by the Speaker...(Interrpution).

SHRI KANWAR LAL GUPTA (Delhi-
Sadar) : We never adjourned.

SHRI SHRI CHAND GOYAL : What
1 am submitting is that under Rule 15,
it is incumbent upon the hon. Speaker or
whoever occupics the Chair to adjourn the
House to a particular hour of the same
day or to the next day or to adjourn the
House sine die. Since it was a question
of adjourning the House to a particular hour
of the same day, he could have said it.
But he did not say that the House stood
adjourncd to meet again at 2.15 P. M,

SHRI S. M. BANERJEE (Kanpur) :
My submission is that when Mr. Shiva
Chandra Jha was speaking, he was allowing
him but in the meantime...(Interrputions)

MR. CHAIRMAN : You kindly hear
the hon. Minister. Afterwards, if there is
any new point, I will allow you.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
1 am one of those who have got great res-
pect for the erudition of Chairman Goyal...

SHRI KANWAR LAL GUPTA : Hon.
Member Goyal, not Chairman Goyal.

SHRI RAGHU RAMAIAH : Hon,
Chairman Goyal, 1 would like to say, first
of all, if the presumption is correct that
the Speaker did not say anything, then the
natural corollary is that the House has never
risen for adjournment and, therefore, the
House is continuing. Apart from that, there
are also certain conventions.  Even if Mr.
Goyal sitting in the Chair forgets it, it is
certainly understood. It is a part of the con-
vention of the House that we adjourn
for lunch and meet after one hour, It is
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impossible to  function in the House if you
stick to rules like that. (fnterruptions)

ot Wo Wlo aTey ; FATAITY ZH &
I F o sfon 3 g ?

MR. CHAIRMAN ; wfq7 & ©@r &
On 14, 8. 70 before adjourning the House
for lunch the Speaker observed as follows :

“May I request the hon Members to
note that when we adjourn for lunch,
we adjourn for one hour. Even if the
Chair does not say it specificaly, when
we adjourn for lunch, we meet after
one hour and there need not be any
doubt as to when we reassemble.”

=t Ao WY aast: wunmfay =ag,
qag WgA @ Zr R gw S F wHiw
|zT FY AIVRT AT F] 9y froa
fergeam AT & g g aFQsIEgEe
& A ® o aifsariz & qwdy fewi-
wya s A L 3 ¥ At ¥ guiA
gt ar faw 94y w1 @@z

MR. CHAIRMAN :  You wrote to the
hon. Speaker and he has not allowed you to
raise this point. So I am not allowing you
to raise it,

st frg 7w mwefa Wy,
HTAYT @ Maw S J gEed a7 IHE
L amasfenft o 97 57
fe afg e a i 33 fes sa av & for
gzq &) 3% wafig & adr g &
gz miam Ffge f& oF 972 & fou
FgqiEr egfrg &1 ot § ) wigAA faa
93 ) g4t avg &1 ag gd &, 7g fogw
E@EA-RE Jo FY 409§

gmafa aftew: W 9§ @iz W
feeqts #T g €1

ot fra ==X w1 : K g FY wfET F
garfas §t Fg@rg |
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murafy wgtew . ®fon & oy & @
2 79 2, s 3§ 9T A 7 cArg'T TG
&, 7a fau gu qand Td #30

st fgg S W aMT T AV S

aamafy wateq @ agl, g9 Efmo ¥
3% &, 3q @ K1 ag@ gl il &g
@5 Il |

i frg sz w a7 g7 S fs &
9T FE WG 1-e

gwiafa |aeq : AT AgTAT FF
4z wrzy, AT w fewié ma wifag)
fuwig ot g adl far s,

ot g a7 w1 X X x

aamafa R : A9 FAWIT AMIA
& 93 foar wiEd) §, @z aw My
T4 9341 § 94 FIIT ¥ AHA F§ qIAIE
g1 | 34 &37 ag) awwac ¢ fF & Maw
/Iga Y IFIW §, HIL IH X AIET ATH
wIET E At G FFACE |

i g s Wi xx x

awmfa 7gtea : g9 9T g wfan d
3% & A9 a5 gk | A NIF

14.29 hrs.

STATUTORY RESOLUTION
AND
FOREIGN EXCHANGE RECU-
LATION (AMENDMENT)
BILL

SHRI SHRI CHAND GOYAL (Chandi-
garh) : Sir, 1 beg to move :

““This House disapproves of the Foreign
Exchange Recgulation (Amendment)
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Regulation (Amdt.) Bill
Ordinance, 1970 (Ordinance No. 5 of
1970) promulgated by the President

on the 20th September, 1970."

Sir, you will recollect that our last session
was adjourncd sine die on the 3rd of Sep-
tember, 1970. ([nterruptions)

st fg w77 v (wgEdt) s x X

wamfa agaa : & sfar s gor g
aa it g 7 S &Y E, IW T FG
FgA g A g1 aw ¥ wgar § &
Hatardl T & 45 MEd)

=t fra =7 g Wi X X X

gwafs =sgiTw . st wiw fewed
FOT AT ZITT F AT AwA I A H
feedez s&ar fs quq JIF Y TP TN
1 |

st g I W x X x

aafa wgea : a9 afsq ar angx
S A5 |

SHRI SHRI CHAND GOYAL : Having
moved my Motion for disappoval of the
Ordinance, 1 was submitting that our House
was adjourn:d sine die on the 3rd Seplem-
ber and it was prorogued on the Tih
September, 1970,  This Ordinance has. been
issued on the 20ih September, 1970. The
plea taken is that since the period of one
year which has been prescribed for the
return of the documents was expiring some
time in October and the Parliament was
not to meet during this period, this Ordi-
nance has been issued.

Sir, it is a matter of some satisfication
that this time very many Ordinances have
not been issued during the intervening
period. Otherwise, it has become a pratice
with the Government to issue many

xxx Not recorded.
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Ordinances and to pass legislation through
the machinery of these Ordinances. Now
they are making a sparing use of this and
it is a matter of some satisfaction.

But, Sir, since this power of issuing
Ordinances have been given to the President
only to be exercised in very exceptional cire
cumsiances, | would appeal to the Govern-
ment that they must be vigilant to pass
legislative measures, and only when they
must, only when there is no other way out,
they should issue Ordinances. what are
the circumstances of this case ? The cir-
cumstances of this case are that writ peti-
tions had been filed, and perhaps an order
had been issued by the court sealing those
documents, and, therefore, those documents
could not be available to the Director of
Enforcement for scrutiny ; since the period
of one year for the return was expiring,
therefore, this, ordinance was issued.

I want to know from the hon. Minister
the circumtances under which the order was
issued. Why could Government not anti-
cipate 7 Why could they not make a judge-
ment that the period of one year for the
return of the document was expiring ? They
could casily have brought forward a legis-
Jative measure during the monsoon session,
because, after all, no new development had
taken place, and the High Court had sealed
those documents muck earlier, and as far
as my information goes, Government had
not moved for the wvacation of the stay
order. Government even did not move to
have the scrutiny of the documents. after
breaking open the seal. In the Civil Pro-
cedure Code, there is a provision 1o the
effect that if Government want 10 scru-
tinise a particular document, then they can
apply to the court and the court would
permit the scrutiny, So, it was not at all
a difficult affair. I would also like to know
from the hon. Minister whether he had
actually moved the High Court for the
vacation of the stay order so that they could
take hold of those documcnts and have a
copy thereof. 1 know from my prac-tice in
the High Court that the High Court in writ
matters does not require all these documents
in original ; even certified copies could be
made available for the High Court’s record.
Therefore, it was open to Government to
move the High Court that since they had to
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return those documents to the particular
firm or firms, therefore they should be per-
mitted to supply certified copies of the
document for the use of the court and with-
draw the original, so that they could return
the documents in time. But it appears that
they had not tuken any step, because they
know that they can issue any ordinance.
If they had realised that ordinances should
be issued only under exceptional circums-
tances, then they would have taken those
steps, they would have either moved the
court for the return of the document or they
would have moved the court for taking
the original and supplying the court with
certified copies. Or they would have applicd
for the vacation of the siay order. 1 would
like to know from the hon. Minister whe-
ther any such step had been taken.

Sub-clause (a) under the Explanation to
section 2 of the Act reads :

“the said document could not be
examined fully for the purpose of
determining whether it would be evi-
dence of the contravention of any of
the provisions of this Act or of any
rule, direction or order made there
under.”

I would like to know when this docu-
ment came into their custody, When did
they seize all these documents 7 When
were the writ petitions filed, and when was
the order sealing the document issued by
the court ? I want these dales in order (o
know whether Government had sufficient
time to have a serutiny of the document or
not. When did the High Court issue the
order either withholding the availability of
the document to Government or scaling the
document ? I would like to know this
particular date, because the suspicion arises
from the expression that the document
could not be examined fully. How long
was the document in their possession before
it was actually sealed by the court? In
sub-clause (b) it is said :

““the said document could not be
used for commencing any proceedings
under section 23.”

I would also like to know whether
proceedings under sec, 23 have siarted be-
cause it was open to Goveroment 10 slart
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these proceedings. If actually these proceed-
ings had started or have started, they
could have retained these documents with
them until these proceedings concluded,
because there is andther provision which
says that =ither it has to be returned with-
in one year or if proceedings under sec. 23
have commenced, they can return these
documents till the conclusion of these
proceedings. So have proceedings under
sec, 23 started ? if not, what are the reasons
therefor ? Under (O), if an injunction
order is issued, the period of the year is
excludirg the period of that order.

In the statement it has been said that
before the Directorate could scrutinise these
documents and initiate proceedings against
the firm, a writ petition was filled by several
firms before certain  High Courts and
interim orders restraining the Directorate
from taking action on the documents were
obtained. I have already made my sub-
mission in this behalf and have requested
the hon. Minister 1o throw light as to how
long the documents were actually in their
possession before they were sealed by the
court.

Since this eventuality arises in various
cases under various enactments, would the
hon. Minister consider the desirability of
incorporating a clause in the General Claus-
es Act to the effect that where a period of
one year is prescribed, if there is interven-
tion by the court, it would be presumed that
that period is to be cxcluded in calculating
this one year 7 Just as you have provided
in the Limitation Act that time spent in
pursuing a matter in other courts and time
spent in obtaining certified copies are auto-
matically excluded from the peried of limi-
tation, instead of bringing these amend-
ments from time to time under various
enactments, would he consider putting in
such a clause in the General Clauses Act ?
This can certainly be done. By this you will
be saved of all this trouble of bringing these
amending measures from time to time,
After all, each time they have to ask the
President to promulgate an Ordinance ; now
they are taking two or three hours of this
House's valuable time on this little thing
which can easily be arranged in the manner
as | have suggested.
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With these observations, I would appeal
to the House 10 accept my Resolution dis-
approving of the Ord.nance so that in future
Government become careful and take timely
note of the periods which are likely to ex-
pire instead of utilising the power ol issu-
ing Ordinances, and come to this House
with measures which this sovereign body has
the exclusive power to legislate upon.

THE MINISTER OF FINANCE (SHRI
Y. B. CHAVAN) : I beg to move :

“That the Bill further to amend the
Forcign Exchange Regulation Act,
1947, be teken into cosideration.”

The purpose of the Bill is very simple.
The hon. Member has unnecessarily tried to
make it complex and complicated. The
Bill proposes to amend section 19G.
What is section 19G ? It is a section
which enables the Director of Enforcement
or his officers, when certain documents are
seized, to retain them for further scru-
tiny for not more than a year or the com-
pletion of the proceedings under section 23.

So far, this section has werked very
well, but human ingenuity is such a power-
ful thing that sometimes it makes the
Government and the legislature find out way
50 that we can also overcome these difficul-
ties created by people's ingenuity.

SHRI KUNDU (Balasore) : You mean

the Judges also ?

SHRI Y. B. CHAVAN : | am talking
about ingenuity. 1 am not commenting on
the judgment as such, it is not my job.

What happened is that in a particular
case—I do not want to go into the details
of that case...

SARI S. KUNDU : You must tell us
something about that case also.

SHRI Y. B, CHAVAN : It isa case
about the Birla group. Ceriain raids had
taken place and certain  documents were
seized. I think they were about 7,000 in
number, They bad to be scrutinised to
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take further action in the matter. Some
writ petitions were filed by thc people con-
cerned, two in the Calcutra High Court and
one in the Bombay High Court. The major
issue that was raised in the writ petition was
dismissed, but the stay order was continued,
and the petitions were given time of
nearly two months to make an appeal in
the Supreme Court or before a Full Bench.
Therefore, the difficulty arose that the wvery
purpose of the investigation was being de-
feated. The time was supposed to end by
the 3rd October or so.

Therefor, the main point to be
considered  here is whether we are going
to allow the investigation to go to
waste, and whether we should not find
some other method, so that, while the courts
will have the authority to pass stay
orders, the purpose of the investigation will
not, at the sametime, be defeated. There-
fore, what we propose here is to give a clear
one year for the scrutiny. The period dur-
ing which the documents are sealed or action
is stayed, will be excluded so that a period
of one complete vyear is available for the
officers of the Director of Enforcement to
scrutinise them. This is such a simple
thing.

Shri Goyal asks why Government could
not come before the House earlier, We were
expecting that when the writ petitions were
heard and rejected on merits, the siay order
would also be vacated, but unfortunately it
was not done, and the party has also been
given further time to go in appeal. So,
there was no a'ternative but to go in for an
ordinance. He says the Ordinance should
be over-ruled. That is exactly what we are
doing when we pass this Act. The Ordi-
nance will cease to exist. 1 am requesting
the House to accept this proposal so that
the Ordinance now becomes an Act,

1 have nothing more to say. Do we
want to allow this sort of tactics to be
adopted by people so that they can put
obstruction in the process of investigation ?
This hon. House has always urged that in
such matlers investigations should be effec-
tive and prompt., This is exactly what we
propose to achieve by this amendment. I
do not think that | need more arguments (o
convince the House about it.
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MR. CHAIRMAN : Now, both the

Statutory Resolution and the motion regard-
ing the Bill are before the House.

The time allotted for this Bill is two
hours. I request hon. Members to be brief.
Is Mr. Jha moving his amendment ?

SHRI SHIVA CHANDRA JHA (Madhu-
bani) : I move :

“That the Bill be circulated for the
purpose of eliciting opinion there on
by the 30 January, 1971. ™ (1)

SHRI KAMALNAYAN BAJAJ (War-
dha) : Mr. Chairman, the Finance Minister
has just now said that human ingenuity is
great ; that is correct, But human failures
are equally great and that is also irue.
If there is some loophole or defect in the law,
that has to be reciified. For that purpose we
are all with him. But our objection is only
to this. The documenis which were seized
were seized sometime last year in October.
Therc was one year time for them, That
does not mean that every case has to be pro-
ved or all actions should be taken or punish-
ments should be given in the last month.
When the wiit petition was filed, there must
have been sufficient time before the Govern-
ment to judge and anticipate things, and 10
foresce what be the result. Whatever it is
if there has been some omission in the law,
and if you want to rectify if, that should be
rectified for the future and not retrospecti-
vely. Supposing somebody had committed
a crime and the punishment for that crime
was six months imprisonment and the trial
goes on, During the course of his trial if
you think that the punishment should be
more you can decide that for a similar crime
the punishment may be greater thereafter
in further. But you cannot punish that per-
son more than what it was provided at
that time.

Here, because of the intervention of
the court the scrutiny could not be made.
There have been certain lapses, as my hon,
friend Shri Goval pointed out. Have the
Government gone and asked the Court for
permission to scrutinise the documents 7 The
answer has not been given. Under section
23 there is an alternative way; it has been
explained and 1 do not want to take the
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time of the House. The answer to that
also has to come. When the last session
was continued up to the 4th September, the
Government should have known that the
court proceedings would not be over by
Ociober and they could have come with
legislation before parliament. But they were
indifferent ; they had no time for this as
there their time was taken in their parly
manouvres. We see the way the Govern-
ment functions by what happened today to
the Sheduled Castes Bill. The amendments
of the Government themselves ran into hun-
dreds. If they could not come to any de-
finite decision, why bring the Bill. The
Joint Select Commiittec had already approved
it. 1f they wanled to make a few vital
changes one could have understood. But
they did not do so. They have adjourned
the discussion, Similarly, here also, if
the Government had applied their mind and
anticipated things, they nced not hive
approached the President. The Presipent's
is an exalted office, That office should

be used only to a wvery liitle extent,
to the minimum possible extent, and
our record should be 1hat we have

not ruled the country with the promulgation
of ordinances. Even for a day, if it is found
unnecessary, it should not be done. With
all due respe:zt to the office of the President,
I am suppor.ing the motion of Shri Goyal
for the simple reason that there has been
undue indifference on the part of the
Government, Again, as has been suggested,
there is only one party which has been
involved, and bzscause of oae party, if you
are not able to do something, you are going
to change the law ! Of course, there is an
omission which should be set right for the
future: If it is done for the future, we
have no objection whatsoever to it. But
we should like to know from the Finance
Minister if it is proper to promuluate a law
like this —they have done it in the past
also—and il they are going to do like this,
does it not show that because of one person,
however big or however small, you are
changing the law and making it applicable
reirospectively 7 If it is for the fulure, it
is nothung, But if you make itapplicable
reirospectively, does it not show some
vindictiveness in the whole affair 7 A big
House like this—the Parliament—which is
the main law-making body in the country,
should not be reduced to such a farce where
we can or change the laws only because one
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party or one individual is concerned about
it. Oa this ground, we support the motion
of Shri Goyal and we think that the Fi-
nance Minister will give proper explanation
for giving retrospeciive effect to the law
that is being made now.

SHHI N. K.P. SALVE (Betul) ; Mr.
Chairman, Sir, 1 support this amending
Bill. I submit that it is wholly erroneous,
it is not right, to determine whether there
is necessary or otherwise for this amend-
ment with reference to a particular writ
matter or a pariicular case or with refe-
rence to the predicament of the Government
in one particular matter pending before the
court. I think that was purely mentioned
as one instance where hardship was caused
to the Government or the Enforcement
Directorate on account of the law that then
existed. Thez matter will have to be deter-
mined and the amendment will have to be
collated in juxiaposition with the entire
Foreign Exchange Regulation Act, and then
determinsd whether or not this amendment
helps to achieve the very purpose and the
objective so wery ably explained by the
Finance Minister in the matter. Afier all,
there was some lalk of human ingenuity —
one is sure that human ingenuity is not so
great that it can foresee everylhing every-
time is advance.
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I was submitting that it is not fair to
determine the merits of this amendment
with reference to one particular case. The
rationale will have to be judgad, as I said,
in the context of the larger objective,

Then, I am surprised at the contention
raised by the hon. Shri Bajaj, that there
should be no resirospective operation of
this measure, for, it may have the odour
of vindictiveness. [ am surprised, because
he i a wvery fairminded Member. Why
should there not be retrospectivity ? Afler
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all, il there is a particular document to
which the Enforcement Director has not
been allowed access for a period of one
year, because, during that period, the court’s
injunction or court orders stultified him
from getting the access, the position must
be rectified. He should be given access.
but what is of importance is 1o determine
whether or not there has been an infraction
of law, and every possible help must be
given by this House to the Enforcement
Director to detect the infraction of law
under the Foreign Exchange Regulation Azt

SHRI KAMALNAYAN BAJAJ: If
they have failed to approach the court for
scrutinising the document, they have no
right to come and ask the privilige of this
House like that. If they have not failed,
your contention is right.

SHRI N, K. P. SALVE : The Finance
Minister is capable of taking care of that

point. Iam on a larger issue, viz., the
retrospectivity of  this  legislation. Mr.
Bajaj has accepted in principle that a

court’s order must not be used as a handle
by anyone, howsosver ingenuous he may be,
to stifle the enquiry of an officer of the
Eaforcement Direciorate from detecting the
infractions and commercial offences. 1t
must be a retrospective law and 1 do not
think there would be any vindictiveness
whatsoever.

The scope of the Bill has been very
ably explained by the Finance Minister.
It seeks to amend section 19G. The main
feature has been explained in the Statement
of Object the Reasons, viz., one year's
duration is generally adequate for the En-
forcement Directorale to determine whether
a particular document is necessary o
determine the guilt or infraction of any of
the provisions and for proceedings under
section 23.  But in exceptional cases, where
because of some court order the Enforce-
ment Directorate cannot get at it, the one
vear period must start afler the court injunc-
tion is vacated, There is a similar law in
income-tax. There are limitations on taking
penalty procecdings. But the income-iax
depariment sometimes issues notices indis-
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criminately and writs are filed. The matter
is stayed by the court. MNow penalty pro-
ceedings have to be completed in two years.
But the law provides that in proceedings
stayed as a result af court injunctions, that
period has to be excluded in determining
the limitation. In fact, I welcome the
sugeestion made by Mr. Goyal why not
have a clause in the Genzral Clause Act
itself ? That may take care of this situa-
tion.

I would like to take this opportunity to
make a few observations on the working of
the Foriegn Enchange Regulations Act. It is
a very important Act to ensure that the in-
valuable foreign exchange, very much needed
by our country, is properly accounted by all
those who earn it abroad to the Govern-
ment, s0 that Government may be able to
divert it accordinz to its own plan and
priorities. Considering the continuous
infractions of this law, one would feel that
these who are responsible for accounting
under the Forcign Exchange Regulations Act
observe this Act more in its breach than
adherence. There is a growing tendency
towards increased commercial offences.
We seem to feel that the only way we can
curb it is to make our laws more and more
stringent. However, human ingenuity works
both ways. You want to make it more
strict to make swre that i1hose who are
contumacious and recalcitrant are punished
heavily., Very hcavy fines are postulated
and there is imprisonment also. But human
ingenuity works the other way also. The
more you make it stringent, there is the
human tendency to be more ingenuous in
devising means (o avoid or evade it. Infrac-
tion becomes more skillful. Therefore, my
submission is that a more pragmalic view
may be taken. After all, this Act has a
very basic purpose to serve in economy.
But considering the way it is being adminis-
tered, the infraction of this law 1s ravaging
and devastating our economy.

This has a nexus with one activity in
the country which is the most pernicious
activily for our economy, namely, sSmugg-
ling. Smuggling of gold is entirely the out-
come of what we seck to do to our foreign
exchange by regulating it ; in other words,
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since foreign exchange has come to acquire
a certain preciousness and rarity in the
hands of those who earn it,
amass it in all possible ways.

There is a very well organised gang in
Dubai blessed by the Sheikh there himself.
Banks financc the bringing of gold from
Dubai to India. From there go!d is smu-
geled into India and that gold is so!d at a
fabulous price. I do not know but I was
told that smuggled gold is sold at 183 for
10 grammes whereas its price abroad is
32 an aunce. It is fantastic profit. Still,
whether we like it or not, among Indian
there is a weakness for gold. When we
purchase gold at such a fanastic price, what
happens 7 Every sort of device is fallen
back upon to amass forcign exchange in
India and to smuggle it outside. Smuggle
gold in India and smuggle foreign exchange
outside India in violation of the Foreign
Exchange Regulation Act.

This has a very intima:c bearing on the
value of the rupee itself. Even those who
are poing to abroad purchase foreign ex-
change at Rs. 13 a dollar and a pound is
purchased at Rs. 31, If we really want to
achicve the objective of the Foreign Ex-
change Regulation Act, I would make two
suggestions. 1 would not have made these
suggestions were I not sure that the Fi-
nance Minister is a person who is cupable
of dynamic thinking and of having a new
look over the whole matter...(fnterruptions)
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MR. CHAIRMAN : My difficulty is
that you are yielding every time there is
an interruption,

SHRIN. K, P. SALVE : Shri Madhu
Limaye is a very able man and | am enable
to resist vielding to him whenever he wants
to interrupt. But his difficulty is that on
every matter he superimposes his political
philosophy and that is how he ruins it.

I want to make two suggestions to the
Finance Minister. Firstly, he should con-
sider liberal import of gold by the Reserve
Bank and making it available in restricted
quantities at reasonable price so that
smuggling itsell becomes unrcmunerative
and unrewarded. Thereby it would tremen-
dously help restore the parchasing power
of the rupee. Secondly, either you do not
allow people to go abroad or, if you do let
them go abroad, for God's sake give them
sufficient foreign exchange.

SHRI R. K. AMIN (Dhanduka) : Mr.
Chairman, I am not convinced by the intro-
ductory speech of our Finance Minister nor
am 1 convinced by his supporier, Shri
Salve's speech. On the countrary, I find
his supporter, Shri Salve from the Treasury
Benches, to be going against the Finance
Minister himself. He suggests that the
entire smuggling should bz stopped and an
Act should be passed in order 10 stop smug-
gling.

SHRI GEORGE FERNANDES (Bom-
bay Souih) : The Board of Central Excise
and Revenue must be scrapped.

SHRI R. K. AMIN : But here we are
having an amendment of only three or four
lines, He does not bring forward a com-
prehensive Bill 1o plug the hoies in the Act
for removing smuggling. Such a dynamic
man or a dynamic Finance Minister brings
forward only an amendment of three or four
lines by way of an explanation. That is
why he is not supporting him ; on the con-
trary, he is going against him.

The second thing which my hon. friend,
Shri Salve, suggests is to import gold and
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sell it at a reaonable price as was done
during the war time by the Britishers. But
the very purpose of having control over
gold, which is an unproductive investment,
will be defeated. The purpose for which
we are having this Act is to stop the im-
port of gold, and now Mr, Salve is asking
him to import gold and defect his own
purpose. How can the Finance Minister
accept his suggestion ?

But in this case my own difficulty is
that by applying the touchstone of reason-
ableness or commonsense, one would cer-
tainly ask the Government that for an
exceptional case for which you have some
difficulty, are you going to issue an Ordi-
pance which is to be done when there are
grave difficulties ?  Secondly, having issued
an Ordinance, are you going to bring the
Bill for such a small thing about which for
23 years you did not find any difficulty
whatsoever 7 The Act has been in opera-
tion from 1947. You must convince us that
for all these 23 years, this difficulty was not
visualised. But I am sure that you must be
having a number of cases in which you must
have seized the foreign exchange documents
and other things, Did'mt you find any such
case so far where the obstruction from the
coult was coming in the way ? If you had
found such a difficulty, what prevented you
from coming 10 the House in time ?

The Finance Minister has not convinced
us that by the 5th September, when the
House was adjourned sine die, it was not
possible for him to visualise it and to bring
the amendment at that time so that he need
not have resoried to the issue of an Ordi-
nance 7 From what he says, we are not
convinced that on st or 2nd of Szptember,
it was not possible to visualise that this
would happen. He must convince us that
by 5th September he was nol in a posilion
to visualise this and that something happen-
ed between 5th and 20ih September that
made him to go in for the Ordinancc,

Another thing that you must convince
is : Was it not possible to ask the court to
show the documents which were sealed by
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the court 7 Was it pot possible for the

Government to ask for their examination ?

Then, he has not convinced that during
the time the Government had documents
with them, it was not possible for the
Government to examine them thoroughly
and bring whatever case they would like to
bring against the individual,

Further, I ask : Is this an exceptional
case which is so important as to impel you
to go in for the Ordinance and bring an
amendment with retrospective effect ?

Do you convince us that by having this
Ordinance you were able to find out a parti-
cular guilt which you would not have been
able to find out had there been no Ordi-
nance like this 7 By issuing this Ordinance
and by keeping the documenis longer, you
were in a position to find out certain guilts
which would not have been possible for you
to find out from the seized ducuments with-
out resorting to an Ordinance 7 Will you
be able to convince us about that ?

What benefits have you got in a parti-
cular case for which you issued this Ordi-
pnance ? Have you been able to prove
certain things in a particular case of a parti-
cular individual, in so far as foreign ex-
change forgery is concerned which you could
not have proved duriug the time the docu-
ments were with the Government 7 You
must convinee us about the benefits you
have got by this. Otherwise, what is the
us¢ of posing a question : Do you want a
stricter and more severe application of a
particular law ? When a law of any type
is adopted, it is presumed that we want an
application of it, We stand for rule of
law, But we do not want that only one or
two cases like this should impel you to give
more and more powers 10 the Enforcement
Department, even to retain a ducument
longer than one ycar and tamper with it.
That will jeopardise the freedom of the
individual in this country. We will not
stand for it. Is not one year a reasonable
period 7 Was it not possible to go 1o the
court for examining the document 7 Was
it not possible for you to find out during
the period you had the documents 7 You
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convince us about all that. You tell us also
about the benefits you have accrued from a
particular case which without this ordinance
you could not have got.

On the face of it, by our own common-
sense, il is not possible to accept the rea-
sonableness of this Ordinance or the reason-
ableness of the explanation given by way of
this amenament. That is why, in spite of
the support given by his own party Mem-
bers to it, | am pot convinced about its
reasonableness and 1 support my hon,
friend, Shri Shri Chand Goyal in disappro-
ving the Ordinance as well as the Bill,

SHRI §. M. BANERIJEE (Kanpur) :
Mr. Chairman, Sir, 1 have gone through the
provisions of the Bill and Section 19G of
the Foreign Exchange Regulation Act, 1947
which is going to be amended. If you read
Scction 19G, it says :

“Where in pursuance of an order
under sub-section (2) of section 19 or
of the provisions of section 19A, 19C
or 19D, or of a requisition or sum-
mons under section 19E or 19F, any
document is furnished or seized and
the Direction of Enforcement or any
other offjcer of Enforcement has rea-
son to beiieve that the said document
would be evidence of the contraven-
tion of any of the provisions of this
Act or of any rule, direction or order
made thereunder, and that it would
be necessary to retain the document
in his custody, he may so retain the
said docuvment for a period not ex-
ceeding one year...”

My hon. friends, Shri Amin and Shri
Goyal have pleaded that they oppose this
ordinance. We are generally opposed to
ordinances when this House is supreme and
sovereign and it can enact any law. But,
Sir, in this particular case, I would request
the hon, Members to kindly consider certain
cases,

For instance, | would say the famous
case of Associated British Machinery Manu-
facturers of Calcutta. This particular com-
pany was cheating and huge documents
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were recovered from their Calcutta office
and then what happened ?...(Inferruptions)
They were supplying all kinds of machinery
to the Ordnance Factories. They are one
of the biggest suppliers to Ordnance Fac-
tories in the matter of machinery, both
automatic and semi-automatic. Now, what
happened ? Huge documents, two truck-
loads of documents were seized and they
were kept in the Calcutta office and natu-
rally they had to be sent 10 Delhi for further
investigation. What happened ?  They
wanted certain documents back. Their re-
presentatives were asked to come to the
Calcutta office and take photostat copies or
copies of those documents which were
needed, in consultation with them. In one
year period it is not possible to scrutinise
s0 many documents when these companies
keep two or three sets of ledgers and four
or five account books. Naturally their
accounting procedure is such that all of
them try to have so many books and it is
very difficult. I must congratulate and
thank those officers. They are only a hand-
ful, their number should be increased, who
daringly seized the documents whether in
the ABMDM or that famous case of Hind
Motors. In Hind Motors it was done with
the help of the local police officers because
the siaff was so lazv. A truck load of
documents was seized. Natwrallay, one
year may look more. But, to do justice to
that particular firm and justice to the cause
it is but mnecessary that the documents
should be kept. Oiherwise, somebody goes
and files a suwit in a court of law, almost a
writ, Maturally, without disposal of that
writ, they cannot touch the doeuments at all.
This was done in the case of one indusiry
headed by Sahu Jain. So, what I feel is
that this amendmedt will help. If we are
really sincere and earnest in stopping ths
foreign exchange racket which is going on
unabated and unchecked, this is necessary
and I would request the hon, Minister to
kindly see that the staff is increased. The
young Enforcement Officers, the Asstt. En-
forcement Officers and even the Directors,
and Asst, Directors—they are handful in
number...

SHRI R. K. AMIN :
unemployment problem.

You will solve

SHRI S. M. BANERJEE : I am not
talking of unemploment. 1 know the reality,
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1 know certain cases, [ know what hap-
pened, where certain important documents
were seized at the airport long ago, that
gentleman swallowed the entire document,
He made it like this and swallowed it. You
know, Sir, Mr. A.M. Chatierjee who is re-
tired now, got him and that famous case
is there.

I would request this hon. House to kind-
ly apply its mind really. Because an Ordi-
nance has been brought, it should not be
condemnd. . . (/nterruptions) Power is there
no doubt. But the question is: if they are
forced to retain these documents for one year
only, no big company c¢an be raided, I can
assure you, with my little experience in
Government jobs, | know even taking of
copies of files and even taking copies of
important documents takes month and
months together. While extending my sup-
port to this Bill, I would request the hon.
Minister to throw light on two points [
want to know what are those particular ca-
ses, [ want to know what are these coses
which are pending, which necessitate this
particular Ordinance. 1 want to know how
many cases are pending today,

It is my submission that we should give
more powers to these officers. The difficulty
that we find is this. There are so many sin-
cere and honest officers like for instance Mr.
Srivastava. Director of Intelligance who was
catching big shorts like Bird and Company or
any other Company which were flving away
with foreign exchange, and he was putting
his hand on the various nefarious and nasty
activities of these business houses. But what
happened ? He was transferred. From Cal-
cutta he was transferrd to Bombay; from
Bombay he was brought here; and from here
he has suddenly been tranferred to some
other place, on whose recommendation, I do
nol know. So, this is position, Sir. Insicad
of giving him some award, he has been
transferred. He was daring enough 1o put
his hand into the pockets of those big sharks.
So, what I want to say is that these officers
should be given more powers, and they
should be suitably rewarded.

Also, the staff position should be review-
ed once for all. Staff should be increased
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if the aim is torun the department cffec-
tively. They should be properly rewarded and
rromoted. Otherwise, what is happening
today is this. These few officers are not
able to deal with the foreign exchange racket
which is increasing. Their power and their
numbers should be increased.

Also, 1 would like to know about one
point from the hon, Minister. 1 want to
know whether it is a fact that in 1969 the
cases of foreign exchange violations were
much more than in 1967 and 1968, 1If so,
what is the reason?

With these words, I support the Bill
and I would request the hon, Minister to
throw some light on the various points 1
have raised.

oY ®ar @ g (faedt may)
awafa o, 2t 39 fadas & wg 3 &
I8 & §Aga Frar g 1 wizda &5
fatta gt gxar § & 98 & afz A ag
qiag g aFAr g1 @ FrE &Y T Y
g&s g gFar @ | AfFa S g § o
fam & 37 &1 & quiAg g@gA AT
WA g | AU gATs A & sral aT
groFaraz fisag w1 uEwsEw A
wafieT faadt i & gk 3w #ag
@) & fF a3 gar 3w £ A a3
IFFT UF waser AT E1 W@ 2
#g F1 wz=ad A fF ooF @
FUa & 0T § ¥ &7 150 FOF
aF 1 wfign gmy @ F @ &)
...(mmFa|) . ag §@R 7 W1 (%
At A g quEemm ¢ fF s
| A Ag F 2 TH O sma @
2T 1 &Y Wi gad @€ wrAr § ug A+
T &1 1@ & T FEIT K F A
Afedga =1 & T oE FENEfaa
faz == wfze @ Al 39 & fog s+
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a1 Afge a1 fF 39 A 0w =S @y
&Tard | UF @igfefmw =@ w3
Fifge fw ag =ifms 741 Y &, «rem
guist s AT FUr ¢ ? A1 93 FF -
WH g 32 59 F 3 2 qa0F fAawmd
§, 39 ¥ wIT 397 YU §, FY T A
THEl ST §FAT 8, T 9T q191  *F w2t
it afgr t wgdgmd & A
T AIFFH I F 17 A AIFT A @A
A% 5q TR &Y €2 AgN F | AW FAT
gzt fmag wwrele fas § sl &
agRA g sE T A I AawmT A W H
afawifeai &1 atv samr afgwz 33
=ifzd | et 3gr ¢ 7 | w1 ar gAdA
w1139 A fHfass pyiaqde asx
2 wifgr | #3 %€ g3 g9 97 fogd
A A fFe &1 a¥ 9§ T FTR
T ¥ oxg dy § afe feet a4 faa)
ait® ¥ ag gz W13 § a1 9vey aga guian
FlIgE AL A A TF A
F g

# 9z win e fF qwEHT @ A
ng mzfefms et +3 f5 frg a0% &
T &1 OF0 AT TFAT F | &g @ &1 T
Fi= #1 F17 fF F31 a@e gaafan g
2, o7 feq qitsl A eafemmgar 0 &
TF IFITO W F Ffed qA S F Ay
@A Agar § | 14§ § HY 3T A
forar st & 1A & ot 9gA AT A, T
wHafeT FIT 3T 968 77, q FAFA A
&9 # qifawa @1 1@ 7 AT 999 |1
AT FAZIT S FATAGT T IF
a77 =t W Hgas feaad A w1 I
fael—ag 2 g I9 F afia TIar @M
IgiA A% 93 37 #1 9FF fagr 1 adrar
gz gl & 97 ¥ |1t FagUa @ ds
qih sfrsar, feedt & W@ @ 0 @w
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fafaedt & =a 9 233t qar, 97 9 @Y
# af @ g fafaedt ¥ fadasy 3
3T F @1 FOT ¥ 51 A ¥ Taay |
T F 9 } 41T 97 @ AqEg Wy, G
3T F 1966 § AT ¥ @ WA
g wT fodr | dar q@¥ frar aan, s
FIW A1, IT T HGAD @i @ gh-
WH AWR F g #§ wwmy @y

g

amafy wgiz, oF st 9§ ghaaw
St AT F |197 @A SZAT E, 99 &
T ST F A GHAIF EX, (Heirioom)
Tl stz wargva ¥, § a3 fan qg
YT g7 %1 fazal &) g wifzdi a1 &=
faar war 1 adlar ag gan fF faT sarg-
1T F1 Fraq 99 g99 3 Qs wmi w8
) | A1 IT T AAT 8 F7 Wy A
g1 doAar g fF aew omad T
W 2, 35T # g d ogAT WA E
ff 50 G B9 ga1 | w4 3T FAZTT
=1 gear3ez Fegr 1ar 91, @1 39 1 9199
Fai fear war, 379 F f@=1w Fr4ag 41
adt #1 7§ 7 9 4 §7 33 wwaz wifus
FalxgaaArguadf 37 & @g & @
daEdigaq &1 91 AF Faar 3, g
mga g % fegram § o wwo no
T SAa ¥ g1 4% A= AT Y, 5T F
A9 f—dlEFT MIA WIT FAA WK
FH-2 BT A1F o UHo UGo, g
qAIT UFGT § I 9T AT F1 @ Al
¥ITAqEId ® ¥ T4, W ag X
FUET 897 F1 FIXT 0IqSAT &1 THfw
eIl

awdfs 1, aiw 3y 2w q Gdee
S AT SIA F7 I 41 ZT WY FUAT TgH
g | Aa@ URYL 9gA HleE FWA AN
qiFE " go qfo ¥ UHe UFe Uo ¥, HfFd
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AT ag AL FMA A A T § 1 8 qAE
¥ T #ig wafisn &1 g FAr ar
FTH 8 IA07 1§ e-wfaga arag g s
&Y F@ Y ¥ T4 WIAS F1 GeH I H
|iaT g1 mar §...

wwafa w@l2q : g faw qrAgl @19
@ g fas qr afew

off gar o g : famw o @ Aw
wwr g | wfen wa & gy el &, @
qaifgsil &, =0 aF &1 awsr fwa
fF 59 AIAY &1 ZU-AT FI a7 | § 7T
Arg sz F A d A oM
grgar T8 Mz

gwmafa &1, it g7 & ymardd A
gz § fF Az & us  fedy fafreee
**x* 600 dfz a2l F ANS FT F
T o ...

gaafy agizg : agt 97 faaq <@
nar g fw s g frdt Fak & graw
¥ neftimT warAr gy FAr ;g eNET
1 fea 7T 37 @0, gov g qudEA
9, aa fim & gL angm,,

SHRI JYOTIRMOY BASU : It is there
in the papers, and it has been widely
publicised.

awrfa wgEm : fewE 9T & A10 g
afag 1 a7 foar =g

SHRI SONAVANE (Pandharpur) : The
report in the newspapers may be contra-
dicted. But what the hon. Member says
here cannot be contradicted, because the
person concerned is not here to defend
himself.
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ot §3T &1 g § arg A8 ¥ g
Agiuse ¥ uF fafres A0 Fo ¥ AR
UF &% F1 600 qfz ¥ w9 PRI
e, 97 froAar @ & ad far o
T Zo Fo gfam F fimear # faar six
2R gif FAlaA F grzydisia ¥ I ¥
gemru gat | wax fafawz %39 a3,
UHo U0 o Fa% 9T, 9] #a® 9T TH
ad%F & wafign ¥ agrgar &0, a7 a1 &
arwar g 5 9 @@ wafed @t
TFgA ¥ F1E FraFr A v

w feg & w41 wgiza & sgm s
Agg Mg F @S § @) qfsdaw
geTwiala g1 w3l &, 39 #7 safdany =7
3@ #q g & Fs gy fafaedt 3
FIMT TEIFHz Tz aiE ®1 A f27
§ 3z Tg aF 33 wifvad ga Fia
FI TET 48 8, 7 @) 412, T WE)-
i feq &, aaifs €EmE % 3] 0§ A
TwEl I &1 gedgwA gar g, 498
qiga g wam | fe WA wgaw
saffaqng €7 sfA & L 1@ wma 91
@ A fRT a7 & =3 |t d=dfig
st ifge fw fra adidF T qar7 A
qT &1 gler 191 &, 9T & T ARV
#0f oy 74, g & I IIT F3
A, 3T F fam% ot g® # &1 @
M1 AT, 7g Wt THr FTY &1 OF I
4t )

# argar g 5 awwe oF Fedigfaa
faa @7, =5 a1 MEflfEE @d F7 Mg
oF sl dsrar oA wifgo S =A@
AYg & A4 gUA FAN @1 W, 4§ aF
geeiafoten, a8 ag =, fafieey,

*** Not recorded.
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feet oY W@ & & &, 9 39 avg B
nEae) F7¥ &, g7 A7 WHS I e2d)
¢ & a7 g5 9T faq @d 1 g ¥ sanar
¥ sarzr s 3AY =ifgy | F IS @z
w ged §Wr g f& W1 aw F ggf
AT w1 &, G Y 58 =T wOA F
enfimn 1 qrAIT qFr 1A, I9 & faAg
Faqawad #1 aarf @ agw 7,
faziy Smrzrdt &, wwgt ¥ @g 3z
wra fFar | #4ifs &€ @t g anwd
21T 8, 1A 9 F WAy H, TA4 AgAAT
& g0 # ot §3 U7 awAT § A7 FUS
wrwi w1 % s o A faar e
T F1 9a1g 77 975 FT HAA F
ad § Aag g 5 fafreT agea
37 5t fard &7, ¢y § 9 s f
WY €9 g1 F F9 L7 GIFL IA &0
qIRAT F4I 1

SHRI JYOTIRMOY BASU (Diamond
Harhour): My party will support any real
measure 10 stop the drainage of the countrys’
wealth, the Foreign Exchange Regulation
Act could ecasily be called a law of loopholes.
It has been deliberately kept that way.

We have not the least dobut that this
Government has no intention of stopping
the looting by foreign monopolists. that
if why it has deliberately kept this Act as
a law of loopholes, because this Gevern-
ment is supporied by foreign monopnlists and
also their Indian counterparis. So they can
not possibly be expecied to upset or put
hindrance in their ficld of plunder.

We have been suffering from a basic cvil
from the time the Britishers came. This is
the under-sale of our products and over-buy
of theirs. In both cases, you had no say.
You sold your commadity at their price and
you—bought their commodity again, at theit
price. S0 the-pluender was there boih ways.

Take, for example, one item, export of
iron ore, It is being done at a cost struc-
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ture where there is no real value of the pre-
cious metal included. In one case, in
paradeep, even the cost of exploitation
and transportation is not fully covered.
You are losing at the rate of Rs. 15 per
f.o.b. paradeep but are trying to shield
it from the people of the country. The
same thing is happening with tea and
jute.

From Goa iron ore is exported. You
do a little manipulation with Llyods World
Regisier of ships and mark a 15000 tonnes
as a 12,000 tonner, You load 15,000 tonn-
es of iron ore and send it to Japan invaic-
ed for 12,000 tonnes and have the valu of
3,000 tonnes in Japan uutouched by income-
tax, untouched by foreign exchange regula-
tions.

SHRI N. K. P. SALVE :
that way, it is very crude.

It is not done

SHRIJYOTIRMOY BASU : Another
way is that if the metallic content of the
iron ore is 75 per cent, you show it as 62
or 60 per cent. If the landed value of a
particular ore in a European Porl for a
metallic content of 80 per cent is Rs. 400
vou show it as having a content of 40 per
cent and invoice it at Rs, 120 and retain Rs,
280 in a foreign country untouched by Mr.
Chavan, his Ditectorate and Mrs. Gandhi
because they are greatly in love with those
people who are doing it.

I would cite one example. 1 am quoting
from the prospectus issued by the Imperial
Tobacco Company. That is how I would
like to call them because they are nowhere
Indian.  Lf you look at page 9 when you
go back 10 office and send for a copy, you
will find how you are allowing us to be
plundered. Goodwill and trade marks*
something which does not exist, is valued
at Rs. 49034487, Qi does not involve
importation of machinery or anything else,
it is some thing which your country genera-,
ted. You prefer to have “King of Kings"
as a smoker, and there is goodwill genera-
ted. You not only pay 10 times the cost
of production or what the tobacco grower
gels, you give another unséen amount,
Profit at the rate of seven to twelve per
cent, seen, unseen, backdoor, front door,
all these you are allowing them to repat-
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riate every year on an item which does not
exist to the extent of Rs. 15 lakhs in foreign
exchange because politically for your own
existence you dare not touch them. There-
fore, you must allow them to plunder us
bere.

I was talking the other day with one
of your brillant Secreteries, Mr. K. B.

SHRI PILOO MODY (Godhra) : Please
do not mention names.

SHRI JYOTIRMOY BASU : Iam go-
ing to say nothing against him.

SHRI PILOO MODY : [ am telling
you that you should not do it. 1am ob-

jecting. Point of order. Better withdraw.
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taking not less than Rs. 400 crores. a year
in foriegn exchange and you are lossing
income-fax also to that extent. Today be-
cause we have a blind love for the foreigners
and foreign manufacturers, we are paying 42
per cent of our export earnings as interest
and service charges on foreign loans., Quot-
ing world Bank officials, I can tell you that
within 15 years it will become 100 per cent
and you will have no foreign exchange
earnings lelt with you unless you borrow
again from them. In Rajya Sabha
yesterday, there have been speeches. There
have been 38 companies penalised and
175 suspected cases amounting to more
than Rs. 30 lakhs ; all soft pedalling
and gross underestimate. From the list
which I collected from the Lijbrary this
morning | could see to very well-known set

SHRI JYOTIRMOY BASU: We are
talking about the importation of rubber,
Mr. Vasudevan Nair, a very dear friend of
mine, said, **Oh, the State Trading Corpo-
ration is handling it, you do not have to

worry about over-invoicing.” But an item
which cost Rs. 20 is shown as Rs. 50 or
Rs. 100 by over-— invoicing. This is how

it is done.  Dunlops are the ultimate con-
sumers of rubber in this country. They
have a Subsidiary firm with its office in
“‘Plantation House™. Menzing Lane, Lon-
don. They are running a rubber plantation.
Dunlops say they want Latex variety X-I
which costs internationally Rs. 100 landed
Calcutta. Their subsidiary will agree and
the STC; a beast of burden, comes in bet-
ween. Actually, the subsidiary firm will
send Latex X-3, the international wvalue of
which is Rs, 70, and mark it X-1 and take
Rs. 100 for it. This is how over-invoicing
done. It is done through value, through
quality, through quantity and in a hundred
and one other ways. You know all these
things, but you keep your eyes shut because
it goes against your interest.

The Administrative Reforms Commis-
sion has very mildly put it that the drai-
nage due to over-invoicing and under-
invoicing is to the tune of Rs. 200 croces.
1 have been closely associated with inter-
national firms and 1 know the stories of
both sides of the river. I can say safely that
your under-invoicing and over-invoicing is

of people. One is Jardin Henderson Ltd.
I was once associzted with them and they
pushed me to this faith and belief that
unless the foreign hand of exploitation is
stopped in this country, we shall never sur-
vive, not to speak of prosper. The other
is Thomas Duffer and Company. [ should
tell Mr. Chavan that they are very good
friend of yours. Sir John Brown told me
Mr. Jyotirmoy Basu, what can you do ?
I am a great friend of Finance Minister so
and so ; I shall write to him ; if you want
a job as a commercial attachee in an
embassy, I can arrange it but do not iry
to harm us, That iswhat he said. You
must read the artical I wrote in Blifz in
1960-61......(Interruptions.) This is Jardin
Henderson and Company have been sworn
smugglers and they are agenis of
the Indo-China Steamship Company.
If you read a very world renown book tit-
led, Foreign Mud, written by an English-
man You will koow this. The indulge in
opium smuggling. Their ships smuggle
gold, silk and silver. Since 1950 their
ships had been caught times without number
carrying on gold and smuggled goods and
so many other things. They had been been
penalised 101 times. At the Jast stage
they get out ; come to Delhi where they
maintain a high-powered contact office and
you capnot touch them. 1 should like
to kmow from Mr. Chavan either here or
afterwards in a letter ; what are they going
to do against this really sworn smugglers
and evaders of the laws of the soil 7 Mr.
Girdharilal Mehia is a dircclor of Jardin
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Henderson Ltd. and also a director of the
Thomas Duff—Company,

SHRI KAMALNAYAN BAJAT: Ona
point of order, can he mention the name of
a person like this ?

SHRI JYOTIRMOY BASU: I have
every right to do so. I shall show past
precedents from our records.

MR. CHAIRMAN : There is a conven-
tion that if you want to bring a charge
against somebody you must write to the
Speaker ; or you can quole from some
documents,

SHRI TENNETI VISWANATHAM (Vis-
sakhapatnam) : If this rule is pushed to
its logical extreme what  will happen
is that we cannot name anybody except
523 Members of the Lok Sabha. We shall
be stlfifying ourselves if we do so. Really
the rule means that where there is a
Minister to defend, do not use the name
of the officer.  If something goes on in the
market and if there are smugglers and if
you say that we cannot mention their name,
what js the point in it ?

MR. CHAIRMAM : He can name them
after writing to the Speaker in advance
and getting his permission,

SHRI JYOTIRMOY BASU : Now,
anather group of people. Goenka's of
Calcutta, R. P. Goenke and all that. They

purchased Balmer Lawrie and Duncans.
They had to struggle with Mr. Wahi of the
UPCC and to fight for securing foreign ex-
change in London. How much and how
quickly they could do it, they competed with
each other. Government must enquire and
tell this House how these persons have
acquired control of foreign business houses
on payment of their dues in foreign ex-

change ?

About the Hindustan Motors, the Birlas,
we have heard about them. Cases about
foreign exchange transactions are going on.
They can hire very big lawyers and hood-
wink the laws which are<full of loopholes.
You cannot touch them because they are
your masters and patrons,  You will only
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go in for some petty legislation to hoodwink
the people of the country,

Then, about shipments to banned areas
at a fantastic premium. This Jardin and
Henderson was caught smuggling things
to Portuguese, East Africa with whom you
have a trade ban.  They have also created
a Jummy firm to cheat East Germany ; a
firmcalled Nelson and Kelson ; Jacker
and Alibrock. The name of the firm is
Nelson and Lyons in Humburg. The busi-
ness was (0 go to an Indian firm, and it
diverted to their own people.

MR. CHAIRMAN : The hon, Member's
time is up.

SHRI JYOTIRMOY BASU : Sir, I will
finish in five minutes.

MR. CHAIRMAN : No, no. Do you
know how much time you have taken ?
More than the time allowed for your party.
(Interruptions.)

SHRI JYOTIRMOY BASU : I will take
just two minutes more. Then there is
the question of Mundhras shifting all their
wealth to England. How is it being done
right under the nose of the Government ?
Because he can pull out a cheque from his
pocket and blackmail any Minister because
he is collecting funds for them.

‘What about Moedella Woollen Mills'
scandal, committing fruad in the imporia-
tion of wool 7 What are the Government
doing about it ? ...(fnterruption) A for-
mer Auditor-General, who is is director
in the Modella Woollen Mills a involved
in this fraud. You are hand in glove, and
that is why Bird and Co., could run away
and Mr. Sachin Chowdhuri reduced the
fine.

SHRI N. K. P. SALVE: Sir, on a
point of order. The hon, Member every-
time has insinuated that something is, being
done right under the nose of the Minister
and said that there is also an unholy al-
liance. Once he said —I am pointing this
out because I have been able to check it—
something about Imperial Tobacco Co.
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I have nothing to do with
no sympathies wite it. The sooner it is
wound up the better. But one statement he
made, and let us see how irresponsible it is.
I want to bring to your notice one thing.
Here is tne prospectus. In accordance with
section 24 (2) (b) of the Companies Act,
they are required to determine the total
assets less liabilities and determine the net
wealth. That is how they have determined
the net wealth. One of the items of the
asset is poodwill, trade mark at cost, at Rs.
4.90 crores which they must show as requird
by the Companies Act. Now, where is the
smuggling of foreign exchane, and how is
he saying that it is done under Mr. Chavan's

it, and I have

nose 7 1f it is possible for him, let him
explain it.
SHRI JYOTIRMOY BASU : 1

am coming to it,

MR. CHAIRMAN : No, no. There
is one thing. ‘This has become the habit
of the House to attack anybody with mo-
tives,

SOME HON. MEMBERS :
House,

Not the

AN HON. MEMBER : Some say.

MR. CHAIRMAN : That is wrong. It is
not proper.

SHRI JYOTIRMOY BASU : 1
quote from the published document.

will

MR. CHAIRMAN : In the House, you
should not raise that matter, and you cannot
go on maligning anybody and everybody at
any time. 1 request you to finish the speech,
(Interruption)

SHRI JYOTIRMOY BASU: 1 do not
know why there is so much passion for those
who are running the economy of the coun-
try . In the capital structure, that amount
has been shown, and it is shown as the cap-
ital which they never brought. (.fmerr@ffon)
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It was never genuinely created, and they are

taking dividends out of that money, what is

the wrong I have talked about it ? Mr.Salve

is objecting. I really fail to understand him,

(Interruption)

MR. CHAIRMAN : Your time is up,

SHRI JYOTIRMOY BASU : I am con-
cluding, Sir. I wish to draw the attention of
the House to the 56th report of the Public
Accounts Commitlee, wherein they have
said that in one case, overinvoicing was
done to the extent of 2,000 per cent. I can
quote 10 instances where money has been
drained out.

MNow, the remedy is, start with nationali-
sation of international trade, and set up
checkposts at every port abroad where you
have business dealings.**

MR. CHAIRMAN :
punged,

This will be ex-

SHRI JYOTIRMOY BASU : Why Sir ?

MR. CHAIRMAN : You cannot impute
motives always to the Ministers,

SHRI JYOTIRMOY BASU :
ry you are curbing our rights.

I am sor-

MR. CHAIRMAN :
ing your rights.

That is not curb-

SHRI JYOTIRMOY BASU : I am say-
ing, do not expunge those words. I have
made a remark at the Government and
they can certainly get up and reply. Mr,
Chavan is here.  All this is happening be-

cause of the political patronage. Sir, please
d o not curb our rights. (Inrerruprions).
MR. CHAIRMAN :  You must ob-

serve some decorum in the House, Mr, Jha,

*Expunged as order by the Chair,
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it fraex 1 : @wiefa #gkaa, ag
fadas aga 3% § feT g@sr O AEs
gagagisgA g1 S st agfram g 1%
gl foar gar § ST CHFIET AT
(wizhz) fas | Ta &1 agfaas @ &
foq 23 3 smzr @) wat 3 AF @A
fear @ f& zasr awsz s famr amg
41 71 sqifAgT & fag 30 IFad,
1971 aF | A% FASFT F af@ A
arg gzl & g0 fam 39 ¥ iy #§ sAar
Ft g A1 g AN |

zq fairs & fomn qar § e oY ot
FAFIT 58 FET ITH FIIL geaAfee-
d94 F far oF &= a® A% vl
sty £ gia $Z argri AEH
@ & fqars adle &¥m a IaH I
JNY AT g7 IA CF WIF § A9
g 1 g9 g32 F A4S g ) 39 qRR
¥ qFME A CFEAA T w A
AT AT 3, Iq F N arafedt Hdr
? 97 w3 & grfeas a1F s s afz
€@ F1 gnaz #T frar e | ofwq g
& 9z w71 & A9 avET F @19 T )
W fou # aigar g 5 oo g0 w7ar
AN faT & & e

w4l wiiEgw ¥ fadas &) 4w W@
g0 397 wrqq ¥ F37 fF oF @@ gaAar
gé fasan a9 & ary, faed e fadas
# wrar qg1 1 3T ¥ FgAr Tigan g
% aF fazar 70 3 @ 74, fogd @il
# 7€ 3 w1 & L A1 adde fea
| wwr T A9 fgara F1 ar fag
Fa1 98 91q g3 A8 & (5 BT owEr
& FASaT 1 FaF 7 0F g A
R\ 97 1966 ¥ w17 &1 yaAgeaA gaT
T Hiwed) fager v g & vg Fark &
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9T I AW 5H €@IRE F AIgH g
Fsru fagor w9 ¥ #0900 wal &
M ®9147 | § /A 9D #7 w@w
g g fFowmr agaa ad ad g
S\dhg 4 agd fager 99 71 qar %% qar
41T 3ER FAE w9y 7w for

FRA TEIF JATT F 1@Ama @
W AT I A AT A FAT AR
AT w1 Wiga | wq w1 wgw wfze
f¥ 9g &fqzfae IR &)  SfraTdy
aifodt #F a9z 8 S CHeAeT AT
w1 IAFATT Far & WX IE 9T AT
FTE FA0 AT § 1 TG AL
® qZAT A FL | J1A F AAACH faaq
g1 & fo wra gaewea &7 54 wrw
® 3¢ 8, faas gaifess aw wifaw
HITT AT @ 3 AT IAF gara wA
AT I WA F B AT @

g & faga N # adl, 39 ¥
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SHRI S. KUNDU : Mr. Chairman, I
welcome this Bill but while welcoming this
Bill, I think, it is necessary that we should
also incidentally go into the question of
regulation of foreign exchange and the entire
Foreign Exchange Regulation Act, 1947.

1 have submitted an amendment to this
Bill. Since this Bill came up so suddenly,
because the discussion on the other matter
was adjourned, I request you to use your
discretion profitably and to allow my amead-
ment to come over here.

This Bill, as has been explained, is a
very simple one. The period for which the
Judges hold up certain documents should be
excluded from counting the period provided
in the earlier Act, that is, about one year,
But when this Bill was brought before this
House, [ do not understand why Shri Chavan
did not look up the recommendation given
by the Estimates Committee in 1967-68. The
Estimates Committee went in depth into
this point particularly of foreign exchange
regulations, It recommended that the entire
Act needs comprehensive, foolproof, chan-
ges, That was in 1967. Now, we are at
the fag end of 1970. I do not understand
why Mr, Chavan rushes through only an in-
nocuous portion of this Foreign Exchange
Regulation Act. I will come to this point
later. Coming to the provisions of the Bill,
I would like to draw the attention of Mr.
Chavan to various provisions. Personally, I
think, there is no need of this provision. If
he wants to eliminate the time which has
already beenconsumed by the court or the
time consumed by an order or an injunction
of the court in holding up these documents,
he should have simply said, as 1 have given
in my amendment, that the time which has
been used by the court in holding up these
documents should be excluded from calculat-
ing one year, Here, he has given so many
its and buts. One of them is that this docu-
ment could not be examined fully.

The question whether the documents
have examined fully, half-fully or partially
can be interpreted differently. 1t will be
open to the court to interpret it as they like.
The court may also refuse it by sayiog, ‘“We
feel this document has been examined fully.
Therefore, you cannot get it."

lation (Amdt.) Bill

Coming to another provision, he has
said that the document could not be used
for commencing any proceedings. Now the
court may also interpret it by saying that
any commencing of the proceedings may
start right from the initiation of the investi-
gations or from the time the document was
seized. So, I do not understand why so many
ifs and buts have been put here. It should
have been simply put, in 1 line or in 2 lines,
that the time which has been consumed by
the court, by its order an injunction, should
be deducted from one year,

The amendment which I have given is
that this provision should be deleted and I
have suggested thet the time of the contin-
nuance of the injunction orders granted
under authority of law by the courts, the day
of its passing or issue and the day on which
it was withdrawn shall be excluded. This
will make it simple and quite clear. Other-
wise, Mr. Chavan will be coming to this
House whenever he finds some pinpricks
here and there. To avoid this, I think, some
serious thinking should have been done.

SHRI N, K. P, SALVE : Have you given
the amendment ?

SHRI S. KUNDU : Yes. 1 have reques-
ted the Chair to allow it and to circulate it.

MR. CHAIRMAN :
has not come in time.
in allowing it.

Your amendment
I have my difficulty

SHRI 5. KUNDU : You have the dis-
cretion to allow it and you can circulate it,
Since the Bill came up suddealy for discus-
sion. I gave notice of it a bit late, Let it
be discussed. Let Mr. Chavan look into it.
It is a simple one.

MR. CHAIRMAN : It should have
been given on the previous day. You have
given it only today.

SHRI S. KUNDU : I explained why I
could not give it earlier. You have got the
discretion. ln many cases it has been done.

MR. CHAIRMAN : All right. I allow
it But it will not be circulated.
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SHRI S, KUNDU : This is the amend-
ment [ have given :

“Pages 1 and 2,—

for lines 15 10 18 and 1 to 6, res-
pectively subsiitute—

““the time of the conlinuance of the in-
junction order granied under autho-
rity of law by the courts, the day
of its passing or issue and the day
on which it was withdrawn shall
be excluded.™

As 1 explained, once you accept my
amendment, this will not go against the spirit
of this Bill. On the other hand, it will sup-
port the real intention of this Bill. It will
eliminate the various ‘ifs’ and 'buts’ which
are there,

In this clause and the provisos (a), (b)
and (c¢), as 1 explained to you a little earliar,
one of the ‘ifs’ which is there is that if the
said document which has been held up by
the court, could not be examined fully, the
court can only grant exemption or the exemp-
tion can be granied once the court thinks
that that document could not be examincd

fully. Now it will depend upon different
courts to interpret how it was examined
fully or how it was not, It will create a

chain of litigation.

Similarly, in (b) also the said document
could not be used for commencing any pro-
ceedings under Sec. 23. If you want to get
the excmption, you have to convince the
court that you could not commence the pro-
ceeding. Now ‘commencing’ is such an ela-
borate word that nobody knows when the
court and at what particular time, it will
think as to what is the meaning of this word
‘commencing’. As I said, ‘commenc-
ing' could be considered right from the
time the documents were seized or when
some investigation was starled. Such other
complications will arise. Thercfore, I thought
that these (a), (b) and (c) could be easily
eliminated and a straight and simple
language can be put in saying that the period
when the court holds up these documents
under injunction order, should be excluded.
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Coming to the earlier point about the
provisions of the Forcign Exchange Regula-
tion Act, my hon. friend, Mr. Salve, said
“Yes,” when | asked him, **Are you satisfied
that this Foreign Exchange Regulation Act
is foolproof and is deterrent?

SHRIN. K. P. SALVE: Sir, Iam
misundersiood. 1 was asked, ‘*Are ithe
punitive measures contemplated sufficiently
strict and stringent?”” To that I said, ‘Yes'

SHRI S. KUNDU: I take it. He said
‘Yes'. What are the punitive measures
provided in this Act 7 Anybody who smugg-
les crores of rupees gets a maximum punish
ment of 2 years rigorous imprisonment,
I will just give you the example of Pakistan
under martial law. The Pakistan adminis-
tration has announced a deterrent punish-
ment and said that znybody who does not
surrcnder his earnings aboard under their
Act will be punished with 7 vears rigorous
imprisonment  and this information was
given in the Estimates Committee meeting
The Estimates Committec said that this
entire Act has to be completely changed.

MNow that is the power of the Director
of Enforcement? The Director under Sec, 23
will decide what sort of proceeding has to be
initiated. The Director can assume jurisdic-
tion and try himself or if the Director
wishes, he can file a complaint. When he
assumes jurisdication and tries, the maxi-
mum punishment is a fine of Rs. 5000, He
cannot give imprisonment . He decides
whether the casc should be sent up. Other-
wise, it cannot be done. The Direcler means
the Government. The Government decided
whether this will be sent up or it will be
decided by the the Direcior. So it gives a lot
of elbow room for the Government lo decide
inddividual cases and help those people who
come and move around Delhi get some
sort of excuse from it,

So all this sort of shouting is going on
here as to why these pcople are allowed.
The real thing is that there is a defect in
the law and this defect has been very deli-
beratly kept in there.

Then there is the second proviso about
appeals. These cases linger on for years and
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once it lingers on for years, documents are
there and evidence is eliminated and no evi-
dence is traccable. Why ? Because in the
provisions you have given the right of
appeal. Like Income Tax Appellate Board you
have constituted another Board. Again there
is an appeal to the High Court. When

there is appeal o the High Court, that
man can go to the Supreme Court as well.
1 do not know why you have kept an App-
cllate Board. What is the function 7 If
you file  prosecution and il  there
is any punishment that man goes
to the High Court. Why should

there be a Board ? The Board is appointed
by the Central Government. When he
comes to the Board again he comes to you.
He wields certain political Influence and
somehow he wins his case and gets the relief,
There are many such things happening.

The hon. Minister would have seen the
Estimates Committee’s rveport. It is really
very strange, Sir, that the Reports of our
Soverzign Parliament’s  most important
Commitiees like the Public Accounts Commi-
tiee and the Estimates Commitlee are not
given their due weight. Wiicn such Bills are
brought in, the foolproofl changes suggested
by the Committee are not given due regard.

I wish to s y something on foreign colla-
boration and foreign remittances. These are
all inter-connecied matters. What is our
attitude to foreign collaboration ? in 1967-68
only, the forcign companies here have remi-
tted Rs. 67.55 crores to their fricnds and
to their brothers outside [ndia. During the
fourth Plan, it has been assessed that
Rs. 666 crores would be remitted outside the
country. There are various cases of
smuggling which are indulged in by these
people and they find out some excuse or
the other. I do not say that foreign colla-
boration should be stopped, But, I only
say that we should not have foreign colla-
boration for biscuit factory or chocolate
factory or brassiers. [ do not want to shut
away foreign collaboration completely, know-
ledge of Technology and improved techni-
ques should come from forcign country aod
it is necessary for the country’s development
and progress. You should see that modern
technology is used by dynamic entrepreneurs
and not by old hugs who are working only
for profit. There are varivus cases involving
smuggling and other activities and I would
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like to cite a few of them. I hope Shri
Chavan will tell me as to what happend to
the case of R. Manilal Saha who smuggled
away Rs 40 crores worth of money, (Interru-
ption) These are cises where they have filed
prosecutions. Rs. 40 crores worth was invol-
ved in these racket, but what hanppend 7
He was bailed out for Rs.20 lakhs. He would
like to give Rs.20 lakhs and become anothor
Dharma Teji ! There is the case of another
Nainmal Panjaji Shah who got himself
photographed with Mr Sukhadia...

MR. CHAIRMAN : Are you quoting
cases 7

SHRI S. KUNDU: Yes, these are various
cases in which action has been taken. What
has happend to the case of Messrs, Amin-
chand Pyare Lal ? What has happened to the
Mundra Case ? In case of Aminchand Pyare
Lal, there was prima facie case under Sec-
tion 4 (1) of the Act; but no action was
taken. There is another case of Misrilal Juin,
who has been alleged to have exporied or
imported or smuggled diamonds in violation
of the Act. What has happened to these
cases ? The hon. Minister should give a reply
about these cases. These and other big cases
are still lingering. Peoplc would like to offer
smaller amount for bail and get out of such
violations, unless you change the law redi-
cally, Thank you,

SHRI Y. B. CHAVAN : In some of the
speeches made by hon. Members, they have
made interesting suggestions and would Jook
into them.

A suggestion was made by Shri Shn
Chand Goyal that instead of amending these
individual Acts, why cannot we include some
Clause in the General Clauses Act, covering
all such cases. It is rather too wide a
suggestion for me to say yes or no, because,
one will have to find out the implizations of
having this general clause in the General
Clauses Act. Wherever it was found
necessary administratively  and also
legally, the individual Acts had made
this provision, und a reference to this
was made by Shri N.K.P. Salve in the case
of income-tax Act. Possibly, this is a much
beiter thing. If some sort of blanket law
covering every thing under the sun is there
then possibly it may lead to unpecsssary in-
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convenience and hardship. But anyhow,
since the hon, Member has made the sugges-
tion, one will have to go into it.

Many hon. Members have mentioned
certain individual cases and the names of
certain individuals., 1 hope you would not
expect me to answer in respect of all those
cases, because I am not fully posted with
all the facts, but I shall carefuly peruse the
speeches of the hon. Members and see what
I can do about it,

Coming to the legislation itself, there
are one or two amendments. One is an
amendment by Shri Shiva Chandra Jha seek=
ing to circulate the Bill for eliciting opinion
thereon. 1 do not know what is the advant-
age of sending it for circulation. Really
speaking, that means undoing the Bill itself.
This Bill has been brought forward here to
replace the ordinance which had already
been issued. So, if his amendment is accep-
ted, the very purpose of bringing forward
this legislation will be ultimately defeated.
So, it is very diviuos that I cannot accept
that amendment.

Certain very important points were
made by my hon. friend Shri N.K.P. Salve.
He has raised a very basic issue namely
whether the law of foreign exchange regu-
lation is serving its purpose. He has said
that this Act has resulied in increasing the
scope of smuggling. 1 do not deny that there
is smuggling and quite a sizable amount
of smuggling. But 1 do not know how I
can link up the Fereign Exchange Regu-
lation Act with smuggling.

In order to restrict or avoid the possi-
bility of smuggling and other such illegal
activitives, one has to have something like
foreign exchange control. If it were the
position that foreign exchange was not a
scarce commodity, in our country, then per-
haps there may have been no need for such
control, but I think many other countries
and some of the richer countries are
also having this foreign exchange control. If
foreign exchange control was not there, then
there would have been complete economic
enarchy in this country.
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So far as smuggling is concerned, it is
a serious question and it will have to be
faced, and one has to find some remedies
against it. There, I entirely agree. The real
point is that it is not merely the Foreign
Exchange Regulation Act or any particular
which would suffice, because there isa
blackmarket economy in the country and it
has its own operation in the foreign ex-
cahnge field as well. This is a fact and this
has to be faced not only by the Finance
Minister, but by the nation as a whole and
a also by this whole House,

i SHRI S. KUNDU : Let him do his job
rst,

SHRI KAMALNAYAN BAJAJ : The
Finance Minister can do a lot of things to
minimise it.

SHRI Y. B. CHAVAN : 1 am trying to
do that, but my hon. friend is opposing it.

SHRI KAMALNAYAN BAJAJ: But
the method is wrong.

SHRI Y. B. CHAVAN : He is trying
to oppose even what little I am trying to
do, and yet he says that everything should
be done to minimise it. What a logic !

SHRI KAMALNAYAN BAJAJ: His
method is wrong, because he wants to do
it retrospectively. If he wants to do it pros-
pectively, then we have no objection.

SHRI Y. B. CHAVAN : What is retros-
pective is to cover what really speaking is a
loophole in the law, It is demonstrated by
one single case, and it is an illustrative case.
I am not against any particular individual.
It is not a question of prosecuting or
causing harassment to any particular indi-
vidual. But when a loophole in the work-
ing of a law is demonstrated, then I think
it is the duty of every wise man to correct
the situation, This is exactly what we are
doing. I am merely mentioning this as an
illustration. I entirly agree with the reply
that was given so very ably by Shri N.K.P,
Salve on this guestion,

Coming back to the question of foreign
cxchange troubles, there was mention about
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gold. This is one of the very important
matters which need consideration by all
those who think in terms of the economic
prosperity of the country. Many a time.
this question has been discussed on the
floor of the House, when the Gold Control
Act was passed, and later on, when the
administration of the Gold Control Act
came to be discussed here, and this point
has been fully explained. The difficulty
about gold in this country is that
there is a wvery heavy demand for it
The real solution to the problem of gold
smuggling lies in the direction of seecing
how we can reduce the demand for gold.
Because of this very unreasonable and over-
whelming demand for gold, there is
a gap between the internal and inter-
national price of gold, We wanted to do
something about it. Therefore, we had
enacted Gold Control Act, but we
found it difficult and impractical to ad-
minister.

SHRI KANWAR LAL GUPTA : Then
scrap it.

SHRI Y. B. CHAVAN : To a certain
extent, it is restricted, Many things have
been restricted in that, The basic approach
in regard to gold control is to reduce the
demand for gold in the country. Unless we
do that, whenever there is a gap between
the two prices, naturally there is bound to
be this problem. Whean this much of demand
is there, supply also takes place.

He made a suggestion for dynamic
action on my part : why not import some
gold through the legal processes and make
it available to the people ? If we look at
this problem alone, superficially it seems
rather a good suggestion. But may 1 ask :
when you are looking at the entire economic
field, can you afford to invest your wery
scarce foreign exchange, blocking your capi-
tal in foreign exchange in an unproductive
activity like gold import ? This is the
difficulty before us. We have scarcity of
resources in the country and every ounce of
the resource available has 10 be used for
developmental and productive purposes,
may be in industry, may be in agriculture,
may be in other things. Therefore, there is
no choice,
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SHRI KAMALNAYAN BAJAJ : We
are prepared to discuss this with him.

SHRIY. B. CHAVAN : I am always

prepared ta discuss any good proposal with
anybody.

SHRI GEORGE FERNANDES: Do not
discuss merger,

SHRI Y. B. CHAVAN : Any good sug-
gestion coming from anmy quarter is always
welcome.

SHRI KAMALNAYAN BAJAJ : He is
very much wiser. So I will not be able to
80 together with him.

SHRI Y, B. CHAVAN : [ expect certain
co-operation from him,

SHRI KAMALNAYAN BAJAJ : I can
only talk with commonsense.

SHRI KANWAR LAL GUPTA : We
welcome merger,

SHRI'Y. B. CHAVAN : The suggestion
may be a good one. But I do not think we
can go through with it, These are very
complicated and complex questions. Merely
to oversimplify them and say they are capa-
ble of a simple solution is, I am afraid, not
a practical proposition,

Another eriticism made or question
asked was : what is being done about the
suggestion of the Estimates Committee
about a comprehensive legislation on this
subject 7 This is exactly what is being
considered nmow. In conmection with a
series of problems, very detailed discussions
had te be held; many times inter-ministerial
groups have sat together, and I think they
have taken some view, and legislation on
comprehensive lines is, if [ may say so, on
the anvil, in the process of being drafted. I
have no doubt that the Act will have to be
comprehensively amended, because we have
learnt through many years that certain new
problems have to be faced and new me-
thods evolved and certain loophole plugged.

SHRI S. KUNDU : When is it likely to
come 7
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SHRI Y. B. CHAVAN : It depends ;
there are many prices of legislation before
the House. We know what happens.

SHRI S. KUNDU : But it is not
duced yet.

intro-

SHRI Y. B, CHAVAN : It is yet to be
ready. But I will try and expedite that
process.

I think I have tried to touch the impor-
tant points raised. [ do not want to go
into details on this occasion as this is not
the time to go into other discussions., But
there is one point which I would like to
touch upon.

Shri Kundu has suggesied certain am-
endments. First, when I heard him, 1
thought them plausible in the sense that we
have provided certain conditions under
which this exclusion operaters. But when
1 saw the draft itself, he wanted to make
some sort of blanket exclusion., That gives
me an occasion to reply to Shri Bajaj also.
As a matter of policy, we do not want to
vest in Government or government officials
blanket power.

SHRI S. KUNDU : On this, he and
Shri Bajaj both are one—-1 agree.,

SHRI Y. B. CHAVAN : Il I find some
good revsons or good suggestions made for
a particular course of action by Shri Bajaj
1 am not going to reject them.

SHRI S, KUNDU : He would agree
with him only on good points.

SHRI Y. B, CHAVAN : Wise points,
good points.

That is the approach of any democratic
person. When we try to take more
powers in the hands of the executive and
officials, we have to see whether we are
taking them under certain conditions or not.
Taking blanket powers for the executive is
certainly a matter to be carefully considered.
Therefore, we do not want to extend opera-
tion of this clause to every case. His
amendment does not cover stay orders also,
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SHRI S. KUNDU : Order includes stay

order.

SHRI Y. B. CHAVAN : You are giving
further scope to the ingenuity of lawyers
also. Why do that ?

The main point is that we wanted to
balance the interests of the citizen and the
effective and efficient functioning of the
executive. [ see the point that the hon.
Member had in mind. When [ heard his
speech, it looked rather good, but when I
see the amendmeat in cold print before me,
I am sorry I am unable to accept it.

SHRI KANWAR LAL GUPTA : Will
you have a sceientific study of this problem?
Secondly, will you reward those ofTicers who
are honest 7 Thirdly, will you give an
assurance that the cases mentioned here will
be looked into and a thorough enquiry will
be made ?

SHRI Y. B. CHAVAN : 1 cannot give
a blanket assurance because it is a serious
responsibility. I can peruse these cases and
shall see what I can do. As far as a scien-
tifie study is conceined, it is entirely right.
Who can refuse to have a scientific study
made of the problem ? It is a good sug-
gestion that officers doing good work should
be rewarded. 1 shall certainly consider it.

SHRI S. KUNDU : There is an omis-
sion in my amendment, Afier “injunction™
tye word “‘or” has been omitted. It may
be corrected.

MR. CHAIRMAN : You will have an
oppotunity to say later.

SHRI SHRICHAND GOYAL : The
hon. Minister has stated that he will look
into the matter whether an amendment can
be brought (o the General Clauses Act so
that this House and the Government can be
saved a lot of trouble. I hope he will get
it examined in the near further in consulta-
tion with the Law Ministry.

In his reply the hon, Minister has not
explained why they could not for see that
they would have to bring forward this sort
of legislation and he has not given the date
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on which the High Court allowed an appeal
to be filed in the Supreme Court without
vacating the stay order, Unless that is
indicated we will not be able to say whe-
ther the Government was negligent or could
have foreseen and brought forward a legis-
lation when Parliament was in session.
Since they are in the habit of bringing
ordinances whenever an urgent need arises,
they did not take the timely step. 1 would
request the Government o be more careful
in future so that these ordinances may not
become routine.

MR. CHAIRMAN : The question is :

“This House disapproves of the Fori-
ign Exchange Regulation (Amend-
ment)  Orninance, 1970 (Ordinance
No. 5 of 1970) promulgated by the
President on the 20th September,
1960."

The motion was negatived.

st foraw w1 - & aod dalea 9
UF T AT AgA1 g 1 AAY AT 7
Wt srata fegar &, Iq & &K @il 1 4707
g ko g A vg s faeraad
uw qrg 3uid 4, grf w1 ¥ g3 fem
s 30 # ¥ fevwd, w91 gz ¥ fag
Tg #MYaa wEn a1 @ g ) AT wEiA
Ty Aarq agl faar fr so% ok feaa
¥7 ¥ fater 7 qudaA fear ?

g gars ar & fFad §AEA &
qIZ A & 99 fFax wiwg &, fFaan
witA-aadsw w1 e afg Aw N w
—z8 1 Jarg W g1 Agr fran

wwiafa wgiag, TfF BT xS F
ay ag @, gw foq & gamm g f5
sAar &1 Ndifaga Far wed ¥ A
Az F ¥ fams ot s 4 3, w@
W dadeaE Ad 3 1 5w fou & S
fr W) wglaa sam 9 GRAT FAT |

lation (Amdt) Bill
SHRI 'Y, B. CHAVAN : As [ said in
my reply, once we send it back the very
purpose of having this power in the
hands of the government will be defeated
Therefore, I cannot accept his amendment.

MR. CHAIRMAN : 1 shall put
amendment 1o the vote of the House.

the

Amendment No. 1 was put and
negatived.

MR. CHAIRMAN : The question is :
“That the Bill further to amend the
Foreign Exchange Regulation Act,
1947, be taken into consideration.”™

The motion was adopted.

Clause 2 (Amendment of section
19 G)

MR. CHAIRMAN : We shall now take
up clause 2, There is an amendmend by
Mr. Kundu.

SHRI 8. KUNDU : I am moving my
amendment, There is a correction and 1
shall move it as corrected, I move :

Pages 1 and 2,—

for lines 15 to 18 and 1 to 6. respec-
tively substitute.

“the time of the continuance of the
injunction or orders granted under
authority of law by the courts the day
of its passing or issue and the day and
which it was withdrawn shall be ex-
cluded."” 2)

I am glad that Mr, Salve appreciated
this amendment.

SHRI N. K. P. SALVE : I say that the
suggestion is good. But the amendmenis is
not properly worded.

SHRI 5. KUKDU : You give a draft.
SHRI N. K, P. SALVE : The drafisman

of the law Ministry arc there and they can
suitably reward ii necessary.

SHRI S, KUNDU : [ can visvalise even
now that Mr, Chavan has to come here
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[Shri §. Kundu]

again for an amendment. With so many
‘its* and ‘buts’ the real attention of this
Bill would not be fulfilled if we pass the
Bill as it is now before us, Therefore, I
have suggested that the provisions which
restrict the operation of the complete ex-
clusion of the time when the court was
holding up these documents should be ex-
cluded. If that is not done the Bill will
be redundant. I again plead with him
that he should accept my amendment.
During his reply he said that ‘order’ does
not mean whether it is a stay order. I can
point out to him with all humality that the
Bill which he is piloting also contains the
word ‘order’ ; so it means stay order.
Let us forget about that, Order always
includes stay order. Would he agrce with
Mr, Kamalnayan Bajaj who wanted that the
documents should be held up on certain
pleas and certain considerations by the
court and it should assume that jurisdiction?

If he agrees with that, I have nothing (o say.

1 still request him in the greater interest
of the country and in fairness to offieers
who may want to work more effectively, he
should accept  this amendment,

ot oAl WFAR ;. FEam WEEG,
g #=a qX A wunA ¥u feg ag @
37 9T ¥ ot agt $g uT MeF WA
¥ar FAT AIZATE | 39 wgT A 3w faw
9T FIH 48 &) IHI § A Iaw IfA-
o F% fwed ot agt o ama feg a3
g\ w37 a9z & fr forg Foqel g ag g o-
ofg & WA F FF Arat agh 9T 7A
wgizg a1 a3 B ag fadas wrar qer
¢ § =7t fazan qiga § Foawr o @mer &
< AT ¥ FY @Y savemr § W @,
5 faY oF arsa 8, U Z9gar § @
9 gw @T § A AT 0F T HAT
for Wt wXFIC Ty fgema &0, W
fFed & goul F) FOA AR, A9d FH F
&1 arar aam A & faers faad
aefl ¥ FEAq@ T Tifze ag o0 ?
@ wAY ¥ gAry w9 §g awA § 1w

NOVEMBER 25, 1970

Foreign Exch. 284

Regulation (Amdt.) Bill
gr & W@ wmSl F wAw § o2 fow
=T H w7 freer 48 et ¥ w-
mEC A foqr X Fag 1 35T GIFR
® REEr G af | A § Ta g
AT F G ¥ W @ At § fasie
gy @A & aix § A favdg
arge 1 g A& ghar & 1w afaneA
#AT T A7 @A N AFT TF KA
gar afFm iy aF @r9d avad F 3@
ag1 a8 L afg ¥ faers sidad s@
& foq Faq it agf agror | T A A
Taf ¥ uF Augt IS woAw fAel &
TR ® Afgg—arrad a1s T a1 &g
fraia srar =ifag ar ag 78 mar 1 & DHN
FRAT OFIT TAATT F q4AS § | IAw
fazsft uFrgrza ¥ 41T 9% gwrIzg A
ardy ITARTA A1 gral F FooF AT X
daat F3 F fou aqrad q|m 93 gr
@ asar ¢ fm ag A A & qrw g
= fr ek o wA T F 9gH & g
ams § 1 ¥fsq o wgw s I Aw
T FFF FIAT § 98 ATAZ AT HAY
& gral # g1 Tt & gmre ofqomA
aYe getana freft § &\ gw @i Y Fad
£ 5 ga Sl 7 0T qa AN FAF
s 2fas aw g oA feadt awa &
IqFT 0F I F AIR) 2AE 0 AR
& o 7 Ao § el oade glew
w gy foar) 12 @@ 9@y G &
gritfeas gled & 31T $eOg 9T GElew
I arET FeH o avAf wET ¥
FUE TqC 1 wifed a7 1 § ot o7
ar ag fsew &7 @0 a7 @ g—usfan
T AT | WAy fwar gq @Rt 3 7 g
FRA TS ATS e So1E | 39 wad
H gar #4Y & AT ) 1 IAC gU
Fgr a1 fF & & ard F gFIH 39 MY
& faems 7w <@ § afes sast og= N
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Al @& # @A AT N 98 fgewa
aft #T aFar § ... (swAam).. qwfa
#geg, 3§ qr A ar 1 A=y qIe
AN R 1 TW FWTH 9T AR Wfenr ww
W@ g, arer &1 aug o7 dAifag )

at tar safsd w9 aroom @A &
v sfafest szl § 1 Tg @1gw 7
arg WA T 8 3T Agrang wiawse
F qam W@t a1 afgwig g gad Qe
T ag g7 @ | grawar & fr
#fagi #1 mag mygw T g 5 @ o
¥ @iq 447 791 wac I @ § | afew
a9 &1 fas agt F1gT A4 afes anq &
faga oY ®IgT § 97 a¥m FEA F
IeHIT FT qra 93 sAMFA R0

= Foea g1 &1 mwer A agt 9%
ar qar | & 1 uaANfaF s F e H
Ia®) A3 IS qgAT § | A4 gW WAA
F1 FFT TFAE A 0 ¥ ATIAE H AT
aifas ® ag@ faar = R 7 IFwr
gz g fFar & 1 3@ a3 q@a |
Far g s .

““If I have commitied an offence, I am

prepared to face the consequences.”

¥ 73 7q7 v & f5 565 qids w1 4%
B9z ¥ w37 4% F WA 3 AC | 47 I
=gz miE Fager | @ g1y a5 ¥ 05
fax 71w fon fog 3 97 %1 3@ 1%
fear a1 | @y 99 FT A FW qqTT
Vs afrag My e 98 9% ™
frx 3 &5 1w EdE A1 Faw wiT 9T
Tg qT wdET & feog =% ¥ o anl
4 gz &% ¥ mar Wi w7 ag 3o & faar
T7 ¥ qar w91 fr ag 4% Fw A9
1 wafeg %5 gz aree gfee # foeaa
Ndfrraggsamg 1o FeA gl
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¥ fex & A @y % fag 3o e
#fea ag 45 q192 31 fawer 1 ot o
T6 IS A A wT qed &
femis 337 ¥ gqfeq @wa § faeme
FQ § | ag Azl F95% AT}
T A TR gT JAFR A s aw gfa
F IAFEF T w7 W FT @ § ) aq
T 77 @A @ Al & e ag T Y
T afs serag N 3 5 e e
aizdt qfy wzw ¥ w oaww ek
fe=wa & g # 437 qvc Fg |waT 2

I am prepared to face the consequences.

Eﬁiaﬂfﬁ'ﬂ@f TEAT & 1| AT AT
FaE AR NNy qa Hfwgm
fe #m a2 @@t Adf & f5 gaet oza &
gfesg ary & & artar &Y 1@ g wig
fora o< st agw &1 W@ & T o= T13-
M JeaeT A R A R Far g
#T f6T ot wfades 3 Avfr a7 5 Far
gwarnt g ! & qgmr g frfee =
FITT F1 771 FHT @AY ; T FT 709
Y qeaz &M 7 @ gy @uw ¥ W
a7 a# gfaltsa s § o 3= sfafesa
|t # farsd 573 ¥ fou anoagh 93
frdas @Te, 94 &1 gFETT 0 ¥ B,
fadas ST 39 9T &T AT FE ;AT
i yne F741 Fga § A IaF fog s
& g <) fzend alc awa @ arfeg
fora &1 f& wror g% @ qm7 v frard
g

g A7 A greq migd F w4y A
g1 & wgofen st ®137 @SS &1
&ar w1¢ frgar adf &

ot wErEw T wegr : d|n & A A
&3r | #3 wgr

Smuggling is not the result of foreign
exchange regulations......
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o ak GAW L HT X 0F AT
agY @1F WA FE & | T A Fa@ fw fag-
WM | saF AIRiE QRIATT I W E
gt 59 fawg 9T gw sqrar A S
fET mETFIT F AT vt F Az AU
qrF S g4 937 ° I 0f f5 fggram
¥ &% TiFle oA 97 @ 3 A e
g% 13 Fq1 g Aqrar g ! gfew Ay
F) GAIFIE FIFIT 5F AR 9T A19-
wHELW R

=t gaaea A Fegrm It s wrong.

This is not fair,
it.

I must protest against

awafa wERET : AT AT FIIEA

2w@E

st WA GEET A& g
ams @ wm az & oo 1 & I®@ 4
aTg AL FE A

He said “we have a bluck market econo-

my operating in the country™...We have
socialist ecooomy in the country. In
addition we have a black market
economy.

g1 awar ¢ {5 g@ fLofigeda § 98
qfsw® dg2 T wiede BFET § O A
qimfetz RN & @% iz @A
it 9% ) @7, =¥ 9T ¥ ¥ F9 q29 A
FFA ¢ wfea 39 aug gR e qEEg
¥ agd amz A FgA1 ¢ f& aEw7 emaT
T FIA oFags 71 wieT 0F &Y
fead ¥ a1 ugg &1 901 fd wida oEm-
Yo @ A Az azarsht & fear fazay &
1€ o A fregrarm ¥ qeny o AEN
g¥ar &1 @gl 9 @wEc-gAantan @11
sEcgaEfan &4, gihe faeat e
anm e &1 arge ¥ 0 fET agh
faxsll WzT F oW1 $@ @ AT I
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faRst 21 & fox @, #aad q3® T9-
F W JAW AT F T T FH
0 | 7 fawgs qur gur Aer §0 MW
S WA § @ FY ISA K FW
fear aa wrad Qv § 0 fagy ) @
¥ gW 9T weAT w1 wigg § @rg fagr
fagd fFay g% 77 alx &= @t foam
A gig frar & 1 273 F3 f5 o5 wd17a
A% wagEgd faege 9 ag W fr
assrT w1 Aast fgegeam # feaar mga
2 | dze AT A1F TAATTE H A FT AN
& gat9eT aF, uAdlfas Aqat ¥ ¥ ¥
Afer-wrza & Afeagi @ et @
sofs7 & 2% qrad F waifeql as 70
Fgl 19 A S @ § w9 § 7
TEFL &1 THIT AT FIH @@ 0T
s ar &, afsq gasr qmw 41
F FAAT I3 A1¥ fgegraa & @7 A
az AT g7 ¥ wfafezg amsr & ag =\
213 # o #1 afeqt otz 327 &t srfany
¥ @igd warT A AT w9 & oew
oA §1 97 F7 IAT EF 7gT § 17 ag
g Frgen 72 &

za fou s g7 g7 fadas & =
qiEl # o gHFAT T12d 17 59 fadaw
Fr ot wafzaa & 39 1 Q0 FF NI
&, a1 fag A4 @ 70 g7 &) Awar F g
g fMasA g P 2@ a5 § suimiT #0
% §A ¥ foe o9 g8 319 &l A
F39 3514 | 37 F1 §9 g4 F @77 @A
3T IAFT g7 gada 4T, BfFT @1 3g
I AIgH 93T $IT T HIAAT § 39
A oar a s &1 UFA &1 F9 g0
AR AT & WS P | FAT FHF
WHE CFAA AT THwmE gFAAr frg-
@A H I ¥A7 |

SHR1Y. B. CHAVAN: Sir, | do not want
to reply to every arguments that he made;
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will mention only one or two things. One
thing he mentioned was about Shri Hiray,
I had deliberately not said about it in my

previous speech. The matter is under
investigation.
SHRI GEORGE FERNMNANDES : He

should resign in the meantime,

SHRI Y. B, CHAVAN : That is a
matter for him and the Chief Minister of
Maharashtra.

SHRI GEORGE FERNANDES : You
can certainly advise him both as the Union
Finance Minister as well as the leader of
Mabharashtra Congress.

SHRI Y. B. CHAVAN : That I will
see.

ot W SR ¢ gdAT A Hifad

st gma v wegrw: Ig 9T ¥
dld &1 ara § & agf A+ Sewm §,
ar g@Tg § 48 3% TGN g

The matter is under investigation and
whatever the results of investigation are
will be given a consideration, There is no
question of protecting or hiding or con-
cealing anything in this matter. Only be-
cause he is a Minister 1 do not think he
will get any special privilege to have some
sort of an exemption in these matters. But
as long as the facts are under investi
gation, [ think it would be fair not
1o criticise a young man owt of proportion.
This is all that I can say.

The second point he mentioned was
this. I think, arguments are very welcome
because in this House it is only by exchage
of arguments that we can try to convince
cach other. But why make unneces-
sary allegations and other aspersions against
the Prime Minister 7 He said that black-
marketers go to the breakfast table,

off ot WA 9y Fg @ EEW

i vg W Ay Agt wg ag W@y
€1 &3 Fgr fr a1q & 1@ § Ge F

AGRAHAYANA 4, 1892 (SAKA)
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q1g A ;HT € w2w Af g
w7 917 ¥ fog¥ agw adA W gear
tfquar q¢ @ fremr ot w7 fager
Ay s § g faed) Fv qrasr wrar J
ey ag fawr St aiga & faar gar ag
21 EAafs a ™ Igagw AR
& am ad) [ar g, afe Feae Yaoma
HoFad qradl A gw Y gT Fgy fw
fF g7 &N #Y qgw agt @ g1 IT AV
ug g% 1 Wer W afay ) g ag
w31 78Y @qar f& @ 2w & w6A w#AY
FaR T a1 fgRg@m@ &l gla| wFM@
et B AT qraf F gl & AW
¥ 59 a%g &7 agy I

SHRI Y. B. CHAVAN : I have some
faith in the wisdom of Shri Fernandes. If
any crook claims any relation with the
bighest person in the country, do you be-
lieve that ?

st oa™ A Q@A AE @
W@
these

MR. CHAIRMAN : How do
crooks come in your association 7

ot ST FERAAA: gWT At et
I &7 9IG FIAT |

SHRI Y. B. CHAVAN : 1 do not want
to carry on the debate with him, But I
would say that if we are to function through
argument, because this House is meant for
a dialogue—you make an argument and
convince us ; we make an argument and
convince you—merely bringing in aspersions
and allegations amounts to unfairuess. That
is all I have to say.

As far as the amendment is concarned,
I have said already that I do not accept it.

MR. CHAIRMAN : I shall now put Shri
Kundu's amendment No. 2 to the vote of
the House.

Amendment No. 2 was put and negatived,
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MR. CHAIRMAN : The question is :

“That Clause 2 stand part of the
Bill”

The motion was adopted.
Clause 2 was added to the Bill.

Clause 3 was added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI Y. B. CHAYAN : I beg to move :
‘“That the Bill be passed,”

MR. CHAIRMAN : Motion moved :

““That the Bill be passed”.

=t nyg famd : amafs sdzm, aws
¥ faw STem @ 99 "ileg ¥ fadns
w@Er g 3@ b ar # w1f famz agk )
#fiq 5a1® 7z 2 zq fadas & am F4
Farg A avg Fo=w fadas am
FF = qar fa= At feafy @ @y
f& fazalr gar &1 9t 28§ qv D
9% W ¢ 30 %1 3z fafem s aF ?
WH FE FTE 18T ¥ 9gIT FROT
Y gETeR ¥ wamq § @ | 3996 9% 39
A frard 2 @ &1 9N W oA
[N vz #1 agy wiad w3 F fod
TRFERZ aamr 14T § I§ F FA
faw /) &1 fagmmw @7 adt §1ag
fadaw ot 97 s w1 @ £, ofe7 o
fadaw #Y 723, @ W F agy Friang
FW AT A I  9F qAT G
& fageaw # & 1 won fam A+ ag wear-
a7 WA fafrwifs v el =4 &
A 5w § af@ sm gm
Fife 39 9T 37 & fagea adf § 7

@ waw g% ag Al g fw
3T & AA5 F1 AT I w1 O AG-
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sraeqr 9 fraeawr § adifs ag fas o
& off7 sdsqazar § @@ ¥ 991 wWA
fadet sarmz F1 8, A faRw s
HATET TN HAY Y ¥ uw ¥ fadw
safsq & gig ¥ 2 faar @ fam #t fadw

s 1 azm § oy fradt &, ofsa
oot §, ag son & &, afFa feah
uaifos e & Jfa @ s ag ag-
Far 3+ faarmar §

# fi7 M g= ¥ 7g fast somx
FAAST IS E | A A @ H A
s § | oF &Y srang Frata &1 e
fogd srer grarafgnr T MaT Fan.
gfgn ST ATAST AT @I & 1 WA A
gty #t afasic @ T FsAr
R T FOAT A7 & A ) @
ag & afasrd T g F g &
wez € At At fadft @7 § Nfeai ey €,
quE Fq@EHAT F arg o g £
T 1 A9 OF AL g7 & IWWT F
faw Aqe &1 WAST § 1 AT A ATl
FA@Far # fom wrg it A
ad g fF e avgela feadz am g
A& AT | GIT A Y G4 g @ R
nRATE ¥ AT, § ¥ g Fr g fawm g
fogs e Tmet F1 oF Wz HF fa3w
smqiT wAY, o 9, w1 fzar qv)ag
WS AT § AETGT | Iq & FIC T
g AW # WigT @ 9 & gt a7
gg AT ST @r ATy At & ag, XA
FAIF FTLGRAT 9F & 1 967§ A
B YT a1 T F F@owEr arfs
WA acEa Fa d s A5 Al
BamaAry fF w® wraT A% §,
grasd g @@ & Ty ;T
FT ZA A IF 1 @ET 9T AV AT F IH
o v
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st W Aqe F @i w@fF gmEr
AT WS W@ Z 0 AR @ww F oadr
grat § f§ T sa% a1 F qeft ¥ Fmw
) T 3T § 1 AT A qgraar FF w7
7 it 409 7 foar) & g o\
oAt F0F A E, gH A1 oAy
gl & | 9% w7 WS &1, IAF @Al
1 fawra $77 ¥ foq ang et agman
R IR T | Afw oy Fadelt gar
T @ F w7z & R owRA
wgeAw food F Fo & @ angst
A Twd § 1 qg s faeRrd
g 139 ¥ ¥ T S giar § AT A
# afa giar & @ 71 fa= s 9Ed
T ¥ ¥y g wgm ? ¥fFw faw o@n
Fum Jorw F §w o @ FT @ E,
I§ X ARI TAUS 81 HGHT IAG!
mRT FET A gwe ¥ Iaar wqqEd
FF H19 43T FL | HT W FAT g ar
| AU T & v og g ¥+ QA
AT fashiT A=A 7gf § 1 qeET &9
F WEATFA T qX T aw f@adw
# | ¥feT ag adw AT & f& w9
e, el fede, s, W A
mdizy wif & a1t ¥ @@ A § s
Ay | 5§ ¥fgg gEeF  gwdA gEA
b f5 § | 2 & Aqrer &t frafa @ar
2, arewr &1 frafa @t 3 #ar Ao
¥ qrger dar diar 87 zad fou #1 wfa-
AR ge@ § ! F fed oag A7
TEW §, A F agfaregr 2 3w
g 21 A g e Aqe &
wfy g fasraa & 37 Frafa Qar
§, vaa fade gar qor #F #3 a &7
afeTHIT wred & A @ agi o
® U AT ¥ K@ F)oTAF A
frw ot o & s g @A
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[MR. SPEAKER in the Chair]

Y g Nt 3 5 fadw som HaAew
9T EAFT K FIA7 Agf §, ME g
g &, gA%Y @ia #§ gaar Ag g ug
9FqT WM? AT 48 GIER AR @Ay
g atz ¥ fadas dw s @R O?
TR AET gt @ a1 ¥ adar faesy
a=r @ g

ataifis fasa YT weqqy fawm
At T &1 2wl @t g @ e Afadi
FmAx ¥ fag A9roq ¥ agdla w0
T WA FAr aifgy Faifs faw wdr
ox Aifg '9erd oix gEF fawdg difa
WX IAM HArET A wEAT WA
AAET I a1 77 WIHIT I 49,
29 I A, ag g% H Ag) anan ...

it sz fagrdt amddl (F50age):
FIFI I G § |

=t nyg famd : &% @ q@W W
SUET &1 9941 753 § A1 g% §g A
FEATEN

st gz fagrd meRdt : T=dt w
g mE g

it Ag fomd : 57 w3 ¥ 793 qw
T T3 &1 3@ fagre dAamT R OE
agl &% wraer 7@ ga7 47 fade weafay
Fat # a uwfasamdr § o ¥
gzw | Far fao warea Srm ¥
feogedt adf 2 ? & ot WA §
fs fazifrar  farge— sedt @@ amd
A qiT qr7 # 97z FUT AT HIX
fasraa ¥y e 74Y 7 o AW fag &Y
7z g7 473 fo@ s far & 1 77 g 3w
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[# =y fera]
¥ fem=edt adf 37 7 947 919 FEN A
& gu oWt &1 Afa e @A fgw e
fazat Frafaal &1 warg gard ardsaaear
¥ w7 @ ? gdifea® AEF &7 Hiwwr
9% TEIE | AT geAW EH) FIYAT
! [z orE w90 # 37 @w ¥ edar
g, fadslt wvt ¥ @@ § AT AT a8
g s0¢ # wmifes 99 7% § | Fa1 aman
g gmrAAe AT I FW E ) @B
wrE ¥ g Feq41 ¥ G0 98 F: 708
# mifes a7 af 1 33 g 2w ga
SN F FG AT FOAT 97 A @
& site quar Mgd € 5 w7 @i geama
1 G aF AT A A v ! & wEw
i fF s usdasr & ) IER AR
fgam fasaX FAIT geaww weAT B
o & § F K famrs adi g &
qigar § & dSmar &1 faw gh &
srgar g e agl ot ararg dar S @F
st fema § ST sfea am fas
fa2at Frl & @10 AR AN FE W@
g, Imsr qAwr S0 )
17 brs.

g fem Azt qiaw FwOAr F1 gl
a% aF 8, AgAIZ AW I WY
(swmam) 7z f wieewt  amaw LE
ge wiEs, amE  TEALE §, A9 3w
Fga &1 38 AT oA @ 2fEar
& ot sfawa owifarnad &1 &
@ Fm oE A e F Ffd A
& s sa® AR frag w19 FW R
A dow SacH AR ag ¥R
s fedt 1 gad wwAl & gEIeA
fg1® g g0 @ agF dafEs N
gw 1g $T &0 | am9d S AANAT £
3z Uegfiza Sfiefes sz @ A
Sa% agd ag gn &) wfEA @ qE A
@ WA & faois FTeAg a7 w0
safe sneifis sH@d F AP T
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fea Fmar wWE f& @ st &
fass @ siiarf =% @ ) &
sa% fou ¥ agd geeEr #C W
& feirt & @ra ag wg W
AT argar g e dar awg € T ans
Tt F ol & faars wiiard @ on
«NF gru fw af § & @ a9y Y qf
g 5 s areflere am &1 S At
Feodft fassl & gad femds fY =
wE fFar g 1| oF g e W
AT ¥ I A A gew @A, A
FMNAFT 7@ F97AY & oA @A ! qiw
99 T IW W AT F—FAE IAH
arg f5d |y 21 396 Fgr war g 5
7 o9 280 FrQA A 9w Fng X
Fx § 7

Wt Atz gER wieE : FaT dled
Tt wrdretfea faaia s@ ¥ V&1
gsar & ?

it wy fomd : Ther 1 wFar & e
ferma g, s @ 1ag 9% R0 F aa
frelT 3 awma s @ g & wagan
2 w3 aF fF =19 Qu ameEE 7§ =7
Ta aw fadsi seafaai & fasis & asx
g & g 2 FFafaal 1 50 @i
T a3 usifasrarg, NHEGfeE 9%
f@s1® 98 @ 1 9T S1 & AW &
T | Y gafza sTw €, 98F AR
#&agw feaydr s § g
F@ TF S § F@ TATT A B E,
39 SN H AT AT T | ERIAAR AT
A Tt T FTEIE |

% faw waeq &Y ¥ &l #®
femaed) 78 & AY AT ®17 FT K ?
waEa g gwwar § 5 fam
s F1 s Aged &, 9 AN d9T
3, fow & @ & guid agl ARG AGY
2 wwAE Ag1 &, 9a% are ¥ oy fazat
¥ FISTIWA T | qg A G W A
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aeft & 1 yfew foa o F at § w1
faeit @gmar & &1 SPaWET W0
weeq A&Y & Ay YA AP F AR F o
HIA FIGAIRAT AT 99 A W E 3@ W
gaYarr & far dq @y Ffeq @7
it e & ferus efam At &
g FrFNT A 79T ) T Ty Y
gz ate Aq §, At F1 geqmtw fear
1@ g | frgar Fgat a g gt uw
FrAY § oY arrfeedy & fag <o aat @,
FAT AT F1 FIWFHE § | ox ¥ Ay
IFE BFARGT FA A g0 G a
1T AT W AR A WS A
fear s fagd @ anmw e 6 ag
0! fads) woqdy @ a1 faRwi ¥ wre
a1 T 49 7@ &1 T fagar A FoFT @
&7 Fldw qifrg W @ &, TR 3T
Usel & 1 9% T F QX AlgaE @i §
ot fawi & faar gifgs & @@ # @&
md Far Ay s 3w w30 BfFa
IR #1E Fm g, W Aad g
GIINIET A A ¥ wA F 1 T A
=1t w feadt agraat ofes ey
¥ faed §? s ag wgrm@r A @ oAl
TAFT wTHIEH Fai wrw ? v S
%Y, 7u @i w1 ag 2Y61 faemar @ ? ogA
atg &1 dtwr gt faw @ &) dronE
&t arg N F AT F foq dare adi g
Fagar g & ol @, qwifasmd
e gl AfT o1 wes @ir § sAwr o
wtwr fear e arfs awt o wge fasr

1A FISF0H F 919 Y GIHF
FINH W T oF a@ FIAT AEAE
Wit TR w1 fr gt 9 g Teidg
g g =fgd, 3g¥ §f v A g
oA s a9 & qgAr SEgar § ) AR
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¥ Awew & gmsr gzarg s
a1y § feat ghws gt 2 = S
T TFT 1 Afew ek sfysif)
Agdie N aw ar e adr fe=g )
AF WERST F ger  wAr A qar
fear ? s aag s faa W ¥
Aardt wid fawset ¥ eAEi 9w @
Far fr &3 gFr faar § 1 ag aga g
g 21 ¥fET wEiF Ty fear sar P q
so #AF 3 Fg fFar el a 9EiA gg
o & aa g fs v R 39w @
iy Agf &1 oF fag & |q S0 97 fam
F W g N & oF qrg @D wiehd
1 gt ardt § o2 3awr e fray awar
2

wlt 313t FHY qEAT H1 qHST FMOYT
fax ard w7 sz sk wE
T H guiF weAT 7 f@ET a1 0 37 &1
FEars ¥ @ 1A AR 0F gAR,
EIT "4 IF X UF faa H @=i Frar
ngr, @A ITFT 0F fEa F1 @swf ar)
w4 Fg AT H ¥ A Hgww wIRICA
A% qr7 Fa1 TAgI fHTr AT gw S
F AT IET NI AT AIFIT A SEr
sqagre fear, gt &vt & @ fagw
&t GvFIT A #71 eqazx fwar, g Q@Y
1 am g1 TaAfaT TS & srdwaluy
F ¥ TH A Y AT Gw H g §
Yz 1 gt #12 & grar Q6T qig 79 §,
fazst war 1 foegid |10 A 2 alx
@ gl § 9% faw A AW @
qidt & a1 g A Frar gar AR
gz farsar &

Tgi qT Y FFAT T AHAAT ISAT

T ur | S gUrF g9 & 2 fE AR
gEET § At 97 o1 weqw 7 faamar
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[# nyg fewy)

a1, f99 & T @ 9T e @A, ag
WeE @27 ¢ 1 ¥ F wora Ao A1 wgr e
UL 7 FIsE F2X , a) 3 AAg 5
HIF T A509 § fasi® [aa 1
Foadi g1 W §1— 3§ fau fe ag
HioE dTT AN 31 fagix &1 MaAT B
TAaw @ 21 ¥ At Agew @
AR Rar wigar § f& swe ag wed
eI R, a1 ag NSA F1 FW AWT AR
Feuer #1 adqr fzord | ¥feT @
T A T W@ § ST gH A1 w1 s
tfeag @I58 dex g @ aw@ &
;I F qg GIFT NI4T FATH F
TR @w g af g, ¥ swEk
I ¥ 99 93 A A g7 W@ §, ¥4
fage & sanefas g9 § sl @R
argdt & 5 agl Qar madT <@, o fagx
¥ I0F T &1 GIFEC F) q99 |

i for M w7 f5 Tegrm amew
9T GR T AT, wwaaaArg . A
AR TAEE T IT F g §)
A fa¥w sqiqiT weMwg I @) &
gaar &, T FIA FI{A AANT AT
a1 gAan § AT s g we-
¥q § g% ad 997 9191 8 | g fegfy
% ag fas qrg s T—X it g@ Faw e
2gm—, sfea s & FE adlenr g
frwe® 1w §, @@ a5 gfaadt afada

agi glar g

SHRI Y. B. CHAVAN : The hon.
Member has made general points, but I do
not think that they related to this Bill, ex-
cept the one point which he made namely
that this Bill was a good and innocent
Bill,—which was more or less the summing
up of his argument—but it was not going
to solve the entire problem facing the

country. I never made that claim. This is
the only thing that I can say.  He has very
sympathetically said : ‘g3 37 9T T4

Frat g fmI A garg frgm oo A
g

MR. SPEAKER : The question is :

““That the Bill be passed."

The motion was adopted.

17.07 hrs.

ARCHITECTS BILL

THE NINISTER OF EDUCATION
AND YOUTH SERVICES (DR. YV.KR.V.
RAOQ) : 1 beg to move:

* That 1he Bill to provide for the
registration of architects and for pur-
poses connected therewith, as passed
by Rajya Sabba, be taken into consi-
deration."

As the House knows, this bill was intro-
duced in the Rajya Sabha on 10th December,
1968. The motion for reference of the Bill to
a Joint Committee of both Houses was dis-
cussed in the Lok Sabbha on the 16th May
1969 and concurred in by the Lok Sabha on
the same day,

The Joint Committee held nine sittings
in all, and after considering all memoranda,
representations, references and so om, and
afier hearing a number of witnesses sub-
mitted its report on 28th November, 1969. 1
would like to take the first opportunity in
this House which is available to me to thank
the chairman and the members of the Joint
Committee for their fine report which is
practically 2 unanimous document, Only one
member of the Lok Sabha has thought it
worth-while to append a minute of dissent.

1 would now like to refer to some of the
more important provisions of the Bill
as amended by the Joint Committes.
The original Bill visualised the definition
of an architect as a person qualified to de-
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sign and supervise the erection of and building.
This definition implied that no person other
than ths one who was styled as an architect
and registered under the Act would engage

himself in any activity concerned with the
dasign, construstion and  supervision of any
building. This attracted, and naturally, I

think, the protest of a large number of other
professions, particularly, enzcers who felt
that the designing, supervision and construc-

tion of buildinzs was not ths exclusive res-

ponsibility of architects.

As the House knows, the enginnering
profession is vast and important. A large
number of our engineers are engaged in vari-
ous aspects of designing and construction of
buildings. Any attempt to deprive them of
their legitimate professional responsibilities
would be unfair to the engineers. It is on this
issue, that the Joint Gommittee deliberated
at length and also heard evidence of the re-
presentatives of the Institution of Engineers,
of the Institute of Architects and other
professional bodies. After talking all factors
into considerations, the committee agreed
that the definition of the term ‘architect’
should be so amended that the title can be
used by all persons irrespective of their
qualifications whose names are borne on the
register of architects to be maintained by the
Architects Registration Council, In essence,
what we are now doing is to protect the title
of *architect’ to ensure its use only by those
persons who are registered under the pro-
posed Act, This amendment fully meets the
viewpoint of ths Institution of Engineers and
other professional bodies. The Institute of
Architects is also satisfied with the proposed
definition of the title *architect’, through, in
the first instance, they wanted something
much more.

The original Bill visualised that an
Architects, Registration Council should be
set up as 2 body corporate to maintain a
register of architects for India, The Bill also
visualised that the Council shall consist of
35 members including an architect of the
Government of each State or an architect
under the services of the Government and a
person 10 be nominated by the Institution
of Engineers. The Joint Committee felt that
the Council consituted in this manner gave a
heavy weightage to those person holding
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office under Government, leaving inadequate
scop for the representation of non-official
professional bodies and particularly architects
in that profession. The Committec has,
therefore, amended the constitution of the
Registration Council in such a manner that
the Government of a State need not neces-
sarily be represanted on the Council by an
architect of the Goverament concerned or by
an architect serving under that Government.
Instead, the Government of a State should
have the discretion to nominate any archi-
fect fram that State, whether he serves under
the Government or not.

Further, the Committee has suggested
that the representation of the Institution of
Engineers on the Council shall be increased
to two persons. In addition, the Instiiution
of Surveyors of India, which is another im-
portant professional body, should also be
represented on the Council. The amendment
proposed by the Joint Commiitee gives
adequate representation to all the interests
concerned on the one hand, and on the othar
maintains a balance between practising pro-
fessional architects and architects in the
employ of the Central and State Govern-
ments,

Then, according to the original Bill, when-
ever any dispule arose regarding any election
to the Council, the matter shall be referred
to the Central Government and the Central
Government's decision thereon was to be
final. It was felt that the Central Govern-
ment should not be involved in any disputes
concerning elections to the Council and
all such and all such disputes should be
referred to a tribupal appointment by the
Central Government. Accordingly, the neces-
sary amendment has been made to the con-
cerned clause of the Bill.

Then the original Bill provided that a
person shall mot be eligible for election or
nomination as a member of the Council if
he has been convicied by a competent court
for any offence involving moral turpitude
and sentenced in respect thereof to impri-
sonment for r.ot less than (wo years. There
was considerable discussicn in 1he Com-
millee on this proviticn, periiculmly the
inteipietat'on of the teim *“‘moral turpitude.”
It was ultimately felt 1hat this clause should
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be brought in line with the provision for
elections to the Houses of Parliament. The
amendment accepted by the Committee is
that a person shall not be eligible for elec-
tion or nomination as a Member of the
Council if he has been convicted by a court
for any offence and sentenced to imprison-
ment for not less than two years and shall
continue to be ineligible for a further period
of five years after his release.

1 should like to remind the House that
the standards of architectural education
and training are important both in the
interests of the profession and in the inter-
ests of the general public. Whenever the
standard of a recognised architectural quali-
fication falls below the minimum, it is
necessary to examine the matter in detail
and consider whether a person holding that
qualification should be entitled to be regis-
tered, For the purpose of assessing on a
continuing basis the standards of architec-
tural qualifications and for taking necessary
action on the assessments made, the original
Bill visualised a wery detailed procedure.
The Committee felt that this procedure
proposed for withdrawal of recognition was
time-consuming and cumbersome and, there-
fore, a simpler procedure should be evolved,
Accordingly, a simplified procedure has been
suggested by the Commitiee. The reporis
of the Inspection Commitiees will be exa-
mined by the Council which will make
appropriate recommendations to the Central
Governmenl. The Central Government,
afier further enquiries if necessary, will, by
notification in the Gazeite, remove that
particular qualification from the Schedule.
I may also add at this stage that the Bill
also provides for additions to the list of
qualifications. It is not merely removal of
qualifications which have gone below par,
but it also provides for addition to the list
of qualifications mentioned in the Schedule
because new diplomas are being created and
old diplomas or old qualifications may be
getting upgraded, and we must be flexible
enough to include in the list all eligible
qualifications, including new courses of edu-
cation in architecture which may be coming
up from time to time.

An important aspect of the Bill, and
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this is what I want to emphasise, is regis-
tration of persons who do not hold archi-
tectural qualifications but are engaged in
practice as architects. There is a great deal
of apprehension that people who have been
functioning as architects, designing and
constructing buildings for a long time, may
suddenly find themselves displaced from
their employment because of the passing of
this Bill. Therefore, an important aspect
of this Bill is the registration of persons
who may not be holding recognised archi-
tectural qualifications but are engaged in
practice as architects. For this purpose the
original Bill had prescribed two conditions
to be fulfilled. The first was that the indi-
vidual concerned should have been practising
architecture as the principal means of liveli-
hood and the other was that he should be
a member of the Indian Institute of Archi-
tects. It was felt by the Committee, and
I entirely agree with their feeling, that these
conditions were rigid, particularly since
it is difficult to interpret the term *‘princi-
pal means of livelihood.” I can tell you as
an economist statistician that we have found
it extremely difficult to interpret this ex-
pression. It was, therefore, considered
necessary 10 liberalised that provision by
deleting both the conditions. The liberali-
sed provision goes a long way in meeting
the representation of a large number of per-
sons who feared that they would be deprived
of their means of livelihood, Tne main
purpose is to protect the expression "‘archi-
tect”,  After the coming into force of this
Act, a person who is not entitled to use the
title and style of an archiect cannot claim
himself as an architect. If, therefore, a plan
or a certificate in respect of any building
is required by or under any law from an
architect, it must be signed by a person
whose name is borne on the register to be
maintained under this Act. In the original
Bill, “no plan or cenificate in respect of
any building required by or under any law
from an architect shall be valid unless the
person signing it is registered as an archi-
tect under this Act.”” This was found to
be redundant and therefore, the Joint Com-
mittee has deleted that provision from the
Bill.

Then, the original Biil visualised that ““if
any person not being a registered architect
takes or uses any title or description of an
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architect, or uses any name, style or title
containihg the word “architect”, he shall be
punishable with fine which may extend to
five hundred rupees.’ Here, if I may dig-
rees for a moment, I wish there were a
similar clauses regarding economists. Un-
fortunately, economists cannot be defined as
well as architects can be defined, The
Committee rightly held the view that if the
clause is allowed to stand as it was, every
architect, irrespective of the fact whether he
is or is not eligible for regisiration, might
after the commencement of the Act and
before the register is completed be liable to
punishment. Because it will iake some-
time before the register is compiled, as
pointed out by the Committee, this clause
needs to be deleted.

Then, 1 would like to say that the origi-
nal Bill contemplated both protection to
the profession of architecture or the pr.ctice
of architecture and the title of the architect.
When 1 say, profession of architecture, I
mean not only construction but also design-
ing, supervision and all that. The Bill, as now
amended by the Committee, however, pro-
vides for the protection of the use of the
title and style of architect only. 1 want to
underline that : that this Bill only pro-
tects the title,

SHRI C. K. BHATTACHARYYA (Rai-
ganj) : Not the profession ?

DR.VY. K. R. V. RAO : Because
engineers can function, design and construct
and supervise and so on, but they cannot
call themselves architects. To call yourself
as an architect, you must be registered.
That is the whole purpose of the Bill,
Therefore, even the original Bill precluded
any person other than a registered archi-
tect from practising the profession of an
architect. So, it needs to be amended and
brought in line with the protection and title
only, The amendment proposed by the
Committee, therefore, is that after the ex-
piry of one year from the date appointed
for the purpose, no person other than an
architect or a firm of architects shall use
the title and style of architect. Hence, the
term here, of arthitect, means a person
who is registered under the Act, and there-
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fore, you will see it will also cover those
people who have been practising in this pro-
fession even though they may not have all the
academic qualifications which are spelt out
in the Schedule, The Schedules to the
Bill have also been revised to make them
more comprehensive. The revised schedule,
Parts [ and II, now includes all the archi-
tectual qualifications which have been re-
cognised by the UPSC and the Central
Government for the purpose of recruitment
to the post of architect. I am aware that
a number of persons have been writing
letters and sending telegrams for adding a
large number of other items to the schedule,
I want to point out that all those which
have been included are reconised by the
UPSC and the Central Government, There
is nothing to preclude the Central Govern-
ment after consultation with the Council
from adding new items to the schedule,
provided they satisfy the required accademic
qualifications.

In conclusion, I wish to point out that
the question of registeration of architects
has been before the Central Government
for nearly 25 years. During this period, we
prepared several drafts of Bill, consulted
State Governments, the All-India Council
of Technical Education, and other authori-
ties. We wished to bring forward a Bill
which would satisfy the legitimate demand
of architects on the one hand, and on the
other, give adequate safeguards to engineers
and others in the pursuit of their vocation
in life. It is only after these consuliation
discussions and so on, that the Bill was
introduced on the 10th December, 1968,
Many important issues were still rised
about the scope of the Bill, and how it affec-
ted the wide spectrum of constructional
work in our country in which many differe-
nt types of professionol particvlarly. engi-
neers are engaged. It may be school build-
ings or municipal buildings or other
buildings. So manv building are being
constructed all  over the  country
and many people have been engaged in
designing and constructing the buildings,
who would not be what we call professional
architects. We wanted to see that their
interest were not adverseley affected by the
passing of this Bill.
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The joint Committee has gone into all
these matters with great care and delibara-
tion. I would again pay wmy tribute to
the committee. We use to have heated
discussions. Even my friend Mr. Piloo
Mody who is normally very clam except
when he is interrupting, was violent in his
statements.  But after all the violence and
heat in the discussions. we came to unani-
mous conclusions. We took care to see
that the title of architect was properly pro-
tected. We did no harm to those who are
practising this profession provided they do
not call themselves by the official title of
architects. In this process the fundamental
charge the Joint Committee has made in
the original Bill is to protect the title and
style of architect only and not, would repeat
not, to make the designing, construction and
supervision of buildings the exclusive res-
ponsibility of any one particular group of
professionals, I have no doubt that this
fundamental change will satisfy the legiti-
mate demand of the architects and also
allow engineers and other profes-
sionals to pursue their legitimate avocations
in life.

The Bill, with the amendments suggested
by the Joint Committee, represents the
greatest possible measure of agreement. The
report of the Joint Committee was passed
on Tth May, 1969 with only one amend-
ment of clause 27 (2), viz.,

“Where the renewal fee is not paid with-
in one month after the due date, the
Registrar shall remove the name of
the defaulter from the register."”

Otherwise, the entire report of the Joint
Committee was passed I would now com-
mend the Bill, as it has been passed by the
Rajya Sabha, to the House for its considera-
tion and I hope it will unanimously adopted
by the house.

MR. SPEAKER : Motion moved :

“That the Bill to provide for the regis-
tration of architects and for purposes
connected therewith, as passed by
Rajya Sabha, be taken into conside-
ration.”
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(HAH Dis)
SHRI PILOO MODY (Godhra) : Mr.

Speaker, Sir, to begin with, 1 would like
1o congratulate the Government of India
on having brought forward this Bill, as
the Minister admitted, after 25 years of
consideration. This matter has been under
active debate for the last 25 years and there-
fore. I must particularly congratulate the
Minister-incharge that it has fallen to his
lot after I do not know how many pre-
decessors have taken a hand at it, to bring
it before the House, to steer it through the
Joint Committee, have the Rajya Sabha
approve of it and finally come to last hurdle,
which is the Lok Sabha.

As the Minister said, the Bill is really
non-controversial on a great many fronts,

MR. SPEAKER : You may continue
tomorrow. It is now 5.30 and we have to
take up the half-hour discussion.

17.29 hrs.

HALF-AN-HOUR DISCUSSION
RE : PRICE OF SUGARCANE

oft wgatr fag @t (ama)
HeAE AT, T ¥ god K1 WIHAT 34
W F fram st gn sam § s g
gagT—aAl & fou aga ) Ageaqy st
wa #r fagr & 1 gt 12 FgmET W)
ngt @E g1 § WL A F IeaT 2 ga
awadtg sfg WA &Y ¥ aaemar qr fs
9 0% ¥ faq, 9 snft 91 gf 2, 09
F g frgg @ & grasg 4 =@
fafee weg axwTd & gamg 70 ¥ &l
37 EAET F1 @A F IR AW A Ay
et f& 0% &1 g 7 Ta 37 4% vamr
wifge | oF w7 ¥ I fewamw a7 77
¢ 5 foadt azerdl & 3 gama i,
F il gl § AT 3T 1w & fav
el § A FT AT OF Y& IAEA
FEgHE, o w awd A, A &g
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g AE USAE, 9T T HFT 10 =
fegzs & #iT A &) g AA TS A
gi-A1F sy § M o &1 9 & Iqr-
zq § fadig gvg 440 , Seeid 7 w4¥
37 & Fraiw #Y 2 | F-AG UST, Gy
qAd, ¥F 1 § oY 5@ AmS § A
@ AT IR FE gwa TE e AN
Fgq &1 ngaq a8 & fF sifasia veai A
9 ¥qr & FFT 10 wY AF AAA U
fratfza w24 &t nin Ft &) 37 33
g& & @iq £gr 9341 @ fF gl g
uF @1 & arg o wgi & oagt @ 2
fog¥ qis 7 w0 37 4% WA g, W™
qIe oY 7 wq% 37 GF & @

# Wt w@iew ¥ ggmr =g § 5
TS GIFIU T GHIT WAA FT ATF F741
far aan 1 s EY G arat & fod
g&T #faai &1 gs@a god §, @19
afexal &1 gedeq gon §, fFT wad
T8 717 & fou, N ¥W & wO framl
F Wrig ¥ g @Al g, ¥4 EH) A1
g Afagi &1 @wwea gaEn,  ge
WAl & amy awAqg aa v T A
ar ag gwwar g e wfa ad a9 ) @@
afexai a1 gex vl &1 awT goT
wifgw sl ga#) agafa & &3, 37 F)
wgnfa & w1 #7 gew a7 wwar fgq )

A Ty A ¢+ gl grzg
FHIGT F qUAR ¥ FFET GER AT
aa F3dr § 1 afer § gz Tgar g, w4
AEIEG F HT AYT AFTT A qq0d, §F
F1 Arar< 347 8, fF7 sl ax /0w WF
T &G § | 93t a6 TH oA1g9 §, Fal
¥ % aral &1 & @ §, gR OF 0T
H gy HgT 7 99 wafa g9«
et Siwr o geq faifa fear omar
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2 A1 39 ann A GA DA D A
€1 1@ 1A § afea w3 A= F1geq
frailea fsar strar &, 97 @@t 51 eyrs
7Y @r wrar | & qgar =@gar i f&
T &1 ger fauif s qug
I F @Y # oA . qar fageg
AR R 7 9zt aw gHwgw g,
FI® IHA ST A ST 2 A 4.5 L1
%fd tFs qzar &, F9° 4t FT Fe G
ST F I Fi w7 g wrea) F
SR F1 qeq fagifa 573 & 9w qug
FREM A A M9, 37 ¥ A qiew

® OGN A AT, IEE T e g,
A9 I FII@E H Feqrfay qEg W q

fratfa w<@ & &iF =@ e ¥ fFama
T IR qA W qen Fraffa
g wifgd | wlta 1 3o gmfe g
IR T FT, 39 gvafg av &7 aqrey
qTAT R, ITF! @9 WA FC, a7 raF)
fratfea s3m anfgy )

Tl 97 ¥ TEH #1 a9 —a,
faasl, @t sttsw ¥ §7 s
TE T @ g gy aw
AT w3 9T 10 sfand & I
TEF SNF @IT F1 3199 7 T 7T fza1)
W awg & gad i A q'gh 2y 99
ar @t &1 afz g7 57 A4t w1 g §
@ s At agad 9t ger 41, 34 3
w19 Af9F 57 @@ a¥ g wifgq ar

fema %t aga @ N aon § |/
gl qedt § — 97 1 WA gy a@er
axear gl g fF feama & qig Feaar
ag w1 AW, sl e
aar ¥ 10 qa7ax %t fgg A== =8z
a1gT A gedi w1 991 5@ go anenr
a1 & Fagag, 1969 § a5 aFgaw, 1970
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[+ wgarafag)

a% UF AT A F qoAl A G F AT
#68 afqwrar afg g€ 2, shaifiw
emiaa #§ 7.8 wfama w1 3fy g€ ¢ ale
Q= & g & 0.5 wiawa #1 &
gt &) w1 Ad & fF wzi weq S H
6-7 a1 8 wfama #Y Ifg gf &, =ramEl
& gew firy § | oF avw fram Y faadr
HF ¥ agd FIv AT Fgsw |R
g1 ame # g e ¥ gew A @ § AR
fear it senfes e & @57 fe @
g1g9 a@ ¥ @ fraw 1 #9T gz
sl wY ag T fow a@ A wha
T v ? gu foq A A @ fF o
a9 T aig ¥ Fea fraifta &T @)
A & 419 @1g 9g N W & fF T F
1o A FY HFRE A5 oq4qv L,
{efezam siewga 9 9igw @@ ¢, gad
At # grgw #7117 gl axg & fafan
geaq ) ™ & o 5 fad 9x faq agay
ot g 8 AT FaEsl 3@ §T 1T Aorgdd
Fruga 2y &, auE swwifal f
£ g 3A §, 9% a7 WA gy §-
ZT |19 A1) §9 wrae § qlandy g
¢ 3fsT wiowt §3 7 Fg F@T 3an
3 7 TF 7 9zar g | sfew gl a@
a7 framal 1 gttt g3, I99) afas
feafa ax Y€ ema 7 248 1 5@ fau
s w41 oy geq faaifa % & o @l
&1 WY s @A wifge )

S EY B G 8 IEE SN
Te1 fgmmr Gifazdi # srar @ o e o
sarn a8 fged & w7 o @iz-aTh awa
2 1 Tx AN ArEErd € grew At st o
gua § | & qmE aY srgw @ g

fs wx Yt @izard & wat N w2 gEw
19 as'®s Frga 68697 T &1
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sYaw wra 86 vy iy #wew ar wfww
FTF G1% 1969-70 # &Y 19 5w A
45 T g Tar Ay W ¥ w0 @
T 4 ¥ wigArd w1 w3 oft
afgg 1 19 a1s'sr, 1969 Fr 205 wad a1
&7 1970 % 19 Fs® 1 110 w7
T mar | ¥R FzA w1 Aa97 qg ¢ R 12
o gleadt & gew 0gS @r® FAdaw
MY N w7 E AT

e w7 ot wgr1 & fs o ne
& W1 WEF AT, @ ged X 9w
@id w7 37 9% fagifa &7 @y §
@ EiT i gz F meaq ¥ N At
FFR Y FH 6 w9y gfy sdizs A=y
w1fgq %A arwr fram w1 gfeww & a3
T qr I wge Y fam @ & feamd
% arg gg feam ag waa Y @ & 7
%@ ®q17 K1 W1 g fwar anar g |

Ta% g19 g § oF qra 7 A 6%
g1 fearar srgar g 1 faEl & arg oF
FergaE Az g wrg 5 feaT &
A 9T AT HEA F L@ AT @
#fET, aTagR T9 ¥, IAFT A Goq & IFH
o #Y san g gar g daT #*
&gl AT ATH AT IEEOw Ag fAam
fr 1 oo M gEA WA F FWME
T Al &1 I9F AT ITH! 4g W qar
7 & fs #wa gaf s« A0t ) @ w97
Sei % g% o 8, gAY was & 35
sz W frat &1 & ¢ gg av
T sFe 7t fas & frdi femraz
aasd dae N/ G A fear
¢ | faw arfew ag w2 € 5 gma @S
T qur 8, gATR DAgF 2E B, o
dar #gi ¥ &1 7 gardr A% fofuz @
& I &, 1 9% fofpz agard 4t ag @t
ae g IH 1 FEd N FeA Jg 0@
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di% § afea au1 femra 6 w3, 8 wfra
R q15 AL aF FaA FLaFT § 7

0% 419 & §19 F§ TH FHEC A
az &31 fw fearal & Y oftad gy &
38 9 frar #Y s fast s3ar 1 aga
TH A AT FG 185 § AT A s
drgar § agar @ vl @ a| A A
qzars &0 fF @Aas £37 A fearal
Ft 371t faar § ar agt ? g% wgh a8 @
&, i &1 w8 W 714 saiw A faen
s amgadl e & § &
T AT sATT A &1 O arg o &1 A
H;AAE & AF AF siAaEd § AR
29T Y § A1 IAW 3 WA UFE WF
@ ¥ § 1 @ AU @@ AN @
gz FeAI g e 0 amel # aiv @
Fraw gargd s A1E e Trataey &1
%1% afusic 7 @) f& fegiAl & s 1
I FT 6 | IT 1T 71 15 Afq g
a1 fee fedY #Y o1 atfesre Jd@0 @0
aifge fF frardl & ara &1 ag 1%
FL1

7 ¥ gost oF Iorg W @@
£ W Ars g ol gATERAT A St
V1At g fae § 7gt 31 Naed ¥ oF
agT wsgl sAgw mga faar 1 A
faws mfes glc &% @ a1 #@& aw
Ftzw T awfa & siMT 9T 9%
g wqar & foar Mlx 98wy ¥ feaal
F1 UF-0F arf F1 guard FT f2ar @R
g qiq fas mifes ¥ 7g oz &<
fogr fE o 3 dar 3 a) sad @ =T
A At s ag adFr T wF e
g aud) qrafed & g 9T &
¥ dar AT fearal &1 gTa £ § A2
draigd faw wifew § saiw & fom ®
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al g % aga a1 aOF g AFAr B |
H q1q U |wEre # famie s
anfge

a7, S swm A w2y § fe
gaet wifee 7 & Sfsa & 3 ot ariwe
W AN Tk g AT g F
oW @ % W wied gw
fom &% § ag & an® @y w@ar
|MRATE 1 196263 F Fiw Exm 2
A1 A IO Y 2.1 qXFE 1 ogAHT
g a1 | 1963-64 ¥ 7.8 938 &1 g
gAT 1 1964-65 % 8.7 qudz 1 ATl
A1 WYX 1965-66 & 9.6 Fr GThr AT |
& SEC A T mfest &1 gawr g
IS 9 @1 § | 9T A1 a3 $F ag
v g A &1 196263 ¥ W 2.1
gIdE a7 qg 1965-66 ¥ agFT 9.6 TIHT
g nar | T faw Aifas w23 & fs g
gnE Al g Y ag wiwe qAr g § 5
fas aifest 1 a1 o957 § ol ag @e-
FIX FT @i¥ § @A Aga §

% 1y @ § oF I &7 dF  q-
FITFEqM AT AT FigAar ¢ 12
ardiE #) &/ w7 F 9 3w faar w9r
e gaa ¥ geg freifa feg Esad os
et I K 0 ) IR s oar
fF 9.4 Fegadt & &, gav 71 g9 sfage
gusfen & @i gu 7 geai &1 sw frar
g o 97 9.4 ¥ sarzr feFadr @M @1
feqrdt #) g A swizr #@ | Sfsa
feaar smar stfrgn aed faar 7 ggs
5.36 G5y 3F ¥ 3T Ua @IET F FIT WK
& g Far fF 66 qar & FTAY GF &7
2 fagré feear wais faar 21 @ awg
§ ang framl & giw § g= wig Tmgd
§ 1 % wgar wigar g v fisad 3 \iw
gedl B FET F T AT AL FER
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[ zeifa)

gt Y & ofaw feardl & &g zER
a1 1§ e AgY g 1 9 fwer Y
faw 1 qarEy 9gi 9t fF fwad &
=TT T A9 qar frar g1 ? 3@ www
&1 1% oF wrRaAr W g gH aarg ?
& A3, gEIGTAT AR GIRAGT H
faet & q@r 8, @@ 9T " a®  fdT i
feamar #1 feFad & g gz w15 Far
Tg1 gat agt faer & 1 Y A4 wa framl
N oig § g WA A R, T Aqg
qig 9T & 1

gAgsaal ¥ wew gar § 5
FIF Y A7 Faw ¢F g A1 35 a8
fr fret azg & < Sogar § w94 fgg
grr =ifge 1| o ag & 5 3 & 7gd
# 1@d § I 919 yEqIE, BIEH 2
#IT W T | IE 919 GZIA FA AP
Figdl &1 gEifsw ¥ oA @ra w1
FATIF 13T T 9 AT ¥ S
TEU# QY eF I & fdg amy
70 71 80 Fradf fraAt &1 o1 i ®1€
WEImIag & 3@ aw@ ¥F TF
fagifa 1 1 ga¥ $35 IenFarE] &
g =qiF 719 afew fraAl &1 W 9wd
aE @ At Fifge | anT fEEE
sifaa wgar, feam & atsr aar @m @
SgAiFaral &1 A1 gedt A faw ¥y
#1q geai &1 fqaif@ s@ ang ol
aatal &1 eqra @ afsa feamal 1 s
9T SAF! §52 KT F1 wifgg 7 FT )
AT AT gedl A 291 T1gF § @1 0F
g Sifqe afeq a1 g w27 § 5 gw
gas! gedt A AT Az § o3z A%
& ? feardl 3 = &1 Mg w7 FT I
# F1q® TgAr Fgar g 5 ow aww g9
firz €3 &, &&@1w Y qlairaT agE ¢ sfEa
g T AT THATET T AT F F
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1969-70 & awz ¥ wdlsew ¥ geargai
A A TFWIET YA FE Jgw qf}-
e 9g gt fF oF A # 42 F07 w9
STt fasy | a9 wgarT ag ar fy 27
w0z favar ofs7 fasr 42 #Qg aeit
15 ®<rg sarar | 3@k @@ 70-71 & @t
FAr F f2ar )| g@ anfamsr gmward
FIER 1 St qq2 Atar IgH DA 0
THATES IT azvd af 1 S ) A g
af 39 9T Y A1qY TE|r 23 & aww 25
sfaa ¥ & a9 23 & qond 37.5
sfaga #7 fzar 1 gt oAy sarar
TFTET TN A9 T &Y |

fg@wragem agar § F o
WY Y ITAe & fow § o sne 3
#1931 @ § 7 910 379 w7 $fag
ITAET ) gEl A afad, afET g
91 3 & foq g feqrr & @mg aq
favarg oxd & ? 7l seqiT @ £ 7
g dasgarag § F g@w AN
Fg Wl FL 9g =7 97 1G] & WA H @
FTFL AT from Farg smgry 7 g
s gE 1 A fawfed § 57
et fear @l X 9T A9 g a9 &3
F9 8 fHamT &1 aaw gar Tfgy &
39 & fgai %1, 3% #) sv@ 51, g@ AN
gint ®1, I & @A F1, €A { @
T 19 fFan qar ¢4

aeT & fawg ¥ g awq feam w)
fawrag A & f6 9a wig ag & &
g i@t g ax e & g e
f&ar smar § | ag o feera i waar R
AN ag o fgA &1 rwar g, & &gAr
SIgaT g, 4% A9 F1 HEAT 9FAT | A
AT F gEdt gz AN 3w fwmT 0
1z Hzlr W wWiT W9 wY I@ X
faqear qgr | 5@ feu & sgan S §



317 Price of =~ AGRAHAYANA 4, 1892

fE it gt 0% @ & fou  fFam &Y
arg "zt ag sifqd | & fFaT & amg
gegdfa el str feam @ waw
&fadr | w9 ¥ w7 ofsarde # i frarT
HraT § IT Y OF FAL) TAT FC AT I
¥ gm ait # qg fear T afF7 qg a1
@ grrr @ 9 @ ) fagw a@w 7
%o 37 dar a1, 39 fou 7= 1 0 ag F
£ 1 sy A Geft F 93 a9 qac agg &
1968-69 & * Y ¥ fzar, 1969-70 F
Wt 73 2 famr, ww fog 1970-71 F adt
¥ fear @y 1 w37 1968 & wig ¥ &M%
Fgr 1970-71 & w3 & |

T @ aral &1 @A g ATK AT
qr OAIIT 10T T QARAT |rw qA
¥ gz ¥ F=E wEar dar st A
qiferariiz & a<edl 1 v 37 ¥ g2q
qr §1% gWE FTEF | A FEr &hiEg-
QA AT AT A W AT A A7
siqorr #3 f g7 ag At w1 s W@
FI AT & gea fraq f5T ndd 1 o0
grar St geg a7 f5y o § 97 ¥ feadl
Fr e F wf g o= am A
iz fF w1 #1 gew agr T Nfeg 7T
fag g @k fEaET § gd A =g
9y ) gad arg oz & e feaml & &
uftad § 39 #t fozd &1 1 3@
FISIT FT T S INg & 7 gaaw
g Sad &7 fag ¥ =1 ¥ ofwd
ger gl i A Ag ag § 5 st &
ITHNEAT T FE SV4Y B =gy £ oA
39 %1 7€ Al adQ@r afsd | g &
Wt orET YA ] I &1 &9 i
T 75 Ty dfe feam & g7 w1
atar #¢ & gpeitaaal #y, faq 1 7
sfams arardt §, wqee w7 & frata &
g aeam w7q FfaT )

ot et el (gigs) o ossaw
wgteg, & o7 #Y sqacar qgaT § | oA
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#rd w7 &1 991 @it § a7 AR "]
%1 w5 qgd #Y waafa g faT agedt
Fam s g d oy ga ¥ A

N@REaRQAAHN 1T agmr g &
A FMAd § 39 F T 9T g
o wY e koA ¥ aiy §, 9w
A ¥t agafy 3 €

weqe weneg ;- AU Ayrs g R dla
Fra AlgE 2 |

st gRTNEAT gEA ;g g F,
far st aeedid AME 99 § ¥ Baw
fE

Feqey APT © 719 §, o At § N
g &1 9w fFedt oF A T g ww
i

DR. RAM SUBHAG SINGH (Buxar) :
Mr. Speaker, Sir, I am glad that this topical
question has been raised here in this house.
I am surprised to see that this Government
is mot at all giving any attention to the
needs of the farmers-more particularly—to
the sugar cane growers,

I have every appreciation for the work
that is being done by Shri Shinde. But
this does not be lie under his purview. He
is made to reply here, but the policy is
determined elsewhere,

As Shastriji pointed out, the Mills have to
pay the arrears to the tune of Rs. 35 crores
to the sugarcane growers. If the Govern-
ment possesses any heart, if it has any
sensitivity about getting justice done to the
sugarcane growers, it should see that this
amount is paid to them immediately.
I would, therefore, like that those arrears
should be got immediately paid.

This price, as usual, has been fixed
on the basis of 9.4 per cent recovery, and
it is Rs. 7.37, Last year, as you know,
in this area, more particularly, UP elc.,
huge crops of sugarcane remained standing
in the field and were not utilised...
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SHRI S. M. BANERJEE (Kanpur) : It
was burat in some cases,

DR. RAM SUBHAG SINGH : ...due
to the faults of the millers and due to the
fault of the Government who could not
induce the millers to get them crushed in
time.

While determining the price, as my hon.
friend has pointed out, one has to take
into consideration the increase in the cost
of cultivation which the sugarcane grower has
to me:zt, For instance, the cost of fertiliser
has gone up, the cost of power has gone
up.in your araa, Sir, and more particularly
in Haryana, where it is 38 paise per unit. How
can any sugarcane grower pay water rate if
it is that high ? Last year and also the year
befyre last, the price was Rs. 10 per guintal ,
and it used to be sold at Rs. 12 or 13 or
14 or at some places even at Rs. 16 per
quintal. But they purposely kept the price
down, because there was a link between the
Government and the sugar manufacturers.
Even in regard to this exercise of free
sugar and levy sugar, I charge that it was
due to that combine because they had to
keep them going. and the Goverment had to
keep Government them going Even now, good
sense can dawn on Government, and they
should sec that the price is brought up at
least to the limit suggested; I would like the
hon. Minister Shri Annasahib Shinde to
exercise his good office, because his own
State Government has said that the minimum
price should be Rs. 10 per quintal. If this
Government pays any attention to the views
of the Siate Governments, then barring
the State Governmenis which are in the
hands of the millers, as for instance, Raja-
sthan etc., the other State Governments
have all recommended a higher figure. For
instance, it is only Rajasthan and Haryana
which have suggested Rs. 7.37. The Maha-
rashtra Government has suggesied Rs. 10
per quintal. The Punjab Government has
also recommended Rs. 10 per quintal, and
UP. Rs. 9. Tamil Nadu Rs. 9, Bihar Rs. 9
and Andhra Pradesh Rs. 9, Therefore, 1
suggest the minimum price should be Rs,
10 per quintal, and the Government should
also see that the maximum is allowed to
be paid to the growers because they have
to meet s0 many  other charges such as so
the digging operation or to ploughing opera-
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tion or on tractors etc. Government are s0
incompetent that the tractor prices have
gone up by 300 per cent and they are not
being made available to the formers or
sugarcane growers. Even in your State,
Sir, hundreds of tractors are lying idle,
Only the other day, we saw about 150 trac-
tors lyine idle in Andhra Pradesh and other
places,

SHRI CHENGALRAYA NAIDU (Chit-
toor) : They were East German tractors.

DR RAM SUBAGH SINGH: Wher-
ever they may have come from, they came
through the Government sources. and the
STC imports them. So, they should give
freedom to the growers to import the trac-
tors. If the Government and the STC have
become so incompetent that they cannot
import any good quality tractor, then they
should resign from that responsibility and
leave it to the growers to import tractors
and also fertilisers, because fertiliser is also
not made available to them at the price
operating elsewhere.

The cost of power is equally high. As
regards recovery, who knows what the re-
covery is. There is no sugar factory in
India where the Government are having
their own apparatus to determine the suc-
rose recovery. It may be that in UP in
one or two factories, they may be having
such facilities. But in UP there are about
100 sugar factories, and in not all of them
do such facilities exist. 1 would like the
hon. Minister to let us know where the
apparatus is to determine whether the re-
covery is 9.4 per cent or 10 per cent or 7
or 8 per cent. In that way also, the grow-
ers are made to suffer. In respect of reali-
sation of the cost of production, the cane
growers are made to suffer. Then in regard
to the cost of fertiliser, power and water,
due to the inefficiency of Government, they
are again made to suffer.

Therefore, I suggest that & Commission
consisting of repyesentative of the cane
growers and some experts should be consti-
tuted to go into the sugarcane prices and
they should be asked to report within 15
days, because this is the cane seasor. This
botchoptch anauoncement of Rs. 7.37 per
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quintal is something which must be with-
drawn immediately because you are playing
with the lives of the cane growers. They
should also see that the arrears should be
paid immediately. Government should
also appoint a committee to go into the cost
of production of cane because sugarcane is
as crop which requires plenty of intensive
labour. This is a cash crop. Without
knowing the cost of production, without
taking into account the price suggested by
the majority of State Governments, is there
any sense in determining the price of cane
on an ad-hoc basis ?

To recapitulate my four suggestions,
they should get the arrears paid, institute
a committee to report on the price structure
of cane in relation to the price of sugar and
also constitute a committee of MPs to go
into the cost of production. Whenever
there is anything on sugar, they immedia-
tely get it referred to some body and incre-
ase the price, but about cane, they do
nothing. Then the cost of fertiliser, power
and water and tractor should be brought
down.

MR. SPEAKER : The proper procedure
should have been for the Minister to reply
to the member who initiated the discussion
and then questions should follow. Now
that it has proceeded this way, let it con-
tinue,

THE MINISTER OF STATE IN THE
MINISTRY OF F0OOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : I can reply any time you desire.

SHRI S. KUNDU (Balasore) : I think
it is in the interest of the democratic system
that those who have been in power should
sprak sometimes so that members like Dr.
Ram Subhag Singh could come out with
their past experience and enlighten this
House that the Government was in league
with the suger manufacturers,

DR RAM SUBHAG SINGH : It is. H_c
iiwrong because he is league with this
Governmeat,
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SHRI 5. KUNDU : Anyway, all along
we have been accusing this Government and
they say because we are in the Opposition
‘What you say is not true'. Now it has
come from the horse’s mouth. I hope
Government would reply to that point.

1 remember in this House Shri Jagjiwan
Ram had assured us that the sugarcane
price should be at about Rs. 10 per quintal.
I do not kmow what catalytic change has
occurred to retrace that assurance and bring
down the price to Rs. 7.37.

With all respect, 1 would not agree with
Shri Shastri that all these things are enjoyed
by the consumer. There should be real
wages given to labour and fair price paid
to the growers ; at the same time, the con-
somers' interest should be protected. A
via media has to be found. Whnat is that ?
We know how this industry has operated
for the last many many years. Some of
these factories are 50 years old. The people
who started them imitially have got so much
profit that they have diverted it and built
up other industries. Ullimately they made
this industry like scrap and they have al-
most left this industry. Something has to
be done to see that the workers and the
cane growers get a fair price as also the
consumers. [ would like the Government
to go into this matter in depth and look
into the matter with all seriousness, instead
of merely depending on the reports from
the States and the Agriculturol Prices Com-
mission.

18 hrs.

The Government can, for instance, levy
a high rate of excise duty on fine sugar and
spare the other consumers of sugar, because
sugar is not a luxury and still the poor con-
sumers of sugar are fleeced. The levy on
fine sugar can be diverted to the producers
of cane.

I would like to know from the Minister
on what silly pretext Charan Singh backed
out of his announcement to nationalise all
these sugar mills.

DR. RAM SUBHAG SINGH : What
can Charan Singh do 7 They did that,
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SHRI CHENGALRAYA NAIDU :
They were together at that time.

SHRI 5. KUNDU : Mr. Shastri was
very eloquent, but | do not think he would
ever plead that these sugar factories should
be nationalised. The only solution to the
problem is that the sugar industry should
be nationalised throughout India. The per-
son who is suffering in the sugar industry
every day is the common worker, whose
condition is so miserable that it cannot be
described, The Suggr Wage Board took
four or five years to give their recommenda-
tion, but these mill owners are not agreeing
to it, and it has been left to the State level
to decide. The workers are worst hit in

the loan period when they do not have work.

He must see that the award given by the
Wage Board is implemented by the em-
ployers,

I am happy that sugar production has
gone up, but I hear a lot of things about
exports, and the Government is making an
all-out effort for exports. What is the real
situatiou in exports ? How much subsidy
are we paying for exporting sugar, and what
is the price here and in other countries, and
to which section of the people does this
subsidy go ? Does the subsidy go also to
some of the factory owners 7

SOME HON. MEMBERS rose—
MR. SPEAKER : Half an hour is over.
=Y gETATT WEAT : g F1 A I
& faqr T 1T WA ARG A1F § @0

gy &1 qAEAFT A1 9 & IS g,
FIE rar AT VT FEAT AG & |

o Wo Wio TAWI : gH ST 1 ATH
Iwe ¥ AEN Arar
sl gErgdtT wEeDN ;- ©F @Rl ar

gare & &A1 wigar g | faw A F AW
gIAHTa TwE

AU HERT : AGH WA FoT H
q ?
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oft gETIArT et ;o gl o
=it ®o Wlo aAst: & WY 1w &

weaqw wgtad ;. § difgw T
Wﬂ':g | I think 1 am going out of lhe

rules. I am very much afraid that once we
do that, later on this is quoted as a prece-
edent I am not going to treat this as a
precedent.

ot gFTNEIT TERY © WEGH ALIRT,
W wd uw fragm @ty a@ §,
gafag 7+% ¥ grafiva feam A sfend
WX T F geE ¥ ey w@d N Iw
afefaq g 1 57 & 3 aw g e
W IR AW F gt FHE FT WIT W@
99 &% A7 § A1 927 w2 qF ATHH
H&? ¢ o fema frg = 1 g
37 &, 9% WIF L A A F AlA WA
& @t # 1 ATy Ieg F @A arsy
FHEN F W1F 1 19 WY 77 AT T
&1 1T O diq 89 79 |

frma 1 feara fema aga &7 man
2 1 oft 19T fag medt ) 317 A1 A
g1z 1 A 77 f27 02y T TERF
oF #ft faq & A s W FER
fraes a1 IFIA A & gea F W H
& @Ay a1 fagia aqmar a1 fF fead
T ¥4 4 AR WY AT AT | T8 oY
T @gnz frgad &1 fagi ar )

Gag oA s g fF T8 @
& a9 uF fafaecd 09 & g R
grgey ¥ ot fagrra faaifw fem
g 39 sagifis safia & gw &1
75 faga & ses #4f A amdr § )

Fg fzAT qgd off st 9 A T
g ¥ N & FNAF Waw § OF
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arzarad fza av gw 7 ag gwa fzav a1
s aTgre o= F0 geq  7-35, 8, 9 o1 10
=q7 fy feaza ar &7 o fagifa +3,
ag at fFg F1 Jg &1 A1 ¥F QA
@ 2 frar s eT @ig § A wEe
fara wia q¢ fa¥, 39 & gy ¥ feam
® M AT WM 3T, A I AR
fear s 1 @@ ot SelEaT WA A UE
araEs faar a1 fr ag us  saEafw
gwiT ¢ AT aTare T T faare F3 )
% Y fag ¥ 7z WA =rgar g fF 3w
T aF GIFC 7 I8 Lwd g9 =
foar & a1 agy ; afz gi, a1 3@ " H
g fea frssd qg agst 1

T & AwH frw § @9
siar g1t § | fema a1 g ger aman
¥ oF ot 39 F1 QU qar 4G fAwar
iz AR, 38 F T F1qU @@ TG e
@1 | 3 gaEq F) AF FE F o
"IHIT 471 97 IB1 %@ § 7

fagrT w1t IeaT 923§ FHE T
®[ §a IgA A F Id1 §, afvw ¥ 3w
) T & AWIHE 9T @F AL F@ §
Iq & gracg i g A fAvg FF e

@yl

FIT CgT-Hdle FAU F 437 I
SR F1 T 3 FT A7 F1 geq fifea
a @, afer 9 # feamt & sfafafa
st gg @ W1 W IR FT A
sqgear Ffy W@ ¥ F Y7

St §o Wlo axwl :ETL HFIG, T4
ug &) 48 & 6 Ay & wreardt % mifa-
F1A Y GATH &< §, A3 FA AT F G
gaTH Ag1 §, afes T F1 6 geTer g,
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SHRI ANNASAHIB SHINDE : Sir,
I am thankful to Mr, Raghubirsingh Shastri
for having raised this discussion in which
many hon, members of this House and a
large number of farmers in the country
are interested. Quite a few Prominent
‘members of this House including Dr. Ram
Subhag Singh, Mr. Banerjee and Mr.
Prakash Vir Shastri have Participated in
this brief discussion. I would like to
dispel the impression of hon. members in
regard to Covernment‘'s policy on cane
price. The interest of cane-growers is most
dear to us, because sugar ultimately is
not produced in the factory alone. The
farmers have to produce the cane in the
farms. Our approach has been that the
cane-growers should get a  reasonable
price. Some hon. members referred to the
assurance given by Shri Jagjivan Ram,
the then Minister for Food and Agriculture,
that the minimum price of Rs. 10 per
quintal would be paid to the growers. I do
not know hon. members are interpreting the
the assurance like this. It was related to
that particular year. Hon. members are
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aware that cane prices are annouced every
year and they are not the same every year.

SHRI CHENGALRAYA NAIDU : He
said it while replying to the budget dis-
cussion in April. That means, it is for this
reason and not for the previous reason.

SHRI ANNASAHIB SHINDE : 1966-67
and 1967-68 were very difficult periods be-
cause cane production had gone down and
there was acute shortage of suger. The
problem before the Government was,
how to encourage more cane production.
So, the Government adopted the partial
decontrol policy and the intention was that
the benefits should go to the growers. I am
glad that as a result of the policy, millions
of farmers benefited in that particular year
and got much higher prices than the mini-
mum price announced by Gowvernment for
two years. As a result of that encour-
agement, the cane acreage has substantially
gone up. In the two difficult years, it was
50 lakh acres. Now it has reached 67 lakh
acres. Last year, the prices of jaggery
slumpzd, Despite the incentives given by
the centre to the sugar factories, they could
not crush all the sugercane. Both Mr.
Raghubir Singh Shastri and Mr. Prakash
Vir Shastri are aware that in UP sugercane
remained unharvested on thousands of
acres.

Ultimately 60 to 65 per cent of the cane
in this country is used for the manufacture
of khandsari and jaggery. A large number
of farmers had no protection whatsoever
and millions of farmers in this country
suffered. The reason was overproduction
of cane, Do hon. Members want that cane
acreage should be increased still further so
that it would multiply the difficulties of
farmers ?  Already cene acreage is so much
that it would not be desirable, it would not
be in the national interest, it would not be
in the interest of farmers to increase the
acreage. It would add still further to the
difficulties of farmers, 1 wish Members
appreciaie this fact.

Members have raised two issues : firstly,
that we taken an arbitray view of the
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matter in determining the price and, secon-
dly, that we no not consult the State
Governments. First of all, we necessarily
consult the State Governmenis not only by
correspondence but in every Chief Ministers'
Conference we consult the Chief Ministers
and the Food Ministers. Of course, various
State Governments have informed wus in
writing about their views about sugarcane
price.

‘Then, we consult the Agricultural Prices
Commission and the Commission has reco-
mmended that the stafus quo should be
retained in regard to the minimum price
of cane. Therefore, Government have
retained the status guo during the last two
years and the same price has been annouced
this year with the slight modification that
in regions where there is higher recovery a
result of the report of the export committee
which has gone into this,

Shastriji has also made a point whether
anywhere in this country the price is paid
according to the recovery. I think, Shas-
triji is a knowledgeable person and he must
be knowing the fact that prices of sugarcane
are notified on the basis of average recovery
of each factory. It is a criminal offence to
pay anythiog less than the minimum price
which has been notified by Government.

I come from a district where there is
the largest number of cooperative and joint
stock factories and the minimum prices
which are notified differ even for adjoining
factories because it is based on recovery.
All over the country the prices are linked
1o recovery.

A contention can be made that some
factory owners are dishonest and do not
perhaps show the proper recovery. Indivi-
dual cases apart .....([nterruption)

off Tadix fag et w9 Tw A
Targ Y F 3 F4r ?
SHRI ANNASAHIB SHINDE : Iam

not denying the fact that there may be
some dishoncst people.

SHRI RAGHUBIR SINGH SHASTRI :
The majority of them are like that so far
as UP is concerned.
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SHRI ANNASAHIB SHINDE : Itisa
doubtful proposition. But so for as prices
are concerned, they are notified on the basis
of recovery.

The third important point raised by
Shastriji and Dr. Ram Subhag Singh was
about the arrears of sugarcane prices. I
quite appreciate the sentiments of the hon,
Member that ihis year the arrears of sugar-
cane prices have been wvery large. For
instance, last year on 30th September the
arrears of cane price were Rs.12,52,00,000 ;
a year earlier to that the arrears were Rs.
479 lakhs but this year on 30th September
the arrears of sugarcane price have been
Rs. 20,82,00,000. It is very distressing. The
figure which was quoted by Shastriji related
to July. Thercafter some payments have
been made but even then Rs. 20 crores or
Rs. 21 crores is a very large amount and
we, as the Food and Agriculture Ministry,
are very much concerned about it.

We have drawn the attention of the
State Governments to see that these arrears
are recoverd by using coercive measures,
As far as the Sugercane Control Order is
concerned, it says that the sugercane prices
must be paid within a stipulated period of
14 days after the cane is delivered and if it
is mot paid within that time the State
Governments have to recover the arrears of
cane price as arrears of land revenue.

SHRI S. KUNDU: Do you charge
interest when you recover it ?

SHRI ANNASAHIB SHINDE : Ouwr
advice to the State Governments is that if
there are arrears, interest at 9 per cent
should bs added to that. But, unfortunately,
we could not incorporate this in the sta-
tute because when we consulted the Law
Ministry. the Law Ministry gave the advice
that it would not be legally feasible to
incorporate this. But our advice to State
Governments and to factories would be that
they must necessarily pay interest if they
are not likely to make payment of sugercane
price within the stipulated period.

Various other issues have been raised.
It is not possible to go into the gamut of
all questions because all questions relating
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to the broad sugarcane policy have been
raised. However, I would like to go
into two or there important points
raised bymy hon. friends. The hon.
Members, Shri S. M, Banerjee and
Shri Kundu, raised an issue, why not
nationalise the suger industry and give
better justice and fairplay to workers and
farmers. As the House is well aware. the
Government of India has appointed the
Sugar Enquiry Commission 1o go into this
specific problem. They will, naturally,
take care of it.

As far as the implementation of the
wage award is concerned, the Wage Board
has recently made recommendations in
regard to the wcrkers in the sugar industry
and the Government have accepted those
recommendations. We have suggested to
State Governments and the indusiry that
the Wage Board’s award should be imple-
mented.

SHRI PRAKASH VIR SHASTRI ; What
about Mr. Jagjivan Ram’s assurance ?

T TH A7 A Fgr 41 fF A
¥ fog wrw g & faditac § g9
fgara & gar Jar feaEl w1 fadn

SHRI ANMASAHIB SHINDE : When
partial decontrol was there, naturally, the
farmers got higher than the minimum price,
Now the prices of sugar has come down and
I do not think in the present set of circums-
tances it is feasible to suggest to pay any
thing higher than the minimum pirce, Of
course, the cooperatives have been giving
higher price.

Lastly, a reference has been made to the
formula of late Shri Rafi Abhmed Kidwai...

ot gEwaAT A ¢ SOdlE W
oAt 3 A Y w1 fF arone F fag e
o A fadalt 9a%F agaz o 9w ¥
frarai 1 fagr s

SHRI ANNASAHIB SHINDE : At that
time, we suggested to the factories that if as
a result of free sale of sugar in the open

market they get additional thing, they should
pay to the cane growers. The cooperative
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paid it; some suger factories also paid it, not
all the factories. 1 am aware of that, But
ultimately there is no statutory control by
the Government whereby we can make them
pay. This year, the sugar prices are ruling
at such a level......

ot wwm AT gret - SEaaT qn
STy Fgrar e g 5w 9T ©F SRS
q31EY 1

SHRI ANNASAHIB SHINDE : That
way, the terms of the Sugar Enquiry Com-
mission are very wide and some of the mat-
ters pertaining to this can be gone into by
the Sugar Enquiry Commission.

As regards the formula of late Shri Rafi
Ahmed Kidwai to which a reference was
made, I think, the set of circumstances
which were prevailing at that time late Shri
Rafi Ahmed Kidwai was the Minister of
Food and Agriculture, the cost structure, the
sugarcane price, the taxation structure, and
all that, were quite different. 1 would like
to dispel the impression of the House. The
sugar prices are determined by the Tariff
Commission. The Tarif Commission goes
into all aspects of it. As far as the prices
of controlled sugar is concerned, they are
based on the formula evolved by the Tariff
Commission.

Sir, 1 have nothing more to say. There
should not be any misunderstanding about
the Governmenment policy in regard to this.
We have tried our level best to do justice
1o cane growers, The Sugar Enquiry Com-
mission has alrady been appointed by the
Government.

MR. SPEAKER : In future, I have to
bring it to the notice of the House that
when we adjourn, if I say till tomorrow, it
means till 11 A. M. tomorrow, as is under
the rules. Similarly, when we adjourn for
lunch, if I say we adjourn for lunch, it
means, we reassemble after one hour. 1 can
do away with saying every time that we ad-
journ to meet again at such and such time,
That is already in the rules.

So, we adjourn till tomorrow, that
means till 11 A. M. tomorrow,
18.25 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
November 26, 1970/Agrahayana 5, 1892
(Saka) E
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